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LOK SABHA DEBATES

LOK SABHA

Friday, May 12, 1978/Vaisakha 22,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: 1 am taking Q. No.
1089 and Q. No. 1090 together. Both
are almost similar.

SHRI JYOTIRMOY BOSU: Both
are different in character.

MR. SPEAKER: I will allow more
supplementaries,

st gew W weAT WA W 31 A
qATs. ¥rfaw

MR. SPEAKER:
back!

You have come

SHR] K. LAKKAPPA: Apart from
these two questions there is another
question which js also similar. That
may also be taken up together.

MR. SPEAKER: Two are good
enough for the time being.

SHRI K. LAKKAPPA: That is also
on the same subject.

MR. SPEAKER: Two
for the time being.
1141 LS—1

are enough

2

. Opening of Branches of Bank of

Amerira and other American Banks

*1089. SHRI SAUGATA ROY: will
the Minister of FINANCE be pleased
to state:

(a) whether the Ministry hag given
sanction for the opening of the new
branches of Bank of Americg and
other American Banks on a large
scale; and

(b) if so, the details thereof and
the reasons therefor?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The Bank of America was originally
granted & licence for opening a
branch at New Delhi on June 8, 1960.
The Bank did not open this branch
during the period of validity of its
licence. In June, 1877 this licence
was revalidated and the Benk was
permitted to convert its representa-
tive office at New Delhi into a branch.

No other American Bank has been
given licence for opening branches in
India in recent years,

Opening of Branches of Foreign Banks

*1080. SHRI PRADYUMNA BAL:
Will the Minister of FINANCE be
pleased to state:

(a) how many foreign banks have
been allowed to open their branches
in India and at what places;
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(b) the names of the foreign banks
which have been allowed to open

their new branches in the country,
and

(c) the extent to which this will

affect the functioning and profits of

the nationalised banks?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
No new licence has been issued in
recent years to a foreign bank to
open g branch in India. However, in
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June, 1977 the Government revali-
dated the Bank of America’s licence
for opening a branch at New Delhi,
which was originally given to it in
June, 1969. A list of foreign banks
and the location of their branches in

India js given in the attached state-
ment.

(¢) The branch of the Bank of
America is not likely to make any
perceptible dent in the profits of the
nationalised banks or .affect their
functioning in any other way.
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SHRI SAUGATA ROY: Sir, as has
been stated by the Minister in his
reply that already there are a large
number of foreign banks including
the American Banks in India, there
are 56 branches of National and Grind-
lays Bank, 20 branches of Mercantile
‘Bank, 24 branches of Chartered Bank,
8 branches of National City Bank, 3
branches of American Express and
now 4 branches of the Bank of Ame-
tica have been opened. Sir, these bran-
ches are a danger to the economy of
India because now the Nationalised
Banks of India have opened their
branches in foreign countries and
we expect that the foreign exchange
conversion regarding import and ex-
port trade will be channelled through
them. The fact that new branches are
being opened—even if they are small
in number—means that a large part
of foreign exchange conversions will
be through these foreign banks. Now,
my main question is  that for eight
years the Bank of America did not
choose to open its branches  here.
In March 1977, the Janata Party Gov-
ernment came to power. In June 1977,
the Bank of America wag allowed to
open a branch in New Delhi, the ca-
pital of India, The applications of the
Bank of Oman and Middle East Bank.
and Banks from the Arab countries
are pending with the Government for
a long time. But the Bank of America
‘are suddenly given the licence. May
1 know from the hon. Minister what
were the compulsions under which
the Bank of America was allowed to
open a branch in Delhi, eight years
after the original licence was given
to them?

AN HON, MEMBER: Previous
Government gave the Licence.

SHRI SAUGATA ROY: The previ-
ous Government has not giveu it. The
Janata Government has given it.

SHRI JYOTIRMOY BOSU: It is the
disbursing authority for C.LA.

SHRI H M. PATEL: The hon.
Member has made a number of con-
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nected observations, I presume that
he thinks that the Bank of Oman and
other banks shoulq be given licence.
If he does not think so,itisall right
In fact, in the case of Bank of Ameri-
ca, as already pointed out,it was not
a new licence that was being given.
It was a licence that had been given
to it in 1969. But it had not started
a branch within the period for which
the licence was valid. The licence was
revalidated in June 1977. It had
already at that time opened a repre-
sentative office in New Delhi, It is
not as if its presence was not here. Its
presence was here at that time,

SHRI SAUGATA ROY: As it has
already come put in the American
newspaper that the Bankof America
is the disbursing bank for C.LA. ope-
rations in different countries, it is
reported in the US Press that through
these banks C.I.LA. funds pass into
various agencies which in turn offer
the funds clandestinely, to different
countries where they are working. If
you see on the 6th July, 1876, the
Government of India gave a press
hand-out regarding the 70 unauthoris-
ed foreign banks accounts detected by
the Enforcement Directorate in India.
Now, in view of all this and in view
of the fact that now our nationalised
banks have expanded their operations
sufficiently, they are free to operate
al] foreign exchange transactions. Will
the hon, Minister give an assurance
to this House that all the foreign
banks in India that are operating and
who are draining our economy and
the foreign exchange reserves, will be
taken over within the next one or
two years?

SHRI H. M. PATEL: My answer is
definitely ‘no’, so far as taking over is
concerned. I must point out to the
hon. Member that when nationalised
banks are opening branches abroad,
they must realise that when we want
to open branches abroad, those coun-
tries also have a say und there
has got to be some reciprocity.
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SHRI JYOTIRMOY BOSU: They
are private banks; ours are nationalis-
ed banks,

SHRI H, M. PATEL: Hon. Members
must realise that so far as fcreign
country is concerned, it is a bank; so
far az we are concerned whether it is
a nationalised bank or private bank,
it still is a bank and has to function
ag a bank, When we want to open a
branch in another country and that
country has the right to give permis-
sion, we must recognise that some
day or the other we may have to
reciprocate if a demand comes from

them, or they may even make a con-
dition,

SHRI JYOTIRMOY BOSU: Mr.

. Patel ig slightly incorrect. In a foreign

country when they hear that here is

a nationalised bank they immediate-
ly.... (Interruptions).

MR. SPEAKER: I have not called
you.

SHRI H. M. PATEL: There is no
question; our nationalised banks have
had no difficulty in obtaining permis-
sion for opening branches in which-
ever country they have asked permis-
sion from this country to open a
branch and securing permission from
those gther countries concerned. We
have today 130 foreign bank branches
in this country and a vast majority of
them were here before Independence.
Foreign banks are now given permis-
sion very sparingly and indeed with
great restraint, From the very face
that for the last several years  ex-
cept for one exception....

SHRI SAUGATA ROY: Why this
exception?

SHRI H, M. PATEL: In 1969 the
licence was given and it was revali-
dated, Except for that no other branch
hag so far been given permission. It
doeg not mean....

MAY 12, 1978 .
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SHRI PRADYUMNA BAL: On a
point of order.

MR. SPEAKER: There is no point
of order during Question Hour,

SHRI PRADYUMNA BAL: On a
point of clarification.

MR. SPEAKER: I have not called
you and there is no point of order, I
am going to call you to ask your sup-
plementary question.

SHRI PRADYUMNA BAL: Please
listen to me....**

MR. SPEAKER: Do not record any-
thing.

SHRI H. M. PATEL: 1 was only try-
ing to point out that in this matter of
opening of branches we have to bear
in mind that we also want to open
branches in other countries and that
consideration has to weigh at times
in considering applications which
come from foreign banks; there ig
great restraint in the matter of grant-
ing permission.

SHRI PRADYUMNA BAL: The
foreign banks operating in India are
guilty of many omissions and commis-
sions. Firstly the foreign banks are
representing most of the multi-na-
tionals. their Indian representatives
and their subsidiaries in India, T
would not go into those things. Part
(¢) of my question has nol really
been answered, Is the Government of
India aware that most of the multi-
nationals and their subsidiaries and
Indian representatives operate through
these foreign banks which become
good media for subverting and cir-
cumventing the provisions of our
Foreign Exchange Regulation Act and
indulge in our-invoicing and under-
invoicing in foreign trade, in maniou-
lations and if so, what are the mea-
sures the Government proposes to
take to check this?

**Not recorded.
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SHRI H. M. PATEL: So far as I
know, the Government has not re-
ceived any complaint that these banks
are disregarding the foreign exchange

regulations. . There is no information

to that effect. In fact....

SHRI JYOTIRMOY BOSU: It is a
very serious matter. This would
affect the country's economy. The
famous Naitional Grindlays Bank's
case. .. a

0

MR. SPEAKER: Do not record.**

(Interruptions)

SHRI H, M. PATEL: The supple-
mentary question related to the dis-
regard of foreign exchange regulations
and to that my answer was so far as
we know that is not the case. If any
complaint comes, it will certainly be
taken notice of. The Reserve Bank
is supposed to watch over this mat-
ter and I shall be only toy happy
if three is any evidence to this effect
and we will pursue the matter.

SHRI PRADYUMNA BAL: The Mi-
nister in his answer to part ‘¢’ has said
that the branch of Bank of America
is not likely to make any percep-
tible dent. This relates to Mr. Sau-
gata Roy’s guestion and in fact this is
a wrong assessment of guestions and
they have been bracketed. I have ask-
ed about all the banks,

The facts at my command are con-
trary to what the hon. Minister has
said, The total deposits of foreign banks
in India in December 1969 was of the
order of Rs. 487 crores as against the
disbursement of Rs. 403 crores only.
By December 1976, the total deposits of
foreign banks has gone upto Rs. 903
crores, a fantastic figure, an increase
of 86.4 per cent against the disburse-
ment of Rs. 630 crores only. In 1976,
their net profit was 5.2 per cent as
against the Indian Banks’ net profit
rate of 1.8 per cent only. The foreign
banks earned net profits after tax in

VAISAKHA 22, 1900 (SAKA)
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1876 to the tune of Rs, 5.03 crores,
an average of Rs. 4 lakhs per branch
whereag Indian Banks' net profit was
Rs. 22.7 crores, the number of bran-
ches being 16,718, and average profit
was Rs, 13,500 per branch. The asset
formation in respect of foreign banks
is very high. It is from 13 to 33 per
cent. Answer to the 'c’ part of my
question should be given as to how it
is going to affect Indian Nationalised
Banks, which has not been given and
unfortunately my question has been
bracketed with that of Mr, Saugata
Roy. He has asked only in respect of
Bank of America. (Interruptions).

PROF. P. G. MAVALANKAR: The
hon. Member has again and again
been saying that part ‘¢’ of his ques-
tion has not been answered, but the
‘c’ part of the Question printed against
his name is different from what he is
reading out. I would like to know
how it happened like that.

MR. SPEAKER: He is only reading
a supplementary.

(Interruptions)

SHRI PRADYUMNA BAL: This is
what the hon. Minister read out in
respect of my question also. 1 under-
stand that the result is that the depo-
sits of big Indian monopoly business-
men multi-nationals and elites are
going to these foreign banks. I will
elaborate ‘elites’ deposits’'—the depo-
sits of public sector undertakings of
Indian origin, Ministers, Ex-Ministers,
busiriess people and Government Offi-
cers, Their deposits are channelled
through these banks.

MR. SPEAKER; Will you come to
the question? You are making a
speech.

SHRI PRADYUMNA BAL: Wil
the Minister consider all this and will
he admit that this is a high rate of
growth of asset formation of foreign

**Not recorded.
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banks and will he take some deflnite
positive steps to check this imbalance
and see that these foreign banks' ope-
ration is limited to the bearest mini-
mum.

Will he assure the House that, in
regard to public sector undertakings,
multinationals and their subsidiaries
and elitist people who for obvious
reasons will have some foreign depo-
sits abroad, he will take the necessary
measures in thig direction?

SHRI H. M. PATEL: The hon.
member asked, “Will the coming in
of branches of foreign banks in this
country affect the profits of nation-
alised banks?” The answer I had
given was quite correctly given and
it related to the Bank of America be-
cause it is the only new branch of a
foreign bank that has come in. He
said the deposits are larger and he
read out the deposit figures. What [
would like him to bear in mind is
that the share of the foreign banks in
the total deposits of the Indian com-
mercial banking has been constantly
declining. From 9.8 per cent in 1969
today it ig 4.9 per cent at the end of
December, 1977. Similarly their share
in the total advances of commercial
banks declined from 11.3 per cent in
1969 to 4.1 per cent at the end of
December, 1877. This is so far as
business is concermed. The nationa-
lised banks' business ig growing large.
He then asked whether the profits
being made by the Indian banks are
lower thap the profits that are being
made by the foreign banks. That is
perfectly correct. Their profit js lar-
ger for certain reasons. One is, their
branches are mainly concentrated in
metropolitan cities and towns. The
other reasons are their high credit
deposit ratio, the relatively larger
share of foreign exchange business in
their tota] business and certain other
operationa] advantages which they
have. Our bankg have to open large
numbers of rural branches. Rural
branches mean s great deal of loss
that has to be borne by those banks.
In fact, it has been worked out that
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a rural branch at a place which has
a population of legs thap 10,000 means
an annual Joss of somewhere about
Rs. 3 lakhs or s0. When you have
thousands of rural branches which
have been opened by pationalised
banks it is inevitable that the rest
of their business has to carry those
losses. It is not because the foreign
banks are functioning more efficient-
ly or they are doing something which
is not proper.

SHRI JYOTIRMOY BOSU: Deon't
give such certificates!

SHRI H. M. PATEL: I am not
giving any certificate at the moment.
I explained the differences in the
figures which he mentioned. 1t is far
from me to say that A is good or B
is bad. I am trying to say that both
are functioning as far as we know
reasonably efficiently.

SHRI JYOTIRMOY BOSU: The
Minister has chosen to say something
which is far from correct. The Na-
tional Grindlays Bank was caught
red-handed evading payment of in-
come-tax and making remittances far
beyond the scope of the law. Mr.
Patel was a member of the PAC at
that time whep they were caught.
The PAC recommended the re-open-
ing of their case for as long a period
as possible. Besideg that, there were
specific cases when the National
Grindlays Bank executive, Mr. Mc-
Donald, if I remember aright, con-
spired with foreign exchange racke-
teers and was sending out foreign
exchange from this country to Hong-
kong in the name of fictitious medical
students of Indian origin. For that,
the National Grindlays Bank chaps
were prosecuted and put in prison.
Mr. Patel hag misled the House. Mr.
Pate] forgets that he no longer be-
longs to the ICS. He now represents
the people of India. If you see their
balance sheet. ..

MR. SPEAKER: Many members
have given up their Civil Service.
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SHRI JYOTIRMOY BOSU: I have
.also forgotten that I was a commis-
sioned officer.

From the deposit figures we find
that the growtn rate of deposits in
foreign banks is increasing alarmingly
.at the cost of nationalised banks. The
.figures I have got for Grindlays Bank
are these. In 1973, it was Rs. 352
crores and odd lakhs, in 1975 that has
come to Rs. 394 crores. Now, at
svhose cost is the deposit increasing?
At the cost of the nationalised banks.

MR. SPEAKER,. Kindly come to the
question.

SHRI JYOTIRMOY BOSU: My
question is, will the hon. Minister
kindly tel]l this House as to how much
is the profit per branch for a foreign
bank and how much is it in the case
of a nationalised bank?

SHRI H. M. PATEL: Sir, | cannot
Eive that information immediately be-
«<ause that is nol an information which
I keep about each bank.

SHRI JYOTIRMOY BOSU: 1 am
saying, it is Rs. 13000 for nationalised
banks and Rs. 5 lakhs for foreign
banks.

SHRI H. M. PATEL: If you know
it, then why ask information from
me? I think my hon. Friend wishes
to give information to the House
which is not asked in the question. If
there was action to be taken against
Grindleys Bank for any income-tax
evasion action wil] undoubtedly be
taken by the Government and the
Department will be pursuing it.

SHRI JYOTIRMOY BOSU: My
grievance is that jt is not being taken.
There was a powerful lobby in Delhi.

SHRI H. M, PATEL: My hon.
friend will at least permit me, now
for once T would have to say that he
is not quite correct in his statement
because I would know this that there
is an income-tax ma‘ter under in-
vestigation against the Grindleys
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Bank, which was formulated by the
hon. Member himself,

SHRI JYOTIRMOY BOSU. Since
when is it pending? Five years have
passed.

(Interruptions)

SHRI T. A. PAI: To put the re-
cord straight, wil] the Finance Minis-
ter inform the House the number of
branches of Indian banks operating
outside and the number of branches
of Indian banks operating in the
Uniteq States? So far as the informa-
tion that he has given is concerned,
that for a branch of a rural bank or a
rural branch of a bank in India with
a population of lesg than 10,000, the
losses come to Rs. 3 lakhs. It is
something which indicates a serious

state of affairs. Will he kindly look
into this?

SHR] H. M. PATEL: About the
second part, undoubtedly we will look
into these things. Whoever it is, it is
always our endeavour to see that the
losses are minimised. I was only giv-
ing jnformation as to the reasons why
the nationalised banks were not as
profitable as the others. The parti-
cular figure, as I said, I am speaking
from my memory. 1 have read from
a study that was made. It may be
that it is not quite accurate. Never-
theless it js not a profitable line of
business at the moment.

So far as the other point is con-
cerned, I canp certainly give the
information. We have 95 offices out-
side; 26 more are sanctioned, which
will be opened shortly. We have
four branches, I think, in the United
States at the present moment and
four more are likely to be opened in
the near future.

MR. SPEAKER: Now, question
No. 1081.

SHRI SAMAR GUHA: Before that,
I want to make a submission.

MR. SPEAKER: Mr. Guha, T told
you I have looked intp the matter.
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SHR] SAMAR GUHA: I have
drawn your attention. Ip the House

also 1 am drawing your attention.

MR. SPEAKER: You have met me.
I have talked to you.

SHRI sSAMAR GUHA: WVhat I
want to draw your attention to is
that it has been admitted as Un-
starred Question.

About the question of secret loans,
particularly about the Unitegq Com-
mercial Bank, I do not know what
has happened. Whenever there is a
question about the United Comier-
cial Bank, either that question is being
shifted yr not being given proper
reply. There is a suspicion arising in
my mind that there is a lobby
working.

MR. SPEAKER: Mr. Guha, after
you complained, I have looked into
the matler. There is a rule which
provides that if you ask for statisti-
ca] information, that must be put
down as Unstarred Question. That is
one of the rules of the House. There-
fore, you wanted only the statistical
information. Probably you are not
aware of the rules.

SHRI SAMAR GUHA: I did not
ask for the statisticg only.

MR. SPEAKER: You have asked
for them. Any way, let us not take
the time of the House on that subject.
Please ask your guestion.

SHRI SAMAR GUHA: Please look
into it, because there is something

wrong in its.

Agree.nents between India ang
Bangladesh

*1091. SHR1 SAMAR GUHA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government of India
entered into agreements on trade and
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commerce with the Bangladesh Gov-
ernment for the years 1877-78 and
1978-79;

(b) if so, the salient features of
these agreements;

(c) the extent of implementation of
such agreements by India and Bang-
ladesh Governments;

(d) whether the Government of
Bangladesh are showing reluctance or
are delaying implementation of these
agreements; and

(e) if so, facts thereabout?

THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE,
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) to (e). A statement is ]aid on
the Table of the House.

Statement

No Trade Agreement was entered
intp in 1977-78 or 1978-79. The Indo-
Bangladesh Trade Agreement of 28th
September, 1973 is  valid upto 27th
September, 1978. Article XII of this
Agreement provides for trade reviews
at regular intervals. The last Trade
Review was held in New Delhi in
February, 1978. It was agreed at these
talks that subject to price and quality
being satisfactory India shall agree
to import the following items upto
the quantities mentioned against each:

(i) Newsprint 10,000 tonnes

fii) Naptha . 20,000 tonnes
(iii} Furnace oil 40,000 tonnes
(iv) Molasses . 15,000 tonnes
(v) Chloroquin

diphosphate 20 tonnes

Bangladesh also agreed on the same
basis to import 3,00,000 tonnes of
steam coal and consider the purchase
of 75,000 tonnes of Assam Coal. Both
sides are endeavouring to encourage
trade exchanges between them and
we have, at the request of the Bangla-
desh delegation, appointed a Focal
Point within the Ministry to help
Bangladesh's exports to India.
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SHRI SAMAR GUHA: It is only
about the agreement between Bangla-
desh and India. I also wanted to
know the extent of implementation
of thig agreement. That has not been
given, Let us know how far it has
been implemented.

They are not fulfilling that agree-
ment. There have been purchase of
some amount of coal and other things
from other countries thap India. 1Is
it a fact? If so, I want to know the
reason thereof,

st wifes @n c wegw AW, FE A%
dnemdw g witA F @9 7 osmoifow
argey ® AR # o8 fAasw, 1973 W
St midz gwr ur SEAT s 27 feAET
1979 &% waig aE@r & | FE A% AR
EFAIRINA FT MeFH F, AR ALFIE qIET
WI9H # Awe 30 gw & §iT arnt §
gafa gr TEr ¥ .

st wax qg - faw g7 oaw wAfq ok g
gg & &g |

st wifw &0 - FTARWF gyEa { gAN
£1gE 44 %7 @\ T 4Y, IEA & gEA
sfawir ®@er  2a#r g fear | gEd
qETa gRT 3A% § AWm S d favam
foor a1 gud AW T @@ war § 3T
A 97 i AR AT FHL AOAGA A ATCTE 2,
FOAC AN FETO AW g W IEE
mEa d gafa g W@ ¥ FE w1 wfzar
@ 3T aEm FT @ & afew fEer
(T F1 BEET Y, aAT @7 A4 §

SHRI SAMAR GUHA: 1 do not
know what is the reason for sup-
pressing facts. That is known tlo
everybody. 1 thought the senior
Minister will intervene. You should
give some credit to me. I know what
is happening between India and
Bangladesh. All these things are
coming and going. And I know it
Why are you suppressing facts? Why
are you not coming out? What are
the constraints or developments? That
ig the question I have put. After you
reply, I will ask my second supple-
mentary.

MR. SPEAKER: You are desig-
nating a particular Minister to reply.
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): It is true that there were
certain handicaps so far ag the mutual
trade between Bangladesh and India
is concerned. Both the teams met
here in Delhi in the month of Feb-
ruary 1978; and they have taken stock
of the situation, as tg what are the
difficulties. And it is in this context
that it has been decided that so far as
voal is concerned, their team will be
visiting India to find out how they
can have better purchases from our
side.

Regarding newsprint and other arti-
cles we purchase from their side, we
are making similar efforts. There
were certain constraints because there
was a feeling in Bangladesh that the
goods that were being supplied, were
not of proper quality and the pricing
was not correct, agnd all that. We.
have gone into it. Similarly, there
were complaints from our side as
well. Our teams have gone into it,
and now in the new negotiationg that
are to take place, I am sure they will
pave a new way for better economic
ties betweepn the two countries.

SHRI SAMAR GUHA: I think the
Government of India had a trade pact
with Bangladesh, not only recently.
The other pacts were there. And
those pacts were not, I should say,
cancelled. In that background, fish
was one of the major items.

SHRI VASANT SATHE: Parti-
cularly ‘Hilsa’.

SHRI SAMAR GUHA: That fish
is to feed the West Bengal market.
and the prices are to be kept at a
reasonable level. What has happened
is that there was not a single item of
fish imported from Bangladesh. I
also want to know whether it is known
to the Government that very recent-
ly, 4 tea gardens which wre owned
partly by Indian citizens and partly
by the minorities there—their families
were divided—leaving aside all the
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European tea gardens all the Indian
owned and minorities-owned tea gur-
dens have been counfiscated and for-
cibly occupied.

MR. SPEAKER:
arise.

SHR] SAMAR GUHA:; This Gov-
-ernment has to deal with enemy pro-
perly. This Ministry deals with
enemy property.

MR. SPEAKER: That does not
-arise. The first point may arise, be-
cause—Mr. Sathe may not be interest-
ed in it but—undoubtedly you will be
interested.

That does not

SHRI MOHAN DHARIA: So far
.as part 1 of the question is concerned,
Government is well aware of the
taste of my friends from Bengal.
That ijs why in the matter of imports
from Bangladesh, fish was given the
Afirst priority. Unfortunately, Bangla-
desh do not have surplus fish to ex-
port to our country. Whenever that
possibility arises, we shall take the
first opportunity to satisfy the hon.
Member and the other hon. Members
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St gew W wowT™ : §7, WSTH HEMT,
oft qur 2 f§ 39F AT ® fraAr weaq
?

ot s enfear . gery TEE, T AT
§owmemn ¢ fF gd 91w muatwe, Amar
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gy e ¥ ¥w gEIC %W O§ & 1 g;fe
FETT A EET, ATFW A A, 4 aE § aAwAv
aw ot o= &= ®1 @sTa FAEr geEr 3,
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So far as the neighbouring coun-
tries are concerned, we would like to
give them the most favoured and
friendly treatment. To that extent,
with a view to have import trade,
some sort of mutua] sacrifice is equally
called for.
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Permissiop o Government of West
Bengal to starts its own Bank

*1092. SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Government of
West Bengal have sought the permis-
sian of the Government to start a
Bank of its own; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Under Section 22 of the Banking Re
gulation Act, 1949, Reserve Bank of
India are the competent authority to
grant licences for transacting bank-
ing business. Reserve Bank have re-
ported that they have not received
any proposal from the Government of
West Bengal for starting 3 bank of
their own.

SHRI CHITTA BASU: May I know
whether there are State Governments
who have already obtained licence
from the Government to have their
own banks and, if so, which are the
States?

SHRI H. M. PATEL: If they want
to start a bank, they can apply to
the Reserve Bank.

MR. SPEAKER: His question js
whether any of the State Govern-
ments are having their own banks.

SHRI H. M. PATEL: No; Sir. No
State Government has got its own
bank.

SHRI CHITTA BASU: I do not
know how he has answered like that.
The object of the Government of
West Bengal is to have a bank of its
own to broad-base the Essentia] Com-
modities Corporation, which is a pub-
lic distribution channel, for the pur-
pose of distributing all essential
commodities, right from rice to edible
oils. In view of this, would the Gov-
ernment of India advise the Reserve
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Bank to offer that king of licence gt
the earliest possible time so that the-
Government of West Bengal camr
pursue its object of having the public
sector distribution system sufficiently
broad-based?

SHRI H. M. PATEL: As I said, no
such request has come to the Gov-
ernment of India from the Govern-:
ment of West Bengal. Only the hon.
Member says that this is the inten-
tion of the Government of West Ben-
gal. 1 would have thought that the
Government of West Bengal would
have communicated that intention and
sought the advice, if you like, of the
Government of India. Speaking off-
hand, | would say that the object with
which the hon. Member says the
Government of West Bengal desires-
to start such a bank can be served
without any difficulty by the existing
banking system, but, as I said, I will
be very happy to receive any request
for examination.

Qualifying years for a Central
Government Pensioner

*1094. PROF. DILIP CHAKRA-
VARTY: Will the Minister of FIN-
ANCE be pleased to state

(a) whether it is a fact that the-
maximum number of qualifying years
for a Central Government pensioner
is 33 years;

(b) whether Government propose-
to increase this to 40 years;

(c) whether it is a fact that the:
yearly pension rate is 1|80 which
has been fixed by the Government
s0me Years ago;

(d) whether Government intend
to increase the yearly pension rate
ifrom 1/80 to 1|60 per year due to-
hardships faced by pensioners; and

(e) whether the dearness al-
lowance and additional dearness al-
lowance now received by Govern-
ment employees will be merged with
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basic pay for the purpose of fixation
-of pension for the Government em-
ployees retiring henceforth?

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) Yes, Sir.

(b) A request received from the
‘Staff Side of the National Council
(JCM) for the removal of the ceiling
of 33 years qualifying service is to
be discussed in the next meeting of
the National Council of the J.C.M.

(c) Yes, Sir.
(d) No, Sir.

(e) The matter is under discussion
with the Staff Side of the National
“Council (J.CM.)

PROF. DILIP CHAKRAVARTY: Is
the Minister aware of the rule making
it obligatory on the part of the Gov-
-ernment to release pension and gra-
tuity of the Government servant im-
‘mediately afler he goes into retire-
ment?

MR, SPEAKER:; How does it arise?

SHRI H. M. PATEL: Certainly, the
pension is released as soon as possi-
‘ble, but how does it arise out of this?

Rural Development Invesiment
Scheme

*1095. DR. RAMJI SINGH: Will the
Minister of FINANCE be pleased t»
:state:

(a) when the rural development
investment scheme by private indus-
1ry was launched when its guidelines
were prepared and what is the pro-
gress on it;

(b) how many proposals have come
and how many of them have been
processed;

(c) is it a fact that the guidelines
are not liberal enough to invite de-
sired investment:

(d) is it a fact that there is no
non-official member on the screening
board; i! so, reasong therefor; and |
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(e) if ‘not, whether Government
propose to nominate some non-offi-
cial members also?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Section
35CC relating to the grant of rural
development allowance was inserted in
the Income-tax Act, 1861 by the Fin-
ance (No. 2) Act, 1977 with effect from
1si September, 1977.

Keeping in view the objectives
underlying this incentive and the re-
quirements of the statutory provision,
guidelines were issued by the Com-
mittee as a Public Circular in Novem-
ber, 1977.

(b) As on 1st May, 1978, 73 com-
panies had filed applications for ap-
proval of programmes of rural de-
velopment. Some or all the programmss
of rural development furnished by 44
companies have been approved by the
Committee. Applications filed by 11
companies were rejected. Applications
of 18 companies are pending. Though
1 may add that they have also been
decided, 17 of them having been given
permission.

(c) The guidelines explain the legal
position and contain an  illustrative
list of projects for rural development
to be considered for approval by the
prescribed authority. The question cf
guidelines being not liberal enough
therefore does not arise.

(d) and (e), There is no non-official
member in the Inter-Ministerial Com-
mittee, which has been notified as the
prescribed authority for the purposes
of section 35CC of the Income-tax Act,
1961.

Approval of programmes of rural
development has to be made in the
context of Government's plans ani
priorities. Being virtually an approval
on behalf of the Government, the
prescribed authority must appropri-
ately be constituted of the officers of
the Government.
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SHRI H. M. PATEL: It is quite true
“that the number of schemes which have
come forward and which have been
approved, is relativeiy smaller than
what we thought might be coming for-
ward. There are reasons for that. It
.took time to explain the schemes and
to formulate them. There were cer-
tain difficulties in the company law,
the article of association and so on
which precluded them from actuallvy
setting up organisationsg for doing the
rural development work. To get over
one of them at least, in this Finance
Bill, we have made a proposal that ii
an organisation has been set up to do
rural development work, the company
could contribute money to such an
organisation. If that organisation has
received approval for rural develoao-
ment scheme, the contribution to that
organisation would be eligible also for
income-tax concession. The gquestion
as to what steps we would take, I am
afraid, is not possible to say just now.
How much labour employment has been
created by these particular authorisa-
tions. 1 should imagine that where
schemes have started, certain amount
of employment would be provided any-
how. But it is much too soon to be
atle to give any idea. To say how
much benefit has been given that wuil
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arise later. As to what amount of
money the firms concerned will be
spending on these schemes in lieu of
Rs. 4 crore or so tax concession, it
wil] be some time hence that the tax
benefit will actually accrue to them.

SHRI H. M. PATEL: There are many
schemes which are being taken up for
rural development including the
schemes in the new Plan that has been
adopted. About 2000 development
blocks are going to be taken in hand
which will certainly create a good deal
of employment. I do not know whether
the hon. Member wanted information
about the nature of these schemes
that were approved.

wio vwot fay : waw wEEm, @ A
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SHRI H. M. PATEL: I do not know
which are the nine programmes. [
think, that does not relate to this. But
therz are so many schemes that will
certainly provide employment,

SHRI K. LAKKAPPA: The :ural
development investment scheme as ex-
plained by the hon. Minister requires
certain explanations from him. May
I elicit the following information froin
him. I want to know whether he has
created any infra-structure in the
rural areas for such an investmeat
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either by private industrialists or by
the public sector and also to explrii
the natural resources available to see
that the rural investment scheme suc-
ceeds and, if so, what are such scheme,
what are such plans, envisaged and
the money allocated for such schemes
and, if so, what is the implementation
done in the last one year.

SHRI H. M. PATEL: The hon. Mem-
ber has mixed up the schemes. ...

SHRI K. LAKKAPPA: 1 have nct
mixed up. He is confusing and mis-
leading the House.

SHRI H. M. PATEL: He says, [ am
confusing the House. It is not so.
He referred to rural investment under
certain schemes. Where an industry
is established in rural areas. so far as
this matter is concerned.. ..

SHRI K. LAKKAPPA: Sir, you heard
my question?

MR. SPEAKER: | heard your ques-
tion,

SHRI K. LAKKAPPA: Please .l.rect
him to give a proper answer.

MR. SPEAKER: It does not arise out
of it.

SHRI H. M. PATEL: In spite of the
fact that his question is not very clear.
1 will try to give him an answer. As
I understood, he asked, has the Gov-
ernment created infra-structure, ete in
the rural greas where they want de-

elopment work to be done.....

SHRI K. LAKKAPPA: This is about
the rural development investment
scheme launched by private industry.
He is not answering properly. Please
protect me,

MR. SPEAKER: I have to protect ycu
and him both. You hear the reply.

SHRI K. LAKKAPPA: The Question
reads;

“(a) when the rural development
investment scheme by private indus-
iry was launched....”
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So, I asked, what is the infra-structure
built for such people to make invest-
ment in the rural areas. He is not.
answering that.

SHRI H. M. PATEL: I was explain-
ing that there is no need for the
Government to make amy arrangement
about infra-structure necessary for tbe
execution of any rural development
scheme by the industrialists concern~
ed because they would select the area
where they can do work appropriate
to the particular scheme they want.
For instance one firm has said that
they want to start a scheme for teach-
ing of modern farm technigues,
arrangement for marketing of villag=
products, setting up of cottage ceaft
industries, literacy and a heaith centre.
These are the various objectives with
which they will set up a centre in a
certain area....(Interruptions) I do.
not know what Mr. Lakkappa wants.
I am giving the answer that here is.
one company which has taken up a
rural development scheme of which
the objectives are as 1 mentioned....

SHRI K. LAKKAPPA: He is not
giving a proper answer.

SHRI H. M. PATEL: I do not know-
what he wants.

MR. SPEAKER: Shri Shyamnand:n
Mishra.

SHRI K. LAKKAPPA: He should
answer my question; he has not
answered my question. ] am entitled
to a full answer to my question. 1
am requesting you to protect the
rights of the member.

MR. SPEAKER: He has answered
the question.

SHRI SHYAMNANDAN MISHRA:
The hon, Minister mentioned a parti-
cular figure in reply to part (b) of ihe
Question. Would he now be good en-
ough to indicate to what period does
this figure relate and what is the
territorial distribution of these pro-
posals?
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SHRI H. M. PATEL: About the
territorial distribution, I cannot really
say.

SHRI SHYAMNANDAN MISHRA:
To which period does the figure relate?

SHRI H. M. PATEL: The schemes
started some time in September,
1977,

ot gwew: 1w, 1978 a% 78 TW-
fral & oefiws sa f d S ggaw
art S WTE €O faddwde | H ¥
44 ¥ ITRATRN B A § A9 e o
11 F=fl & 3wl #1 g FA AT
frar
MR. SPEAKER: He said, another
18 have been approved.

st gwow & gz WA amger § fe
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A # gz wrAAT Wgan § 6 oW e
fafedifas 09 & 3ad & AA-wfE-
frger 3t wgF v@T Ags ? gg ww
fasra ® g o M & S EAeA €, A
FATAAET fMeA § Sa% wrk AT Ag @i
ar ©vH sar gF & fE qufe faww & fag
qreter gramet & #zeqi s g far smom
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SHRI H. M. PATEL: As I explain-
ed, the gbjects have been clearly put
down in The guidelines for the kind of
a programme which woulg be con-
sidered eligible for tax concesion.
The officials have been kept on the
committee only because they have to
see whether—whatever proposals they
bring in—they fall within these
guidelines. For instance, I will give
you some schemes which are there.
There is a scheme called assistance in
the setting up of the rural industries
in selected areas by the rural weak
to provide them self-employment, A
scheme ghould be of that nature. Then
there is u gcheme called nutrition pro-

1141 LS—2.
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gramme for school children; establish-
ment ang running of educational and
vocational training centres, There
are about 20 odd different items.
These have to be fulfilled in the pro-
gramme that has been worked out.
The programme again has to be of
such a nature; it is of a continuing
nature. It hag to see the manner in
which the company is going to provide
management for it because the Gov-
ernment itself has many gchemes of
their own. It is endeavouring
through these gchemes to bring in,
to induce private munagement also
to come in, and speeg up the whole
process of rural development. I think
there is a scheme,

(Interruptions)

SHRI VASANT SATHE: As far
as big houses are concerned, if they
want to go in for a particular sector
for rura] development, is there any
limit on the financial investment that
they may make and what advantages
would such houses get if they invest
certain funds for rural development
in a particular area?

SHRI H. M. PATEL: 1 don't think
there ig any question of any company
deriving any financial benefit out of
whatever money it is going to gpend
through rural development schemes.
But there is no limit, Out of the
schemes which are mpproved, I will
give you one scheme. One particular
organisation has the following schemes
in mind and they get gside Rs. 1
crore to be spent over period of time
in carrying through these schemes,
It you like, I can point out these
schemes. They are: village industry
centres, dispensary, maternity centres,
rural link roads ang drinking water
facilities—but in certain areas—and
in that, it is proposing to spend Rs. 1
crore over a period of time,

SHRI VASANT SATHE: Will it
be exempted from income tax?

SHRI H. M. PATEL: For this par-
ticular Company, Rs. 1 crore will be
considered as eligible for relief in
taxation.
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MR. SPEAKER: The Quastion
Hour is over.

MR. SPEAKER: How, we take up
the Short Notice Question...

(Interruptions) **

MR. SPEAKER: Do not record.
That is not a point of order. You are
missing your privilege. I have allow-
ed a Call Attention on Monday. It

* will come up on Monday.

SHORT NOTICE QUESTION

Acute Scarcity of Drinking Water in
Rayalaseema and Telangang regions

SN.Q. 9. SHR] M. SATYANARA-
YAN RAO: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleased to state:

(a) whether Andhra Pradesh Gov-
ernment brought to the notice of Gov-
ernment of India about acute scarcity
of drinking water in almost all
drought-prone areas of the State es-
pecially in Rayalaseema and Telan-
gana regions;

{b) whether the State Government
requested Government of India to sup-
ply immediately atleast hundred rigs
of 4" diameter from the various agen-
cies under the control of Government
of India to sink new bore-wells and
to deepen existing open cut wells
wherever it is possible; and

(¢) if so, what steps have been
taken by the Ministry of Works and
_Housing, Government of India tp com-
bat this unprecedenteq situation in the
State?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): ~ (a) Yes, Sir.

(b) Yes, Sir.
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(c) Other State Governments which
have got such rigs are being requested
to spare some of their rigs for
Andhra Pradesh.

Efforts are also being made to pro-
cure additional rigs from the UNICEF.

SHRI M. SATYANARAYAN RAO:
I am sorry to say that I am very much
disappointed with the Minister's
answer. It is a fact that this Minis-
try was approached by the State
Government Jong back for grranging
these rigs. The Minister's answer is
that “other State Governments which
have got such rigs are being requsted
to spare...”. They are being request-
ed. They have not yet been request-
ed by the Ministry so far! He says
that they are being requested. Is
this the attitude of the Janata Gov-
ernment? On the one hand, they say
?hat they attach much importance to
agriculture and rural development
and on the other hand, this is their
attitude. Can there be rural develop-
ment without providing drinking
water? What sort of importance are
they attaching to rural development?
I would like to know from the hon.
Minister how many States have been
approacheq by the Ministry to supply
immediately rigs to the State Gov-
ernment, what are the names of these
States and when they are going to
supply if he hag received any in-
formation from these States,

SHR] SIKANDAR BAKHT: I
cannot help the disappointment of the
hon. Member. I can only produce the
facts. The facts are that, earlier, we
had received about 115 rigs from the
UNICEF and from out of these, the
lion's share went to Andhra Pradesh
24 riggs were supplied to them these
were four-inch giameter rigs. We
had received thirteen six-inch-
diameter rigs and out of these, two
were supplied to Andhra Pradesh.

He was saying ‘long time Back’.
The hon. Minister, Mr, M. Baga
Reddy, of the Andhra Pradesh Gov-
ernment wrote a letter to me on the

**not recorded.
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46th April and I wrote back to him
immediately afterwards. He came
and met me on the 28th April, 1978,
and I offered him all wssistance I
could get. We have approached some
State Governments. But I would
like to inform the hon. Member that
there is no likelihood of the other
States gparing their rigs. The rigs
that we got from the UNICEF have
been supplied to the State Govern-
ments. The State Governmeng have
control over them; the Central Gov-
ernment have no more control over
them. What we have done now is, we
have asked all the States to let us
know their requirement of rigs, so
that we may approach the UNICEF.
The result of this, however, cannot
be expected to be achieved very
quickly.

SHRI M. SATYANARAYAN RAO:
My question has not been answered.
I wanted to know which States have
been approached by the Ministry and
whether any reply has been received
from them as to when they are going
to supply the rigs to ‘Andhra Pradesh.

SHRI SIKANDAR BAKHT: We
have approached some of the States.
I do pot have the names right now.
We have written to them, but, as I
have said I am not very hopeful
because during summer all the States
need whatever rigs they have.

MR. SPEAKER: He wants to know
which are the States which have been
approached.

SHRI SIKANDAR BAKHT: 1 do
not have the names with me here. I
will place the information on the
Table of the House. (Interruptions).

MR. SPEAKER: Now, the second
supplementary.

SHRI M. SATYANARAYAN RAO:
Sir, let me bring it to your notice:
what is the meaning of this short
notice question? Because there is ur-
gent need we have put this question
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and you also, Sir, admitted it with
great difficulty. Anqd when it iz admit-
ted, the Minister does not come pre-
pared. He mentioned that some States
are being requested...

MR. SPEAKER: Mr. Satyanarayan
Rao, let me tell you one thing....

SHRI SIKANDAR BAKHT: I have
recelveg the names of the States now.
They are Maharashtra, Madhya
Pradesh, West Bengal, Orissa and
there js one more State; I cannot
read the name.

SHR] VAYALAR RAVI: Whet is
it; he cannot redd™the name? (In-
terruptions).

MR. SPEAKER: Yesterday, the
Minister wag not willing to answer
it today because he did not have the
full information. But because of per-
suasion, he agreed. He hag said ‘I
do not have all this information’. So,
I cannot completely blame him in this
matter.  (Interruptions),

MR. SPEAKER: Mr. Satyanarayan
Rao wanted to impress upon him the
urgency of the matter. Therefore....
(Interruptions).

“SHRI K. LAKKAPPA: I would
like to tell the Hon. Minister, ..

MR. SPEAKER: Will you kindly
sit down? Otherwise, I will not call
anybody.

SHRI K. LAKKAPPA: This is
very relevani Sir...

MR. SPEAKER: He is quite a com=
petent Member, so don't bother about
it. He is putting the question. Mr.
Lakkappa, you have again started...

SHRI K. LAKKAPPA: 1 want to
help the House. The question is....

MR. SPEAKER: Don't record.
(Interruptions)**

**not recorded.
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SHR] SIKANDAR BAKHT: I have
got the name clearly written now.
The fifth State is Karnataka.

MR. SPEAKER: Now the second
supplementary.

SHRI M. SATYANARAYAN RAO:
He has mentioned about neighbouring
States. But the neighbouring States
wre also suffering from scarcity of
water—Karnataka, Maharashtra,
Tamilnadu and other States also—
because, this year, you know that the
monsoon has failed completely. Parti-
cularly, i1n our region, that is in
Rayalaseema and Telangana, there
was no rain at all in September
whereas “we used to have a down-
pour. But, unfortunately, we did not
have rain and that is why scarcity
arose. In view of these things, I
woulg like to know whether you are
going to supply these rigs from the
Centre. Have you got any rigs with
you?

SHRI SIKANDAR BAKHT: No,
we do not have any rigs with us.

SHRI SATYANARAYAN RAO:
Then what arrangements are you
going to make?

SHR] SIKANDAR BAKHT: I have

already slated what arrangements
are being made.
SHRI P. VENKATASUBBAIAH:

Sir, I am entitled to ask a question.

MR. SPEAKER: Nobody is entitl-
ed to, but your request will be con-
sidered.

SHRI M. SATYANARAYAN RAO:
8ir, no proper answer is coming.
MR. SPEAKER: "He gays ‘At pre-

sent we have no spare rigs: we will
try to get them'.

SHRI M. SATYANARAYAN RAO:
What arrangements are you going to
make? You please tell us.

SHRI SIKANDAR BAKHT: 1 will
repeat mgain that we have addressed
a letter to the five States which I
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have named just now. We are also
cullecting material from the rest of
the Stateg to know what their re-
quirements are and we ghall initiaie
the matter with the' UNICEF for
supplying these rigs. No other steps
are being taken.

SHRI P. VENKATASUBBAIAH:
The Hon. Minister has not realised
the seriousness of the situation and he
hag taken it very lightly. It is the
duty of the Government of India to
provide all they have said in the Five
Year Plan ang the Election Manifesto
—that drinking water will be made
available to each village in this
country. He has not taken it
seriously: now has he got a com-
prehension of the drinking water
scarcity that is prevailing in this
country. Now coming to the question,
the hon. Minister has not made ®uny
assessment of the requirements of
rigs. He has only said that he has
asked the requirements of the various
States, whg are in difficult position.
Even if he makes an assessment of
the requirement of rigs, this problem
cannot be solved specially in Rayal-
seema; there the rainfall is twenty-
two inches and it ig erratic. Even
if you could go six hundred feet deep,
you will not be able to get water.

MR. SPEAKER: You are making
it a debate; please put the question.

SHRI P. VENKATASUBBAIAH: I
am giving the background that the
problem in this area cannot be solved
only by employing the rigs. In view
of this, may F know whether the
Government will have a scheme for
diverting water from Krishne river
to Rayalaseema, as it will help to solve
the problem?

MR. SPEAKER: That does not
arise.

SHRI P. VENKATASUBBAIAHY
This is because the underground
water potential is very limited. Will
the hon. Minister tell ug whether he
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will make a comprehensive survey
about the requirements of rigs in this
country instead of depending upon the
various State Governments and ask
the UNICEF or any other organiza-
lion to help in providing sufficient
number of rigs so as to solve the
problem of drinking water which is
very acute in drought-prone areas
and also ip areag which are subject to
famines like Rayalseema?

SHRI SIKANDAR BAKHT: Sir,
the seriousness with which the Gov-
ernment of India is taking the ques-
tion of drinking water supply is
evident from the fact that for the
first time in the history of this coun-
try, a sum Rs. 40 crores was provided
in the Centra]l gector for drinking
water to the problem villages during
the last year. Even this year, a sum
of Rs. 60 crores has been provided in
this budget for drinking water supply.
This shows that we realise the
seriousness of this problem. Earlier,
such a fhing was pever thought of.

Ag regard the question of survey,
T have already said that we have
addresseq the various  State Gov-
ernments to tell us their requirements
and then we will approach UNICEF..
(Interruptions),

SEVERAL HON. MEMBER rose

MR. SPEAKER; As this gquestion
relates to And%ra, I am calling Shri
Suryanarayana.

SHRI K. GOPAL: WHy do you say
that you will call Members only from
Andhra Pradesh? It 13 not fair: you
may call him but not say this....
(Interruptions)

SHRI K. SURYANARAYANA:
There are 3600 villages in Andhra
Pradesh without proper drinking
water supply. The Minister said that
they had provided Rs. 40 crores in
the budget for this purpose last year
mand have made a provision of
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Rs. 60 trores this year. I would like
to know, how much have they allott-
ed to South India or Andhra Pradesh,
The questiomr relates to Andhra Pra-
desh. How many crores out of this
amount have beep allotted to Andhra
Pradesh either as loan or subsidy?

SHRI SIKANDAR BAKHT: A sum
of Rs, 152.30 lakhs was provided last
yvear and The requirements for this
year for the various States are being
workeq out.

WRITTEN ANSWERS TO QUES-
TIONS

Construction of Janata Hotel at
Darjeeling

*1093. SHRI R. P. DAS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to gtate:

(a) what steps Government propose
to take to develop Darjeeling, the
Queen of Hill stations in Eastern
India, as a premier tourist attraction;
and

(b) whether a Janata Hote] with a
considerable number of roomg has
been proposed for immediate cons-
truction?

THE MINISTER OF TOURISM
AND CIVIL AVIATION™ (SHRI PU-
RUSHOTTAM KAUSHIK): (a) The
Central Departi®n; "¢ Tourism has
already constructed a youth hostel ang
added 14 double rooms to the existing
Tourist Lodge at Darjeeling, Shice
this area holds high potential for
trekking, it is proposed to develop this
activity for attracting both domestic
and international tourists to Darjeel-
ing.

(b) No, Sir. The tourist ecentres for
constructing Janata hofels, besides the
4 metropolitan cities of Bombay, Cal-
cutta, Madras and New Delhi> will be
identified after undertaking a survey.
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Financial Aid from World Bank

*1006. SHRI P. K. KODIYAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether any World Bank offi-
cial had talks with the Government
regarding the financial aid for the
Sixth Plan proposals; and

(b) if so, the details and outcome
thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Presumably, the Hon’ble Member is
referring to the informal meetings
which Dr. David Hopper, Vice-Pre-
sident (South Asia) World Bank had
in the Finance Ministry and the
Planning Commission in the course of
hig visit to India in March, 1978.
During these meetings the role of
external assistance in the context of
the draft Five Year Plan (1978—83)
came ipn for =a general discussion.
However no specific proposals regard-
ing financial aid in connection with
the said Plan wag discussed.

Termination of services of Employees/
Managers

*1097. SHRI AGHAN SINGH
THAKUR:

SHRI RAMANAND
TIWARY:

Will the Minister of COMMERCE,
CIVIL SUPFLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the
serviceg of many employees/Managers
have been téerminated by the Super
Bazar, the Cooperative Store Manage-
ment without assigning any reasons;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUP-
PLIES AND COOPERATION (SHRI
KRISHNA KUMAR GOYAL): (a)
and (b). Services of seven Depart-
meny Managers and fortynine other
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employees working on deily wages
were terminated as they were found
surplus, and in some cases inefficient.

Recogniliyy of the A G's Office Emp-
loyeey Union, Kerala, Trivandrum

*1098. DR. V, A, SEYID MUHAM-
MAD: Will the Minister of FINANCE
be pleased tg refer to the reply given
to Unstarred Question No. 4411 on
22nd July, 1977 regarding recognifion
to A.G.'s office employees Union, Tri-
vandrum and state;

(a) whether the question of grant
of recogrition to the A.G.'s Office
Employees’ Union Kerala, Trivan-
drum, was being looked into;

(b) whether a decision thereon has
bezn tuken and if so, what the decision
is; and

(c) if not, the reason for the delay
in takiug a decision?

THE MINISTER OF FINANCE
(SHRI H. M. "PATEL). (a) Yes, Sir.

(b) The matter is under considera-
tion of the Comptroller and Auditor
Genera] of India and a declsion is ex-
pected to be taken by him shortly.

(c) There hag been some delay in
taking a decision, as the question of
separation of accounts from audit at
the Centre as well as in the States
was under consideration, and it was
considered necessary to await till a
clear picture emerged out of the sepa-
ration.
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Export of Fish and Fish Products

*1100. SHRI AHMED M. PATEL:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to lmay a gtatement
showing: ;

(a) the names of the multinational
companies and other big houses which
are exporting fish and fish products;

(b) the quality of fish exported
during the last three years and at
what rate;

(c¢) the method adopted to sell ma-
rine products to other countries by
each concern; and

(d) whether Government have any
control on this trade?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPEATION (SHRI ARIF BEG):
(a) I. Subsidiaries of Multinational
Companies:

1, Uhion Carbide (I) Ltd.

2. Brooke Bond (I) Ltd.,

3. Britannia Biscuits Ltd.

4. Cadbury Fry (I) Ltd.

5. Colgate Palmolive {I) Ltd.

II. Large Industrial Houses.
1. EID. Parry Ltd,
2. I.T.C. Ltd,

3. Konkan Fisheries Pvt. Ltd.
4, Chowgule and Co. Pvt. Ltd,,

5. Binny Ltd, e
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6. Greaves Cotton & Co. Ltd,

7. Kothari (Madras) International
Litd.

8. Kamani Gros. Pvt. Lid.

9. Rallig India Ltd,

10. Raunaq Internationa] Ltd.,

11. Delhi Cloth & General Mills
Co. Ltd,

12, Tata Oil Mills Ltd.,

13. Voltay otd. ~

(b) Some of the major items of ma-
rine products exporteq during the last
three years and the gverage unit value
realised on their exports during 1976-
77 are as under.

(Value in
. per
Kg)
Items of marine products Average
exported Unit value
realised on
their exports
during
1976-77
1. Frozen Shrimp . Rs. 34/-
2. Frozen Froglegs. . Ras. 24/-
3. Frozen Lobster Tail . Rs. 65/-
4. Frozen Fish . Rs 11f-
5. Dried:Fish . . . Rs. 4f-

(c) and (d). In the marine products
trade business is usually negotiated
and shipment effecteq on the basis of
outright sale confirmed by irrevocable
letter of credit.

Export of marine products is allow-
ed to exporterg registered with Ma-
rine Products Export Development
Authority on the basis of firm orders/
contract with pre-fixed priceg and on:
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outright sale basts. Export of certain
varieties of marine products are either
restricted on quantitative basig or is
canaliseq through the State Trading
Corporation.

Utilisation of Foreign Exchange
Reserves

*1101. SHRI MANORANJAN
BHAKTA:

SHRI S. R. DAMANI;

Will the Minisfer of FINANCE be
pleased fo state:

(a) whether it is a fact that the
Associated Chambers of Commerce
and Industry has made certain sug-
gestions for the proper utilisation of
the country's foreign exchange reser-
ves to increase industrial output etc.;

(b) it so, what are their sugges-
tions in brief and reaction of Govern-
r.ent thereto;

(¢) whether Government have evol-
ved any schemes for the utilisation
of the foreign exchange reserves as
a result thereof; and

(d) it so, the detailg thereof?

THE MINISTER OF FINANCE
(SHRI H. M PATEL): (a) to (d).
No communication has been received
by the Government from the Associa-
ted Chambers of Commerce and
Industry containing any suggeslions
for the proper utilisation of the coun-
try's foreign exchange reserves. Ac-
cordingly, the question of formulating
any schemes in response {4 such sug-
gestions does not arise. However, the
Government has taken a number of
measures for the utilisation of foreign
exchange reserves in a productive
manner, which include liberalisation
of import policy for the current year
and creation of a new facility to pro-
vide rupee finance by term lending
financial institutions and public sector
banks to cover import costs of ap-
proved projects.
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Reduction in Indigenous Production
due to Liberalisation of Impert

*1102. SHRI K. GOPAL:
SHRI VAYALAR RAVI:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the liberalisation of
import has reduced indigenous pro-
duction jp certain vital items in the
countiy; and

(b) if 8o, the steps taken to keep up
the indigenous production?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION™ (SHRI ARIF BEG):
(a) and (b)..The basic approach in
formulating the import policy for
1978-79 has been to provide legitimate
protection to the indigenous industry
on the one hand and to make avail-
able the imported inputs to the in-
dustry for accelerating indigenous
production on the ofher.

2, Items of raw materials and com-
ponents which are available from
indigenous sourceg and where the in-
digenous capRfity has substantial
development have been included in
the banned list. In drawing up the
banned list, particular care has been
taken to See that the items thai are
produced in the small scale, tiny and
cottage industry gectorg are included
in the banned list for import. The
tota] number of tems in the banned
list is 751. Some of these items are
of a generic nature which include a
number of sub-items. The list of
thes. itemg i given in Appendix 3
of import policy. A separate list of
banned items of iron and steel has
been drawn up and includeq in the
import policy; it consists of 12 items
which again are of Droaler categories.
The list of these items gppears in
Appendix 6 of the import policy.
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3. From the banned list, certain
items have been included in the “ab-
solute” banned list; the number of
such items is 96. These are given
in Appendix 4 of the import policy.
The items included in the absolute
banned list are those where indigen-
ous production is available in ade-
quate quantity.

4. A list of restricted items has also
been drawn up which includes items
having indigenous production but not
to the extent o meet the entire
domestic demand. Tmports of these
itemg are intended to be allowed to
fill the gap between the indigenous
production and demand. These items
will be allowed for import on the basis
of actual consumption of actua] users
engaged in industrial production. The
number of items in this list is 498.
Some of these items are of a generic
nature covering a number of sub-
items. These gre given in Appendix
5 of the import policy. For restrict-
ed items, again, a separate list of
iron and steel jtems hag been included
in the policy covering 23 itemg in Ap-
pendix 7 of the import policy.

5. Therg are 65 itemg the import ot
which is canalised through public
sector agencies, In respect of these
items walso, the actual quantum of
import will obviously be regulated
having regard to the gap between the
indigenous production and demand.
Similarly a number of petroleum
productg and drugs, aglthough not for-
mally canalised have been provided
for import only through designated
public sector agencies. The actual
import of these items will also be
regulated having regard to the avail-
ability from indigenoug angle so that
the imports supplement only the indi-
genoug production. The list of these
items is given in Appendix 9. In the
earlier years, considerable imports
used to take place ggainst REP licen-
ces as a result of the flexibility avail-
able in the policy. The current polfcy
makes a significent departure from
the earlier policies in the sense that
the flexibility that was available to
REP licence-holders has been with-
drawn. The new REP structure pro-
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vides a close nexus between the pro-
ductg exported and the items of im-
port allowed against each. Further,
the REP licences will be allowed for
import of ohly those items which are
in the banned or canalised lists, In
the earlier years, replenishment
through REP licensing was additiona]
to what the industrv could get under
the normal Aetual User licensing.

6. In the case of Capita] Goods also,
t_he current import policy provides a
list of banned items, These are given
in Appendix 1 to the import policy.
In respect of certain capital goods
where the import hag beep allowed
there is a condition that the intending
importer should first advertise his re-
quirements sg as to give an opportu-
nity to the indigenous producer to
p-:eet the demand. Orders for import
in such cases can be placed after
expiry of 45 days from the date of
such advertisemrent,

7. Apart from the varioug protec-
t‘l\re‘ provisions in the import policy as
indicated above, the indigenous in-
dustry gets protection under the tarifi
mechanism also.

8. The new import policy gives
ample opportunities to hte industry to
expand production. To this effect the
following provisions have been
made:—

(i) Import of a number of Capital
Goods has been allowed ypder
Open General Licence.

(ii) Importg of raw materials and
components which do not figure in
the banned, restricted or the cana-
lised lists have been allowed under
Open General Licence to Industrial
Actual Users.

(iii) Impory of spare parts of per-
missible type has been allowed
under Open General Licence.

(iv) Import of raw materials and
components in the restricted list
will be alloweq on the basis of ac-
tual consumption plus 10 per cent
thereof to take care of the probable
growth rate im producfion. These
licences will be issued on an guto-
matic basis without the need for
the applicant to gbtain recommenda-
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tion from the sponsoring authority
or clearance from DGTD. Auto-
matic licences will also permit im-
port of non-permissible gpares up-
to a specified extent.

(v) A provision has been made
for jssue of supplementary licences
for raw materials and components
and non-permissifle spares in cases
where the requirementg cannot be
met under the automatic licence.

(vi) For export production, the
import of banned fems, canalised
items and packing materials will
be allowed.

9. In the case of new units the
earlier system of issuing the initial
licence g3 a percenfage of the value
of machinery has been dispensed with,
The sponsoring authorities have been
given fhe discretioff Yo' Tecommend an
initia] licence upto Rs 3.00 lakhs in
value. In the case of units get up in
the small scale sector in the back-
ward areas or by technocrats, ex-
service personnel and by scheduled
castes/scheduled tribes, the value of
the initial lcence which the sponsor-
ing authority can recommend has
been raised to Rs. 5.0 lakhs. These
provisions in the policy will en-
courage creation of new capacity In
the country for industrial produc-
tion. Facilities have been given to
the Indiang returning from abroad or
residing abroad and making invest-
ment in India in industrial produc-
tion. In the case of those Indians
who intend to return home for settle-
ment and to set up an industry, the
import of machinery upto Rs. 25 lakhs
will be allowed without indigenous
clearance, purchased out of their own
foreign exchange savings abroad. Ma-
chinery valued more than Rs. 25 lakhs
will also be allowed in guch cases but
subject to indigenous clearance, Along
with the machinery, raw materials
upto Rs. 5.0 lakhs in value will also
be allowed purchased out of their for-
eign exchange earnings abroad.

10. With the announcement of the
new import policy, Government have
set yp an Inter-Ministerial Com-
mittee under the chairmanship of
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Secretary (Technical Development)
to consider representations or sugges-
tions received from industry for ban-
ning or liberalising the import of in-
dividual items. This will give ano-
ther opportunity to the industry to
receive legitimate protection in areas
in which such protection is needed.

Exemption of Pension from Income
Tax

*1103. SHRI RAM VILAS PAS-
WAN: Will the Minister of FINANCE
be pleased to state:

(a) whether under the provisions of
Section 10(10A)(i) of Income Tax
Act, 1961 ag amended, full commuta-
tion of pension received under the
Civil Pension (Commutation) rules of
the Central Government is exempt
from. assessment for payment of In-
come Tax;

(b) whether any ruleg are in vogue
or practiceg followed under the ins-
tructions of Ministry of Finance which
contravene the aforesaid provisions of
the Act and full pension is not exemp-
ted from income tax; and

(¢) i so, the reasons for issuing
rules contrary to the provisions of the
Act?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The
amount of pension commuted to the
extent permitted under the Civil Pen-
sion (Commutation) Rules is exempt
from  jncome-tax under section
10(10A) (i) of the Income-tax Act,
1961.

(b) Ministry of Finance hasg issued
instructions clarifying that one-third of
the pension can be commuted by the
employees who have opted for absorp-
tion in public undertakings in accord-
ance with the C.P.(C) Rules but in
cases where a lumpsum amount in view
of pension is opted for, it shall consist
of one-third of the amount as may be
admissible under C.P.(C) Rules and a
terminal benefit equal to twice the
amount of the commutation under
C.P.(C) Rules for surrendering his right
to draw two-thirds pension. These ins-
tructions are in accordance with rule
37 und 37TA of the Central Civil Services



53

(Pension) Rules. Under gection 10(10A)
(i) of the Income-tax Act 1961, what
is exempt is only this one-third of the
commuted value of pension and the re-
maining two-thirds being a terminal
benefit is not covered by the provisions
of section 10(10A) (i) of the LT. Act,
1961, Thus these instructions do not
contravene the provisions of sec.
10(10A) (i) of the Income-tax Act, 1961.

(¢) Does not arise.
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Liguor served te Passengers by Al

*1105. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
.ed to state:

(a) whether it is a fact that liquor
is served top passengers by Air India
on its flights;

(b) if so, the particulars thereof;

(c) whether there is any proposal
under consideration of the Govern-
ment to advise Air India not to serve
liquor on its flights;

(a) 1t rot, the
therefor; and

particular reasons

(e) if there is a proposal as at (c)
‘since when it is under consideration?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). Yes,
Sir. Air-India serve liquor free of
charge to first class passengers and at
a compensatory charge to economy
class passengers.

(c) to (e). No, Sir. The matter is
still under consideration of the Govern-
ment,
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Banking operations in Union Terri-
tory of Gea, Daman and Diu

*1106, SHRI AMRUT KASAR: will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that 95

- cent of the banking operations of
the nationalised banks are carried on
cnly in four Talukas viz., Tiswadi,
Salcete, Marmagoa and Bardiz out of
the thirteen Talukas of the Union
Territory of Goa, Daman and Diu;

(b) whether such concentration has
not led to unhealthy competitions
among the nationalised banks; and

(c) what steps have been taken to
diversify the banking operations in
the remaining nine backward Talukas
of the Union Territory?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The data
on banking operations in the Union
Territory of Goa, Daman and Diu are
cullected and consolidated by the Re-
serve Bank for the Union Territory as
a whole. Taluka-wise figures are, there-
fore, not available.

(») While issuing licences to the
banks for branch opening at specific
centres, the Reserve Bank of India
assess the banking requirements of
each centre and no unhealthy inter-
bank competition has come to their
notice.

(¢) In order to ensure thatl the needs
of the small borrowers in the entire
Union Territory are adequately met,
the Lead Bank Scheme has recently
been extended to the Union Territory.
The State Bank of India have been
given the lead responsibility in respect
of Goa and Daman and the State Bank
of Saurashtra in respect of Diu. The
Lead Banks have been advised to for-
muiate District Credit Plans for these
areas. With the implementation of the
credit plans, the flow of credit to small
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borrowers in the Union Territory is
expected to improve.

Development Officers of L.I.C.

*1107. SHRI SHYAM LAL DHUR-
VE: Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Development Officers of the Life In-
surance Corporation of India had gone
on strike in March, 1978;

(b) if 80, the number of days the
strike continued and what were their
demands;

(c) the extent of loss of business
suffered by the Government due to
this strike by Development Officers
of L.IC,;

(d) whether this strike of Develop-
ment Officers of LIC. is likely to
have any effect on the bonus pay-
ments to the policy holders for the
year;

(e) if go, the extent thereof: and

(f) the steps taken to avert such
situation jn future?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a} and (b).
Yes, Sir. The Development Officers of
the Life Insurance Corporation of
India had gone on strike during the
month of March 1978 in support of
their demand for withdrawal of the
Scheme of cost norms introduced by
the LIC in 1966 and restoration of
guarantees relating to grant of auto-
matic increments, employment security
and protection of emoluments irres-
pective of performance. Their strike
lasted from B8th March, 1978 to 27th
March, 1078.

(¢) The new business under indivi-
dual assurances during the period of
strike in 1978 compared to the new
business during the corresponding

period of the preceding year, is given
below : —

(In crores of rupees)

8-3-77 to, 8-3-78 to
27-3-77 _|27-3-78

-’_7_-‘
Sum proposed . 11650 8o cl
Sum assured . 120+ 85 10793

(d) and (e). Bonuses are declared by
the LIC on the basis of the biennial
actuarial valuations and the next valu-
ation is due as at 31st March, 1979. The
aciuarial valuation takes into account
the experience during the inter-valua
tion period in the matter of mortality,
yield on investments and expenses of
management. It is not possible to
quantify in precise terms the likely
effect of the Development Officers’
strike on the bonusg which would be
declared at the next valuation. The
relative costs on the Development
Officers during the inter-valuation pe-
riod would, however, be reflected in
the results of thar waluatlion.

(f) Negotiations are being held with
National Federation of Field Workers
with a view to evolving norms for
appraising the performance of Deve-
lopmenti Officers. '

Restoration of D.A. Forced on the
Employees during Emergency

%*1108. SHRI BHAGAT RAM: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is g fact that 1/2 per
cent D.A. cut was forced on the em-
ployees during emergency;

(b) whether Government propose to
undo this gross excess of emergency
by restoring the D.A. cyt; and

{c¢) when is it proposed to restore
this D.A. cut?
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THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) to (c).
According to the Dearness Allowance
Scheme recommended by the Third Pay
Commission, an instalment of Dearness
Allowance (DA) at the following rates
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was payable to the employees after
every 8 point increase in the 12-month-
ly average of the All India Average
Consumér Price Index for Industrial
Workers (General) (1960 = 100) bey-
ond 200 points. of the average.

Pay range . . . » Amount of deamcss allowance admisible for an increase of 8 poi
in the index average (1960=100)

Upto Rs. 300/~ '+ 3°5% of Pay subject to a minimum of Rs. 7/- per mensem and a
maximum of Rs. 10/- per mensem.

Above Rs. 300/- = . 2'5% of pay

maximum of Rs. 20/- per mensem.

t to a mini of Rs. 10/- per mensem and a

W aile accepting this recomm=ndation, Government had improved the rates by 1/29, as follow :

Pay range . Amount of dearness allowance admissible for an increase of 8 points
in the 12-monthly average of the index (1960=100)

Up to Rs. 300/- . 4%

Ld

Above Rs. 300/- . 3% of pay subject to a minimum of Rs. 12/- and a maximuw

of Rs. 27/-

Government sanctioned 9 instalments
of D.A. on this basis to cover the index
average of 272 points. The Pay Com-
mission had also recommended that
should the price level rise above the
12-monthly average of 272 (1980=100),
Government should review the position
and decide whether the dearness aliow-
ance scheme should be extended fur-
ther or the pay scales themselves
should be revised. The Government
discussed the matter with the Staff
Side of the National Council of the
Joint Consultative Machinery and ulti-
mately decided to sanction 5 instal-
ments of additional D.A. in accordance
with the D.A. scheme already in force,
but at the rates recommended by the
Third Pay Commission. D.A. instal-
menig falling thereafter have been
sanctioned on this basis.

The question of restoration of higher
DA rates which had been adopted in
the case of the first nine instalments
of DA has been raised by the Staff S8ide

of the National Council of Joint Con-
sullative Machinery and is at present
under discussion with them. The dis-
cussions are expected to be completed
hy the end of June, 1978.

Number of Members/registered ex-
porters with export pmmnﬂon
Councils

10135. SHR1 VIJAY KUMAR MAL~
HOTRA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state the
number of members/registered export-
ers with the following Export Promo-
tion Councils regisiering authorities as
on 1st January, 1978:—(1) Basic Che-
micals and Pharmaceuticals EP. Coun-
cil (2y Chemicals and Allied Products
EP. Council, (3) Engineering Export
Promotion Council, (4) Finished Lea-
ther and Leather Manufactures, BP.
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‘Council, (5) Marine Products Exports
Development Authority, (6) FPlastics
and Linoleums, E.P. Council, (7) Pro-
cessed Foods, E.P. Council, (8) Sports
Goods, EP. Council, (9) Wool and
‘Woollens, E.P. Council (10 Textiles
Export Promotion Council (ready made
garment panel)?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND CO-OPERA-
TION (SHRI ARIF BEG): The num-
ber of members/registered Exporters
with the following Export Promotion
Councils as on 1lst January, 1978, is
given below:—-

Export Promotion Council.

Number as on
1-1-1978

Members Registered
Exporters

1. Basic Chemicals, Pharm. & Cosmetics E. P, Council . 2748 1605
2. Chemicals & Allied Products E.P. Council . . 1898 1523
3. Engineering E.P. Council . . . ’ . . . . 6044 5652
4. EPC for Finished Leather & Leather Mifrs. 1369 1369
5. Marine Products Export Development Authority . . . - 1034
6. Plastics & Linoleum E. P. Council 1302 1220
7. Processed Foods EPC . 673 640
8. Sports Goods EPC . 425 425
9. Wool and Woolens EPC . 349 .
10. Cotton Textiles EPG . 4088 3890
(Ready made garments Panel) . (3929)
* Information is being collected and will be laid on the Table of the House.
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werar§ e wwg) © (%) WY (W), T@AARA AW

L mam,m%m

10136. st gwwitw wremw amew @ w0
farer | et ag ward £ wor Wl n

F qw afwe aur wfem g W el
AT OF SE A IXT FA A AR A
T WIAT FET mlg:lhﬁim THT!
% & o T W Sre e 6 e
THH THET & O TR EA AR H gAr o
*t a7 o & W gE-aeer o o & wmi



63 Written Answers

ferew

= v fruffot sfivs mivew
Wo Lok Tt (§o) Ty
R
wET
mrfee (%) sm

arlwaw ol
FUTMET  wreew H &
Trug) ot
(1) (2) (3) (4)
1. fwr=T 67,077 189,205
L] (139-68) (31-12-77)
2. Y 9 87,978 97,412
(19-10-70) (31-12- 77)
3. WETET TYw vy 42,035 90,487 *
I e (7=11-61) (22-10-76)

4. BEETfRE#T 1,83,148 2,33,856

(31-3-65) (31-12-77)

5. TUIVT g

35,967  1,00,062
(2-11-56) (22-10-76)

6. WWIT AFTHD 19,056 77,418
(10-10-59) (24-10-74)

7. Plmifen smelt 49,717 118,522
(1962) (31-12-77)

8. WY Wwe T 83,258 41,248
ATa @O (1957-58) (31-12-77)

9. Fc(g‘mm 6,55,407 15,53.39}5
sfemrfom (1966-67) (1977-78
aftmnr) ( A

10. fam woor s

17,815 4,94,348
(wfia)

(1-4-64) (1977-78)

Maintaining of Secret Fund by
Government

10137. BHRI YASHWANT BOROLE:
Will the Minister of FINANCE be
pleased to state:

(a) whether a secret fund running
jnto crores of rupeeg is maintained
by the Government of India for some
secret national causes;
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(b) whether there is a scope for
manipulations in the use of these
funds; and

(c) whether any such case has
come to knowledge where the money

has been wrongly withdrawn wund
used?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (o).
Under Article 266(3) read with Article
114(3) of the Constitution, no money
can be withdrawn from the Consolida-
ted Fund of India without Parliament's
approval. There are, therefore, no
secret funds with the Government.
The Budget grants of some Ministries,
however, include provision under
certain heads for expenditure of
secret or special nature. Separate Rules
and accounting procedures have been
prescribed for regulating such ex-
penditure to ensure proper utilisation
of the budget provision.

Third Level Feeder Services

10138, SHRI EDUARDO FALEIRO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether he hag appointed a
committee to prepare a project report
for third level civil aviation feeder
services; and

(b) if so, what led him to appoint
such Committee and what are its
precise terms of reference?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) The question of connecting
small towns and cities of tourist and
other interests by third level opera-
tions js engaging the attention of the
Government for quite some time. In
this connection, a preliminary project
report was prepared by Indian Air-
lines. A Committee has been consti-
tuted, who woulg go into the various
aspects like phasing of the scheme
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Tobacco scizures in Masjid Moth Area
(Delhl)

10141, SHRI MANOHAR LAL: Will
the Minister of FINANCE be pleased
to state:

(a) whether tobacco seizures were
made in Masjid Moth Area (Delhi)
between 25th Sepfember, 1974 to 8th
October, 1873 in which 797 bags and
1168 bags in total 1965 bags of tobac-
co involving excise duty to the tune
of Rs. 1,06,766/- and Rs. 2,43,000/.
in total Rs. 3,49,766/- wa; being
evaded;

(b) if so, what effective steps,
namely Departmental action includ-
ing revoestion of licence, if any, pro-
secution, inter-departmenta] refer-
ences and such other appropriate
action were taken by Government in
the matter; and

(c) what ig the present stage of
these cases?

-

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
Yes, Sir.

(b) ang (c). The first case involv=-
ing seizure of 797 bags of tobacco was
adjudicated by the Deputy Collector
of Central Excise, Delhj confiscating
the tobacco and imposing a Personal
penalty of Rs. 750 on the party. The
party was, @llowed to redeem the
tobaccs on payment of a flne of

Rs. 5000. The party paid the per- -
sonal penaty, redeemed the goods on
payment of the fine and rewarehoused
the same. Since the party was in-
volved In fraud cases and demands of
Government dues were pending
against him, it was not considered
approprite to revoke the licence of the
party at this stage.

The second case involving seizure
of 1168 bags of tobacco was adjudi-
cated by the Collector of Central
Excise confiscating the tobacco and
imposing personal penalty of Rs. 2,000
on the party. The party was how-
ever, given an option to redeem the
tobacco on payment of a fine of
Rs. 10,000, Personal penalty was paid
by the party but the tobacco was not
redeemed by him. The tobacco was
subsequently sold by auction. This
party did not hold any Central Excise
licence. Prosecution proceedings were
also launched against the party and
the same are in progress.

Construction of Airport at Ratnagiri

10142. SHRI RAJARAM SHANKAR
RAO MANE: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to s.ate;

(a) whether Governmert propose
to build an airport at Ratnagiri; and

(b) whether there is any proposal
to permit private air companies to
start a shuttle service between Bom-
bay, Ratnegiri and Kolhapur?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHrJt
PURUSHOTTAM KAUSHIK): (a)
No, Sir, There is an aerodrome cons-
tructed by the Government of Maha-
rashfra at Ratnagiri.

(b) A permit has been issued to
Goldenson Aviation, a non-scheduled
operator for operation on the routes
Bombay—Kolhapur—Nasik and Bom-
bay—Ratnggirl. Such gperations on
Bombay—Rutnagirl route have ul-
ready commenced.
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“Iravel as you like tickets’ to Indians
without paying foreign exchange

10143. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether ‘Travel as you like
tickets' are avmilable to tourists
against payment of foreign exchange;

(b) whether these tickets will be
made available to our people also
without paying foreign exchange so
as to encourage tourists?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(b) The scheme has been devised
with a view to attract international
tourists, keeping in mind the require-
ments of international tourists,

- For domestic tourists, keeping their
requirements in wview, concessional
rail fares are available for hill
stations and on pre-determined eir-
cular tours.

Equity pariicipation in cash in Joint
vemtwres abroad

10144. SHRI £. 8. SOMANI: Wwill
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to tate:

(a® whether it is a fact that Gov-
ernment has decided to permit equity
participation in cash in joint ventures
sbroad on a select basis ‘depending
on the merit of the case; and

(b) if so, the details regarding the
policy of Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERA1TON (SHRI ARIF BEG):
(a) and (b). Yes, Sir. Cash assistance
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is allowed for meeting equity contri-
bution jn harq and deserving cases on
merits and on consideration of the
fields of collaboration. For example,
cash remittance mey be considered
in cases of consultancy and other
service ventures. Such cases are
considered if substantial exports of
capita] goods and services are en-
visaged over a long period of time.
In this conection, attention is invited
to the Guidelines governing India’s
Joint Ventures abroad attached with
the reply to Lok Sabha Unstarred
Question No. 8568 answered on the
28th April, 1978.

Domestic Tourism for Common Man

10145. SHRI D. AMAT: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to ctate:

(a) whether Government are aweure

of the need to develop domesiic
tourism; and

(b) if so, the steps taken by Gov-
ernment jn this matter particularly
to promote tourism among youth and
also to bring it within the reach of
ihe ¢ommon man?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir.

(by For providing inexpensive
sccommodation and to encourage
youth travel, tourist bungelows and
youth hostels have been constructed
by the Central Department of Tou-
rism in the various Plan periods. The
Five Year Plan 1978—83 envisages the
construction of Janata hotels (Yatri
Niwas) in the 4 metropolitan cities
of New Delhi, Bombay, Calcutte and
Madras, ang smaller units at other
selected centres which will be identi-
fied after a survey ig undertaken. The
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1350-=bed Janta hotel project at New
Delhj has been cleareg by the Gov-
ernment, and its foundation stone
was mid on 4-5-1978. It will be com-
pleted in phases by 1880-81.

For providing facilities for the
large number of pilgrims, it is pro-
posed to set up a Society under the
Societies Registration Act which will
receive grants/donations from the
Central & State Governments, reli-
gious/charitable  trusts, institutions,
individuals, etc. From the fung so
created the proposed Society will give
grants for the maintenance improve-
ment/expension of  dharmshalas/
sarais/musafirkhanas at pilgrim cen-
tres of national importance.

Redaction of foreign shareholdings by
LT.C. Ltd., Calcutta

10146. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that the
ITC Limited, Calcutta has not yet
brought down the strength of its total
foreign shareholdings to the tune of
40 per cent of total paid-up and subs-
cribed capital;

(b) it so, the facts thereof along
with details of present shareholdings
of persons or group of persons from
abroad in the company;

(e) whether any application has
been made Tor share-dilution; and

(d) action being taken to see the
reduction of foreign shareholdings in
accordance with the provision of
FERA?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No. Sir.
The company. has. already reduced its
non-resident equity to 39.8 per cent.

Sb) to (d). Bo not arise. -;

Enquiry to find out actual and Benami
assets of LT.0s. in Faridabad

10147 SHRI DURGA CHAND:
Will the Minister of FINANCE be
pleased to gtate:

(a) what is the policy laid down
by Government for transfering In-
come-tax Officers from one place to
another;

(b) whether it is alleged that there
is corruption in the offices of Income
Tax Officers in Faridabad;

(c) whether it is a fact that the
assets of the Income Tax Officers in
Faridabad are disproportionate to
their known sources of Income;

(d) it so, whether any enquiry is
being instituteq to find out the actual
and benam;j assets of Income Tax
Officers in Faridabad; and

(e) whether it is proposed to have
a declaration of Income periodically
from all the Income Tax Officers and
other employees and higher officers
working in the Income Tax Offices?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Income-tax Officers are ordinarily
transferable from one Income-tax
Circle/Worqd to another and from one
station to another within a Commis-
sioner’s charge after a period of 3 or
4 years. While Class II officers are
generally not transfered from one
State to another, Income-tax Officers
(Class I) are liable fo such transfer
after 6 or 7 years’ stay in a particular
State. A departure is made from
this policy in exceptional cases, taking
into consideration the personal diffi-
culties, if any, of the concerned
officers, Transfers are ]imited t§ the
minimum, in conformity with this
policy, for reasons of economy.

-(.b) Ap anangfn.ous complaint again
an Inspector.of Income-tax posted in
Faridabad has been receiveq by the
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Commissioner of Income-tax, Haryana
& Chandigarh, alleging corruption.

~ (c) Income-tax Officers are required
to file immovable property statements
every year. No case has come to notice
in which an officer posted at Farida-
badt is foung to hold assets dipro-
portionate to his income.

(d) Does not arise,

(e) Apart from hig obligation to file
a return of his income in accordance
with the provisions of the Income-Tax
Act, no employee of the Income-tax
Department is required to file a
separate return of his income. There
are, however, Rules/Instructions cal-
ling for annual submission of immov-
able property returns by officers of
the rank of Income-tax Officer and
above. No other return is proposed
to be prescribed specially for em-
ployees of the Income-tax Depart-

ment.

Direct Air Service between Delhi to
Bhubaneshwar

10148, SHRI PADMACHARAN

TA SINHERA: Will the Minis.

ter of TOURISM AND CIVIL AVIA-
TION be pleased to state;

(e) whether there is any proposal
for introduéing air service from Delhi
to Bhubamwéshwar; and

(b) if so, the details of the proposal
and when is it Hkely to be imple-
mented?

_ THE MINISTER OF TOURISM
‘AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
ang (b). The work of resurfacing
runway at Bhubaneshwar Aerodrome
hag been taken in hand and is likely
to be completed bY March, 1978.
Indjen Airlines would consider intro-
ducipg air service to Bhubaneshwar

. Bg. ‘gs the work of resurfacing
js¢ comp v .
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Lowering rate of interest by banks to
accelerate development

10150. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the
investments for lift irrigation in
Madhya Pradesh has not shown en-
couragement during the 5th Plan pe-
riod and as a result the development
was not expected in this regard due
to high rate of interest by the Banks;

—-—
(b) if so, exact assessment by the
Government;

MAY 12, 1978
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(¢) whether Government are con-
sidering to lower the rate of interest
in order to accelerate development;
and

(d) it so, details thereof?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b).
Direct financing of composite minor
irrigation schemes which includes lift
irrigation project, by commercial
banks in Madhya Pradesh during the
5th Plan period showed significant
progress, as reflected by the follow-
ing table indicating the position in
Madhya Pradesh vis-a-vis the All-
India figures: —

(Amount in Rs. lakhs)

Madhya Pradesh

All India
As at the end of No. of Amount  No. of Amount
Alcs. Outstand-  Afcs. Qut-

ing standing

March 1974 425 20° 51 17208 157885
March 1975 2581 13326 27248 151070y
March 1976 10127 416-99 46153 2370 70
March 1977 22024 Hig- gl fiighz zou 1g

(The above figures do not in='uiz advanzes for sin:ing /decpening of wells, installation of oil

engines/pumpsets. )

It can be seen that such advances
increased by almost 40 times between
March 1974 and March 1877 in the
State whereas in the entire country
such advances less than doubled over
the same period.

(¢) and (d). Where refinance is
availed of from the Agricultural Re-
finance and Development Corpora-
tion, the rate of interest is normally
104 per cent. However, to keep
in line with 'the rates agreed by the
State* Government in case of loans
jssued by the Land Development
‘Banks, the rate of interest charged in
Madhya Pradesh is 11 per cent, tihis
being the normal rate fixed by the
State Government.

Victimisation of ffice bearers of LF.C.
Employees' Association

10151. SHRI LALU PRASAD YA-
DAV: Will the Minister of FINANCE
be pleased tp state:

(a) whether it is a fact that al-
most all the General Secretaries/
branch secretaries and other active
office bearers of Industrial Finance
Corporation Employees’ Association
have been victimised by way of trans-
fer to other places on their promotions
as Officers in spite of the fact that
they could have been posted at the
place where they were mosted before
promotion;

(b) if so, why; and
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(¢) what steps the Government pro-
pose to take to avold such victimisa-
tion in future?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
Out of 17 Industrial Finance Corpo-
Tation of India Employees’ Association
office-bearers promoted in the officers’
grade, only 8 employees had to be
transferred on account of exigencies
of work. As officers are liable to be
transferred anywhere in India on
account of promotion, creation of addi-
tional posts, retirement, resignation,
for gaining experience etc, the ques-
tion of victimisation, as a result of
these transfers, does not arise.

fagre ¥ aritw &%t gror Fewmit & ww

10152. wit gt wr : w7 frer dar
LLELIL] ﬁwﬁﬁfw:w

(%) fagre & af 1975-76, 1976-77
W 1977-78 ¥ framl oY arfw #9Y grov

fert afe & =o fad 03 ofx 37 93¢ Ty
IT AT AT ; o

'ﬂ!{?'} =l & ferd &% 3 701 et Frrifem

faw st (sit qwo qwo @w) : (¥) Wik
(%). fagre & wrdex 7 seftg grite dwl 3 612
aqr dmifew feaat ol wfe qagd w g0
st &1d A § wiy v off agErdr afafag)
FrUFT AR ATt suT WY ATk o Ad 1975
76, 1976-77 AT 1977-78 & sAM:
10 FTY, 41.34 W& A9T 122.68 &TEF
wal & = ega fwd | fage & agerr
wfafraY W ®arg  arfrr §67 & amw
wYan Al wEwrElT W EeEE Y #
fag w=w: 13,25 sfoma s 13, 75 sfe-
wad | @4 o Geltg gnfie dwl N @@
Faw 12 aur dwifew frerl, wfw g,
wrdtor fufeaat ot ardror awamg & o= w9
Wre Ml w 3T el qr F¥ @y et
v, waw W g s R erfe oat
¥ gia wmo g e

wt @t sa wfe

10153 Wt guew : war few ot ag
TR ¥ T w3 fE

(%) wrma 28 it w9t €7 ww whea
wzw 25.64 A gkl ; Wi

it (@) afzgh A wav 1@ o 57 were
T g ot wof R & feg ok svdmy
w3 w7 wery § Wi afy gi, @ w% aw s afe
s s !

faw Wit (st qwo gwo wiw) glr)ih
T, waATGTET gv §EET 5093 % IACH, Mifw
31 ®r4, 1978 %' fagr 7av a1, €W dag &
st A AR

(@) wa wiwer & ot g, gl & €9
art afg Feww T @ §da A R
war @ arew ot § Wi gETE @A amEr
wafea afz 1 {wd & g, o ot wrawaw
gar, oA Ifwm s B R

Indianisation of Coca Cola Export
Corporation

10154. SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be
pleased to state:

(a) is it true that on the Confiden-
tial Secret report of 1875 or 1976 the
group of Ministry had decided on the
Indianisation of Coca Cola Export
Corporation;

(b) when did Reserve Bank of
India ask Coeca Cola Export Corpora-
tion to Indianise;

(c) why was there such a long
delay; and

(d) is it true that the Personal Pri-
vate Secretary had suppressed the flle
on request from a Coca Cola bottler?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) In its
meeting held on the 22nd July, 1976,
the Group of Ministers considered the
application of Coca Cola Export Cor-
poration under Section 29 of the
Foreign Exchange Regulscion Agct.
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(b) The Reserve Bank of India

issued the letter of intent to the com-
pany on the 28th April, 1977.

(¢) The finalisation of the minutes
of the Group of Ministers took some
time since some related issued had to
be sorted out through inter-ministe-
rial consultations. The minutes were
finaliseg in March, 1977, and the RBI
was advised on 22nd March, 1977.

(d) The record shows that the file
in question was in circulation amongst
the Ministries of Finance, Commerce,
Industry and Law only.

Number of branches of Super Bazar
opened in Janakpuri

10155. SHR] NATVARLAL B. PAR-
MAR: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the number of branches of
Super Bazar opened in Janakpuri 80
far and their locations; and

(b) the reasons for not opening a
similar branch in Block A of the
colony in spite of the persistent de-
mand of the residents of the area?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Two branches of Super
Bazar have been opened in Janakpurl
area and their location is as follows:—

(i) D.D.A. Shopping Centre,
‘B’ Block, Janakpuri.

(ii) Shopping Centre,
‘C' Block, DESU Colony,
(Pankha Road), Janakpuri.

(b) The existing branches at Janak-
puri area can cater to the require-
ments of the residents in Block A
colony of Janakpuri. Opening of an
additional branch in the same area
is not commercially viable according
to the Management of the Super
Bazar.

MAY 12, 1978
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Setting up of cémmittee to implément
automation in GIC.

10156. SHRI K. LAKKAPPA:
SHRI K. A. RAJAN:
SHRI S. G. MURUGIAYAN:

Will the Minister of FINANCE be
pleased to state;

(a) whether it is a fact that the
General Insurance Corporation has
set up a3 Committee to find out ways
and means as to whether automation
could be implemented in General In-
surance Corporation;

(b) if so, the Composition of the
said committee and terms and refe-
rence given thereto;

_(c) whether the committee has sub-
mitted interim or final report;

(d) if so, its recommendation and
action taken by the Government
thereto;

(e) whether the General Insurance
Employees All India Association has
represented against introduction of
automation; and

(f) if so, the salient features there-

of and action proposed to be taken
therefor?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The Gov-
ernment have appointed an Expert
Grpup to examine the Computer re-
quirements of the L.I.C., G.I.C. and
its subsidiaries.

(b) The Expert Group consists of
the following:

Shri M. N. Gandhi,
Assistant General  Manager,
Oriental Fire & General In-
surance Co. Lid., New Delhi.

Memter

2. Shri M. S. Gokhale,
Director, Computer Centre,
New Delhi

Member
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. Shri R. K. Mahajan,
Controller of Insurance ,
Department of Economic
Affairs, Ministry of Finance,
New Delhi.

Member

4. Dr. N.  Scshagiri,
Director, Electronics Com-
mission, Mew Delhi.,

5. Shri $.G.  Subramanyan,
Zonal Manager, Northern Member
Zonal Office, Life Insurance Convener
Corporation of India,
New Delhi.

Mem ber

6. Shri K. M. Tripathi, Member

Jeint Director,
Ministry of
Labour, MNew Delhi.

The terms of reference of the Ex-
pert Group are:—

(i) To study the accounting, ad-
ministrative and management needs
of the Insurance industry at the
Central level, as well as at the Re-
gional/Zonal and the Divisional
levels,

(ii) (a) To examine the feasibility
ang limitations of using mechanised
aids including computers and unit
record machines for proper fulfil-
ment of these needs, and

(b) to recommend the extent to
which the use of computers is essen-
tial for operational efficiency and
general public benefit.

(iii) To recommend (a) keeping
in view the jobs already mechanis-
ed, and the need for mechanising
additional jobs (like provident fund
schemes, gratuity schemes, invest-
ment analysis, valuation of
life insurance business, staff analy-
sis and research projects), and (b)
taking into account the mechanised
aids available in the jndustry at pre-
sent, a phased programme for utili-
sation of computers by the industry,
indicating separately the transition-
al as well as the final arrangement
for installation of computers.

(iv) To suggest guidelines for
selection of hardware, taking into
account all relevant factors such

as cost, foreign exchange reguire-
ments ang the availability of indi-
genously manufactured products.

(¢) The Group has not yet gub-
mitted any report relating to the

Computer requirements of general
insurance industry.

(d) Does not arise.

(e) Yes, Sir. x

(f) The salient features contained
in their representation are that there
is no need to use costly sophisticated
electronic computers, since there is no
area of work which cannot be manual-
ly done efficiently and that the scheme
of computerisation in nationalised
General Insurance will inevitably lead
to shrinkage of employment potential
and eventual joblessness and retrench-
ment of employees without any bene-

fit either to the clients or the coun-
try.

The position will be examined jn all
aspects on receipt of the Report of
the Expert Group.

Weights and measures Inspectors in
Urban Area of Delhi

10157, SHRI BIRENDRA PRASAD:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) in the urban area of Delhi how
many Inspectors of the Department of
Weights and Measures have been as-
signed the duties of calibrating and
stamping petrol pumps as well as
stamping of Weights and Measures;

(b) what is the justification for
allotting the whole of rural areas
surrounding Urban Delhi to one Off-
cer only and not to any Inspector for
calibrating and stamping of petrol
pumps; and

(¢) whether the Officer assigned the
bave work of stamping petro] pumpa
in Rural Area, had been punished
eariier for lack of Initegrity?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The Delhi Administra-
tion, which is directly responsible for
the enforcement of the Weights and
Measures Laws in the Union Terri-
tory, have assigned the duties of cali-
brating and stamping of petrol pumps
and also of the stamping of weights
and measures in the urban area of
Delhj tg six Inspectors of Weights and
Measures,

(b) The justification for allotting
the whole of rural area surrounding
urban Delhi to one officer, the Assis-
tant Controller of Weights and Mea-
sures, is to ensure strict vigilance on
the operation of pumps which are
mostly located on the borders of
Delhi,

(¢) The Officer to whom the work
has been assigned had not been
punished earlier for lack of integrity.
However, administrative action was
taken on an earlier occasion for cer-
tain lapses under Central Civil Ser-
vice (Conduct) Rules,

Credit deposit ratio in rural areas

10158. SHRI C. K. CHANDRAP-
PAN: Will the Minister of FINANCE
be pleased to state;

(a) whether it is a fact that the
Credit-deposits ratio in rural areas
continued to be low even after the
naticnalisation of banks; and

(b) if so, what are the facts thereof

and what measures are being taken to -

improve the position?

THE MINISTER OF FINANCE °

(SHRI H. M. PATEL): (a) and (b).
The Credit-Deposit ratio of Scheduled

Commercial Banks in rural areas has -

increased from 37.5 per cent as at the
end of June, 1869 to 57.4 per cent as
wt the end of December 1976.

into the rural areas, Government hsas
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set a target for the public sector banks
to endeavour to achieve a credit-
deposit ratio of at least 60 per cent
for their rural and semi-urban bran-
ches by the end of March 1879.
Bankg have also been advised to en-
large the flow of credit to the small
borrowers in the neglected sectors to
33.3 per cent of their total advances
by March 1979.

Under the Scheme of Differential
Rate of Interest, the public sector
banks are extending assistance to the
weaker sections of the community at
a rate of 4 per cent per annum. To
ensure that rural areas get adequate
benefits of the Scheme, it hag been
stipulated that banks will have to
ensure that at least 2/3rd of their
credit under the Scheme is extended
through the rural and semi-urban
branches. The present imbalance in

this regard is to be rectified by March
1979,

The increasing operations of the Re-
gional Rural Banks are also contribut.
ing to a larger flow of bank credit in
the rural areas. Ags at the end of
December 1977, 48 Regional Rural
Banks had established 1187 branches.
Since inception, these banks had dis-
bursed credit to the extent of Rs. 43.2

crores involving about 5 lakh borrowal
accounts,

Loan from I.D.A,

10159. SHRI RAJ KESHAR SINGH:
Will the Minister of FINANCE be
pleased to gtate:

(a) whether his attention has been
drawn towards news item entitled
‘305m LD.A. loan to India’ published
in the National Herald of 20th April

. 1878; and

(b) it so, particulars thereof?

THE MINISTER OF FINANCE
(SHBI H. M. PATEL): (a) Yes, Sir.

p '(h) Négothtlons ‘have been com-

pleted” in ‘Washington for obtaining
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an IDA Credit of $200 million for
Korba Therma] Power Project and
IBRD loan of $ 105 million for Third
Trombay Therma] Power Project.
Board of Directors of IDA/World
Bank have approved the above Credit
and loan. Agreements are expected
to be signed by end of June 1978.

The Korba Project envisages cons-
truction of three 200 MW turbo-gene-
rating units at the Korba Thermal
Power Station, together with ancil-
lary equipment and related Wworks,
and about 880 circuit km of associat-
ed transmission lines.

Third Trombay Thermal Power
Project provides for construction at
Trombay of a 500 MW power generat-
ing unit, together with boiler, electri-
cal and mechanical equipment and
associated works.

Import of gold for expori of gold
ornar-er‘r ,

10160. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have
since worked out the scheme for im-
port of gold for export of gold orna-
ments;

(b) if so, the details of the scheme;
angd

(c) the steps taken so far in pur-
suance thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
to (c). The simplified scheme for
encouragement tp export of gold
ornaments by allowing importation of
gold free of Customs Duty or by sale
of gold from Government stocks at
international price is under finalisa-
tion and will be announced soon.

Cases registered against ration card
holders and Depot holders in
Delhi

10161. DR. VASANT KUMAR
PANDIT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the number of cases registered
in Delhi Circle-wise against ration
card holders and Depot holders under
Essential Commodities Act during the
last three years, year-wise;

(b) the number of cases against
the ration carq holders regarding
their misuse were sent tg the courts,
the number of cases proved and the
number of cases in which Officials
and Inspectors were held guilty of
harassing and manoeuring during the
same period; and

(e) the number of cases withdrawn
after the report being lodged in the
Police Station and the steps taken 1o
eradicate corruption among the Food
and Civil Supplies Department?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL sUPPLIES AND (CO-
OPERATION (SHR]1 KRISHNA
KUMAR GOYAL): (a) 91 cases
against ration card holders and 35
cases against Depot holderg (Fair
Price Shops) were registered under
the Essential Commodities Act during
the last three years. The break-up
of these cases, circle-wise, is attache
ed.

(b) During the last 3 years, 155
Officials of Food ang Supplies Depart-
ment of Delhi Administration were
found guilty of mis-conduct and negli-
gence in performance of their duties.
Ag regards the number of cases
against the ration card holders re-
garding their misuse gent to the
courts, and the number of cases
proved, the information is being col-
lected and will be laid on the Table
of the House,
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(¢) Three cases against ration card
holders and another three catdes
against Fair Price Shop holders have
been withdrawn. The steps takep to

eradicate corruption among the Food
and Civi] Supplies Department in the
Delhi Administration are indicated
in the Statement attached.

Btatement

Circle -wise Gear-wiss break up of cases rvagisterad in Delki against Rotion Card holders) and Depot
halders under Essential Commodities Act, 1085 dwring the last thres years.

Sr. Circle Ration Card Holders Deposit holders (Fair
N?. No. Price Shops)
1975 1976 1977 1975 1976 1977
1. 1 . i — 4 2 2
a, 2 2 1 ‘e 2 -
3. 3 6 2 1 e 2
4 4 4 1 1 -
5 5 .. -
6, 6 2 . . . -
T 7 1 . .
8. 8 .e . ‘e 1
9. 9 - 2 2 2 -
10, 10 1 1 . .
11, 11 . 1 i 1
12, 12 2 . 1
13. 13 1 2 1 2
14. 14 o 1
15. 15 2 .
16, 16 1 1 2 2
17. 17 1 1 2 .
18. 18 e . . 1 2
19. 19 2 ..
20, 20 3 2 .
at. 21 2 o 2
21. 22 2 1 2 1
a3. a3 2 . i
24 24 ' 2 i .
as. 25 . - .
26. 26 1
a7, 27 1 s
28. 28 2 1 .
2g. 29 5 .
g0, 30 o 1 . 1
g, 81 2 "
8. 32 1 e e
33 33 3 2 1 .
94 34 2 e . 1 . ‘
98, 35 1 - 1 . "
g6, 86 2 . 1 T . 1
97, 37 . - i
48. 38 ‘e i v .
9. 19 2 1 1 .
* ® -
Towd : 51 23 18 - a8 9 s
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Statement II

Following important steps to eradi-
cate corruption among the Food &
Supplies Department jn the Delhj Ad-
ministration have beep taken:

Procedural delays and bottlenecks
are generally the main cause of
harassment to the Public and corrup=
tion among the officials. However to
avoid unnecessary delay, time limits
have been fixed for disposal of vari=
Olils types of cases/licences, for exams-
ple:

(i) New Food Cards are delivered
at home of the applicant
within 7 days of the receipt
of applications.

(ii) Duplicate cards are issued on
the spot.

(iii} Amendments/additions/dele-
tions in the food cards are
done on the day of receipt of
application.

(iv) Time limits have been pres-
cribed for the circle offices
for the processing of applica-
tions for grant of various
types of licences issued by
the Department.

Other measures taken

(i) A committee has been forme
ed for the scrutiny of appli-
cations for grant of New Fair
Price Shops and Licences.

(ii) Surprise and detaileq inspec-
tions are carried out with a
view to keep a strict watch
and surveillance over the
working of circle offices and
branches,

(iii) Special attention is also be-
ing paid to sensitive areag of
corruption,

(iv) Specific complaints received
against the officials of Food &
Supplieg Department are pro-
cessed and scrutinised inten-
sively to curb the tendency
leading to corruption.

9

e & W sqrTe wwER

10163. wt Towiwe game : Fa7 anfwe,
amfes gfa i apwfon #at ag &3 A
w7 &1 fF

(%) A9 & &9 gu s GwEE
v wrftlmﬁc‘!rrt‘;;

(&) #rat faer & 2w & qro sgrarC
wAFfal wrsm IR g ;

(7) A7 & fr aeqel &1 qrara fsar
g ; W

(%) €& goatd & qaq a1 wav § 7

wifewg amarfow st agwifon
limii:::uiu‘t ‘:':uﬁciw}:
(%), (7) Wiz (7). o% "wa g

(w) wroa drdr gfar & 2w & arw
BITATC AYA & ATHE & ww iR w3 &
W | A AP A9T wAET A9l F
wria "y A e fed md wfgardt s
swEl & gfzq &g & v &av @ ¥ A fawmm-
WA Wi & =T gl & aeafaa ae
sdw, wrea-gurETtar 9 9o qo fo & #1w
Ty faeaTe aar wifes  Ag@m wUT AET
ufwar aar s @A & fad wrfes of qmn-
fax g & fesavits  ageq 3wt & o
3qTT AT FT QT 7T | GHTAW A T
W frdl o sa7g 9T gearwe A4 fwd &

(=) arare §  faeer @ qw
L w9 fagear & weg-
g 71 ; W
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(2) #orer & swgrafan & a6 TW

4) wfeererd qEwR qTER WErR 93
UF AL M ¥ 39 wrafaw gal & wmm
w Hra wew WY AT §Y Aen Ay,
sfearal & ama arA & g A & fag e
g o ¥ fod et § qoee agafa g o

W w1 qe wremrn freerdt € w1 w5
#aw 50 wimm &, 3A% grarg § AT GORTT
WTE I ¥ g afamEy sEgr # fog o
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(7) = dfg & w0 daw adw &
dt =rear 1 7€ 8, 3% e farm e
TRWY w7 ST € Rw & e fea
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1. ¥y, aTTATAT AT ¥ v AT &
wfax fag anfem ai ey man &,

2. WIWW TNEA A97 W,

3. fear,

4. T (¥ AT WewT)
5. 9w, qulY et Ao,
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6. WY w¥El, WY ARl w1 AW oawr
Ew,

7. nﬁsanrﬂtm aa gfgeat
aﬁqT-mwuﬂiim’md‘t
amft §

8. ¥H, § oar quet & €< § ¥ gearw,

9. WA & ¥ aay fe,
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|, ((16) 99 &Y A9y Wvw, (17)
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(19) weem sz, (20) wfEw,
(21) arg Jom% (=, #fawe miz)
(22) =aw=, (23) fremfear #fermm
FRIAZ a91 (24) g9 ¥

Development of Sareswar Bill (District
of QGoalpara near Dhubri)

10164. SHRI AHMED HUSSAIN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the Government da
not consider it appropriate from the
point of development of Tourism to
develop Sareswar Bill (a pleasant
lake jn Assam); and

(b) how in view of the above, the
Government propose to take action
for the development of this place and
set up a tourist Centre/tourist resort
and a hote] for foreign tourists near
Bareswar Bill in the district of Goal-
para (near Dhubri)?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
In view of the large number of places
of scenic beauty in the country which
the Central Department of Tourism
alone ig not in a position to develop
due to constraint on resources, and
since Sareswar Bill is mainly of local
importance, jts development would
be the responsibility of the State Gov-
ernment,

(b) Does not arise.

Import policy of Capital goods

10165. SHRI RAMDEQ SINGH:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the Import Policy of capital
goods worth less than Rs. 10 lakhs;

(b) what js the importer to do if
an indigenous supplier replies to the
advertisement quoting prices higher
than the import (C.I.LF. Value plus
duty);

(¢) what is the importer to do if
delivery is top long; and

(d) what is the importer to do if
he feels the indigenous supplier's
quality of performance does not meet
his requirement?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUFPFLIES AND (CO-
OPERATION (SHRI ARIF BEG):
(a) Import applications from eligible
Actual Users will be considered on
merits having regard to indigenous
angle and essentiality for import.
However, import of Capital goods. ap-
pearing in Part ‘B’ of Appendix 2 to
the Import Policy, 1978-79, valued upto
Rs. 10 lakhs, can be made by eligible
Actual Users under Open General
Licence after following the advertise-
ment procedure as laid down in
Chapter 3 of Import Policy, 1978-79.

1141 LS—4

(b) to (d). The choice whether to
import or to buy from indigenous
supplier will lie with the Actual
User, in cases covered by the afore-
said Part ‘B' of Appendix 2.

Promotion: and Demotions of Officers
in Bank of Baroda

10166. SHRI RATANSINH RAJDA:
Will the Minister of FINANCE be
pleased to gtate:

(a) whether it is 3 fact that there
have been promotions and demotions
of officers in the Bank of Baroda; if
s0, the officers involved, their designa-
tions, designations after promotion/
demotion and the provisions under
which these promotions/demotions
were effected;

(b) is it a fact that there has been
flouting of the recommendations of
the Pillai Commission by the Bank
of Baroda which Government was
proposing to implement from July,
1978; and

(c) whether Government propose to
issue a stay order against the deci-
sions of the Chairman of Bank of
Baroda, which are not in conformity
with the spirit and nature of Pillai
Commission recommendation if mot,
why not?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
Bank of Baroda has reported that
the Chief General Manager's post has
been filled in by the bank by promo-
tion of the existing General Manager.
11 Assistant General Managers have
been promoted as Deputy General
Managers, 22 executives promoted as
Assistant General Managers and 80
executives promoted to the Chief
Officer’s rank. The bank has denied
any demotions of officers.

The bank, like public sector banks,
has been advised to implement Pillai
Committee's recommendations. The
bank has been further advised to
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consider whether the bank should not
adopt g method whereby no special
benefit will accrue to those promoted
recently to senipr positions, at the
time of implementation of the Pillai
Committee’s recommendations.

Proposals of Bank of Baroda for sup-
porting New Undertakings in Back-
wand Areas

10167. SHRI RAM AWADESH
SINGH: Will the Minister of FIN-
ANCE be pleased to state:

(a) what are the proposals of Bank
of Baroda for supporting new under-
takings in backward areas of the
country; how many proposals of back-
ward areas have been kept pending
by this bank, for how much time
and reasons for doing so;

(b) in how many cases, ad hoc
approvals were granted at the ins-
tance of Central Board and reasons
for doing the same; names of the
parties where approval for more than
Re. 50 lacs have been given, details
of financial allocationg approved dur-
ing the last three years; and

(c) in how many cases term loans
have been approved by Bank of
Baroda in backward areas, in how
many cases they have been reduced
and in how many rejected with rea-
sons of rejection during the last
three years?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) To en-
sure larger flow of bank credit in
support of small productive ventures
in the neglecteq sectors particularly
in the rural and backward gareas,
banks have been asked to formulate
district credit plans and implement
them jointly with all the other finan-
cial institutions. 'The Bank of Baroda
has lead responsibility in respect of
30 districts in the country. The Bank
has taken up the credit plans for
implementation in all these districts.
It is also participating in the imple-
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mentation of the credit plan program-
mes even in other districts. Besides,
to ensure speedy disposal of loan
applications, all the public sector
banks have been directed to dispose
of credit proposals within a period of
4 weeks if applications involve Jimits
of less than Rs. 10,000/- and within
3 months if limitg asked for are
larger.

(b) Loan proposals are appraised
and sanctioned at various levels viz.
branch office, regional office, zonal
office and central office. Zonal offices
have powers to sanction loans upto
Rs. 25 lakhs. Beyond this limit the
proposals are referred to the Central
Office of the Bank.

The Bank has reported that no ad
hoc approvals have been given at the
instance of the Board of Directors.

(c) The statistical reporting system
does not provide for maintenance of
data in the manner asked for. How-
ever, the Bank of Baroda has reported
that it provides need-based credit to
all viable ventures.

LF.C. for Rec-
Assistants and

Policy followed by
ruitment of Clerks,
Officers

10168. SHRI P. KANNAN: Will the
Minister of FINANCE be pleased to
state:

(a) the policy followed by Indus-
tria] Finance Corporation for recruit-
ment of clerks, Assistants and Offi-
cers;

(b) whether the recruitment is on
All-India basis and the publicity for
requirements of staff is given in all
newspapers of the country; and

(c) the recruitment made in respect
of each category during the last Two
years, the number of candidates who
applied and the number selected?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The recruitment for the posis of
clerks, assistants and officers in Indus-
trial Finance Corporation of India is
regulated by the provisions of IFCI
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(Recruitment of Employees) Rules,
1975. 'The recruitment which is based
on written test and interview of eligi-
ble candidates to various posts is nor-
mally done on all-India basis, for
which advertisements are inserted in
the leading English/Hindi newspapers
on an all-India basis and also in the
“Employment News”., However, when

a vacancy of clerk/assistant is to be
filled up gn urgent basis, the concern-
ed office notifies the vacancy to the
local employment exchange and/or
advertises in local newspaper(s).

(c) The following table indicates
the position for the years 19786 and
1977:—

No. of candidates

S.N. Post Appeared Empanslled  Recruited
1. Clerks . 1409 73 31
2. Assistants Bg 20 5
3. Officers . . 173 51 24

Policy followed by L.I.C. Recruitment
of Clerks and Officers

*10169. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of FINANCE
be pleased to state:

(a) the policy followed by Life
Insurance Corporation for recruitment
of clerks, Assistants and Officers;

(b) whether the recruitment is on
All India basis and the publicity for
requirement of staff is given in all
newspaperg of the country; and

(¢) the recruitment made in respect
of each category during the last two
years, the number of candidates who
applied and the number of candidates
selected?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL); (a) and (b).
Recruitment to the cadre of Assis-
tants is made op a Divisional basis
by inviting applications through
advertisements in two local dailies,
one in English and the other in
regional language having wide circu-
lation in the Division and by simul-
taneously intimating the Regional
Employment Exchangeg as well as
the recognised Scheduled Caste/Sche-
duled Tribes Associations.

Recruitment to the cadre of Class I
Officers is made on All India basis
through a written competitive exa-
mination followed by an interview.
Wide publicity is given about the re-
cruitment in the leading newspapers
of the Country.

(¢) From 1-4-76 to 31-3-77

No. of candidates No. of candidates

applied selected
Class 1 Officers (AAOs) ; : % 20,224 152
(Out of these 95
were retained by
LIC and 57 were
sent to G.I.C. )
From 1-4-97 to 31-3-78
Class I Officers Stel Asstt, Engineers 97 5 6
Actuarially qualified officers in the Cadre 86 applied of which
of AAOs only 16 were the
eligible.
Architectural Assistants and Engineering 95 3 (These 3 candidates

Assistants Gr. 11

were selected in
Grade III)
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Hurdles faced by entrepreneurs in
backward areas

10170, SHR1] GOVINDA MUNDA:
Will the Minister of FINANCE be
pleased to state:

(a) Is it a fact that entrepreneurs
in backward areas face many hurdles
in the matter of finances by Central
and State subsidy institutions;

(b) how do the Government pro-
pose to simplify the subsidy rules for
the new undertakings in backward
areas; snd

(e) how would Government get
preferential/concessional treatmeng for
new undertakings in backward areas
by Excise, Labour, Factories, Indus-
tries department so far as they affect
financially the interests of new under-
takings and development of backward
areas?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
The information is being collected
and will be laig on the Table of the
House to the extent possible.

Recruitment made by Ministry and by
Service Commission

10171, SHRI A, BALA PAJANOR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the posts in the Ministry and
attached and subordinate offices for
which recruitment i made directly
by the Ministry and made Service
Commission;

(b) the recruitments in each cate-
gory during the last two years, the
method of recruitment, the number of
candidates who applied and the num-
ber selected; and

(¢) whether it is ensured that
proper publicity is given in all news-
paperg of the country for staff require.
mentg of the Ministry?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
to (¢). The required information is
being collected and will be laid on
the Table of the Lok Sabha.

Export of Onions and Potatoes

10172. SHRI AMARSINH V. RAT-
HAWA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) quantity of onions and potatoes
exported during the last three years
and the nameg of countries to which
exported and the quantity exported
to each country; and

(b) what was the market gnd con=
sumers price of these commodities
during the last three years and their
exported price?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-2322/78.]

Loan wheedle by one Shri Krishna
Gopal Singh

10173. SHR] NIRMAL CHANDRA
JAIN; Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether it has come to the
knowledge of Government that one
Shri Krishna Gopal Singh was able
to wheedle a loan of Rs. 13500 out of
the Patna Urban Cooperative bank by
pledging 3.5 acres of the famous
Gandhi Maidan and platform No. t
of Patna Junction jn May, 1971;

(b) ig it a fact that he could do so
because of the political patronage
and shelter of gne of the then impor-
tant Ministers;

(c) did Reserve Bank of India come
to know of this irregularity ever;
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(d) what steps were taken by the
TReserve Bank of India in this respect;
4and

(e) the reaction of the Government
1o it?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Shri Krishng Gopal
Singh was sanctioned a loan of Rs.
13,500 on 22n4 February, 1870 for
purchase of a jeep by the Loan Com-
mittee of the Patna Urban Coopera-
tive Bank Limited. The amount was
allowed to be drawp in full on 17th
May, 1971 by hypothecating a jeep
although insurance cover for the same
was not available, and not the Gandhi
Maidan or platform No. 1 of Patna
Junction.

(b) Although it was not so evident
at the time of the sanction of loan,
delay in filing of criminal case by the
«concerned authorities against Shri
Krishna Gopal Singh supports the
apprehension,

(c) Yes, Sir. During the course of
the first Statutory Inspection of the
Bank with reference to its financial
position ag on 31st May, 1971.

(d) The irregularities detected were
duly communicated by the Reserve
Bank of India to the Bank and the
Registrar of Cooperative Societies,
Bihar, through its statutory inspection
report in October, 1971 and the sub-
.sequent inspectiop reports. Furlher,
the Reserve Bank of India ordered
moratorium of the Bank with effect
from 19th October, 1975.

(e) Registrar of Cooperative Socie-
ties, Bihar, who is the competent
authority to deal with the matter has
taken the following action:—

(i) ordered liquidation of the
Bank with effect from 20th
April, 1976;

(ii) criminal cases have been
filed against the Chairman,
Secretary ang Manager of
the Bank, and Shri Krishna
Gopal Singh and others;

(iii) surcharge orders have been
passed for Rs. 8.24 lakhs
against the Directors gnd the
officers of the Bank,

Investigation into the Allocation of
Garment Quotsg by Cotton Textile
Export promotion council

10174. SHRI BALASAHEB VIEHE
PATIL: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government have
ordered thorough investigation jnto the
affairs of the Cotton Textile Export
Promotion Council in the matter of
allotment of garment quotas; and

(b) if so, when is the report likely
to be submitteg by the Council to
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). Commerce Secretary has looked
into the affairs of the Cotton Textile
Export Promotion Council in the
matter of allotment of garment quotas.
He has given his suggestions based on
his enquiry.

frgenn Az dav g feeta ®
20 wOF WY W s

10175 &Y wow qan : w feew walt 4
AT E¥ FI FEE

(%) war foeeit & fgay a=r 15 Wi
1977 & fg= wifrs @ “qamaaa”’ § swfir
77 wATeT oy & e fggema dd dgg o
TOET 9T 20 HU¥ T4 F e w1 Wiy
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(w) afeut, @ woe oW AR § o
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ooy o fwror & & 1975 §  weEt o e
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®IW F ¥ FTWT 20 FT To FT T4 (wqT T
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Genuineness of Heavy Deposits made
in Post Offices

10176. SHRI KANWAR LAL
GUPTA: Will the Minister of
FINANCE be pleased to state:

(a) has Government verified th2
genuineness of the heavy deposits
made in Post Offices during 1974, 1975
and 1976;

(b) in how many cases the deposiis
were found bogus so far and what
wag the total amount of such deposits;

(c) the names of the officials and
the amount against whom deposits
were found bogus;

(d) why the case has not been
handed over to CBI so far;

(e) in how many cases Government
found out the real persons who de-
posited the money; and
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(f) has any action been recom-
mended against the officials of Post
Offices?,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) to
(e). Enquiries conducted so far by
the Income-tax Department show that,
in respect of deposits made in 1974 in
734 cases involving deposits of Rs. 375
lakhs, the persons in whose names
the deposits were made were the real
persons who deposited the money. In
the following three cases involving
deposits of Rs. 145 lakhs, the deposits
could not be regarded as belonging
to the persons in whose names the
deposits were made:

Amount
of
Deposit
(Rs. in
lakhs!
Shri R, P. Singh, 5
(the then Distt. Industries
Officer at Panipat),
Shri N. K. Garg, 5
(the then Joint Director of
Industrics in Haryana
Government)
Shri  Kashmiri Lal, 135
fthen a student of Delhi
Universiy,.

Further investigations by the Income-
tax Department are continuing.

As regards handing over the case
to the CBI: the State Government has
been approached for causing enqui-
ries to be made into the transactions
involving State Government Servants.
If the State Government feels that
the assistance of CBI is necessary and
mekes a request in this regard, the
matter will be comsidered.

(fy No decision has been taken so
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Use of Commercia]l Aircrafts by the
Prime Minister

10178. SHRI M. ARUNACHALAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2344 on 2nd December, 1977
regarding security measures to pre-
vent skyjacking of plane occupied
by the Prime Minister and state:

(a) whether there is any change in
the Prime Minister's desire to use
the  commecial airerafts for  his
travel;

(b) is there any change in the
policy; and

(c) if so, details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(c). There is no change in the Prime
Minister’s desire to travel by Com-
mercial flights but as q result of sub-
sequent threats to security by certain
violently disposed elements and cer-
tain acts of violence perpetrated by
them, security measures had to be
strengthened and it was considered
advisable that he should travel by
IAF planes as far as possible.

Fare of 1.Y.D.C. Air Conditioned Car
due from the Former Defence Minis-
ter

10179. SHRI SOMNATH CHAT-
TERJEE: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government are aware
that the fare of ITDC air conditioned
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car which ex-defence Minister, Shri
Bansilal yged in Calcutta sometime
before the last General Election is
still pending; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
The payment of the bills for the cars
from ITDC Transport Unit booked at
Calcutty for the use of the then Def-
ence Minister on 19-6-1976 and
23-11-1976 has been received by the
Corporation.

{b) Does not arise.

Employees in State Bank of India,
Gujarat

10180. SHRI AHSAN JAFRI: Will
the Minister of FINANCE be pleased
to state:

(a) total number of employees in
the State Bank of India apg its
branches in the Gujarat State; and

(b) break-up of employees belong-
ing to Scheduleq Castes and Mus-
lims?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) (a) and (b).
State Bank of India has reported that
as on 31st March 1978 the total num-
ber of employees in its branches in
the Gujarat State was 6532, There
were 123 employees belonging to
Scheduled Castes and 147 employees

belonging to Muslim community
amongst them.

Concentration anqg Power of Black
Momey in Dhanbpad (Bihar)

_10181. SHR] A. K. ROY: Wil] the
Minister of FINANCE be pleased to
state;

,(',) whether the attention of the
Ministry has been drawn tp the con-
cern expressed by the Daily of Dhan-
bad (Bihar) Awaez dated 9-4-1978 in
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the editorial ‘Chowkidar Se Krorpati’
on the concentration and power of
black money in the district; and

(b) if so, what step is contemplated
to stop this?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir.

The article is coucheqd in genen‘l.l
terms ang does not refer to any parti=
cular person(s).

(b) Survey is being conducted to
detect new assessees. As per inform-
ation presently available, the number
of new assessees detected in Dhanbad
District during 1977-78 is 1,051. So
far as contractors are concerned, tax
is being deducteq from payments
made to them in accordance with
section 194C of the Income-tax Act,
1961.

Enquiries as called for, are being
made in all cases of suspected tax
evasion.

Slip imn Notification changing Excise
Duty to Customs Duty on Woollen
Yam

10182. SHRI VINODBHAI B.
SHETH: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that a slip
in the notification changing excise
duty to customs duty on woollen yarn
has cost considerable loss of revenue
to the Exchequer;

(b) if so, the extent of loss dme to
this in the budgetary provision;

(c) how many units dealing in
woollen yarn and rags have exploited
this loop-hole; and

(d) what steps Government pro-
pose to recover the lost revenue?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d). In
the 1877 Budget, the excise duty on
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wollen yarn and a part of the excise
duty on wool tops was shifted to the
imported raw wuool by increasing the
import duty on raw wool from 45 per
cent ad valorem to 75 per cent ad
valorem and on woollen rags and
waste from 5 per cent ad valorem to
25 per cent ad valorem. This mea-
sure was expected to reduce evasion
of excise duty and make fabrics using
indigenous wool cheaper. After this
duty adjustment, the estimates of
customs revenue for 1977-78 under
the heag ‘Wool raw and wool tops'
were fixed at Rs. 26.37 crores. But,
on the basis of the available figures,
the customs duty realisation for 1977-
78 ig likely to be only Rs. 18.5 crores
in 1977-78 showing a shortfall of
around Rs. 7.8 crores. Thig shortfall
in revenue estimates is on account of
the lower imports of raw wog] in
1977-78 compared to the imports of
1976-77. As the shortfall in revenue
was on account of the lower jmports,
it cannot be considereq as revenue
lost; the question of taking steps to
recover this revenue does not arise,

Foreign Equity Share of M/s Hindu-
stan Milk Food Manufacturers Ltd.

10183. SHRI R. R. PATEL:
SHR1 AHMED M. PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is fact that Govern-
ment have alloweq M/s. Hindustan
Milk Food Manufacturers Ltd., to
dilute its foreign equity to 51 per
cent;

(b) if so, the reasons therefor while
the other multi-nationals are only
allowed to dilute their foreign equity
to 40 per cent;

(¢) whether any other condition
has been put on this concern;

(d) if so, the details thereof and
whether this concession wil] alse be
given to other companies who are
dealing with food products;
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(e) the use of an Indian brand
name is considereg by the Govern-

. ment as a step in the direction of ful-

filling the objectives of FERA; and

(f) does FERA contain any clause
to the effect that if foreign multi-
nationals use Indian brand names
reduce its non-residen interest equity
to 40 per cent?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) No, Sir.
The company has been directeq to
reduce jts non-resident interest equity
to 40 per cent?

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise.

(e) No permission is given for the
use of foreign trade marks in the
domestic market if that involves
direct or indirect consideration for
the use of the trade marks, except in

the case of life saving drugs and pesti-
cieds. The use of foreign trade marks
on exports is, however, allowed.

(f) No, Sir.
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Benefit Companies operating in the
Country

10185. PROF. P. G. MAVALAN-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) whether Government are aware
that wvarious small and big so-called
benefit companies gperate in the
country luring the ignorant and
innocent citizens into investing small
or big amounts with an attractive pro-
posal for large interest or big gift
benefit;

(b) if so, whether Government pro.
pose to put a firm hand to stop such
operations; and

(c) if so, how and when?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) and (c). A Bill to ban the
conduct of prize chits and money cir-
culation schemes js proposed to be
introduced in the Parliament during
its current gession.

Filling up of Posig of Section Officers
in IAAI

10186, SHRI MAHI LAL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether about 11 posts of Sec-
tion Officers (General) have been filled
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up from November, 1976 to February,
1878 by International Airports Au-
thority of India;

(b) whether it is a fact that no such
post in the quota reserved for Sche-
duled Castes and Scheduled Tribes
was filled up during the above period;
and

(c) if so, the reasons therefor, and
the action being taken to give promo-
tion to Scheduled Caste and Sche-
duled Tribe candidates in proportion
to the reserved quota?

THE MINISTER OF TOURISM
AND CIVIL '~ AVIATION (SHRE
PURUSHOTTAM KAUSHIK): (a) 10
posts of Sction Officer (General) and
1 post of Private Secretary (in the
same grade as Section Officer) were
filled during the period October, 1976
to February, 1978 by the Inernational
Airports Authority of India.

(b) and (c), The above appoint-
ments were made on the basis of a
panel drawn up after a written test
and interviews conducted for the eli-
gible Assistants Grade I, the condi-
tion of eligibility being 3 years service
in the grade. There was no eligible
Scheduled Caste/Scheduled  Tribe
Assistant Grade I for appearing in
the test and inclusion 'in the panel.
However, efforts will be made to make
up the shortfall while filling up
future vacancies of Section Officer
(General).

qoit frafor &) aT

10187, it W= Ty wrerem - ¥y faer
HAT Oy T R g AL f

(%) ®=n faefig a9 1975-76 WX
1976—77 ¥ ot Frafor €} 2 o= A FH
ot fomm sfoge Wi staifis fama o
R F s S PR T e @ g ;

(=) afe &, o faeiiw 2 1975-76,
1876-77 WX 1977-78 ¥ weT-wem TAA
s gt Frmfor fr ez wr



Iy writen Answers VAISAKHA 22, 1000 (SAKA) Written Answers

(7) war goere | faefiy o 1975-76
W1 1976-77 ¥ aoa oY ax ¥ ot Frmrfor o

19. 7 SfAWa @9v 21. 1 Sfawa AT @

a1, IF Srawt § aww qan fwio ww

19. 6 Sfowa a1 19, 2 wfawa a1 @1 +9

%mr' 1977-78 & fAq wiwe ot SUen
£

(7) 23-2-78 #Y FWT-gE 9 @ A
1977-78 %1 WTias Fafren ¥ 37 fafaw Froon
w1 fawiqw  fray mar & Y 1975-76 AT
1976-77 % fawity aqt # g formor &1 ey
aifey & forg It @ &1

(%) &= am & giafres sETFAF
forw fir sy ad gt Frmfor Y ¢ ot A

g ¥ % 10,000 Tqd & Frdw £ ToET
& qag 50 sfawe A w2 wom,  9fe
graferat & ferft & @ a1t wr oy T -

frr weafi & s W ¥ g frfea
w7 ot sy &Y feafy ¥ sew g aTw wT X
o ; % ® w9 AT WO
T AT FTET THIG FCAT AGT AR T ATAT
IuT #1330 § it o frdw gz, faet dtwor
foes af #r 0f & W wfwwsw IO 9

w3 & |y, , WIR q4T §Y JOmi
*r T g Wi sTde fafadw
wo fra ® e ¥ wfvad faaor ¥ 2
far oy & sTor whsmedT F fau Wiy
awa Y 1 S A #, qob: qoft Fmior & fae
CE HIE FCAT qFWE g

18

Interest pald om leams by Public
Sector Undertakings

10188. SHRI G. Y. KRISHNAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that
some of the public sector undertak-
ings are paying high interest on tha
loans secured from the Government
affecting their financial structure;

(b) if so, whether Government are
thinking of converting such loans ex-
tended to units into equity; and

(e) if so, the policy of Government
in this regard?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The pub-
lic sector undertakings generally
obtain loans from Government at
rates lower than the market rates.
In spite of this, some undertakings
have very high interest burdens on
account of the large loans taken by
them to make good their past cash
losses.

(b) and (c). The policy of Gov-
ernment iz to examine each case on
its merits. Where the heavy burden
of loan has affected adversely the
financia] position of the enterprises,
and the undertakings geek relief from
Government, suitable measures, in-
cluding conversion of loan into equity,
are considered.

Disappearing of 60 crores worth of
High Denomination Noteg after de-
valuation of High Currency Notes

10189. SHRI YADVENDRA DUTT:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that
after devaluation of high currency
notes, 680 crores worth of high deno-

‘mination notes have not been traced



119 Written Answers

50 far and have completely disappear-
ed;

(b) is it a fact that the syndicate
of five people from a metropolitan
city took Rs. 4 crores, Lo Kathmandv
for depositing there and a lady who
accompanied the gang was held at
the airport and was found to be carry-
ing 2.4 crores worth of notes along
with some foreign exchange--mostly
South African currency with Mauri-
tius markings; and

(c) if so, what steps the Govern-
ment i faking in the matter®

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
The total value of the high denomi-
nation currency notes which have not
been tendered for exchange is ap-
proximately Rs. 16 crores and not
Rs. 60 crores. These untendered notes
have become valueless.

(b) Apart from an unsuccessful
attempt made by a Jady on 19th
January, 1978 to take out to Nepal,
demonetised high denominations potes
amounting to Rs. 50,000/- no other
case has come to the notice of the
Government. The premises of the
actual owner of these notes were
searched during the course of which
high denomination notes of a further
value of Rs. 29,000/- were seized.
During jnvestigation and interrogation
it came out that the entire amount of
Rs. 79,000/- (including the amount
seized from the lady) was undisclosed
income. Further action as permissi-
ble under the law is being taken.

(c) The Ordinance does not pro-
vide any penal action, if any high
denomination currency notes are not
tendereq for exchange. 1f however,
the same are detected as undisclosed
income, in the course of any investi-
gation, the cases are dealt with under
the provisions of the Income-Tax and
other relevant direct tax laws. )
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Guidelines to Financial Institutions and
Banks regarding Industrial Credit

10180. SHRI M. N. GOVINDAN
NAIR;

SHRI C, K. CHANDRAP-
PAN:

Will the Minister of FINANCE be
p.eased to state:

(a) whether new  guidelines are
proposed to be given to the financial
institutions and banks regarding the
industrial credit priorities; and

(k) if so, the details therecf?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) and (b).
Government haq issued in September.
1977 revised guidelines for the year
1977-78 for the internal use of all-
India public financial institutions
with the objective of ensuring that
assistance sanctioned for projects are
in line with the overall national prio-
rities. The Reserve Bank of India
has recently issued similar guidelines
to the scheduled commercial banks
with the same objective. The salient
features of the guidelines which also
indicate priority among industries,
are:

(i) in sanctioning assistance to new
or expansion projects, financial insti-
tutions/banks should invariably exa-
mine employment implications of the
projects to be financed by them and
with a view to promote employment
in such projects, the possibility of
substituting automatic and capital in-
tensive processes by labour intensive
processes should invariably be ex-
plored;

(ii) it should be ensured that ade-
quate finance is provided for the de-
velopment of rural and village indus-
tries as well as for projects where
a large part of benefit flows to rural
areas; and

(iii) in view of the need to reduce
the domestic costs and prices, ﬂnuln-
cial institutions/banks should examine
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the cost of production in comparison
with international prices of similar
products and avoid setting up uneco-
nomic high-cost capacities in non-
strategic areas.

These guidelines are still in opera-
tion.

Prospective Tea Market in the World
for Indian Tea

10191, SHRI MUKUNDA MANDAL:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether a prospective tea mar-
ket is expected in the world for the
Indian Tea.

(b) if so, the facts thereof; and

(e) if not, the reasons thereof and
Government's reaction thereto?

THE MINISTER OF STATE IN
THe MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir,

(b) Growing demand for Indian
tea has been noticed in areas like
West Asian and North African Coun-
tries, Japan and South East Asia Re-
gion, Pakistan and Chile. With the
reopening of trade with Pakistan,
Indian Tea export to this region has
started and during 1976-77 tea valued
at Rs 574 crores was exported to
Pakistan, v
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There is also a rapid growth in the
marketing of value-added products
like packet tea, tea bags in some of
these regions as alsq in other conven-
tional markets.

(c) Does not arise,

Price Index of Edible 0il

10192, SHRI HITENDRA DESAI:
Will the Minister of COMMERCE,
CIVIL SUPFLIES AND COOPERA-
TION be pleased to state:

(a) what is the price index of edi-
ble oil during the last five years; and

(b) has Government any scheme
for selling edible oil at cheaper rates
in the public distribution system by
Falr Price Shops?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) The annual
average wholesale price index num.
ber during the last five years are
given in the attached statement.

(b) For more than a year, import-
ed refined rapeseed oil is being sold
through public distribution system.
To start with it was being sold at a
retail price of Rs. 850 a kg. to con-
sumers., The retail price was reduc-
ed to Rs. 7.50 a kg with effect from
August 25, 1977 and further reduced
to Rs. 7.00 a kg. with effect from May
1, 1978.

Statement
Annual Average Wholesale Price Index Numbers

(Base : 1970-71-100)

1973-74  1974-75 1975-76  1976-77  1977-78
Edible Oils e . 147'9 172:4 134°9 1428 1757
Vanaspati . . " . 131°8 1715 1600 1480 167-5
Groundnut oil . : . . 154'4 1735 1337 1942 170' 7'
Mustard oil . . l%' 1 176 4 110°2 144'9 209'0
Coconut oil . . . 1460 162+ 4 12101 15537 157°9
Gingelly oil ; , . 157°2 1743 1536 1622 17974
Cottonseed oil . . . 145°1 164°3 1287 13107 149°9
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Interest Paid and Chargeg by Central
Government on World Bank loans
and other Industrial Loans

10194. SHRI BALWANT SINGI‘Q
RAMOOWALIA: Will the Minister of
FINANCE be pieased to state:

(a) whether the Central Govern-
ment gets money from World Bank
and other countries or inter-national
institulions at the interest rate cf fifty
paise per cent per annum only and
advances the same amount at the in-
terest rale of Rs, 8 to 10 per cent per
annum; and

(b) if so, why?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b).
The external assistance received from
the World Bank carries interest at
about 8 per cent per annum while as-
sistance from its soft lending affili-
ate IDA carries a service charge of
0.75 per cent per annum. Assistance
from foreign countries carries inter-
est at varying rates,

All external assistance enters the
Consolidated Fund of India. Interest
rates on loans advanced therefrom
vary for different agencies and also
with reference to the purpose and pe-
riod of loans granted. Central loans
to State and Union territory Govts.
mostly carry interest at 5-1/4 per cent
per annum whereag loang to statu-
tory bodies. financial institutions., in=-
dustrial and commercial undertakings
and other parties are charged compa-
ratively higher rates of interest,

L]
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Rent Palg for Office Accommodation
by Income-tax and Ceniral Excise in
Orissa

10195. SHRI GANANATH PRA-
DHAN: Will the Minister of FIN-
ANCE be pleased to state:

(a) the amount of rent paid for ac-
commodating the Offices of income tax
and Central Excise in Orissa during
the last two years; and

(b) steps taken by Government to
construct its own buildings to accom-
modate these offices in Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRIL
SATISH AGRAWAL): (a) Rents paid
for office accommodation in respect of
Income-tax and Central Excise and
Customs Departments in Orissa are
Elven beiow:—

Name of the Year Amount of
Deparument rent paid
. Rs.
Central Excise and  1976-77 1,91,841° 20
Custonis . 1977-78 1,95,022° 20
Incume-tax 1976-77 2,88,544° 0o
1977-78  2,92,5b0 00

(b) Land has been acquired for
construction of office buildings for
Central Excise and Income-tax De-
partments at Bhubneswar, Cuttack,
Almanda and Rayagadda and plans
and estimates are Leing got prepared
s0 as to undertake construction as
early ag possible. In addition Income-
tax Department has purchased land
at Rourkela for construction of office
buildings.  Purchase of buildings
along with land for locating Income-
tax Offices at Dhenkanal and Bolan-
gir is being pursued. Action is also
in hand for acquiring land at Sam-
balpur for construction of office ac-
commodation,
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Allegations against Senior Hindi Offi-
cer of Ministry of Finance

10197. SHRI R. L. KUREEL:

SHRI MAHMOOD HASSAN
KHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether some time ago a Senior
Hindi Officer of the Ministry of Fin-
ance was alleged to be involved in a
smuggling racket with a foreigner;
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(b) whether the basis of this alle-
gation was a communication purport-
ed to have been written by a foreign-
er in Bangkok to the said officer of
his Ministry, if so, whether a copy
of the said communication will be
laid on the Table of the House;

(c) whether this allegation was in-
vestigated into by the Director Gene-
ral of Revenue and Intelligence as
well as the C.B.I, but the case had
not been pursued further by his
Ministry and the case has since been
dropped; and

(d) whether a statement will be
laid on the Table of the House show-
ing the comments made by the DGR&I,
the C.B.I. and his Ministry, in justifi-
cation of the action of the Govern-
ment, if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes, Sir.

(b) The basis of the allegation was
a letter written by a foreigner ac-
quaintance in Bangkok to the senior
Hindi Officer ang produced by the
latter to the Department prior to the
receipt of the allegation in connection
with his request for permission to
permit his son accepting invitation
from the foreigner in question to
spend vacation in Bangkok.

(e¢) This allegation was investigat-
ed by the Director General of Reve-
nue Intelligence & Investigations, a
Senior Officer of the Indian Police.
The DGR&I reported that there was
no information or any material to sus-
pect the foreigner in Bangkok , refer-
red to in para (b) of the question,
to be engaged in smuggling, espion-
age or any other activity, He also
did not find anything incriminatory
in this leiter, Ministry of Finance
and the Ministry of Home Affairs
while allowing the request of the
Senior Hindi Officer earlier did not
fing anything suspicious in this mat-
ter. The C.B.I. wag then asked to look
into the assets of the Senior Hindi
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Officer with reference to his source
of income. On the basis of the C.B.I
report and in consultation with the
Department of Personnel ang Central
Vigilance Commission, Ministry ot
Finance absolved the Senior Hindi
Officer of being involved in any man-
ner with any foreigner inimical tv the
National interests, They also held
that his assets were not disproportio-
nate. However, Government's dis-
pleaure was communicated to the Se-
nior Hindi Officer won the following
grounds:

(i) for carrying on, without pre-
vious sanction, a fairly regular side
businesg as astrologer or a priest
and earning substantial income
therefrom.

(ii) for not including the addi-
tional income referred to above in
the income-tax return (ill March,
1973; and

(iii) for trying to bring pressure
on the Centra]l Vigilance Commis-
sioner more than once,

The Officer concerned has re-
presented against this communication.

(d) It is not desirable to lay on the
Table of the House a statement show-
ing the comments of the DGRI&I, the
C.B.I ete. as it is considered that it
will not be in the public interest to
do se.

Foreign Companies whose remittances
of profits and dividends have been
withheld

10198. SHRI D. G. GAWALI:

SHRI D. B. CHANDRE
GOWDA:

Will the Minister of FINANCE be
pleased to state:

(a) the names of the foreign com-
panies operating in India whose remit-
tances of profits and dividends have
been withhelg because of their not
complying with the directives of the
Reserve Bank regarding Indianisation
or dilution of foreign equity;
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(b) whether any of the above com-
panies have gince been allowed to re-
mit the profits and dividends;

(c) if so, the amount involved in
each case; and

(d) the reasong for giving them
such permission?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
The information is being collected
and will be laid on the Table of the
House,

Supply of Goods and Services on Eco-
nomic prices by Public Undertakings

10199, SHRI YASHWANT BO-
ROLE: Will the Minister of FINANCE
be pleased to state:

(a) what steps have been taken by
the Government to see that Public
Undertakings supply goods and servi-
ces on economic prices;

(b) what is the amount of losses
that some undertakings have incurred
for not selling their products econo-
mically looking to the huge invest-
ments made in these undertakings;
and

(c) the names of such undertakings?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Govern-
ment had laid down the following
guidelines in regard to the pricing of
products/services of public sector un-
dertakings in order to ensure that
they are available at economic prices:

1. For enterprises which produce
goods and services in competition
with other domestic producers, the
normal market forces of demand
and supply will operate and their
products will be governed by the
prevailing market prices.

2. For enterprises, which operate
under monopolistic or semi-monopo-
listic conditions, the landed cost of

1141 LE—8.

comparable imported goods would
be t he normal ceiling, Within the
ceiling, it would be open to the en-
terprises to have price negotiations
and fix prices at suitable levels, If
the landeg cost is found/believed to
be artificially low or in other excep-
tional circumstances, it ig consider-
ed necessary to have higher prices,
then the matter is referred to Gov-
ernment for decision.

3. In case of essential goods/basic
commodities like coal, fertilizer, oil
etc., priceg are administereg or con-
trolled by Government.

4. Price preference allowed to pub-
lic sector enterprises with regard to
purchases by Government Depart-
ments and public sector organisa-
tions since June, 1871 has since been
withdrawn from June, 1977,

(b) and (c). Some undertakings in
whose cases prices of products are
determined by the Government and
which have incurred loseses are as
follows:

Loss Rs.
Name of the Public Sector in crores
Undertakings 1976-77
1. Coal India Ltd. wuh its
subsidiaries . 4694
2. Bharat Gold Mines . . .r "24
3. Fertilizer Corporation of India  34° 45]

Development of Tourism im South
Indian States

10200. SHRI N. SREEKANTAN
NAIR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) what ig the State-wise expendi-
ture incurred by the India Tourism
Development Corporation Lid., for the
development of tourism in various
States in the country during 1974-75,
1975-76, 1076-77 and 1877-78; and
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(b) what are the schemes executed
by the Corporation to develop tourism
in. South Indian States?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) A state-
ment ghowing capital expenditure in-
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curred by ITDC in different States/
Union Territorles during the last four
years is attached.

(b) ITDC is operating the following'
units executed/acquired in South
Indian States for the development
and promotion of tourism.

ACCOMMODATION SERVICES

Sl. Star . Present capacity
No. Schemes rating Remarks
Rooms Beds
1 Hotel Ashoka, Bangalore J s 183 366
a Kovalam Hotel haddd 88 176
L]
g Lalitha Mahal Palace Hotel, - 28 44 Itis intended to au g
Mysore mat accommodation
at LMP Hotel
Mysore.
4 Kovalam Beach Resort e 40 8o
5 Temple Bay, Mahabalipuram .. 28 56
6 Travellers' Lodge, Bijapur . 4 6 ) Two beds are being
provided in each
7 Travellen' Lodge, Kanchi Ruram & 3 4 room where there
is only single bed.
8 Travellers’ Lodge, Madurai L 10 14 This will add to
the existing capacity
9 Travellers’ Lodge, Tanjarur . 4 6 | of the ravellers’
Lodges.

10 Travellers’ Lodge, Tiruchirapalli . . 4 6 ;
11 Haman Motel . 28 56 J‘ ITDC is intending to
increase dining
room  facility in
Hassan Motel.
m:.ut:a:aballpurm In addition to the above, ITDC is
) promoting South India as a destination
2. Hampi through publicity and personal expos-.
Transport Units ure to travel writers, travel agents and
1. Madras tour operators, recommending coach
2. Hyderabad tours to the tourists. ITDC themselves
3. Bangalore "run coach tours to Madras Mahabali-
4. Kovalam puram—Kancheepuram—Madras. In
Duty Free Shops addition, local sight-seeing tours are»

1. Meenamakkam Airport, Madras
‘2, Trichy Airport. -.

also conducted by the Corpqration at
Madras, Bangalare -and' Hyderabad.
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Statement '
(Rs. in lakhs)
Name of the State 197475 197576 197677  1977-78%*
1. Andhra Pradesh .
2. Asam . . . - - . o-06
g. Bihar f . f ' 13.70 36-32 11-26 429
4. Gujarat . P . e . . -
5. Haryana . f P ' . . " -
6. Himachal Pradesh o .
7. Jammu & Kashmir . . 1-8y o-16 .
8. Karnataka . . . 6749 39° 15 18+ 6o 963
g. Kerala . . 3487 5521 358 g:82
10, Madhya Pradesh 0.76 013 . .
11, Maharashtra N 14'04 8420 32°48 5° 51
12. Manipur . . - . - -
13, Meghalaya . . e o - s
14. Nagaland . - = -
15. Orissa . o'12 588 658
16. Punjab . . . . . - - - -
17. Rajasthan o'28 28:87 838
18. Sikkim . . . . .
19. Tamil Nadu . . 124 3-89 ' 019
20. Tripura . N .
21. Uttar Pradesh . 10°95 16-26
22. West Bengal 105729 4695 15°53 .
Union Terriloties
1. Delbi . . . 5885 5264 9612 1@
Unallocable Schames
1. Establishments and expansion of transport units® 9'31 18- 36 20° 45 6311
2. Other small misc. schemesf . 2 . . 6-96 1481
ToraL . 81865 893°37 240°33  294°30

*The

expenditure on establishments and expansion port
It cannot be correctly allocated to different States as the vehicles are deployed and withdrawn

from time to time as per requirements.
**Figures for the year 1977-78 are provisional and subject to audit.
;maum breakup of the amount under this head is to be finalised for the year 1976-77

1977-78.

of trans

units relates to various States,
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Rise in Prices of Spices

10201. SHRI GADADHAR SAHA:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the price of the important items
of spices sold at Home market and
foreign markets; and

(b) what step is being taken to en-
sure adequate supply of spices at fair
price at domestic market and to check
rise in prices?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
‘TION (SHRI KRISHNA KUMAR
GOYAL) (a) Month-enq ‘wholesale
prices of important spices for April,
1978 at selected centres in India and at
London are given in the attached
statement.

(b) National Agricultural Coopera-
tive Marketing Federation of India
Limited (NAFED) and National Con-
sumer Cooperative Federation (NCCF)
have been directed to make larger pur-
chases of spices. Exports of turmeric
(except a limited gquantity of allepey
finger variety which is mainly grown
for export purposes) and cuminseed
were banned with effect from January
4, 1078.

Statement

Month-end Wholesale Prices of Principal Spices
at selected  cemtres in April, 1978

Month-end
Wholesale Prices
Centre (Variety) in April, 1978
(Rs. per
quintal)
Black Pepper :
A]lcp}:ey . . A5
(Palai)
Cochin . 1750
(Ungarbled)
Madras . . 1900
(Office)
London . . 1899 (21-4-78)
(Surawsk spl. Black)
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1 2
Turmeric ©
Cochin -8
(Nadan) 950 (7-4-76)
Duggirala . 628
(Fingers)
Sangli .
(Rajapuri) L
London . . 1448 (21-4-78)
(Madras Finger Spot)
Chillies :
Cochin . 8oo
(Guntur)
Nagpur 670 (21-4-78)
Hyderabad . 700
Singapore 1100 (21-4-78)
Ginger:
Hyderabad (Barik I) 200
Cochin (Unbleached) . 1375
Bombay (Bleached) . 1450

London (Nigerian Split) 1678 (21-¢4 -78)

Setting up of a Cogperative Training
College at Madural

10202. SHRI K. RAMAMURTHY:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Tamil Nadu people
have demanded setting wup of a Co-
operative Training College at Madurai
by the Central Government; and

(b) whether the college will start
{functioning in the year of 1978-70 and
if not, when Government will take a
decision on this matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRL
GOYAL): (a) Such g proposal has
not been recelved by Government.

(b) Does not arise.

Visit of Forelgn Delegation

10203. SHRI PRASANNBHAI MEH-
TA:

SHRI G. S. REDDI:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that large
number of delegations of trade from
foreign countries visited India during
January to April, 1978; .

KRISHNA KUMAR-

138 .

(d) if so, how. many trade agree-
ments were signed-with whom; and

(e) to what extent they will be
benefited?

THE MINISTER OF STATE IN THE
MINISTRY 'OF "COMMERCE AND
CIVIL SUPPLIES AND COOPERA-

TION (SHRI ARIF BEG): (a) Yes,
sir. .
(b) 19. 'I' ’ "

-

(c) and (d). Four trade agreementy
were signed as a result of visit of"
foreign delegations to India during
January to April 1978. The countries
with which trade agreements were
signed are:—

1. Democratic Peoples Republic of

Korea, = TS

(b) if so, the total number of such 2. Peoples Republic of Mongolia,

delegations; :
3. Syria.

(c) whether any agreements of trade 4. Nepal
between the countries which visited
India have been signed; (e) A statement is enclosed.

Statement

Sl. Name of the country with which
No. trade agreement was signed

Extent of benefits

1 Democratic Peoples Republic of
Korea.

2 Peoples Republic of Mongolia

The conclusion of trade agreements by India with
Democratic Peoples Republic of Korea and Peoples
Republic of Mongolia will greatly help in economic
cooperation and trade expansion between India and

the concerned countries. In particular, the switching
over of trade from rupee payment into convertible

foreign
Peoples Republic of Korea will

currency between India and Democratic
provide greater

flexability in the diversification of trade.

s Syria . The trade agreement with Syria is beneficial in the

4 Nepal .

sense that it can play a catalytic role in increasing
trade, by promoting  bilateral contracts etc. These
trade agreements provide for periodical review of
the flow of trade between the Contracting Parties
at official discussions which provide an opportunity
to identify measures for expansion of e.

Under the provisions of the new Treaty of Trade there

will be a greater flow of goods of Nepalese manu-
facture containing Nepalese and Indian materials.

This will also lcad to a greater flow of goods from
India to Nepal.

"o



139 Written Answers

MMTC Allows margip in fob price of
Iron Ore :

10204. SHRI RLP. VERMA:. Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact thet MMTC
allow a margin of one per cent ip f.0.b.
price of jron ore payable to mine
owners to cover pilferage in transit;

(b) whether this allowance amounts
to Rupees 3 crores per annum;

(c) whether this allowance is justi-
fiable; and

(d) if not, will Government have
the matter examined by Government
Auditors?

THE MINISTER OF STATE IN THE
MINISTY OF COMMERCE AND CIVIL
SUFPLIES AND COOPERATION
(SHRI ARIF BEG): (a) No, Sir.

(b) to (d). Do not arise.

Agreement between India and Sweden
re: India's exporis of Textile items

10205. SHRI R. V. SWAMINA-
THAN:

SHRI JANARDHANA
POOJARY:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:
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(a) whether it is a fact that
India and Sweden reached an agree-
ment on fixing levels for India's ex-
ports of various textile items;

(b) if go, the detalls of the same;

(c) to what extent the agreement
will benefit the Indian Government;
and

(d) when the implementation of
the agreement is likely to be started?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir.

(b) A gtatement ig attached.

(c) and (d). The Agreement has
become effective from March 1, 1878
in respect of restraint groups IV, V,
IX and the rest group (consisting of
Groups I, III, VI-VIII, XI XII
and XIV) and will apply from July
1, 1878 as regards restraint groups
II, X and XIII. The Agreement has
provided for an adequate increase
over our past performance and assures
exports in respect of the textile pro-
ducts covered by it up to the levels
established thereunder,
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IA Chopper Bervice to Bombay High

10206. SHRI VASANT SATHE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the news
report appearing in Indian Express
dated 17th April, 1978 under the
caption ‘TA Chopper Service to Bom-
bay High';

(b) if so, what is the reaction of
the Government to the various obser-
vations made therein; and

(¢) details regarding facts of the

matter and progress made in this re-
gard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK) (a) to
(c). At the instance of Oil and Natu-
ral Gas Commission for meeting the
transportation needs of their offshore
platforms, Indian Airlines are examin-
ing the feasibility of operating heli-
copter services to Bombay High.

Rise in prices of CTC Tea

10207. SHRI D. D. DESAI: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
pleased to state;

(a) whether prices of CTC tea
have gone up during April, 1978; and

(b) if so, what steps have been
taken to hold the price of tea parti-
cularly of these varieties used by the
common man?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
The average price of CTC teas of 1977-
78 season at Calcutta Auctions during
the month of April 1978 was Rs, 13.66
per kg. This is lower by Rs. 0.20 per
kg., as compared to January 1978 and
by Rs. 2.2¢ per kg., as compared to

April 1977, although it is marginally
higher compared to March 1978 by
22 ps./kg.

The Average price of CIC teas of
the new season at Calcutta Auctions
during April 1978, was Rs. 15.47 per
kg. as compared to Rs. 19.58 per kg.
during April 1977.

(b) The Government have already
taken a number of steps to ensure that
tea prices for domestic consumption
are maintaineq at reasonable levels.
These include developmental assist-
ance for increasing production of tea,
levy of Exporgy Duty on bulk tea and
abolition of Export Incentives, sale of
larger quantities through Public Auc-
tions, and informal regulation of retail
prices of Packet Tea. Steps have also
been taken to arrange distribution of
tea through the outlets of National
Consumers Cooperative Federation and
National Agricultural Cooperative
Marketing Federation of India Ltd.
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10209. SHRI MEETHA LAL
PATEL:

SHRI M. A, HANNAN AL-
HAJ:

Will the Minister of FINANCE be
pleased to state:

(a) if it is a fact that various Pub-
lic Financial Institutions, more parti-
cularly, LIC, UTI, GIC, and 1t3 sub-
gidiaries etc. make regular purchases
of Equity Stocks in various public
sector and MRTP Companieg through
Stock Exchanges in the country;

(b) what are the details of such
purchaseg made by respective Insti-
tutions such as number of ghares pur-
chased, the date of pu.l_'chale and the
price in course of on€ year between
1st April, 1977 and 31st March, 1978;

(¢) calculafed at the purchase price

what is the expected yield based on
average three years price; and

(d) how does the Government justi-
1y blocking of public funds in buying
Equity shares in the old companies

MAY 12, 1978
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when such funds are needed for more
socially desirable activitieg such as
housing construction and road deve-

lopment?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) and (c). The information de-
sired by the Hon'ble Members is
voluminous and the efforts involved
in its collection would not be com-
mensurate with the results to be
achieved. If, however, information is
desired regarding investment made by
any institution in a particular com-
pany, the same could be supplied.

(d) Institutions make diversified in-
vestments and do not block their funds
in equity shares.

In terms of guidelines for LIC's in-
vestments, 75 per cent of its annual
accrual to the Controlled Fund is re-
quired to be invested in Govt Secu-
rities, other approved securities and
other socially oriented schemes includ-
ing housing, water supply and electri-
city. The Investment in the private
corporate sector includifig equitieg is
limited to 10 per cent of the annual
accrual. Similarly the guidelineg for
investments of the GIC and its gubsi-
diaries provide for investment of 70
per cent of the annual accrual in
Govt, Securities and housing. The
investment in the private corporate
gector including equities is limited to
30 per cenf of annual accrual. The
main objective of the Unit Trust of
India is to maximise the divideng to
its unit-holders ang for this purpose
it invests jits funds primarily in
shares and debentures of Public Li-
mited Companies.

wiw w firin
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.Feoder Services in Andhra Pradesh

10212. SHRI G. S. REDDY: Will the
Minister of TOURISM AND CIVIL
_AVIATION be pleased tp state:

(a) whether Indian Airlines will
consider starting of feeder services in
_Andhra Pradesh;

(b) if not, reasons thereof; and

(c) whether private aviation compa-
*nies will be allowed to start these
. feeder services?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR PURU-
SHOTTAM KAUSHK): (a) to (€).
The over-all policy of thiTq line ope-
rationg is currently under considera-
tion by the Government, and a deci-
sion will be taken shortly. Proposals
by private gperators will also be exa-
mined after a decision is taken in the
matter, -

Flow of Credit for the Raral Sector

10213. SHRI D. B. CHANDRE
-GOWDA: Will the Minister of FIN-
ANCE be pleased 1o state;

(a) whether there is any proposal
:under Government's consideration to
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streamline the flow of credit for the
rura] sector; and

(b) if s0, what are the details there-
of?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The more important measures taken
so far fore streamlining the flow of
credit to the rural areas through the
commercial banking system are men-
tioned below:

(1) Conscious efforts have been
made to increase the coverage of
commercial banks in rural areas.
At the end of December 1977, 11082
brancheg of commercial banks were
functioning in rural areas account-
ing for 41.1 per cent of the total
number of branch offices.

(2) Banks have been advised to
concentrate in areag where banking
facilities are inadequate gt present.
They have also been advised to
select centres for branch expansion
during theé current year in districts
where population per bank office is
higher than the national average.

(3) 48 Regional Rural Banks with
1187 branches, as at the end of
December 1877, have been set up for
meeting the requirements of credit
in rural areas, particularly of the
small and marginal farmers.

(4) Com:mercial banks are endea-
vouring to provide financial assis-
tance to the small and marginal far-
mers identified by the SFDA get up
by Government in 160 districts,

(5) The public sector banks have
been advised to increase their lend-
ing to the priority sector, including
agriculture, to the level of 33.3 per
cent of their total advances by the
end of the Fifth Five Year Plan,
Simultaneously, they have been ad-
vised to ensure that 60 per cent of
their deposit resources mobilised in
the rural ang semi-urban areas are
deployed in guch areas only.
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(6) The banks have now top ensure
tha; not less than 2/3rd of their ad-
vances under the Differential Rate
of Interest Scheme are routéd
through their rural and semi-urban
‘branches.

(7)The banks have been advised
to charge rate of interest (i) not ex-
ceeding 10.5 per cent on term loans
with maturity of not less than 3
years, granted for purposes of minor
irrigation and lang development and
(ii) not exceeding 11 per cent for
diversified purposes, which jnclude
deiry farming, poultry, fisheries,
horticulture, etc. The direct indivi-
dual loans to small farmers granted
after 1st January, 78 not exceeding
Rs. 2,500 would be eligible for re-
finance from the Reserve Bank of
India at the Bank rate ie, 9 per
cent. At the same time, banks will
be expected not to charge more than
11 per cent on such loans irrespec-
tive of whether refinance is obtain-
ed from the Reserve Bank or not.
The extent of refinance would be
limited to 50 per cent of total ad-
vances under this category disbursed
by the bank after 1st January, 1978.

The Kamath Working Group set up
by the Reserve Bank of India to Jook
into problems created by multi-agency
approach in egricultural finance has
submitted its report. The recommen-
dationg made by the Group are now
under consideration of the Reserv

Forelgn exchange earmingy through:
Non-Trade Eemittances

10214. SHRI SARAT KAR: Will the:
Minister of FINANCE be pleased to-

state;

(a) whether there hag been any in-
crease in India’s foreign exchange-
earnings through non-trade remittan-
ces during last one and a half years;

(b) what wag the amount of foreign:
exchange when the smugglers were-
taken into custody before the regime
of Janata Government and to what
extent it has gone up; and

(¢) the number of cases of smug-
gling which were reviewed and of
those released and how many persons
were taken into custody by the pre-
vious Government?

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) and
(b). There has been an increasing
trend in India's foreign exchange
earnings through non-export inward
remittances during the last one and a
half years. However, separate statis-
tics are not available in respect of
private remittances exclusively and
the aforesaid observations are based
on quick estimateg of inward remit-
tances for all types of purposes, both
private as well as trade other than
exports. The figures of non-export in-
ward remittances since July 1875 aere:
furnished st page 2 on a quarterly

Bank of India. = basis:
(Rs. in crores)
Period 1975 1976 1977 1978
July-Sept. . 30175  405'51  488-g0 .
Oct.-Dec. . 293-03  3B5'02  573°60
Jan.-Murch 211°07  354'8B1  425:91 634:6g
April- June . . . . . 247°91  368-32  421°09 .
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The above figures are gross non-ex-
port receipts which jnclude gll kinds
of receipts, such as, air line receipts,
shipping receipts, insurance receipts,
dividend receipts, tourism receipts,
etc., besides the four heads of receipts
relevant to the term “Non-Trade or
Private Inward Remittances” name-
ly: —

(1) Family maintenance

(2) Savings of Non-residents
(3) Migrant transfers, and
(4) Money order receipts.

(c) Ag on 20th March, 1977 (i.e,
immediately before the revocation of
emergency), 2,501 persons were in
actual detention under the Conserva-
tion of Foreign Exchange and Preven-
tion of Smuggling Activities Act,
1974. Immediately on revocation of
the emergency, 2,043 persons were re-
leased from detention under the
‘COFEPOSA Act. Reports received by
Government indicate that the released
smugglers are generally lying low.
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States Representations on Board of
Directors of Nationalised Banks

10216. SHRI JANARDHANA POO-
JARY: Will the Minister of FINANCE
be pleased to state:

(a) whether a suggestion has been
made to Centre by Punjab for States
representations on board of Directors
of Nationalised banks; and

(b) if so, Government's reaction
thereto?
THE MINISTER OF FINANCE

(SHRI H. M. PATEL): (a) and (b).
Yes, Sir. The criteria of selection of
persons for appointment as Directors
on the Boards of the nationalised
banks are given in clause 3 of the
Nationalised Banks (Management and
Miscellaneous Provisions) Scheme,
1870. Some of the State Governments
including Punjab Government and
Union territories had recommended
the names of persons for appointment
as non-official Directors. Depending
on the branch network of a bank in
the State and categories to be given
representation in accordance with the .
provisions of the ‘Nationalisation Sc-
heme’, suitable persons were selected
and appointed on the Boards of
Directors of the nationalised banks.
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Forpign Exchange Earnings of top
trayel Agencles

10217. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) what is the Foreign Exchange
<earning of 10 top Travel Agencies ip
India;

(b) how much amount has been al-
lowed to them for maintenance of
their Foreign Office;

(c) what is the percentage of the
maintenance amount ag compared to
the total Foreign Exchange; and

(d) how much amount has been
sanctioned for their publicity in
Foreign Branches?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) The
foreign exvhange emmnings of the 10
top travel agencies in India, approved
by this Department was about Rs.
25.00 crores in 1977.

(b) to (d). Three travel agencies
had offices abroad in 1977. The
amount released for the maintenance
and publicity of these offices was
Rs. 32.60 lakhs. This works out to 1.3
per cent of the amount of Rs. 25 cro-
Tes earned in 1977.
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Emoluments of Class I Officers of Life
Insurance Corporation

10219. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that the
gross total emoluments of Class I Offi-
cers of the Life Insurance Corporation’
of India are less than those of class
IN officers amounts ranging from Ras.
209 to Rs. 540 depending upon the
basic salary and class of city of post-
ing; and

(b) if so, whether Government pro-
pose to remove such anomalies?
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THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) The
difference in the emoluments (exclud-
ing bonus) of Class III employees and
Class 1 Officers at common pay-ranges
from Rs. 52 to Rs. 588 depend-
ing upon the basic salary and the class
of city of posting.

(b) The matter is receiving stten-
tion.

Payment of Natural Calamity Advance
to Government Staff in Madras City

10220. SHRI A. MURUGESAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Post and Telegraph
Department and Central P.W.D. Staff
etc, working in Madras city have been
paid Natural Calamity Advance as per
Finance Ministry orders during the
Financial year 1877-78; and

(b) whether the staff of Govern-
ment Medical Store Depot Madras,
working in Madras city, have been
refused the Natural Calamity Ad-
vance, during the financial year 1877-
78; if so, why?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) and (b).
Orders have been issued on 6-5-1878
for the grant of advance of three
months’ pay subject to a maximum of
Rs. 500 to all non-gazetted Central
Government employees whose pro-
perty, movable or immovable, has
been substantially ‘affected or damag-
ed by cyclone/heavy rains in Madras
City and its belt areas. These orders
will cover the employees of the Medi-
cal Store Depot also.

Expenditure made on Tourist attrac-
tion in Maharashtra Quring Iast 3
Yeary

10221. SHRI R. K. MHALGI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there are any Cendral
schemes to attract more tourists to
tourist-spots in Maharashtra; and
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(b) if so, the nature thereof and
the proposed amount of money to be

~spent on them?

THE MINISTER OF TOURISM AND-
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b)..
There are two continuing schemes of
the Department of Tourism in Maha-
rashtra, viz, (i) the construction of a
Yatri Niwas at Sewagram at an esti-
mated cost of Rs, 14.76 lakhs; and (ii)
the development of the area at the
foot of Ajanta caves for which an
amount of Rs, 9,36,000 was sanctioned
in 1977-78. The State Government has.
also been requested to prepare a mas-
ter plan of Elephanta island for consi-
dering the schemes that can be taken
up in the Central and State sectors.
Similarly, the perspective plan of
tourism development prepared by the
State Government will be discussed
while finalising the tourism sector of
the State Five Year Plan 1978-83
when it will be determined which new
schemes woOUM 'be takeh up in ‘the
Central and State sector depending
upon the resources made available.

The India Tourism Development
Corporation proposes to construct a
hotel at Bombay subject to the avail-
ability of suitable land and resources.

Principles of Seniority

10222. SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased to refer to the reply given to-
the Unstarred Question No. 3285 on
17th March, 1978 regarding review of
cases of seniority of staff in Central
services and state;

(a) whether the principles of senio-
rity as contemplated in the Supreme
Court Judgement of 4th July, 1972
apply in the case of persong appoint-
ed on ex-cadre posts before the issue
of the Department of Personrsl O.M.
dated 22nd December, 1959;

(b) the total num
Ministry of Finance (
per) requiredtaberevlmdforﬁ:e

of cases in the
Pro-
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purpose of fixation of seniority jn ac-
cordance with the decision of the
Supreme Court and whether all these
cases have been reviewed accordingly;
and

(c) whether any cases have come to
the notice of the Government where
supersessions have taken place as
their cases were not reviewed for the
refixation of their seniorities, if so,
their number and the steps taken or
proposed to be taken to remedy the
situation?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) The Sup-
reme Court Judgement of 4th Janu-
ary, 1972 (not 4th July, 1872 as put in
the Question) is applicable to those
cases of persons appointed prior to
22-12-59 in whose cases seniority
which was to be determined according
jo the OM. of 22nd June, 1949 was
subsequently revised according to the
22nd December. 1259 O.M. The revi-
sion of seniority is subject to the
condition that the employee had con-
tinued in the same grade in which he
was appointed prior to 22-12-59 and
was in position in the same grade on
the date of the Supreme Court Judge-
ment namely 4th January, 1972 and
also he belonged to a service or, had
been appointed to a post, under the
Central Government to which the ge-
neral principles for determining the
seniority contained in Ministry of
Home Affairs O.M. No. 9/11/59.RPS
dated 22nd December, 1959 apply.

(b) and (c). Information regarding
parts (b) and (c) is nil.
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Hill allewance to Central Government
Employees working in Dehra Dun and
other parts of U.P,

10224, SHRI JAGANNATH SHAR-
MA: Will the Minister of FINANCE
be pleased to state:

(a) whether he is aware that Hill
Allowance has been sanctioneq to all
employees of the State Government
of U.P. residing in hills;

(b) is it also a fact that the allow-
ances applicable to Central Govern-
ment employees mutatis mutandis
apply to the employees of the State
Government; if so, is the Government
aware that the Controller of Defence
Accounts Office is situated in District
Dehra Dun, which comes within the
hill area; and

(c) if so, whether he will r:_onsider
the justiication for sanctioning the
Hill Allowances to all Central Gov-
ernment employees working in Dghra
Dun and other parts of UP. in hills?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) _It has
come to the Government’s notice that
Hill Development Allowance has been
sanctioned by the Government of
Uttar Pradesh to its employees poste_d
in the five districts of Almora, Naini-
tal, Dehra Dun, Pauri Garhwal and
Tehri Garhwal.

(b) and (c). The Government of
India follows its own independept
policy in the matter of grant of hl}l
compensatory allowance on the basis
of the recommendations of the Third
Pay Commission. According to this
policy, hill stations situateq at a mini-
mum height of 1000 metres above
mean sea level qualify for the pay-
ment of Hill Compensatory Allow-
ance to the Central Government em-
ployees posted there. The staff of
office of the Controller of Defence
Accounts (Air Force) located in Dehra
Dun, and staff of Central Government
offices located in other parts of UP.
in the hills will be governed by the
orders of Government of India in this
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regard and not by those of the State
Government, Dehra Dun which ig gitu-
ated at a height of approximately 637
metres does not qualify for the pay-
ment of Hill Compensatory Allow-
ance to the Central Government em-
ployees working there, Regarding
other hill stations in U.P., the eligibi-
lity of these employees to Hill Com-
pensatory Allowance is determined
with reference to the height criterion
mentioned above.

Taking over of Pashok Tea Estate

10225. SHR] K. B. CHETTRI: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to refer to the Unstarred
Question No, 5129 on 31st March, 1978
regarding proposal to review appoint-
ments of Managers of Tea Gardens
and state:

(a) whether it is a fact that the
Calcutta High Court has given a de-
cision against the taking over of
Pashok Tea Estate by the Central
Government; and

(b) if so, what is the reaction of
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a) Yes.
Sir.

(b) Government have filed an ap-
peal in the High Court against the
judgement of the Single Judge of that
Court,

Selection of candidaies in response to
LA. advertisement in employment
news on 12th October, 1977

10226. SHRIMATI MRINAL GORE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) is it a fact that Indian Airlines
published an advertisement in ‘Emp-
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loyment News Weekly’ on 12th Octo-
ber, 1977;

(b) how many applications were
received and how many were selected
out of them, if not, why the delay;
and

(c) ig it a fact that the age limit
mentioned in the advertisement was
relaxed upto 33 years in spite of this
why some of the pilots below 33 years
age received regret letters?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
An advertisement was published in the
Employment News on 22nd October,
1977 for the posts of pilots in Indian
Airlines.

(b) and (c). 614 applications were
received and the selection is under
process. The advertisement specified
an upper age limit of 30 years, relax-
able by 5 years for Scheduled Castes
and Scheduled Tribes candidates and
ex-Defence personnel. The age limit
was also relaxable by 3 years in res-
pect of candidates continuously em-
ployed as Pilots and in other deserv-
ing cases. After a preliminary scrutiny
of all cases of candidates over 30
years on the basis of specific criteria
of proficiency or experience, regret
letters were issued to certain candi-
dates. Later, however, on persistent
representations, it was decided that all
candidates upt, 33 years whp were
otherwise eligible would, as a special
case, be considereq along with others,
All such candidates are being called
for interview.,
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ment to exempt industries from credit
restrictions

10228, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of FINANCE
be pleased to state:

(a) whether Karnataka Govern-
ment have requested the Central Gov-
ernment to exempt some industries
from the credit restrictions as other-
wise it would aggravate the unemp-
loyment problem; angd

(b) if so, the particulars of such in-
dustries and the decision taken by
Central Government on the request of
the State Government?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) : (a) No, Sir.

(b) Does not arise.

Production of items listed for export
under PL-480

10229. SHRI K. PRADHANI: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) what ig the total yearly pro-
duction’ of items which are listed to
be exported under PL-480 agreement;

(b) what is the demand for these
items within the country;

(c) whether there is any surplus
production of these items; and

|
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. (d) if the answer to part (c) above
be in the negative how it is proposed
to meet the domestic demand as well
as export?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE.
RATION (SHRI ARIF BEG): (a) to
(d). As per para 10(c) in Part-II of
the Agreement on PL-480 and other
funds between the Governmen: of
India and the Government of the USA
signed in 1974, goods and services
totalling upto 100 million dollars may
be purchased for export by US Gov-
ernment Agencies over a periog of 5
years with 75 per cent payment in
dollars and 25 per cent jn rupees from
the non PL-480 Rupee Funds. The
export of items under this Agreement
are limited to items included in the
list of items eligible for export under
this arrangement as may be agreed to
between the two Government from
time to time. The list of items cur-
rently eligible for exports under this
Agreement is given at Statement I.

The value of exports made upto De-
cember 1977 under this Agreement
amounts to Rs. 13,27,960/-. The details
of the export are given at Statement
II.

Exports under this Agreement has
been so negligible so far that they
have literally ng influence on domestic
availability. The time and efforts in-
volved in collecting the statistics call-
ed for in the questions may not be
sommensurate with the results,

Statement I

LIST OF ITEMS WHICH COULD BE

PURCHASED IN INDIA BY US GOV-

ERNMENT AGENCIES UNDER THE
RUPEE AGREEMENT OF 1974.

Animal and Vegetable Products

Spices (ground and packaged-gin-
ger root, nutmeg, pepper, turmeric
cardamom etc.)
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Wood and Products thereof

Furniture—home and office

Wood-veneer panels

Plywood and Strawboardg

Textile Fibres and Textile Products

Furnishing fabrics—handloomed
and mill-made.
Bedsheets, bedcovers, pillow-

cases, towels made up; handloom-
ed and mill made

Wearing Apparel—of handloomed
and mill made cotton, woollen, and
synthetic textiles for men, women
and children

Woollen blankets
Tents—for army and camping use

rugs—handloomed
of wool, cotton

Carpets and
and powerloomed
and jute Tarpaulins

Misc. Textile Products—dusters,

cordage, etc.

Chemicals and Related Products
Paints and Varnishes
Ultramaring Blue
Tyres and tubes

Non-metallic Products

Tableware—earthware and china-
ware

Ceramic Sanitaryware
Ceramic insulation
Glazed tiles

Metal Manufactured Products

Buildings hardware—-nuts, bolts,
screws, angles, hinges, handles
latches, shapes etc,

Pipes and tubes

Steel netting, fencing, and barbed
wiring

Handtools, axes, pliers, hammers,
files and rasps, chisels, screw dri-
vers, spanners, etc,
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Garden tools—shears, shovels,
ete.

Steel office and camping furni-
ture—filling cabinets, book shelves,
swivel chairs, stools, tables. etc.

Stainless steel tableware and flat-
ware—knives, spoons, forks ete,
Other manufactured products
Refrigeration equipment
Adding machines (non-electric)

Electric filament and luminescent
lamps

Bicycles
Footwear—leather and canvas
Leather handbags pocket books

Leather luggage
Sporting goods

Handicraft novelty items and je-
wellery etc.

Automative Batteries

Auto parts

Ceiling Fans—Exhaust Fans

Electric Irons

Voltage Regulators and Stabilizers
Electric supplies

Wire Switches

Plugs

Light fixtures etc.

Computers, software and related
services

Jeeps

Passenger cars, Trucks and
Tractors.
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Change in timings of Flights between
Delhi and Ahmedabad

10230, SHRI DINEN BHATTA-
CHARYA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be plea-
sed to state: (

(a) whether Government have de-
cided to change the timings of the
Indian Airlines flights between Delhi
and Ahmedabad;

(b) if so, when; and
(c) the reasong thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). It is proposed to effect mar-
ginal change in the timings of IC—461
(Delhi-Ahmedabad-Bombay) flight ef-
fective 20th May, 1978. The present
and revised timings of the service
would be as under:—

Present timings 1C-461 Proposed timings
ob35 D Delhi D obis
0750 A Ahmedabad A 0730
oBzo D Ahmedabad D oBoo
ugio A Bombay A oBso

te) Marginal change in the timings
of IC-461 has been necessitated due
to rescheduling of jet aircraft opera-
tions with the induction of one addi-
tional airbus in Indian Airlines. Air-
bus will be replacing the Boeing on
Bombay/Trivandrum route. As such
it has been necessary to change tim-
ings of some of the services operated
by Boeing 737 aircraft, IC-461 is one
of such  services where marginal
change has to be made in view of
subsequent operation of the same
aircraft out of Bombay.

Foreign Aid

10231. SHRI B. C. KAMBLE: Will
the Minister of FINANCE be pleased
to state:

(a) the total amount of foreign aid
India received annually from foreign
ceuntries during the last flve years;
and

(b) the purposes on which the same
was spent during the above period and
with what result?

THE MINISTER OF FIN-
ANCE (SHRI HA. M. PATEL): (a)
A statement showing the information
is enclosed.

(b) Foreign aid was utilised for
project and non-project imports and
assisted the country’'s development

process.
Statement
{Rupees in crores)
Year Amount
1973-74 734'85
197475 1,102°09
1975-76 1,691- 84
1976-77 1,512 86
1977-78 . 1,410°45

(as per Revised Estimates)

Figures for 1973-74 are at pre-December,
1971. IMF parity rates and from 1974-75
onwards at current rates,
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Grant of Advances from Providemt
Fund

10232. SHRI M. RAM GOPAL RED-
DY: Will the Minister of FINANCE
be pleased to state:

(a) whether Government proposes
to liberalise the rules regarding
grant of advances from Provident
Fund; ang

(b) if so, the details thereof?

THE MINISTER OF FIN-
ANCE (SHRI HA M. PATEL): (a)
There are no proposals for liberalising
the rules regarding grant of advances
from the provident fund, under the
General Provident Fund (Central Ser-
vices) Rules ang Contributory Provi-
dent Fund Rules (India). 1962

(b) Does not arise,
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Foreign Tourg of Ministers

10234. SHRI DHARMA VIR VA-
SISHT: Will the Minister ¢f FIN-
ANCE be pleased to state:

(a) the names of Cabinet Ministers
and the Ministers of State who under-
took foreign tours with dates expen-
ses incurred the purpose of visit and
the nature of achievements resulting
therefrom during the period from 1st
April, 1977 to 28th February, 1978;

(b) the visits of the Prime Minister
abroad in the same period with similar
information as in (a) above; and

(¢) whether in any case Member/
Members of the family of Minister
accompanied him on the visit and it
so, in what capacity?

THE MINISTER OF FIN-
ANCE (SHRI H M. PATEL): (a)
to (c¢). The information is being col-
lected and will be laid on the Table
of the House ag soon as it is available.
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Demarcation of Areas of Taxation

10236. SHRI K. MALLANNA: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is 3 fact that the
Government of Tamil Nadu hag plead-
ed for clear demarcation of areas of
taxation so as to avoid Centre
stepping into the State's 1imits; and

(b) if so, the reaction of Central
Government thereon?

THE MINISTER OoF FIN-
ANCE (SHRI H M. PATEL): (a)
The Government of Tamil Nadu have
presented a Memorandum to the Se-
venth Finance Commission in which
inter-alig the question of re-appraisal
of the Constitutional provisions gov-
erning the Centre-State financial re-
lations has been referred to. No re-
quest has, however. been received for
a clear demarcation of areas of taxa-
tion,

(b) The Central Government is of
the view that the provisions of the
Constitution concerning financial re-
lations between Centre and the States
have been designed with great care
and circumspection, They have stood
the test of time and have enough
flexibility for meeting the various
problems that may arise from time
to time. The fiscal jurlsdiction of the
Centre and the States has been de-
marcated on sound economic princi-
ples. The Memorandum submitted
by the State Government to the Fin-
ance Commission will be considered
by that body while making its recom-
mendations, -

Import Licences for M/s Kores India

10237. SHRI RAMESHWAR PATI-
DAR: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(ay whether M/s Koreg India are
having licences for direct import of
raw material;

(b) if so, whether Government are
contemplating to discontinue such
practice and ask them tg take the
material through Governmeny Agen-
cies; and

_(c) if answers to (2) is in affirma-
tive and (b) in negative reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG) (a)
M/s. Kores India have been obtaining
licences for import of raw materials as
Actual Users.

(b) and (c). Actuai Users are re-
quired to obtain supplies from public
sector agencies, in lieu of direct im-
ports, only in respect of those items
of raw materials the import of which
is canalised through such agencies.

Apprenticeship period extended in
S.T.C.

10238. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleaseq to state:

(a) whether it is a fact that the
period of apprenticeship in the State
Trading Corporation of India Limi-
ted has been extended by one year
after the completion of initial period
of one year prescribed in the begin=
ning.

(b) if so, the reasons therefor;

(¢) the nature of training they are
being imparted;

(d) the future trend of the admin-
istration to absorb these apprentices;
and
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(e) whether they are likely to be
turned out even after spending one
more year of their life with the orga-
nisation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND CI-
VIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEF): (a)
and (b). The period of apprenticeship
in the STC of all categories of Ap-
prentices except that of Exvort As-
sistants is one year. The period of
apprenticeship of Export Assistants is
two years as per the Apprenticeship
Rules. No extension of this period is
permissible under the Apprenticeship
Rules, i _'."_!'ﬂ

(¢) They are being provided with
two types of training (a) on-the-job
training in the office and (b) training
in Theory at the Delhi Institute of
Management and Services, New Delhi.

(d) and (e). Apprentices on comple-
tion of their period of training cease
to be Apprentices under the Act and
their services automatically end. A
fresh set of Apprentices are to be
hired in their place under the law and
similarly trained again. This process
repeats. However, they are given pre-
ference in employment against vacan-
cies which might arise in the Corpo-
ration. L

New Export Policy

10239. SHRI SUBHASH CHANDRA
BOSE ALLURI; Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government have
taken a decision with regard to the
formation of a new export policy; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a)
and (b). The Export Policy for 1878-
79 was announced by Public Notice,
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and a copy thereot was placed on the
Table of the Lok Sabha. A copy
of the Policy is available in the Par-
liament Library.

Recruitment of Staff and Officers by
LT.D.C.

10240. SHRI R, KOLANTHAIVELU:
SHRI A. MURUGESAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the policy followed by the
Indian Tourism Development Corpo-
ration or recruitment of staff and
officers;

(b) whether adequate publicity is
given in all newspapers throughout
the country in regard to staff require-
ments;

(c) the number who applied during
the last twp years for each category
of post, the number whg were selected
anq the method of selection whether
through examination or interview;
and

(d) whether there is any Central
recuritment for staff needs of all the
Hotels under the wing of the coopera-
tion?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
The policy followed by the ITDC for
recruitment of staff and officers by and
large is based on the policy guidelines
Eiven by the Bureau of Public Enter-
prises, In brief, the following policy
and principles are adopted:—

In the lower categories of staff
and also in respect of unskilled wor-
kers to be recruited in a particular
locality where the unit of the Cor-
poration is situated persons who
come from the area of nearabout the
place of location of the unit are
considered for recruitment.
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In the cases of skilled workers,
clerks and other non-technical staff,
other things being equal, prefer-
ence is given to the persons belong-
ing to the area in which the Unit/
Office is located.

A

In the middle and executive levels,
both technical and non-technical,
recruitments are made on all-India
basis keeping in view the qualifica-
tions, experience and merit as being
the principal eriteria.

Vacancies in the lower levelg are
either advertised or notified to the
Employment Exchange concerned
and recruitment process is carried
out thereafter, In the middel and
executive level posts, advertisements
are issued in the leading all-India
dailies and in cases of such posts
arising in a particular region, also
in the vernacular or regiona! langu-
ages leading dailies. The advertise-
ments in such cases are also includ-
ed in the Employment News/Roz-
gar Samachar, which have all-India
circulation.

In respect of vacancies falling
against the reserved points for SC/
ST and other exclusive categories,
separate advertisements are issued
like-wise and to the SC/ST Socie-
ties and Association, with a copy
thereof sent to the Chairman of
Parliamentary =~ Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes,

(b) As mentioned in (a) above,
adequate publicity is given in the
leading all-India/regional dailies, both
English and vernacular, depending
upon the region where the vacancy
arises. Advertisements are also issued
in Employment News/Rozgar Sama-
char in respect of vacancies adver-
tised on all-India basis,

(¢) The requisite information in re-
gard to the number who applied dur-
ing the last two years for each cate-
gory of post, the number who were
selected and the method of selection,

etc. is being collected from the vari-
ous units of the Corporation and the
same will be laid on the table of the
Sabha,

(d) All recruitment of officers in the
hotels are centralised in the Headquar-
ters of the Corporation, but depending
upon the requirementg of staff in non-
executive levels, recruitment powers
have been delegated to the Unit Heads
of the major Hotels, etc.

Supply of Railway Wagons and
Coaches by P.E.C.

10241. SHRI HARI VISHNU KA-
MATH: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to refer to
answer given to the Starred Question
No. 535 on 31st March, 1978 regarding
failure of Projects and Equipment
Corporation to export Railway coaches
and wagons and state:

(a) whether railway wagons and
coaches haye been supplied by the
Projects Equipment Corporation to
countrigg other than Uganda;

(b) if so, the names of those coun-
tries and the details of the transac-
tions with them; and

(c) what other goods and equip-
ment have been supplied by P.EC.
and to which countries during the last
five years?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a)
Yes, Sir.

(b) 2798 wagons and 103 coaches
valued at Rs. 41.4 crores have been
exported to the countries mentioned
below during the last five years:

Poland Bangladesh
Iran Malaysia
Zambia Philippines
Yugoslavia Tanzania
East Africa
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(¢) During the lasy five years, engi-
neering  goods including electrical
equipment, machine tools, hand tools,
compressors, diesel engines, bicycles
and components, auto accessories, ge-
neral equipment forgings and castings,
diesel locomotives and other railway
equipment  other than  wagons
and coaches etc, valued at Rs. 893
crores were supplied tp Australia, Abu
Dhabi, Bangladesh, Bolivia, Beirut,
Czechoslavakia, Canada, Ceylon, Du-
bai, East Germany, Egypt, Ethopia,
France, G.D.R., Hongkong, Indonesia,
Ireland, Iran, Italy, Iraq, Japan, Jor-
dan, Kenya, Kuwait, Korea, Laos, Ma-
laysia, Morocco, Mauritius, Nigeria,
North Korea, Norway, New Zealand,
Poland, Pakistan, Panama, Singapore,
Sweden, Saudi Arabia, South Korea,
Turkey, Thailand, Tanzania, Tunisia,
USSR, USA, UK., West Germany and
“Yugoslavia,

Crash in Prices of Certain Varieties of
' Tobacco

10242. SHR1 JYOTIRMOY BOSU:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOQPERA-
TION be pleased to state:

(a) whether Government is aware
of the fact that there is a crash in
prices of fluecure and virginia and
some other varieties of Tobacco; and

(by whethey he will immediately
arrange cost price determination exer-
cise in order to bring down the price
of cigarette in view of a very low price
of tobaceo this year?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
There has been a marked downward
trend in the whole-sale price or raw
tobacco during 1978 as compared to
1977. However, in so far as virginia
flue cured tobacco is concerned, it
will not be correct to say that there
hag been ecrash in prices. On the whole
the price of virginia tobacco in An-
dhra Pradesh were about 10—15 per
cent lower this year in comparision
to the previous year,
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(b) The cost of tobacco is only a
minor element in the price of ciga-
rettes and hence any cost price deter-
mination exercise in the wake of
reduction in the price of tobacco will
not lead to any significant conclusions,

Purchase of Tetracycline Hydro-
chloride

10243. SHRI KISHORE LAL: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleaseq to state:

(a) whether a regular case has
been registereq by C.B.I. ip the irre-
gularities/illegalities found in the
purchase of Tetracycline Hydro-
chloride in May, 1977;

(b) when wag this R.C. registered;
and

(¢cy what action has beepn taken
against the persons involved?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
No, Sir.

(b) and (¢). Do not arise.
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Tornado in Delhi

10245. DR. RAMJI SINGH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whethey th, Government are
aware of the report that the recent
tornado jn Delhi coulg not have been
possible without energy from nuclear
fissiop, or fusion;

(b) is it a fact that Shri S, K.
Trikha of Delhi University, Physics
Department, found radio-activity 50
per ceat higher than normal back-
ground leve] at the site of devasta-
tion;

(c) is it a fact that no radio-activity
is found in tornado; and

(dy will the Government set up a
committee of technical experts to
enquire into the causes of this tor-
nado?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to ic), There
is a newspaper report ithat Shri 8. K.
Trikha carried out a radio-activity
survey of the area affected by the
tornado 25 hours after occurence and
found the radio-activity to be 14 times
higher than the normal back-ground
level. Meteorologists do not holj the
view that tornadoes are not possible
without energy from nuclear filssion or
fusion. No report that tornadoes are
caused only by nuclear fission or
fusion is found in meteorological lite=-
rature,

(d) Government have po Such pro-
posal.
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Seizure of Fake Tobacco Permity i
ralds iy Tami] Nadu and Kerala

10247, SHRI MANOHAR LAL: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether raidg were conducted
in Coimbatore (Tamil Nadu) and
Kerala ia February, 1975 in which
seizure of fake tobacco permits with
forgeq signatures of excise officials
ang also counterfeit court fee stamps
were effected;

(b) if so, what effective sleps,
namely Departmental actiop jncluding
revocation in licence, prosecution, in-
ter-departmental reference and such
other appropriate action, were taken
by Government in the matter; and

(c) what is the present stage of
different cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) to (o).
The information is being collected and
will be laid on the Table of the House.

Wealth and Funds owned by Indian
Nationa] Congresg subjected to Wealth
Tax ang Income Tax

10248. SHRI MANOHAR LAL: Will
the Minister of FINANCE be pleased
to state:

(a) why wealth and funds both on
hand and receipt from time to time
owned by the Indian National Cong-
ress is subjected to both wealth tax
and income tax; and

(b) what effective steps Government
have taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The Indian
National Congress is being assessed
in the status of Association of Persons
and ag such is not liable to pay wealih-
tax. Hence, no wealth-tax has been
chargeq in respect of its wealth,
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The party is, however, liable to pay
income-tax on the income chargeable
to tax under the Income-tax Aect, 1961
as political parties are not exempt from
payment of income-tax.

(b) Assessments for income-tax
have been made upto the assessment
year 1975-76.

For assessment years 1976-77 and
1977-78 notices calling for return were
issued and returns have been filed.

—S——

Source of Capital Investment of M/a.
HIMCO Laboratories sonepat
(Haryana)

10249. SHRI OM PRAKASH TYAGI:
Will the Minister of FINANCE Fre
pleased 1o refer to the reply given to
Unstarred Question No, 6752 on the
14th April 1978 regarding the Capital
Investment of M/s, HIMCO Laborato-
ries, Sonepat (Haryana) and state:

(a) is it a fact that Shri Ved
Prakash, (shown at Serial No. 2) is a
Government servant, if so, the name of
the Department in which he is em-
ployed, and his official designation;

(b) the amount of Income-tax paid
by him since 1.4.1973 up-to-date year-
wise;

(e) whether the Income-tax depart-
ment had verified the source from
where Smt. Krishna Rani and Shri
Ved Prakash had invested such huge
amounts from 14.1973 to 31.3.1977
and if so, what are the said sources;
and

(d) if no wverification had been
made, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) Yes, Sir, Shri
Ved Prakash ig the District and Ses-
sions Judge of Gurgaon.

(b) The requisite information is not
readily available. It will be laid on
the Table of the House as soon as it is
available,
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() and (d). The assessments of
M/s, HIMCO Laboratories have been
completeq upto the assessment year
1975-76 and during the course of the
proceedings the source of loans in
questiom shown to have been advanced
by Shri Ved Prakash and Smt, Krishna
Rani were verified and were explained
to have been paid out of the bank
accountg of these two persons, No
fresh loan is stated to have been given
by Shri Ved Prakash during the finan-
cial years 1975-76 and 1976-77, As re-
gards the loang shown to have heen
advanceq by Smt Krishna Rani after
31-3-1975 verification has not been
made as the relevant assessments are
pending,
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Import of SOFTCIN Paper

10251. SHRI VAYALAR RAVI: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to ctate:

(a) whether it is a fact that Gov-
ernment have allowed import of the
SOFTCIN paper while only low cellu.
lose wadding is allowed under the im-
port policy; and

(b) if so, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
The Hon'ble Member presumably referg
to soft and absorbent tissue paper re-
quired in the manufacture of toilet
paper, paper napkina etc. This item
as well as low cellulose wadding are
special type tissue papers which are
permitted for import under the current
policy.

Tourist Centreg functioning in other
countries

10252, SHRI AHMED M, PATEL:
Will the Minister of TOURISIM AND
CIVIL AVIATION be pleased to state:

(a) the number and details of Indian
Tourism Promotion Centres function-
ing in other countries;

(b) whether there iz any proposal
to increase such centres during the
next two years; and

(c) if so, the details thereof?
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THE MINISTER OF TOURISKM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) There
are now 18 Government of India Tour-
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(b) and (c). There is a proposal to
open 3 new Tourist Office at Kuala
Lumpur to promote tourist traffic from
Malaysia. The proposal is yet to be

ist Offices abroad. A list of such offi- finalised in consultation with the
ces with area covered by them is at- Ministries of External Affairs and
tached, : Finance,

Statement

List of Government of India Tourist Offices abroad

There are now 18 overseas offices covering the following arcas :

1. New York

Function under arrangement of
2. Los Angeles L

‘Operation  America’—cover

Regional Director G. New York,
supervises  the functioniog of
these oflices,

Director. Genceva,

Regional
the functioning of

supervises
these oflices,

3. Chicago USA, Latin America, Canada

4. Toronto ) and Caribbean Islands,

5. London s . Function under arrangement of
“‘Operation. U.K.'—covers
U.K. and the Eire.

6. Geneva 1 Function under arrangement of

7. Paris | *Operation Europe’ —cover

8. Frankfurt | continental Europe.

g. Brussels 3
10. Stocholm

11, Vienna

12. Milan

13. Sydney ‘L
14. Perth

15. Singapore )

Function unde- ‘Operation Austr- Regional Director,
alia cover Australia, New Zea- supervises the functioning of
land —Fiji Islands, Singapore,

Sydney,

these  offices,

Malaysia and Indoneisia.

16. Tokyo 1
17. Bangkok )

Function

Thailand.

18. Kuwait Functions

under
East-Asia’—cover
Philippines, Hong Kong and

under

‘Operation  Regional Director, Tokyo, super-
Japan, vises the functioning of these
offices.

‘Operation

West Asia' —covers countrics

in West Asia.

In addition Tourism Promotion Offi-
cers attached to some of the obove
offices are located at Washington D.C.,
Miami, Dallas and San Francisco in
U.S.A. and Tehran (Iran) and Mel-
bourne (Australia),

Janaty Hotel in Goa, Daman and Diu

10253, SHRI AMRUT KASAR: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of Janata Hotels
proposes to be constructed and time.

frame {herefore, indicating intér alia
the investment proposed in the Union
Territory of Goa, Daman and Diu;

(b) the present position regarding
the development of Goa, Daman and
Diu as an important centre of tourist
attraction; andg

(¢) the projects and programmes to

be taken up in future for the dewvelop-

ment of tourism in this territory indi-
cating inter alia the break up of detalls
thereof?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) The
Five Year Plan 1978—83 envi-
sages the construction of Janata
hotels at the metropolitan cities
of New Delhi, Bombay, Cal-
cutta and Madras, Other tourist
centres for putting up Janata hotels
will be identified after underiaking
a survey. Hence, no investment at pre-
sent ig proposed on the construction
of g Janata hotel in the Central Sec-
tor in the Union Territory of Goa,
Daman & Diu,

(by A 46-beq youth hostel has been
constructed by the Central Depart-
ment of Tourism at Panaji at a cost
of Rs. 5.08 lakhs to encourage youth
travel. A hydrographic survey gzt a
cost of Rs. 7.20 lakhs was undertaken
by the Centra] Department of Tour-
ism along selected beaches in Goa to
determine safe beach areas for
development. It is also pro-
posed to introduce water sports
activities, particularly for the youth
in association with the youth hos-
tel at Panaji, subject to suitable
water areas being available for the
purpose. In this connection the Union
Territory Administration has been re-
quested to carry out surveys in select-
ed areas along the Mandovi and Zuari
rivers.

(¢) The construction of 3/3 star 50-
room hotel at Goa is proposed by the
India Tourism Development Corpora-
tion in the Five Year Plan 1978—83,
subject to the availability of funds.

Offer from World Bank for financing
Agricultural Oriented Projects and
Rural Development Programmes

10254¢. SHR1 AMRUT KASAR: Wwill
the Minister of FINANCE be pleased
{o state:

(a) whether the World Bank has
offered to finance the development of
agricultura] research schemes, agricul.
ture oriented projects and rural deve-
lopment programmes in the country;

(w) if so, the details thereof; and

1141 LS—T7

(c) how much of this amount will
be spent in the Union Territory of
Goa, Daman and Diu?

THE MNISTER OF FINANCE (8HRI
H. M. PATEL): (a) Yes, Sir.

(b) List of possible projects present-
ly under consideration is at statement.

(¢) There is at present no specific
project for Union Territory of Goa,
Daman and Diu.

Statement

List of possible projects in the Agri-
culture Sector under consideration for
financing by the World Bank Group.

1, Haryana Irrigation

2, Mandwa Fert. Modernisation

3. Punjab Irrigation

4, Nationg] Agricultura] Research

5. National Cooperative Develop-
ment Corporation

6 Inland Fisheries

7. Composite Agricultural Exten-
sion and Retearch

8. Rainfeq Agriculture 1

9, Maharashtra Irrigation II

10 Agricultural Refinance & Deve-
lopmen¢ Corporation III

11. Gujarat Irrigation II

12, Marine Fisheries—Kerala

13 ‘Gujarat Fertiliser,

Centra] Government Pensionerg getting
Bervice Retirement Pension and Family
Pensions

10255, SHRI RAJARAM SHAN-
KARRAO MANE: Wil} the Minister of
FINANCE be pleased to state:

(a) what iz the total number of
Central Government pensioners getting
service retirement pension and family
pensions;

(b) what is the total number of
Central Government pensionerg who
had commuted portion of their pension;
and
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(c) how many of them are in the
age group of 71—75, 76—80 and 81—B85?

THE MINISTER OF FINANCE
(SHRI H M, PATEL): (a) The total
number of Central Government pen-
sioners (including family pensioners)
as on 1-1-1976 wag approximately
9.84 lakhs.

(b) Information available :n respect
of Centra] Government pensioners who
commuted their pensiong ducing 1973
to 1975 is as followsi—

Total number of

persons who retired 1,565,000 approx.

Total number of pen-
sioners who commu-
ted their pensions . 51,400 approx.

(c) Thig information is not main-
tained in the recordg kept by the agen-
cies responsible for sanctioning and
authorising payment of pensicn. The
collection of this iformatiop will invol-
ve review of all pension payment
orders at a large number of {reasuries,
public sector banks etc. scattered sll
over the country which disburse pen-
sions. It is considered thai the time
and effort involved in collezting the in-
formation may not yield commensu-
rate results,

Total number of Gwemiuent
Pensioners

10256. SHRI RAJARAM SHAN-
KARRAO MANE: Will the Minister of
FINANCE be pleased {o state:

(a) what is the total number of
Government pensioners who retired
before 1st January, 1964 and were
alive on 313t December, 1976; and

(b) how many of them retired on
3/8th pension and were paid DCR gra-
tuity equal to their 15 months emolu-
ments?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): The collection
of the information will necessitate
reference to a large number of Central
ang State Government ugencies res-
ponsible for authorising and paying
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Civil, Defence, Railway and Posis anid
Telegraphs pensioners, who will Lave
to review pension cases of all persons
who retired before 1-1-1964 for collect-
ing the desired information. It is con-
sidered that the time and effort in-
volved in the collection of this infor-
mation may not be commensurate
with the results likely to be achieved.

Postingg in Centra] Excise Farraunkha-
bad Division, Kanpur Collectorate

10257. SHRI MANOHAR LAL: Wil
the Minister of FINANCE be pleased
to state the policy of Government re-
garding posting of rankers in field
service and rotation of subordinate
Officers in Ranges and preventive jobs
and how far this policy was actually
given effect to during emergency pe-
riod in Central Excise Farrukhabad
Division, Kanpur Collectorate?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SIIRI
SATISH AGRAWAL): The meaning of
the expression ‘rankers used by the
honourable Member is not clear. It
has been presumed that it refers to
officers of the rank of Asistant Collecior
and above, other than those recruited
directly to Group ‘A’ posts. It has
also been presumed that ‘subordinate
officers’ refers to the Inspeclor of
Central Excise,

2. Officers of the level of Assistant
Collectors and Deputy Collectors of
Customs and Central Excige ale gene-
rally transferreq from one posting to
another after a period of about 4
years. Sometimes, however, thig period
may vary, having regard to admi-
nistrative  considerations, bonafide
caseg of hardship, the nature of work
in any particular post, etec,

3. So far as Farrukhabad Division of
Kanpur Collectorate is conctrned, the
Assistant Collector in-charye, who was
a directly recruiteq officer, remained
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posted there from 13-1-1875 to
8-2-1978, i.e. for about three years

4, Ag regardg Inspectors of Central
Excise, Government’s general policy is
that they should not be kepi at the
same place for a period of more tban
four to six years. The detailed policy
for transfers is, however, framed and
implemented by the respective Collec-
tors, having regard to the type of
work, conditions in different stations
in the Collectorate, and other rele-
vant considerations. It is reported that
in the Kanpur Central Excise Collec-
torate, the general policy has been
that officers should be rotated by the
Assistant Collector from one Multiple
Officer Range (M.O.R.) to another in
the same station after two years. Ro-
tationg out of an M.O.R. were to be
done by the Superintendent in-charge
according to administrative conve-
nience and the nature of work involv-
ed. In regard to postings in preventive
units, the policy was that Assistant
Collectors should decide the postings of
officers to the preventive units in the
Division, keeping in view the board
principles indicated by the Collector.
The Collector had desired that officers
should not normally be kept in pre-
ventive units for more than two years
except where the performance of an
officer was quite good. -

5. As regardg implementation of this
policy during the Emergenc: period in
the Farrukhabad Division of the Kan-
pur Collectorate, it is reporteq that the
policy was generally being followed.
So far as the M.O.Rs. in Kaimganj
(within the Farrukhabad Division)
were concerned, the norma! period of
stay for Inspectors was two years and
transfers of Inspectors from one M.O.R.
to another in Kaimganj were normally
ordered after one year.

6. Ag regards postings of officerg to
preventive units in the Farrukhabad
Division, it is reported that the Assist-
ant Collector, Farrukhabaj, was doing
rotations of officerg into and out of the
preventive unitg in his Division, ac-

cording to the performancs of the offi-
cerg in these units.

Claim cases for Bug Accidents pending
with Oriental Fire and General Insu-
rance Company Ltd.

10258. SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:

(a) what is the number of claim
cases for bus accident are pending at
present with the Oriental Fire and
General Insurance. Company Ltd,
Branch Office, Mandi and Head Office
Chandigarh pending for settlement;

(b) whether it is a fact that the
claim cases filed by KAISTHA BUS
SERVICE Nagrata Bagnan in Kangra
District of Himachal Pradesh, filed with
the Company in 1976 have not yet
been settled;

(c) if so, the reasons therefor;

(d) whether any instructions are
being issued to the Mandi Office of the
Company for early settlement of all
thege pending cases; and

(e) by when these cases are exped-
ted to be settled?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Number of
claims pending at Mandi Branch Office
are four. No claims are pending at
present with Chandigarh Divisional
Office.

(b) The claim in question has been
settled on 3-5-1978.

(c) Does not arise.

(d) and (e). Out of the four claims
pending at Mandi Office, in the case
the claim cheque is being posted. The
other three claims have been reported
to the company only in April, 1978 and
the same are being processed.
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Holding of Secomd Imdigy Exhibition
at Moscoy ip August, 1978

10259. SHRI R. P. DASS: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleas-
ed to state:

(a) whether the holding of the
second Indian Exhibition at Moscow
in August, 1978 has been finalised;

(b) whether art objects, utensils
and wares made of Brass and Bell
metal would form the composition of
the industrial exhibition in 1978; and

(c) it so, the list of items of art
objects, utensils and wares of different
metal and alloys?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (c).
Yes, Sir. The art objects to be ex-
hibited include, bronze busts of
Mahatma Gandhi and Rabindranath
Tagore, replicas of Vishnu, Nataraja
and Parvati, model of Taj Mahal,
model of Tanjore temple, model of
Raja Rani Temple of Bhubaneswar,
Budha in Vyakhayanamudra Gandhara
Peacock Gandhara, bronze stups Na-
landa and some original paintings and
sculptures. Wares and utensils of
different metals and alloys include
stainless steel household wares, non-

ferrous fixtures and fittings. brass
aftabas, brass plates, Tanjore plates,
brass ashtreys, brass samawar, brass
beermugs, brass decenters, brass fruit
bowle, brass dhoopdanis, brass flower
stands, brass agardan lantern, bell
metal Nandi, bell metal Dokra ele-
phant riders, bell metal Dokra Kali,
bell metal dinner bells, bell metal
lamps, bell metal oil lamps and bell
metal hanging lamps,

Brass and Bell-Metal Warey for Fairs
and Exhibitions

10260. SHRI R. P. DASS: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleas-
ed to state:

(a) whether articles made of Brass
and Bell-metal particularly the wares
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of West Bengal, U.P. and Tamil Nadu
have so far been includeq in the list
of exhibits and have been shown in
the Fairs and Exhibitions organised
within the country and abroad by the
Trade Fair Authority of India; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
Yes, Sir. The articles of brass and bell-
metal made in West Bengal, U.P. and
Tamil Nadu were exhibited at Agri-
Expo 1977, held at the Pragati Maidan,
New Delhi. Such items were also shown
at the fairs and exhibitions organised
at Milan, Melbourne, Poznan, Mozams-
bique, Zagreb, Baghdad, Lima, Khar-
toun, Tripoli and Leipzig. The wares
displayed were mainly in the category
of vessels and utensils, lamps and
sculptures as also brassware items of
decorative nature like flowervase, bells
aftabas, figures and figurines and wall
plates.
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University, Waltham

10265. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of FINANCE
be pleased to state:

(a) is it a fact that in 1965 when
Smt. Indira Gandhi was I. & B. Minis-
ter, she had visited U.S.A. and given
lecture on “Nehru’s Foreign Policy”
at Brandies University, Waltham, near
Boston and she was paid $ 86,000 for
the same by the Carnegie Foundation;

(b) was this money ever brought
to India; if yes, when, if not, where
is it;

(c) did she pay Income Tax op this;
and

(d) Government’s reaction to this?

THE MINISTER OF STATE IN THE,.
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) There is
no evidence with the Income-tax De-
partment to show that Smt. Indira
Gandhi had received $ 86,000 from
Carnegie Foundation. But she had
disclosed an income of U.S. $ 5000
(Rs. 23,700) in her Income-tax Return
for the assessment year 1966-67 under
the head “Income from other sources”
(Royalty) as having been received
from Brandies University on 2nd April,
19635,

(b) The assessment records do not
throw any light on this matter. The
records of the relevant period of Re-
serve Bank of India are also not avail-
able with them as per their rules
these are maintained for three years.

(c) Income-tax has been paid In res-
pect of the amount of U.S. $ 5000
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(Rs. 23,700) in the assessment year
1966-87.

(d) Government proposes to make
enquiries as to the exact amount re-
ceived by her from the University and
whether such amount has been offered
for assessment and whether the amount
has been brought to India.
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Distribution Pattern of Institutional
Credit

10269. SHRI CHITTA BASU:;: Wwill
the Minister of FINANCE be pleased
to state:

(a) distribution pattern of the in-
stitutional credit in the rural areas in
1974 and onwards;

(b) ownership pattern of the assets
in the rural areas during the same
period; and

(c) the increase of assets of the top
20 industrial houses in terms of rupeeg
in 1974 and onwards?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Statistical
information in respect of the all-India
public financial institutions set up to
finance industry is not collected on the
basis of urban and rural classification.
In conformity with Government policy
these institutions have been making
every endeavour to increase the share
of assistance to the comparatively
backward areas. Statistical informa-
tion with regard to assistance of the
institutions distributed between back-
ward areag and other areas, during the
years 1974-75, 1975-76 and 1976-77, is
contained in Statement I.

(b) Government does not have any
information on the ownership pattern
of assets in the rural areas.

(c) The value of assets of the top 20
large industrial houses (ranked accord-
ing to the value of their assets) regis-
tered under section 26 of the M.R.T.P.

Act during the years 1969, and 1972 to
1975, the latest available, is contained
in Statement II.
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Statement I
Assistance to units in specified backward Districts by the All India term Financing Institutions during 1974~75,
1975-76 and 1976-77 )
(Rs. in crores)
197475 1975-76 1976-77
Sanc- Disbur-  Sanc- Disbur-  Sanc- Disbur-
tions sal tions sal tions sal
1. Assistance to units in
specified  backward dis-
tricts . . P 143°5 109'8 175'0 1255 397°3 2058
2. Totalassistance . . 4336 351'5 548'4 3639 By 4 529° 1
g, 1as peroentage to 2 . 331 312 31°9 345 446 389
Statement II

Growth in value of Assets of Large Indusirial Houses
(Tup 20 Houses as per registrations under Section 26 of the MUR.T.P. Act read with Section
20(a) as on 30-g-77 and ranked according to the value of assets in 1975)

. ASSETS (Rs. in crores)
Name of the Industrial House
1969 1972 1973 197¢ 1975
1. Tata . . . . 526 11 634" B4 66722 774" 71 gog'ﬁs
2. Birla f . . . 411°16 572°17 62700 721000 858 81
3. Mafadal* . . " R 163° o1 183" 74 224 56 232°08  244°2
4. J.K. Singhani . " . Bi'o4 121° 45 147' 01 186+ 46 200" §
" apar 5 . . . 94" 52 13616 150" 11 167- 56 19790
. Scindia . . . . Jor 11 0773 13393 151°33 05
. [L.G.I. . . . . 124 50 145" 21 143 30 160 g2 1y gg
. Shri Ram . . . . 1o8: o1 1200 97 126° 28 144 57 166 1
9. A.C.C. . = ) . 121°97 134" 36 139° 9o 140 96 160° 05
10, Bangnr@ . . . . %g 74 18- 87 124" 13 149" 52 158- 63
11. Kirloskar i . . ' ‘32 97'93 105 45 128* 07 14B-65
12. Larsen & Toubro , . . 5516 79' 03 93° 68 119° 35 137
13. Walchand . . . 5 0447 47 116735 121+ Bg 126 7!
14. Khatau (Bombay)@@ . 3* 8o 377 67-97 109 ol 11g° 03
15. LT.C. . . . % 57 74° 75 81-o1 99" 4B 116- 8o
16, Macneill & Magor +* . gl 106" 21 11964 119 57 114" 40
17. Mahindra & Mahindra . . 49' 39 58" 49 64" 51 o 10 114 o8
1" sarabhai . f : : 2' 49 85" 135 87-08 105 21 it
4. Kasturbhai Lalbhai " i 58 78:61 86-38 100 55 1081
zo. T.V.S. Iyengar . . : 3766 5032 6g9°35 04" 26 102° 04
ToraL + 243061 3059'23 3375°46 3919°63 446517
No1E:

#First B/S of onc company viz. M.G. Consultancy Services Ltd. is for the year 1975-76.

*#Agsets for the year 1973 in respect of one Company wiz. J. Thomas & Co. Pvt. Ltd. have
been repeated in the year 1974, Does not include the assets of Binny Ltd. (for the years
1974 & 1975) as it is no longer interconnected with this group.

@Assets for the year 1974 in respect of one company viz. Shreeniwas Trading Corpn. Ltd.
have been repeated in ﬁw year 1975.

@ @Assets for the year 1974 in respect of four companies viz. (i) Keming Tools Pvt. Ltd. (ii) Mani
Traders Pvt. Ltd. (iii) Phoenix Distributors Pvt. Ltd,, and (iv) lgrecmim Printers Pyvt. Lid.
have been repeated in the year 1975.
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Proposal for Investment from Multi-
national Corporations

10270. SHRI CHITTA BASU: Wwill
the Minister of FINANCE be pleased
to state:

(a) if any proposal has since been
received from the Multi-national
Corporationg for investment in India
within the frame-work of the Govern.
ment policy and FERA;

(b) if so, available details of such
proposals: and

(c) the decision of the Government
thereon?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
Government have been receiving pro-
posals from Indian entrepreneurs
seeking to  enter into collaboration
wilh foreign companies, These pro-
posals are considered in the light of
the Investment Policy and approvals
given. Quarterly lists giving full de-
tails of the collaboration proposals ap-
proved by Government are made avail-
able to Parliament Library by the
Ministry of Industry (Secretariat for
Industrial Approvals). These lists,
inter alia, indicate the name of the
Indian companies, the name of the
foreign collaborator, the item of manu-
facture and the terms of collaboration.

Permission for Collection of Money
of Keralites in West Asian Countries
by Keralg Government

10271. SHRI PRADYUMNA BAL:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Kerala
Government have written to Reserve
Bank to allow them to collect money
of Keralites now working in West
Asian countries; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Yes, Sir. The Reserve Bank of India
received a proposal from the Govern-
ment of Kerala for investment in

securities to be issued by the Kerala
State Enterprises Limited to Indian
residents abroad with a view to mobi~
lising the savings of Malayalees settled
abroad and using these savings for
development activities of the Kerala
State. The rate of interest of the
securities is expected to be in the
region of 12 to 13 per cent per annum,
The Kerala Government will guarantee
the rate of return and also repayment
of these securities. The Reserve Bank
has advised the Kerala Government
that investment in the proposed securi-
ties can be made only on non-repatria-
tion basis.

‘Sticky Loans’ lying unpaig with
different Nationalised Banks

10272. SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to state:

(a) factg about the ‘sticky 1oans’ of
above Rs. 10,000/-lying unpaid with
different nationalised banks;

(b) break-up of the figures of such
‘sticky loans’ in case of each of such
banks;

(c) names of the parties having un-
paid ‘sticky loans’ of over Rs. 25,000/-;

(d) whether inquiries have been
made from various nationalised banks.
secking reasons why general loans
turned into ‘sticky loans';

(e) if so, facts thereabout; and

(1) steps taken by the Government
for the realisation of such ‘sticky
loans'?

THE MINISTER OF FINANCE
(SHRF H. M. PATEL): (a) to (e).
The present statistical reporting system
doeg not provide for collection of data
on the lines desired by the Hon'ble
Member.

(d) and (e). Several factors such as
mismanagement, labour unrest, under-
utilisation of capacity, low productivity,
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demand recession, poor cash accruals,
.diversion of funds lead to advances
-vcoming sticky,

(f) Banks undertake suitable reha-
bilitation programmes in cases where
there is hope that the account can be
nursed back to health. In other cases
banks take legal action to recover their
dues.

Functioning of Nationalised Banks and
other Financial Institutions

10273. SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether reports about the func-
tioning of different nationalised banks
;and other Government-controlled
financial institutiong have come under
-criticism in the House and in the press
on various occasions;

(b) if so, whether their functioning
.and related aspects thereon have been
inquired into;

(c) if s, whether Government have
found any substance in the criticism
directed against these financial institu-
tions;

(d) if so, facts thereabout; and

(e) whether the recent reports by
two Expert Committees on the func-
tioning of nationaliseq bankg have
been studieg by the Government, if so,
the findings thereabout and steps
‘taken, by the Government for better
development of these nationalised
financial institutions and punishing the
-corrupt officials?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) The functioning of the public
-gector banks is kept under continual
review by the Government, the Reserve
Bank through its various departments,
and the Boards of Directors of these
banks. Similar control is exercised in
respect of public financiel institutions
through I. D. B. 1. and the Boards
.of these flnancial institutions,
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(c) and (d). Replies have already
been given in response to guestions
and on other occasions when function-
ing of the public sector banks and the
public financial institutions had come
in for criticism in this House on the
basis of reports appearing in the press.

(e) If the Hon’ble Member has in
mind the reports of the James Raj
Committee and the Working Group on
Productivity, Efficiency and Profitabi-
lity in banks, commonly known as the
PEP Committee the answer is that the
reports of both these committees,
which were appointed by the Reserve
Bank, are under their examination.

Smuggled Goods

10274. SHRI SAMAR GUHA:
SHR1 FAQUIR ALI ANSARI:

Will the Minister of FINANCE be
pleased to state:

(a) factg about the seizure of
smuggled goods ang Indian and
foreign currencies from the smugglers
during the period after formation of
thg Janata Government till 3lst
March, 1978;

(b) total amount of these smuggled
goods and various currencies that
were seized from the smugglers and
lying undisposed of at the hands of
the Government at present;

(c) the general nature of such un-
disposed of smuggled goods including
jewellery, diamonds, costly stones etc.;
and

(d) the facts about the pelicy and
nature and disposal of such smuggled
goods?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) to (c¢). In-
formation is being collected and will
be laid on the Table of the House,

(d) Government have reviewed the
positiop regarding disposal of seized/
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confiscated smuggled goods and have
decided that seized/conflscated goods
which are sensitive to smuggling are
to be disposed of in the manner indi-
cated in Statement-I. Other items as
given in Siatement II continue to be
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disposed of in accordance with earlier
prescribed procedures. According to-
revised procedures, sale of seized/con-
fiscated smuggled goods through co-
operative societies or military canteens.
has been discontinued.

Statement I

Manner of disposal of confiscared smuggled goods sensitive to smuggling.

Name of goods

Manner of disposal

1. Metallic & Radiant yarn . .
2. Synthetic textiles |,

3. Liquor . . . .

4. Watches . . '

5. Electronic goods . .

6. Diamonds .

7. Perishables

. This is yet to be decided.

. Should be re-exported out of India.

« Should be disposed of to the Indian Tourism
Development  Corporation  against [their
import quotas and on the usual terms and.
conditions.

Should be handed over to the H.M.T.

Calculators and tape recorders should be
offered to Government departments for
official use and edu cational and research
institutions and universities.

T. V. sets should be sold to hospitals,

Rough and uncut diamonds should be sold
by auction or tender to import licence
holders against debit of their licences.
Cut and polished diamonds should be
sold for export only.

Perishables such as cigarettes etc. should

;J immediately, after their seizure, be offered
to LT.DC. and Air India.
Statement I

Manner of disposal of confiscated smuggled goods other than sensitive to smuggling

Name of goods

de

1. Gold and silver "
2, Indian and foreign currency . .

3. Trade goods " .

Arc deposited in the Government Mint,

Are deposited with the Reserve Bank for
crediting to the Government,

Trade goods like chemicals, industrial raw
materials, machinery parts, motor vehicle
parts etc, arc disposed of by auction,




219 Written Answers MAY )2, 1978 Written Answers 220

Name of goods Manner of disposal

4. Conveyance . . " . . Conveyance like vessels and vehicles are |old
by public auction. Vessels and Indian
vehicles suitable for Government depart-
ments are appropriated departmentally.

5. Precious and semi-precious stones other than Rough and uncut precious and semi

diamonds. precious stones are sold in the internal
market by auction or tender to holders
of import licences against debit of their
licences. Cut and polished precious
and semi-precious stones other than dia~
mmd-nd.u are sold internally by auction or by
tender.

6. Arms and Ammunition . Arms and ammunition of other than g8
and +32 bore revolvers/pistols and their
ammunition are disposed of in the follow
ing manner :— .
(a) Sten guns are offered to the Ministry
of Home Affairs and those not required

by them sofd to the Ministry of
Defence.

(b) All weapons of prohibited bore and their
ammunition are disposed of to Ord-
nance factories (Ministry of Defence).

(c) Crude weapons of indigenous make are
offered to C.B.I. for being exhibited
in their museum.

(d) All other weapons for which licences
are issued to the public and the ammu-

nition thereto are disposed of by public
auction.

(¢) Revolver/pistols of 38 and 32 bore
and their ammunition are kept for
departmental use,

7. Antiquitics . . . + Antiquities are handed over to the Archaeo-
qunul Survey of India, free of cost, for
disposal by way of gifts to different muse-
ums or institutions or if necessary, by other

means.
8. Mixed items in small lots in the of These items are disposed of by Customs
mﬁmwhic;;rc confiscated {abt:er ! Houses.
goods goods covered ection
129 of the Customs Act, 1962). !
9. Goods of Indian origin . . Goods of Indian origin other than wild life
skins are sold by auction or retail
sale. Wild ldb’skilu however, are di
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Cemplainis against Officialg of Tourism
Corporation of India

10275. SHRI SAMAR GUHA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether C.B.I. inquiries regard-
ing complaints about a number ot
official; of the Tourist Corporation of
India have been completed;

(b) if so, the number of such com-
Plaints received for the last three
years and facts about the nature of
such complaints; and

(c) further facts about the findings
of the C.B.I. inquiries completed in
regard to various complainty of cor-
ruption ang the steps taken by the
Govermment ip dealing with the cor-
rupt officials and the facts thereabout?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). During
the last 3 years, namely, 1975-76,

1976-77 and 1977-78 CBI, received 16
complaints involving officers of the
ITDC. The nature of complaints were
misuse of power, misappropriation of
mor:ey, mal-practices in purchases and
award of contracls, corrupt practices
and procedural irregularitiess Two
complaints are still pending investiga-
{ion with the CBl. Out of the 14 com-
plaints in which CBI have completed
their enquiries;’investigatinns, 13 com-
plaints were not found fit for criminal
prosecution in a court of law and were
recommended for deparimental en-
quiry/action, In the only case which
CBI sent up for trial in the court of
Addl. Chief Metropolitan Magistrate,
Bangalore, the accused was discharged
by the court on the grounds that the
charges were not proved.

(¢) The information is given in the
Statement in regard to cases in which
action has been completed. As for the
remaining caseg still under investiga-
tion by CBI/ITDC, it would not be in
public interest to disclose facts relating
to them at present.
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Development of Sagar Dwip in West
Beogal

10276. SHRI R. P. DAS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are aware
of the fact that Sagar Dwip the sangam
in West Bengal, ohe of the difficult
“Tirthas” in Indjg facing at open sea
with g long beach, attracts lakhs of
pilgrims every year from times im-
memorial;

(b) whether Government have any
proposal to develop it into a place of
tourist interest; and

(c) if so, the salient features of the
proposal?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) India abounds
in centres of pilgrimage, Sagar Dwip
in West Bengal ng doubt being one
such centre,

(b) There ig no proposal at present
in 'he Central Plan to develop Sagar
Dwip as a tourist centre as it attracts
mainly domestic tourists, and hence its
development would be the responsibi-
lity of the State Government.

(c) Does not arise.

Appointments made in Super Bazar

10277. SHRI AGHAN SINGH
THAKUR:

SHRI RAMANAND TIWARY:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that five
genior appointments have been made
in Super Bazar without any advertise-
ment for the posts by violating the
rules for employment in Cooperative
Undertakings;

(by if 8o, the Teasong therefor;
1141 LS—8. R
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(c) is it not a fact that the post of
Finance Manager, which has been fill-
ed by the Management of Super
Bazar js reserved only for persons
from Indian Audit and Account, Ser-
vice, under the Bye-lawg of the
Society anq the terms under which
financta] assistance hag been given by
the Central Government; and

(d) if so, the action proposed ty be
taken regarding the appointment of
Finance Manager?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) and (b). For filling
up the gaps in the key managerial po-
silions urgently, two officers were ap-
pointed.

(c) and (d). Information is being col-
lected and will be laid on_the Table
of the House.

Increase in House Rent to Employees
of ITDC

10278. SHRI OM PRAKASH TYAGI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that in
contravention of instructions of the
Government of India the Management
o fIndia Tourism Development Cor-
poration Limited, New Delhi has in-
creased the ceiling of the house rent
of the Chairman and the Head of
the Divisions; if 20, how much;

(b) whether gimilar increase in
house rent is likely to be given in
other category of employees in ITDC
offices, hotels and other establishment;
and ol

(¢) if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (¢). No, .
There is no contravention of Govern-
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ment instructions in the matter of ac-
commodation being provided for the
Chairman and senior gfficers of the
India Tourism Development Corpora-
tion.

Ag regards other officers, there is no
proposal fo increage the house rent al-
lowance payable to them at present.

For the non-officer employees, the
ITDC Wage Review Committee is inter
alia examining the guestion of house
rent allowance to be given to these
employees,

Criteria in Selection of Diploma
Holders for .T.D.C,

10279. SHRI OM PRAKASH TYAGI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Dip-
loma Holders in the Hote] Manage-
ment and Catering are available with-
in India Tourism Development Cor-
poration for being considereq for
training in their Junior Executive
Training Programme;

(b) if so, the reasons why the
training Manager of ITDC is visiting
various hotel management and cater-
ing institutiong for recruitment in
their Junior Executive Training Pro-
gramme; angd

(c) criteria being followed in the
selection of fresh diploma holders and
the number of SC/ST persons taken
during the last 5 years in the various
training programmes of ITDC?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) Yes, 8ir. The
Hotel Diploma Holders working in
ITDC with & minimum of two years'
service along with others with longer
service are eligible for being considered
for training under the Junior Execu-
tive Training Programme. A minimum
of 50 per cent of the posts are reserv-
ed for these departmental candidates,
who are required to undergo selection
telp and interviews. For these depart-
mental candidates, the emphasis is on
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the length of .service sad iechaical/
professional skills acqmired and perfor-
mance during their service in the Cor-
poration.

(b) To fill up the balance 50 per cent
of the posts by direct recruitment from
open market, efforts are made to in-
duct the best from among the fresh
batch of three-year diploma holders
with the help of the four Hotel manage-
ment and Catering Institutes. Selections
of the candidates are conducted by a
duly constituted Selection Board which
includes an SC/ST officer and ITDC
Training Manager.

(c) Merit is the basic criterion In the
selection of fresh diploma holders. The
method of selection consists of written
tesis to assess technical knowledge,
general knowledge and aptitude. This
is followed by an interview. Candi-
dateg to be selected must obtain mini-
mum 60 per cent marks in the written
test which is relaxable by 10 per cent
for SC/ST candidates. During the last
five years, 77 SC/ST candidates have
been taken in various training pro-
grammes «of ITDC.

Criteria laid down for grant of cash
asgistance to ready-made garments
and Engipeering Goods

10280. SHRI AMRUT KASAR: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) what are the criteria laid down
which must be satisfied before the
ready-made garments and engineering
goods are considered fit for grant of
cash assistanee as an incentive for
export;

(b) whether some complaints against
exporters of these goods having
received cash assistance which wag not
due to them have been received in
the year 1977 and January, February
and March, 1078; and

(c) if so, the details of such expor-
ters and the action taken by Govern-
ment in each caser
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THE MINISTER OF STATE IN
THE MINISTRY :OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) There
are no separate criteria laid down for
considering proposals for grant of cash
compensatory support on ready-made
garmentg and engineering goods. At
present, all proposals for grant of cash
ccmpensatory support on export pro-
ducts are examined with reference to
the following criteria:

1. export potential and domestic
availability as well as supply
elasticity of the product;

2. import content and domestic
value added;

3. approximate implicit subsidy, if
available under the import re-
plenishment scheme;

4. compensation for irrecoverable
' taxes and levies;

5. differences between the domes-
tic cost and international price
of indigenoug inputs and raw
materials, and

6. cost of entry into new markets.

(b) and (c). Information is being col-
lected and will be laid on the Table of
the House.

Framing of Service Conditions for
Clasg III and IV Employees of ITDC

10281. SHRI AMRUT KASAR: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it iz a fact that a
large pumber of Class III and Class
IV employees working in different
departments of ITDC have been de-
nied justice on account of inadequate
service conditions, improper framing
and non-implementation of promotion
rules and lack of incentives etc.
which has resulfed in dissatisfaction

“aiiéngst the employees of these vate-
gories; : :

(b) if g0, the details of individual
cases and number theéreof; and

(¢) the steps being taken by the
Govetriment to remove such anoma.
Heg for the betterment of future
cateer oY such employees?

THE MINISTER OF TOURIBM AND
-CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Bir, There
is no case of denial of justice to any
employee. In the matter of promo-
-tions, etc. the guidelines laid down by
the Bureau of Public Enterprises are
strictly adhered to by the Corporation.

(b) and (c). Do not arige.

Seizure of Snake-Sking by Customs
(Preventive) Collectorate, Bombay
on 10th April, 1978

10282, SHRI G. Y. KRISHNAN; Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
snake-skins, which are greatly pric-
ed in American and European markets
and which are banned for export by
the Government of India found their
way to the bottom of the sea along
with a suspected smugglers craft and
was taken into custody by the
Officers of the customs (Preventive),
Collectorate (Bombay) on 10th April,
1978; and

(b) if so, the details regarding its
value and the details regarding the
ckipper of the vessel in whose vicinity
the package was found?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (bk
Report recelved by the Government
indicates that, on 7th April 1078, Cus-
toms suthorities at Bombay found four
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packageg flouting in stream of Mar-
gaon Pier. One more such package
was also found floating in the basin of
Scindia Steam Ship Company at Maz-
gaon on 8th April 1978, These pack-
ages were salvaged and on examina-
tion found to contain 14,505 snake sgkins
valued at Rs. 218,625 and were peized,
While surveying the area where the
packages were found floating one me-
chanised vessel M.S.V. ‘PUTTUMAI
RANI' was seen in the sea partly sunk.
However, no contraband was found on
the said vessel. On enquiry, one Sulai-
men Jaffar, skipper of the vessel, who
was the only occupant of the said ves-
sel, denied any knowledge about the
seized contraband. Twelve other mem-
bers of the crew of the vessel, who
were on the shore, also denied any
knowledge about the seized contraband.
Further investigations are in progress.

Export of Sugar affecting Domestic
Consumption

10283. SHRI MUKUNDA MANDAL:
Will the Minister of COMMERCE, CI-
VIL SUPPLIES AND COOPERATION
be pleased to state:

(a) whether it is a fact that we
bave been exporting sugar affecting
the domestic consumption;

(b) if so, the facts thereof; and

(c) what Is the amount of foreign
exchange earning by exporting sugar
in the last five consecutive years?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No, Sir.
The quantity of sugar to be exported
during any calendar year is determined
by the Government taking into consi-
deration total production of sugar, total
domestic requirements, international
sugar prices sugar prices within the
country, ete.

(b) Does not arlse.
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(c) Amount of forelgn exchange
earned on account of export of sugar

in the last 5 years wag as follows:—

Forei
by exchange
(April-March) earnings
(Rs. crores)

1973-74 - 42721

1974°75 - 814" 94

197576 . 46848

1976-77 . 152° 01

1977-78%. . . 16 33

*Provisional.

Provision of gubsidies for Export
Fromotion of Essential Commodities

10284. SHRI MUKUNDA MANDAL:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it igs a fact that Go-
vernment are inclined to proyvide sub-
sidies for export promotion of some
essentia] commodities; gnd

(b) if so, itg effect on the domestic
market and the Indian Consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Cash
compensatory support is being provid-
ed for export of a number of such
commodities.

(b) There can be no adverse effect
on their domestic supplies, as selective
cash compensatory support fs given
for only such commodities as are
allowed for export under the Exports
(Control) Order, after assessing their
total abailability, from time to time.
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Misuse of Import and Export Licences

10285. SHRI K. MALLANNA: Wil

the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be

pleased to state:

(a) the number of Departmental
action cases taken up by the Govern-
ment during 1877-78 against traders
misusing import and export licences;
and

-1

(b) the number of firms on whom
penalty was imposed and the amount

of penalty levied during the above

mentioned period?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-

TION (SHRI ARIF BEG); (a) and (9).

The information is being collected and

will be laid on the Table of the House.
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Import of Rapeseed Oll from Canada

10290. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government are consi.
dering a proposal to conduct a thorough
probe into the import of rapeseed oil
from Canada during 19690—73; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR]I KRISHNA KUMAR
GOYAL): (a) and (b). In the
Seventysecond Report of the Public
Accounts Committee on para 26 of the
Report of the Comptroller and Auditor
General of India for the year 1975-76
relating t, the import of rapeseed and
rapeseed oil from Canada, the Com-
mittee recommended that the whole
matter of import of rapeseed and rape-
seed oil from Canada against Canadian
loan/grant needed a thorough probe
to determine as to how far the deci-
sions taken were in the best interests
of the State. Report received re-
cently is under examination,

Class I Officers in LIC.

10291, SHRI BALWANT SINGH
RAMUWALIA: Will the Minister of
FINANCE be pleased to state:

(a) is it a fact that the Morarka
Committee has recommended to cut
down the number of class I officers in
LIC. as the class I officers were sur-
plus by 25 per cent.;

(b) the Government hag accepted
this recommendation or not; and

(c) what is the strength of class 1
officers now and how much af them
are surplus?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The Mo-
rarka Committee had observed that
the extent of surplus gtaff of all cate-
gories in LIC was of the order of
about 25 per cent and recommended
that the Corporation should take steps
for measuring work and arriving at the
norms for all kinds of work that are
amenable to measurement.

(b) This recommendation of the
Morarka Committee was considered by
the Government and Government ad-
vised the LIC that adequate work
norms for the staff should be pres-
cribed and the staff requirements
should be kept under review, Efforis
should be made to ensure that the
surplus staff is put to effective use,
so that the staff requirements for the
growing business are, as far as pos-
sible, met from such surplus and that
fresh recruitment is kept to the mini-
mum. The LIC availed the services
of Staff Inspection Unit, of the Minis-
try of Finance, tgp recommend ‘“Work
Norms' to determine the strength of
Class III and Class IV of its Divisional
and Branch Offices. In regard to
Classg 1 Officers, the S.1.U. study cover-
ed only Assistant Administrative Offi-
cers and Administrative Officers in
Branches and major Departments of
the Divisional Offices. Consequent on
decentralisation of some of the Divi-
siona] Offices’ functions to Branch
Offices, certain modifications in res-
pect of the norms recommended by the
S.I1U. for Assistant Administrative
Officers and Admis. Officers became
necessary and LIC again took up the
matter for making suitable modifica-
tions in their recommended formula
after a fresh study. The modifled
formula has been received by the LIC
on 1.5.1878.

(c) The existing strength of Class I
Officers is 4225. A Committee of the
Corporation is studying in depth the
question of decentralisation of cer-
tain functions among the Officers at
different levels. Surplus, if any, can
be determined after the study is
completed. i

Submission of one-man enquiry Coms
mhitee fnto Loans given to Kohinood
Mills Limited by Central Bank o!lmll

10282. SHRI SOMNATH CHATTER-
JEE: Will the Minister of FINANCE
be pleased to state:

(a) whether the one-man enquiry
Committee into the loans given to
Kohinoor Mills Limited by Central
Bank of India has since submitted its
report to Government;

(b) what are the major findings of
the Committee;

(c) what gsteps Government have
taken to fix responsibility in the light
of the findings of the Committee; and

(d) whether the Reserve Bank of
India is in any way involved in the
loans transaction?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
Government hag received the report
of the One-men Committee regarding
grant of advances and other facilities
by the Central Bank of India to Kohi-
noor Mills Ltd. Government's consi-
deration of the Report of expected to
be completed shortly and the House
will be informed about the action
proposed to be taken on the Report.
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Strategy of Engineering Export Pro-
motion Council

10204. SHRI K. RAMAMURTHY:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the details of the “strategy” of
the Engineering Export Promotion
Council in regard to mobilization of
the production capacity and technical
competence of small engineering units
and medium sized units whose contri-
wtion to direct export has hardly
been 10 per cent of the total exports;
and

(b) the “strategy” for turn-key
projects and capital goods exports
whose contribution to total exports is
33 per cent and the steps to be taken
for exploring new markets in East,
West and North Africa, South-east
Asia and Atlanta area in US.A.
pasides Caribbean and Central Ame.
rica?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) The
following measures are being taken
by the Engineering Export Promotion
Council to mobilise the production
capacity and technical competence of
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small and medium sized engineering
units: —

(i) The small Scale Cells at the
Head Office and the Regional Offices
of the Council are being streng-
thened. The Council proposes to
have Fielq officers attached to their
Regional Offices who would visit
important centres, identify cempe-
tent units and give them advice on
the spot.

(ii) Information about export po-
tential will be made available to im-
portant producing centres where
small scale units are concentrated.

(iii) Formation of Small Consor-
tia of like minded manufacturers
will be encouraged.

(iv) Small Scale Unitg will be pro-
vided technical and quality con-
trol facilities so that they are able
to produce goods as per specifica-
tions required overseas,

(v) Greater representation would
be given to the Gruups;Consortia of
Small Scale Units in the Council's
delegations, Sales and Study Teams.

(vi) Efforts would be made to
organise special exhibitions for pro-
ducts of Small Scale Units.

(b) The Council has initiateq the
following measures to increase ex-
port of capital goods and turn-key
projects:—

(i) A Workshop on export of turn.
key projects was organised by the
Council on 28th and 20th March,
1978 in Delhi to discuss problems
confronting project exports and to
suggest measures for tackling them.
A high powered Committee under
the Chairmanship of Commerce Se-
cretary is being constituted to con-
sider the recommendations made by
the Workshop.

(ii) Special efforts are being made
by the Council to collect information
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about development programmes, ten-
ders/specificationg in Soutp East
Asia, West Asia and some of the
African countries angd to disseminate
the same to the prospective export-
ars.

(iii) The Engineering Export Pro-
motion Council have initiated action
to monitor the performance of pro-
ject exports with a view to identify
the bottlenecks and take suitable
remedial measures.

Diamonds and Gold Jewellery
recovered in raids

10285. SHRI PRASANNBHAI MEH-
TA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that during
toe Months of March and April, 1978
diamonds ang gold jewellery in large
quantity was recovered in raids con-
ducted ip various States;

(b) if so, in how many States;

(c) the total number of raids con-
ducted and the quantity of gold jewel-
lery and Indian and foreign currency
recovered in such raids;

(d) whether Government has taken
any decision as to how the articles
recovered are to be disposed of; and

(e) if not, by what time the Govern.
ment propose to take a decision in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

SATISH AGRAWAL): (a) and (b).

Reports do not indicate recovery of
large quantity of diamonds and gold
jewellery in raids conducted in va-
rious States during the months of
March and April, 1978;

(¢) The income-tax authorities con-
ducted searches and seizure operations

in 100 cases during March and April,
1978 as a result thereof, besides books
of accounts etc. cash of Rs. 24.5 lakhs,
jewellery worth Rs, 9.84 lakhs &and
other assets of the value of over Rs. 30
lakhs have been geized.

Directorate of Enforcement conduc-
ted 45 searches during the month of
March, 1978 and seized Indian cur-
rency of Rs. 683/- and foreign ex-
change equivalent to Rs. 15,524/~ (ap-
proximately). Statistical data for the
month of April, 1878 are not yet com-
piled. K

Particulars regarding the raids un-
der the Gold (Control) Act and those
by the Customs authorities are being
collected and will be placed on the
Table of the House,

(d) and (e). The disposal of the
articles recovered takes place accord-
ing to the various enactments under
which recoveries are made. In the
case of Income-tax after a search in-
volving seizure of valuable assets, the
first step is to estimate the undisclo-
sed income in a summary manner and
pass an order under section 132(5) of
the Income-tax Act, 1961 within ninety
days of the seizure, for retaining such
of the seized assets as are considered
to be sufficient to satisfy the tax lia-
bility (including interest and penalty)
on the estimated undisclosed income
and any existing liability. Thereafter
action to frame regular assessments
and initiate penal proceedings, where-
ver warranted, is taken. In respect of
recoveries under Customs and Gold
Control Acts the procedure is that
if the enquiries following the reco-
veries indicate any contravention of
the concerned Acts then a show cause
notice is issued and the case ig adjudi-
cated upon by the competent authority
and the disposal of goods thereafter

will be in accordance with law and
as per orders of the adjudicating au-
thority in each case. Currency seized
by the Directorate of Enforcement
will be disposed of after investiga-
tion /adjudication proceedings are
completed,
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Ald from World Bank
10206. SHRI PRASANNBHA]
A

SHRI R V..
THAN:

SWAMINA-

Will the Minister of FINANCE be
pleased to state:

(a) whether it i; a fact that World
Bank has decided to give a large sum
of aig to India guring 1978-79;

(b) if so, the total loan so far sanc-
tioned by the World Bank;

(c) what are the projeets that
World Bank has agreed to undertake
during 1978; and

(d) whether thigs loan will be more
or less in comparison to last year?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a), (b) and
(d). An indication of the fresh aid
commitments to India by the World
Bank group for their fiscal year 1979
(i.e. from 1st July, 1978 to 30th June,
1978) is likely to be available only
after the India-Consortium meeting
scheduled for June, 1878. In the pre-
vious India Consortium meeting held
in July 1977, the World Bank group
committed US $ 1100 million as aid
to India for their fiscal year 1978.

(c) A number of projects in the
fields of agriculture, irrigation and
power are under consideration for
posgible financing by the World Bank
Group but most of these projects will
be firmed up only in the course of the
Bank’s flscal year 1879.

High Export Duty on Mica products

10287. SHRI R. L. P. VERMA: Will
the Minister of FINANCE be pleased
to state:

(a) whether exports of mica pro-
ducts like rice boiler plates have
been stopped by Calcutta Customs by
imposing unduly high export duty on
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the plea that higher grades of mica
dre used thap actually are used in
their ‘manufacture;

(b) it so, whether Government pro-
pose to appoint a Committee with
representatives of mica industry as
memberg to assess correct amount of
export duty due on them; and.

(c) if not, what other remedial
measures is proposed to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Reference
seems to be, perhaps, to some cases
of export, through Calcutta port, of
rice boiler mica plates where the value
of the goods under export was found
to be under.declared. Penal action
under the provisions of the Customs
Act was taken against the exporters
and the exporter’s declared value was
not accepted for purpose of levy of ex-
port duty. In one case, even the ap-
peal filed against the rejection off
the exporter's value and the penal
action against him, was rejected by
the Appellate Collector of Customs.
The exporter hag exported the goods
after paying the penalty and the duty
at the assessed value. In another case
the exporter did not file any appeal
and exported the goods after paying
the duty at the value assessed by the
Eustoms and the penalty imposed on

im.

(b) and (c). Does not arise.
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Engagement of Computers of M/s
Mafatlal] and Tatas by GI.C.

10299, SHRI RAJARAM SHANKER.
RAO MANE:

SHR]I S. G. RUGAIYAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
General Insurance Corporation has
engaged privately owned computers
of M/s Mafatlal, Tatag and Computro-
nios for processing its work;

(b) what is the total amount paid
to these private companies for pro-
cessing the work of General Insurance
Corporation;

(c) how much is spent on paper
staticnery, ete. for carrying on this
work; and

id) whether Government have
given their approval?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): (a) and (b).
The General Insurance Corporation
of India hag utilized the services of
Computronics India and paid to them
a sum of Rs. 20,000[-. Its two subsi-
diaries, namely, Oriental Pire & Gene-
ral Insurance Co. Ltd. and National

pectively and paid

Insurance Co. Ltd. had engaged the
services of Mafatlals ang Tatas res-
to them Rs.
2,40,000 and Rs. 5.237 respectively.

(c) The aforesaid payments include
the cost of payment and stationery
etc. e A

(d) In termsg of its Memorandum
Association, the General Insurance
Corporatipn of India ig authorised to
remunerate any person, persons or
company for services rendereq or to
be rendered to it and hence there was
no necessity for the Government to
give any approval.
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Banks Flush with Funds

10801. SHRI D. D. DESAI: Will the
Minister of FINANCE pe pleased to
state:

(a) whether Government hag seen
the news item in Economic Times of
April 11, 1978; that banks flush with
funds;
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(b) whether Government considers
#his as a temporary phenomenon; and

(¢) if not, whether there will be
furtber reduvction in the high interest
rates charged by the banks on advan-
cas?

THE MINISTER OF FINANCE
«(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Yes, Sir.

(c) The interest rate structure is an
‘important aspect of the over-all cre-
dit policy which is kept under cons-
tant review.

™easures to economise Government
Expenditare

10302. SHRI D. D. DESAL:
SHRI G. S. REDDI:

SHRI YASHWANT
BOROLE:

Will the Minister of FINANCE be
-pleased to state:

(a) whether his Ministry has taken
“further measures to economise Go-
‘vernment expenditure recently;

(b 1f sc, whether this will locate
a large number of surplus govern-
ment staff;

(c) if so, whether these Govern-
-ment employees will be provided al-
-ternate and productive jobs; and

(d) if so, details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Instruc-
tiong have been issuedq by Govern-
ment to all Ministries/Departments
etc. to observe utmost economy in
expenditure keeping in view the Gov-
ernment’s emphasis on austerity and
avoidance of al]l forms of ostentation.
*Copies of Finance Secretary’'s D.O.
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letter dated 13-5-1877 and this Minis-
try's O.M. dateq 27-5-1977 have al-
ready been laij on the Table of the
House in reply to Lok Sabha Unstar
red Question No. 902 answered on the
17th June, 1077.

(b) to (d). As a result of the afore.
said measures some staff will become
surplus in some Ministeries/Depart-
ments, and they will be adjusted
against future vacancies.

Steps to strengthep Rupe, against
U.8. Dollar

10303. SHRI D, D. DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether the rupee has been
weakning against U.S. dollar in
April 1978;

(b) whether this i; due to sudden
slippage in Indian exports;

(e¢) if not, the other reasons for
the weakening of the rupee; and

(d) whether any steps have taken
to strengthen the rupee?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
The rupee weakeneq slightly against
the U.S. dollar in April 1978, as com-
pared with the previous month.

In a regime of floating exchange
rates, fluctuations in the wvalue of cur-
rencies are jnherent. In the first
quarter of 1978 the U.S. dollar had
depreciateq against severa] currencies
including the Indian rupee. However,
since the beginning of April, the dol-
lar hag recovered somewhat as a re-
sult of steps taken by the U.S. ad-
ministration teo support it. Thus, the
movement in the rupee dollar ex-
change rate during April 1978, is
more a reflection of the revival of
the dollar than the weakness of the
rupee. The question of taking any
steps to strengthen the rupee, there-
tore, does not grise.
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Embexziements and misappropriation
in Nationalised Banks in Ahmedabad

10304. SHRI AHSAN JAFRI: Wil
the Minister of FINANCE be pleased
to state:

(8) the number of cases of embez.
zlemente and misappropriation in the
naticnalised banks in the city of
Ahmedabad in the last five years and
the details thereof;

(b) how many cases have been
filed in the courts for such embezzle-
ments ang misappropriation; and

(c) what steps are taken by the:
Ministry in this regard?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): (a) Informa-
tion relating to embezzlements and
misappropriations in public sector
banks during the last four years is
given below:

SBI And Subsidiaries

Nationalised Banks

Year

No. of Amount Amount No. of Amount Amount
frauds  involved recovered frauds involved recovered

(Rs. in  (Rs. in (Rs. in (Rs. in

lakhs) lakhs) lakhs) lakhs)

1974 2 216 3 010

1975 1 1419 16 197 005
1976 5 273 167 20 308 029
1977 5 014 I 2:07 Rs, 500
(b) 4 cases have been fileq in (a) how many branches of nation-

Courts.

(c) All banks have their own books
of instructions indicating the pre-
cautions and safeguards to be taken
for prevention of frauds and they are
kept constantly under review. In the
light of the nature of failure in ob-
serving the usual internal control in
individua] cases of frauds, Reserve
Bank of India issues, from time to
time, comprehensive instructions to
the banks indicating the areas and
nature of frauds and the safeguards
that shoulj be taken for the preven-
tion of frauds.

Brancheg of Nationalised Banks in
City of Ahmedabag

10305. SHRI AHSAN JAFRI: Will
the Minister of FINANCE pe pleased
to state:

alised banks are running in the city of
Ahmedabad;

(b) how many of them are housed.
in private buildings; the details there--
of; and

{2) what is the total amount of rent.
paid by each nationalised bank to
private owners in Ahmedabad; and
the dctails thereof?

THE MINISTER OF FINANCE.
(SHR] H. M. PATEL): (a) to (c).
Details, on the basis of the replies re-
ceived from the public sector banks,.
are given in the Statement.
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Dutil in g of el somber of Ofict of Nilionalived Banks in' Zikmedabad Gy,
number of Offices housed in privete baldings and the amowns of rent paid by sach Nationglised
. Bank to Private owhers -
8, No. Name of the Bank No. of No. of Total Any other
N offices amount  relevant
housed in * of rent paid information
Erlnu per month,
! 2 3 4 .5 6
Rs,
£ State Bank of India . . . 4“ “ 1,33,937°56* *Including
Taxes
2 State Bank of Bikaner and Jaipur . 3 '3 9,861-00
g State Bank of Hyderabad . . Nil Not
applicable
4 State Bank of Indore; . . T H 7,00100* *Including
Taxes
5 State Bank of Mysore . Nil Not
applicable
6 Stare Bank of Travancore & . Nil Not
applicable
-7 State Bank of Saurashtra . . 7 7 18,269 05
8 State Bank of Patiala . . Nil Not
applicable
g Central Baok of India . . 22 18 36,531 34
.10 Bank of India . . . 31 25 58,787- 39
a1 Punjab National Bank « « . 1n 1 21,883 0o
12 Bank of Baroda . . . . 38 38 1,25,631+03
13 United Commercial Bank . 17 16 50,643 00* ‘ITm‘.'ludin;
axes
414 Canara Bank . 1§ 1 Information
not received
‘15. United Bank of India 7 6 11,340 00
46 Dena Bank 34 %0 37,767 00
-17 Syndicate Bank 10 8 22,318- 00
48 Union Bank of India . 20 20 %9,234° 49* *Including
Taxes
‘19 Allshabad Bank 4 e 12,406:00*  *Do,
20. Indian Bank . . 6 6 14,828-00*  *Do.
21. Bank of Msharashtra . 3 9 8,175+ 00
. Indian Oversems Bank 7 i 81,218 00
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Faoltity to non-Indlan Residents for
Impert of Raw Material

10306. SHRI K. LAKKAPPA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) is it a fact that non-Indian
residents have the facility of import
©f raw material against the imported
machinery,;

(L) if so, the details thereof;

(2} is it a fact that one Pharmace-
uticul company has been allowed im-
port of medicines as raw material
worth Rs. 5 lakhs even though no
machinery was imported;

(d) if so, the name of the company
and the reasons thereof; ang

{e) the
cases?

number of similar other

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No,
Sir.

(b) to (e). Question does pot arise.

Prohibition measures resulted in gec-
ling of Tourist Traffic

10307. SHRI K. LAKKAPPA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(ai whether it is a fact that because
of 1the iutroduction of prohibition
measurer in the country tourist tra.
fic showed trends of decline during
the last one year;

(b) the tourist traffic figures sep-
arately during the last two years with
six-monthly break-ups;

(¢) whether, also on account of
prokbibition policy incoming traffic in
Indian Airlines and Air India has
showed signs of decline, especially
between India and other neighbour-
ing countries including Nepal;

(d) figures of tourists who arrived
by Air India and Indian Airlines sep-
arately for the last two years may -
please be stated; and

(e) Government’s reaction to the
above situation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
No, Sir. International tourist arrivals
in India numbered 640,422 last year
as against 333,951 in 1976, thus regis-
tering an increase of 19.9 per cent.

(b) The figures of international
tourist traffic to India for the periods
January to June and July to Decem-
ber during the last two years are as
under:

1976 1977
1) January to June 236,022 282,449
(ii) July 10 December 297,120  357.973
(c) No, Sir.
(d) The estimated number of

tourists who arrived by Air India and
Indian Airlines flights during the last
two Years are as under: —

1976 1977

Air India 121,685 127,551

Indian®Airlines 46,894 48,131

(e) There has not been any decline
in international tourist arrivals in the
last one year as a result of the prohi-
bition policy declared by the Govern-
ment recently.
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Chief Executive of Air Indla in U.5.A.
acquired Americap Citisenship

10308. SHR1 K. LAKKAPPA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(2) whether il is a fact that (ke
present Chief Executive of Air India
in US.A, ha:z acquired American citi-
zenship and, that having acquired
some business interests, he is not
devoting hic full attention to the
afiairs »f A India; and

tb) :f so. what action is preposed
in the matter?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). Shrij P. F. Mahta, Regional
Director—U.S.A, and Canada, Air-
India, has acquireq American citizen-
ship. There is nothing on record to
show that Shri Mahtay has acquired
any other business interest in the
U.S.A. Air-India is satisfied that shri
Mahta continues to work in the in-
terest of the corporation.

Redressal of grievances of Semior
Officers of LT.D.C.

10308. SHRI RAMANAND TIWA-
RY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that super-
sessions have been made in I1.T.D.C.
in the suyerviscry posts;

(b) if so, the number of officers
supersedeqd during the last three years;

(c) the reasons and grounds for
supersession of the employees of
ITDC.; and

(d) whether Government have any
intention to redress the grievances of
the Senior Officers superseded by
juniors in order to avoid any future
conflicts in staff?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
to (d). The information js being col-
lected and will be laid on the Table
of the Sabha.

Directive issued by Governor R.B.IL re-
garding rate of interest on advances in
Agricultural and Small Scale
Industries

10310. DR, VASANT KUMAR
PANDIT: Will the Minister of FIN-
ANCE be pleased to state;

(a) whether the Reserve Bank of
India Governor has recently issued a
directive to all nationalised banks to
pegging the rate of interest on ad-
vances in the agricultural and small
scale industries;

(b) if so, which are these industries
and how much benefit is planned;

(c) whether this decision will ad-
versely affect the cooperative credit
structure in the country; and

(d) if so, what precautions have
been taken by the Reserve Bank of
India to protect several cooperative
credit banks?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Yes, Sir, The Reserve Bank of India
has recently advised the commercial
banks, among gther things, as under:—-

Small Scale Industry

Banks are advised to charge a rate
not exceeding 11 per cent on term
loans of over 3 years granted after
1-1-1978 to (i) small scale units cover-
ed wunder the Credit Guarantee
Scheme/and units promoted by tech-
nician-entrepreneurs covered by the
Special Guarantee Scheme; and (ii)
small road transport operators; and
(iii) small units in the specified back-
ward districts/areas.
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Agriculture

(i) Term Joans

Banks are advised to charge a rate
of interest to farmers (a) Not exceed-
ing 105 per cent on term loans of
over 3 years for minor irrigation and
land development; and (b) Not ex-
ceeding 11 per cent on term loans of
over 3 years for diversified purposes
which include dairy farming, poultry,
fisheries, horticulture, ete.

(ii) Loans to small farmers

Direct individual loans extended
after 1-1-1978 to small farmers not
exceeding Rs. 2,500 whether short-
term, medium-term or long-term
should be charged, rate of interest not
exceeding 11 per cent.

(c) ang (d). The impact of the Di-
rective, so far as cooperative banks
are concerned, is confined to their
medium-term loans over 3 years and
short-term loans below Rs. 2,500. The
former constitute only 10 per cent of
the total outstanding loans of the co-
operative banks. As for the latter,
even prior to the issue of the Direc-
tive, the majority of _public sector
banks were charging concessional rates
upto 11 per cent on loans upto Rs.
2,500.

The refinance rate of the Reserve
Bank of India to State Cooperative
Banks has recently been reduced to
3 per cent below the Bank Rate for
short-term agricultural advances and
2-1/2 per cent below the Bank Rate
for medium term agricultural advan-
ces. Hence, the cooperatives cannot
be said to have been subjected to an
entirely new ghift in the policy which
could be deemed to be detrimental to
the interests of the cooperatives.

Commercial banks have already
been advised not to finance the de-
faulters to any credit institutions in-
cluding cooperatives. To ensure this
the banks are required to obtain No
due Certificate’ from the concerned
society before financing individual
borrowers.

1141 LS—9.

Sanctioning of leave reserve for
Class II Income Tax Officer

10311. DR, VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) whether 100 posts of ‘leave re-
serve’ were sanctioned in the Cadre
of Class 1 Income Tax Officers, ~hile
np such posts were sanctioned in the
Cadre of Class II Income Tax Offi-
cers;

(b) if 0, the reasons for not sanc-
tioning the posts of ‘leave reserve’ in
the Cadre of Class II Income Tax Offi-
cers and when the posts are being
sanctioned; and

(¢) whether Government feel that
better output and disposal of work
will result by such appointment in
Class II of 1.T.O. Cadre?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH); (a) and (b).
One hundred posts of ITOs, Class I
(Junior Scale) were sanctioned as
leave reserve posts in August, 1977.
In the cadre of ITOs, Class II, 135
leave reserve posts existed till De-
cember, 1975 when all those posts
were converted into duty posts. The
question of sanctioning afresh leave
reserve posts in the cadre of ITOs,
Clags II. is under active considera-
tion.

(c) Provision of leave reserve in
the cadre of ITOs, Class II, is likely
to result in better output and dispo-
sal of work in the Income-tax De-
partment.

Submission of Report of Working
Group on Productivity, Eficiency and

10812, DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) whether the report of the work-
ing group on Productivity, Efficiency
and Profitability (PEP) set up for
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banking industry has been submitted
to the Government;

(b) whether Government has stu-
died the various views expressed
through the press on the recommen-
dations of the Productivity, Efficiency
and Profitability Report; and

(c) what final decision Government
have taken to give effective implemen-
tation to the important recommenda-
tions of the Productivity, Efficiency
and Profitability Report?

THE MINISTER OF FINANCE
SHRI H. M. PATEL): (a) and (c).
The Reserve Bank of India had, in
April, 1976, appointed an Internal Com-
mittee consisting of its own officers
to go into the question of Productivily,
Efficiency and Profitability in commer-
cial banks. This Committee, known as
the PEP Committee, submitted its re-
port to the Reserve Bank of India in
October, 1877. The Reserve Bank are
considering the recommendations of
the Committee in consultation, wher-
ever necessary, with the commercial
banks and other agencies concerned,
such as the National Institute of Bank
Management and the Indian Banks'
Association.

(b) Government is aware of the dif-
ferent views expressed through the
‘Press on the recommendations of the
PEP Committee Report.

Scarcity of Copper

10313. -DR. VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
_CQOPRRATIQN be pleased to state:

- y . -1 S .

(a) "whether it.s a fact that great

scarcity of copper in facing small

Scale Industres in Delhi and other
places; ’

(b) whether MM.T.C. has collect-
ed deposits irom Small Scale Units
motiths back for supply of copper;
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(c) whether All India Small Scale
Cables and Conductors Manufacturers'
Association has complained to Gov-
ernment on the above respect;

(d) whether many Government un-
dertakings have placed orders to
Small Scale Industries for their pro-
ducts and due to delay in supply of
copper, these units will come under
penalty clause,

(e) if so, steps taken by Govern-
ment against MM.T.C. to rectify the
shortage; and

(f) what are the reasons for short
supply of copper?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
(b) and (f). As per Import Trade
Control Policy for the year 1977-78,
MMTC was required to supply cop-
per to the Industries engaged in the
manufacture of winding wires, com-
mutators ang tele-communication and
switch board wires and cables. All
other industries were required to ob-
tain their supply from M/s. Hindus-
tan Copper Limited (HCL),

From December 1977, due to pro-
duction difficulties in the plants of
HCL, requirement of copper normally
to be met by them was diverted par-
tially to MMTC.  Subsequently, cdue
to labour strike at Khetri and shut-
down of Ghatsila works of HCL for
annual maintenance, almost the entire
demanqd of all industries was sudden-
ly required to be met by MMTC,

During the period December, 1977—
‘February, 1978 all requirements
placed on MMTC were met in full
promptly. Even for March, 1878 re-
quirements. allottees who made finan-
clal arrangements upto 28th March,
1978 have received full supplies with-
out delay. In respect of allottees who
made financial arrangements at the

‘close of the year on 30th and 31st

March, 1978, there was some delay in
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effecting supplies only from Delhi go-
down. The temporary shortage of
copper at Delhi was on account of (i)
delay in arrival of the shipment at
Calcutta from which material was to
be railed to Delhi and (ii) due to im-
position of booking restrictions by the
Railway authorities for some time.
Against stockg available in Delhi, de-
livery orders have since been issued
on pro-rata basis and the balance will
be released from consignments in
transit from Calcutta.

(¢) Government is not aware of any
representation made by All India
Small Scale Cables and Conductors
Manufacturers’ Association,

(d) Development Commissioner,
Small Scale Industries, has no know-
ledge whether any Government Un-
dertakings have placed orders to
Small Scale Industries for their pro-
ducts and due to delay in supply of
copper, these units will come under
penalty clause.

(e) Does not arise.
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Acceptance of Soiled/Damaged,/Torn
Currency Notes of various Denomina-
tions by Reserve Bank of India

10319. PROF. P. G. MAVALAN-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) whether soiled/damaged/torn
Currency notes of various denomina-
tions are accepted by the Reserve
Bank from individuals as well as na-
tionalised and other banks;

(b) If so, whether the said soiled,
etc. notes are invariably replaced by
issuing fresh notes to the individuals/
bank concerned.

(c) if so, how and when;
(d) if not, why not; and

(e) whether the Reserve Bank is
authorised to reject or partially ac-
cept notes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir.

(b) to (e). Soiled notes received
over the counter of the Bank from in-
dividuals are replaced immediately by
issue of unsoiled notes in most of the
cases. Soiled notes received from
Banks are examined in due course but
value thereof is immediately credit-
ed to their accounts with Reserve
Bank of India under the ‘Guarantee
Bond System’,

Slightly mutilated notes are ex-
changed over the counter immediate-
ly. Other mutilated notes which re-
quire closer scrutiny are examined in
order of receipt and if found payable
under the Reserve Bank of India
(Note Refund) Rules, 1975, exchange
value thereof is remitted by post in
the case of individuals and credited
to the accounts in the case of banks.
Claim in respect of mutilated notes
not found payable is rejected under
the authority vested in the Reserve
Bank of India in terms of the Re-
serve Bank of India (Note Refund)
Rules, 1975.

Pilots of Air India to Quit for better
Employment

10320, PROF. P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether some pilots of Air India
have quit or are soon leaving for bet-
ter employment elsewhere in the
World; Vs
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(b) if so, full facts thereof;

(c) whether Government propose
to prevent such quitting by the pilots
through any regulations;

(d) if so, how;
(e) if not, why not; and

(f) whether Air India is maintain-
ing its gilot strength and high repu-
tation by careful selection and fresh
recruitment of pilots?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) Yes,
Sir,

(b) Since 1973, 19 Pilots (Comman-
ders) resigned from the service of
Air-India. Most of them were Com-
manders on 747 aircraft. Certain in-
ternational airlines are in need of pi-
lots for their expansion programme.
The emoluments offered by these air-
lines are comparatively higher than
those being paid in Air-India. There-
fore, attraction for jobs in interna-
tional airlineg ig always present for
Air-India pilots.

(c) to (e). A suggestion has been
made that some sort of restrictive le-
gislation could be considered. This is
being examined. For the present the
following steps have been taken:—

(i) Air-India have contacted the
management of concerned interna-
tional airlines to firstly ascertain
their actual requirements and sug-
gested that they should minimise
and spread out intake of employees
of Air-India.

(ii) In the case of pilots, their al-
lowances to meet expenses while on
flying duty abroad have been re-
vised upwards to meet the higher
costs.

(iii) Other incentives such as rais-
ing of retirement age upto sixty
years, implementation of superan-
nuation and group insurance
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schemes, etc. are also being consi-
dered.

(f) Recruitment of pilots is made
through Indian Airlines/Air Force
and considerable experience as a com-
mander and high instrument rating
are prescribed for such recruitment
Selection of pilots is made on merits.
Training is imparted to them on Cor-
poration’s aircraft and only after hav-
ing qualified that they are released as
Co-Pilots on 707 aircraft.

Exemption from customs duty

10321. PROF. P. G. MAVALAN-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) whether Government are aware
that a number of handicapped indi-
viduals and honest wvoluntary social
agencies are being compelled and even
penalised to pay high Customs duties
on goods/articles/medicines/equip-
ments received by such individuals and
agencies as genuine unsolicited gifts
and/or donations;

(b) if so, whether exemptions from
customs duties in genuine cases are
available and if so, what are they; and

(c) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] SATISH AGRAWAL). (a)
to (c). Articles imported by @&ny
institution for the blind or the deaf
are subject to certain conditions,
exempt from Customs dquty. A copy
of the relevant exemption notifica-
tion No. 141 dated 16th July, 1977 is
at Statement ‘A’ laid on the Table of
the House, [Placed in the Library.
See No. LT-2323/78]. Life saving
drugs and life saving equipment when
imported into India are exempt from
payment of Customs duty as per poti-
fication No. 182 dategq 2-8-76 as
amended. Copies of this and the
pmending notifications are given
at Statements ‘B’, ‘C’' and ‘D’ laid on
the Table of the House (Placed in

" Library. See No. LT-2323/78).
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Foodstuffs, medicines, medical
stores, clothing, blankets, when im-
ported for charitable purposes are
exempt from Customs duty subject to
cerlain conditions. Copy of the rele-
vant exemption notification No. 142
dated 16-7-77 ig given in Statement
‘E' laid on the Table of the House.
[Placed in Library. See No. LT-
2323/178].

Articles such ag foodstuffs, medi-
cines, consumable medical stores,
clothing and blankets when imported
by voluntary charitable organisations
for relief mmong the cyclone affected
people of Tamil Nadu and Andhra
Pradesh have been exempted from
payment of Customg duty—vide noti-
fication No. 252 dt. 1st December, 1977,
a copy of which is at Statement ‘F",
laid on the Table of the House.
[Placed in Library. See No. LT-
2323/78).

Medical, surgical and diagnostic
equipment, apparatug angd appliances
of certain descriptions when essential-
ly required for use in hospitals have
been, subject to certain conditions,
exempted from payment of duty
under notification No. 8 dated 6th
January, 1978, a copy of which is at
Statement ‘G’, laid on the Table of
the House. [Placed in Library. See
No. LT-2323/78].

In addition, articles of special uti-
lity for the handicapped and disabled
individuals, when imported by them
in order to overcome their handicap
or disability, re exempted from pay-
ment of duty by issue of ad hoc orders
whenever a request to this effect sup-
ported by requisite medical certi-
ficates, is received.

Suggestions and comments from
foreign touristg

10322. PROF. P. G. MAVALAN-
KAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government conduct
regular periodic  surveys/researches

to fing out tourist needs and require-
ments gll over the country and there-
by help promote the tourist traffic
particiularly from foreign lands;

(b) it so, broad details thereof;

(c) whether suggestions, comments
criticismg are received by the Gov-
ernment from such foreign tourists
and

(d) if go, how are they processed
and attendeq to?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) and
(b). Yes, Sir. The Department of
Tourism periodically conducts Foreign
Tourists Surveys for eliciting jnfor-
mation, among other things, on the
expenditure and reaction pattern of
tourists top mssess the amounts spent
by tourists on accommodation, trans-
port, shopping, etc, and to assess their
requirements of tourist facilities. The
last such survey was conducted
during 1976-77.

(c) and (d). Yes, Sir. All com-
plaintg received from foreign tourists
in the Department of Tourism are
forwarded to the authorities concern-
ed for investigation and report. The
matter is pursueq until the complaints
are disposed of. The suggestions are
implemented wherever possible or
forwarded to the appropriate autho-
rity for necessary action.
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Re-sale of Khandsari after refining

10327. SHRI G. S. REDDI: Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
‘pleased to state,

(a) the total amount of Khandsarl
licensed, for export during the first
four monthg of 1978;

(b) if so, details of the export
undertaken, the countries to which
Khandsari hag been exported and the
wvalue in each case; and

(¢) whether there has been any
complaint of re-sale of Khandsari
after refining it by the importing
country?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) On 29-3-1978 a quota of 5,000
tonnes of Khandsari was released for
export during 1978-79.

(b) According to the information
made available, no Khandsari has yet
been shipped for export from India.

{c) Does not arise.
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10331. SHRI K. LAKKAPPA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to gstate:

(a) j8 it a fact that the import of
sutomatic transmission cars is bann-

ed;

(b) if so, whether it is a fact that
the zon of g Centra] Minister has been

allowed the import of thig car in
violation of the ban;

(¢) if so, the reasons therefor and
the number of such relaxations given
so far; and

(d) whether similar relaxation, will
be given jn future?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) No, Sir.

(b) to (d). Question does not arise.

Collection of income-tax arrears in
Orissa

10332, SHRI M. SATYANARAYAN
RAO: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that income
tax arrears to the extent of several
lakhs due to Government are not paid
in Orissa State; and

(b) it so, the names of guch per-
sons and the extent of arrears and
any uttempt has been made by the
Ministry to collect such arrears since
six months?

THE MINISTER OF STATE IN
THE MINISTRY OF TFINANCE
(SHRI ZULFIQUARULLAH): (a)
According fo presently wuvailable
information, the gross and net arrears
of income-tax outstanding as on
31-12-77 in the charge of Commis-
sioner of Income-tax Orissa were as
under: —

Gross arrears Rs. 5.71 crores
Net arrears Rs. 5.51 crores

(b) The number of persons from
whom income-tax arrears are due, is
very large. The collection of such
information would involve consider-
able time and labour. If the Honble
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Member desires to have information
regarding the tax arrears in any parti-
cular case(s), the same can be col-
lected and furnished.

Depending upon the facts and cir-
cumstances of each case, suitable
steps are taken from time to time
by the income-tax authorities con-
cerneq for recovery of arrears in ac-
cordance with the provisions of the
Income-tax Act, 1961. These steps
include: —

. . e
(i) levy of interest for delayed
payment of tax;

(ii) imposition of penalty for
non-payment of tax;

(iij) attachment of monies due to
the defaulter; and

(iv) attachment and sale of mov-
‘the defaulter; and
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Malpractices in getting licenceg

10334. SHRI MOHINDER SINGH
SAYIANWALA: Wil] the Minister of
COMMERCE, CIVIL SUPPLIES ANL
COOPERATION be pleased to state:

(a) whether it has come to his
notice that some genterpreneurs are
still managing to get licences in con-
nivance with the State and Ceniral
machinery without having any indus-
try whatsoever and are selling the
quotas in black market;

(b) if so, the number of such cases
during 1977-78; and

(c) whether some safeguards are
proposed to be provided against such
malpractices by making proper pro-
visions like checking, scrutiny and in-
vestigationg after the applications
have been submitted and recommend-
ed by the State and Central authori-
ties?

THE MINISTER OF STATE IN
THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRl ARIF BEG):
(a) No such case came to the notice
of Government during 1977-T8,

(b) _ D?es___noi arlsg.

(c) Necessary safeguards have been
provided in Cha III of the Hand
Book of Imports and Exporty Pro-
cédures 1978-79, -for the verification
and scrutiny by the sponsoring and
other authoritieg of utilisation of jm-
pacted raw. materials by Actual
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Users. The Imports and Exports
(Control) Act conferg powers on the
licensing wuthorities to take penal
action by way of imposition of penal-
iy and prosecution of firms/indi-
vidualg misutilising imported raw
materials besides debarring them
from obtairirg further licences/allot-
ment of importeg goodg under the
Imports (Control) Order.

Statement correcting reply to unstar-
red question No. 8559 dated 28th
April, 1978 regarding working of
“Super Bazar”

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATICN (SHRI KRISHNA
KUMAR GOYAL): The following
may be corrected in reply given to
part (d) of Unstarred Question No.
8559 on 2Bth April 1978:

For “Rs. 70.51 lakhs” read “Rs. 551
lakhs”

12,15 hrs.
MR. SPEAKER: Papers to be laid...

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): I want to bring to
your notice...*

MR, SPEAKER: No, no, I have not
received any notice, Please do not
record,

SHRI JYOTIRMOY BOSU: *

MR. SPEAKER: Please do not re-
cord.

SHRI JYOTIRMOY BOSU: *

MR. SPEAKER: Please do not re-
cord. You have not given notice.
Papers to be laid:

VAISAKHA 22, 1800 (SAKA)

Papers Laid 286

SHRI JYOTIRMOY BOSU: Here is
the notice.

MR. SPEAKER; You may have it.
Papers to be laid.

12.16 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NATIONAL FILM
DEVELOPMENT CQRPORATION  PRIVATE
Lrp. NEw DELHI FOR 1876-77 ALONG
WITH AUDITED ACCOUNTS AND STATE-
MENT RE. REASONsg FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI JAG-
BIR SINGH): I beg to lay on the
Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
National Film Development Corpora-
tion Private Limited, New Delhi, for
the year 1876-77 along with the Audi-
ed Accounts and the comments of the
Comptroller and Auditor General
thereon, under sub-section (1) of sec-
tion 619A of the Companies Act, 1956.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for de-
lay in laying the akove Report.

[Placed in Library. See No, LT=2305/
78].

STATEMENT RE. OBSERVATIONS ofF CoM-
MITTEE ON GOVERNMENT ASSURANCES

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to lay on the Table a
statement (Hindi and English ver-
slons) in pursuance of the observa-
tion of the Committee on Government
Assurances in Para 22 of their Third
Report (Fifth Lok Sabha) presented
to Lok Sabha on the 24th May. 1872

[Placed in Library. See No. LT-2306/
78].

*Not recorded.
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Annvual RerorT ofF InpIa  Toumiss
DevELOPMENT CORPORATION POR 1976--,-7
ALONG WITH AUDITED ACCOUNTS

STATEMENT RE. REAsONS FOR D:L.nf

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): I beg
to lay on the Table :—

(l) A cop)r of the Annual Report (Hindi

versions) of the Indian
Tourmn i)evelopmmt Corporation Limi-
ted, New Delhi for the year 1976-77
llon; with the Audited Accounts an lLe
comments of the Comptroller and Aud.lta'
General thereon, under sub-section (1)
of lsccnon 61gA "of the Companies Act,
1956.

{2) A statement (Hindi and English
versions) showing reasomns for delay in
laying the above Report.

[Placed in Library. Ses No. LT-230/78].

STANDARDS OF WEIGHTS AND MEASURES

g 'ACKAGED CoumoDITIES) RULES 1977 AND

TATEMENT RE. REASONS FOR NoT Laving
Hinpy “zxgron

THE MINISTER OF STATE
IN THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
'llt_b'll"]!t GOYAL) : I beg to lay on the

able :—

(1) A copy of the Standards of Weights
Measure (Packaged Commodities)
Rules, 1977 (Hindi* version) published
in Notification No. GSR 237(E) in Gazette
of India dated the 18th April 1978 under
sub-section {1) of section 83 of the Stand-
ards of Weights and Measures Act, 1976.

{2) A statement (Hindi and English
versions) rxpl.nmng reasons for not
laying the Hindi vermon of the Notification
along with English version.

[Placed in Library. Ses No. LT-2308/78].

FINAL nEPORT OF Samxazia Cowmuisgion
MesoRaNDUM OF ACTION TAKEN THERE-
ON AND STATEMENT RE. REASONS FOR NOT
Lavino Hpwpl Vengion of THE Rarort

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL) : I beg to lay on
the Table :

1) A copy each of the following
p.ful. uader sub-section (4) of section
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3 of the Commimions of Inquiry Act,
1952 :—

(i) Final Report of the Sarkaria Com-
misgion sct up to inquire into the alle-
gations against the former Chief Minister
and other Ministers of Tamil Nadu (Vol-
umes I to IV),

(ii) Memorandum (Hindi and English
versions) of the action taken by the Central
Government on the Report,

(2) A statement (Hindi and English
versions) explaining reasons for not
laying simultancously the Hindi version
of the Report mentioned at (1) (i) above.

[Placed in Library. See No. LT-2309/78). -

InDIAN NAVAL AUXILIARY SeRVICE (1ST
AurnDMENT) Reculation, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH) : I beg to lay on the
Table a copy of the Indian Naval Auxiliary
Service (First Amendment) Regu]auon,
1978 (Hindi and English versions ()) pub-
lished in Notification No. S.R. 153
in Gazette of India dated the 6th May,
1978, under secction 185 of the Navy
Act, 1957.

[Placed in Library. See No. LT-2310/78].

Preventlon OF Foop ADULTERATION
(THirRD  AmEnpment) RuLes, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) : I beg to
lay on the Table a copy of the Prevention
of Food Adulteration (Third Amendment)
Rules, 1978, (Hindi and English versions)
puhluhed in Notification No. G.S.R. 238
(E) in Gazette of India dated the goth
April, 1978, under sub-section (2) of
secticn 23 of the Prevention of Food
Adulteration Act, 1954, *

[Ploced in Library. See No. LT-2311/78).

ReroRTS OF LAW COMMISSION, STATEMENTS
For NOT Laving Hispl VERSIONS AND
Rzrorts Unper MRTP Act, 1969

THE MINISTER OF STATE IN
THE MINIS'I‘RY OF LAW, JUSTICE
AND COMP. AFFM (SHRI
NARSINGH YADAV} 1 beg to lay
on the Table :—

1" A copy of the Sixtieth Report
fmn)ofthehw&mmﬂoa
the General Clauses

[Plud in Librory. Ses No. L‘lﬁ"mf 78.}

En,luh of the Notification which was published as G.S5.R. 6a2(E) in Gazette
of India dated the 26th September, 1977, was laid on thc Table on the 18th November, 1977,

tEngliah version of the Report was laid on the Table on the 215t March, 1978

L
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(2) A copy of the Seventy-firnt Report
of x}u Law Commision on the Hindu
Act, 1955—Irretrievable Break-

down of Marriage as a g round of Divorce.
[Placed in Library. See No. LT-2313/78].

(3) A copy of the Seventy-sccon
Report of the Law Commission on Article
220 of the Constitution : Restriction on
practice after being a permanent Judge.

[Placed in Library. See No, LT-2313/78].

(4) Two statements (Hindi and English
versions) explaining reasons for not laying
simultaneously the Hindi versions of the
Reports mentioned at (2) and (3) above.

[Placed in Library. See No. LT-2315/78].

15) A copy of thv Report (Hindi and
English versions) under section 21(3) (b)
of the Monopolics and Restrictive Trade
Practices Act, 1969 in the case of M/s
Alta Laboratorics Mivaic Limited, Bom-
bay for substantial expansion of its capa-
cities for the manufacture of Acetyl
Salicylic Acid LP. (Aspirin) and other
salicylates at Khopoli (Bombay) and
the Order dated the 2nd May, 1978 of
the Central Government thereon, under
scction 62 of the caid Act.

[Placed in Library Sec No. LT-2314/78].

(6) A copy of the RrPort (Hindi and
English versions) pertaining to the exc-
cution of the provisions of the Monopolies
and Restrictive Trade Practices Act, 196g,
for the period from 1st January to 3ist
December, 1976, under section 62 of the
said Act,

{Placed in Library. See No, LT-2315/78).

(2) A copy each of the following Notifi
cations (Hindi and English versions)
under section 159 of the Customs Act
1962:—

Central Excise (Eigth Amendments)
Rules, 1978 and Notifications etc,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : 1 beg to lay

on the Table :—

(1) A copy of the Gentral Excise Eighth)
Amendment) Rules, 1998, (Hindi and
English versions) published in Notification
No. G.S.R. 514 in Gazette of India dated
the 22nd April, 1978, under section
38 of the Central Excises and Salt Act,
1944. [Placedin Library. See No.LT-
2316/78].

{2) A copy cach of the following Notifi-
cations (Hindi and English versions) under
section 159 of the Customs Act, 1962 :—

{3 G.S.R. 241(E) and 242(E) publiched
in Gazette of India dated the 25th April,
1978 together with an explanatory memo-
randum.
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(ii) G.S.R. 550 published in Gazotte
of India dated the 2gth April, 1978,
tggethe: with an explanatory memoran-

um.

(iii) G.S.R. 5,5[ published in Gizetie
of India dated thw 2gth April, 1978
together with an  explanatoy memo-
randum. [Placed in Library See No Li-
2317,78)

(3) A copy each of the following Noti-
fications (Hindi and English verscns)
issued under the Cential ise Rulea,

1944 1—

(i) G.S.R. 246(E) to 251(E) publiched
in Gazette of India dated the 291th April,
1978 together with an explanatory memo-
randum.

vii) G.S.R. 258(E) publi:hed in Gazette
of India dated the 15t May, 1978, tegetker
with an explanaiory mumorandvm.

(iii) G.S.R. 259(E) published in Gaze-
tte of India dated the 1st May, ig78
together with an explanatory memoran-
dum.

(iv) G.S.R. 260(E) published in Gazette
of India dated the 1st May, 1978, together
with an explanatory memorandum.

(v) G.S.R. 261(E) published in Gazette
of India dated the 1st May, 1978 toge-
ther with an explanatory memorandugn
[Placed in Library. See No. LT-2518/78].

(4) A copy of the Report (Hindi and
Engqilsh versions) of the Comptroller and
Auditor General of India for the year
1975-76, Government of Union Territory
o? Mizoram, under section 49 of the
Government of Union Territories Act,
1963 read with para (b) (i) of the Presiden-
tial Order dated the 11th May, 1977
in relation to the Union Terntory of
Mizoram. [Placed in Library. See No.
LT-2319/78]

(5) A y of the Appropriation Acco-
unts of the rnment of Union Terri
or Mizoram for the year 1975-76 (Hipd:
and English versions). [Placed in Litrary
See No, LT-2320/78].

(6) A copy of the Finance Accounts
of the Government of Union Territory
of Mizoram for the year 1975-76 (Hindi
and English versions). [Placed in Library
See No. LT-2921/78].

#English version of the Report was laid on the Table on the 215t March, 1978,

5-1141 L. S.—10
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1 16} hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

MINUTES

SHRI VINODBHAI B, SHETH
{Jamnagar) : I beg to lay on the Table
Minutes of the Eleventh to Nineteenth
sitd of the Committee on Private

' Bills and Resolutions held
during the current session,

12°17 hrs,
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary-General of Rajya Sabha :—

(i) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its sitting
held on Wednesday, the 26th April, 1978,
adopted the following motion in regard
to Committee on Public Accounts :—

“That this House concurs in the
recommendations of the Lok Sabha
that the Rajya Sabha do agree to

i seven memb from Rajya
Sabha to associate with the Committee
on Public Accounts of the Lok Sabha
for the term ending on the goth April,
1979, and do proceed to elect, in such
manner as the Chairman may direct,
seven members from among the members
of the House to serve on the said Com-
mittee”.

2. I am further to inform the Lok
Sabha that in pursuance of the above
motion, the following members of the
Rajya Sabha have been duly elected to
the said Committee :—

1. Shri Devendra Nath Dwivedi

2. Shri M. Kadershah

4. Shri Sitaram Kesari

4+ Dr. Bhai Mahavir

5. Shrimati Leela Damodara Menon
6. Shri B. Satyanarayan Reddy

9. Shri Gian Chand Totu®,

it) ‘'l am directed to inform the Lok
Sabha that the Rajya Sabha at its sitting
held on Wednesday, the 26th April, 1978
adopted the following motion in regard
to the committee on Public Undertakings.

“That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha do agree to nominate
seven Members from Rajva Sabha to
associate with the Committee on Public
Undertakings of the Lok Sabha for the
term ending on the 3oth April, 1979,

and do proceed to elect, in such manner
as the Chairman may direct, seven
members from among the members of
the House to serve on the said Com-
mittee”’,

2. I am further to inform the Lok
Sabha that in pursuance of the above
motion, the following members of the
Rajya Sabha have been duly elected to
the said Commitec :—

1. Shri 5. W. Dhabe

2. Shri K. N. Dhulap

3. Shri Harisinh Bhagubava Mahida
4. Shri Murasoli Maran

5. Shri Deorao Patil
6. Shri Era Sezhiyan

7. Shii Viren J. Shah',

(iii) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its sitting
held on Wednesday, the 26th April, 1978,
adopted the following motion in ragurd
to the Committce on the Welfare of
Scheduled Castes and Scheduled Tribes :-—

“That this House resolves that the
Rajya Sabha do join the Committee of
both the Houses on the Welfare of
Scheduled Castes and Scheduled Tribes,
for the term ending on the joth April,
1979, and do procced to elect, in accor-
dance with the system of ?ropcrtional
representation by means of the single
transferable vote, ten members from
among the members of the House to
serve on the said Committec™.

2. I am further to inform the Lok
Sabha that in pursuance of the above
motion, the following members of the
Rajya Sabha have been duly clected to
the said Committee :—

1. Shri Bhagwan Din

2. Shri Prasenjit Barman

2, Shri Balram Das

4. Shri Sriman Prafulla Goswami
5. Shrimati Saroj Khaparde

6. Shri 8. Kumaran

,. Shri P. K. Kunjachen

8. Dr. (Smt.) Sathiavani Muthu.
q. Shri Leonard Soloman Sarinu
1o, Shri Parbhu Singh’.
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X318 hrs,

COMMITTEE ON PAPERS LAID
ON THE TABLE

SEVENTH RFFPORT
SHRI KANWAR LAL GUPTA (Delhi-
beE"uto present the Seventh
ﬁepm'r. of th mmittce on Papers laid
on the Table,

2a 1812 hrs.

PETITION RE. INCLUSKON OF
BHATARA TRIBE IN THE LIST
OF SCHEDULED TRIBES OF ORISSA

SHRI P. K. DEO (Kalahandi) : I beg
to present a petition signed by Shri
Dambarudhar Pujari and others regarding

inclusion of Bhatara Tribe in th« list of

Bcheduled Tribes of Orissa.

PETITION RE. SERVICE CONDI-
TIONS OF GENERAL INSURANCE
FIELD WORKERS

SHRI SAUGATA ROY (Barrackpore):
1 brfl to present a petition  signed by
Shri Hrishee Kesh Bose, General Seeretary,
All India National General Insurance
Field Workers® Association, Calcutta,
regarding service conditions of General
Insurance Ficld Workers.

PETITION RE. HARDSHIPS OF
BOMBAY RAILWAY SUBURBAN
COMMUTERS

SHRI R. K. MHALGI (Thana):
1 beg to present a petition signed by Shri
R.G. Kapse and others regarding hardships
of Bombay Railway suburban commuters,

MR. SPEAKER : Mr. Biju Patnaik.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Now my turn comes,
Reserve Bank's permission. . ..

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) : Yes-
terday, vou were kind enough to inform
me that I would have a liule time. ...

MR, SPEAKER : Yesterday what
happened was—I gau: him  permission
to make a statement.

SHRI K. P. UNNIKRISHNAN
(Badagara) : But fhat will come after
Shyam Babu’s item. We should go by
the order paper. Item 1B is a motion.

Sub. Commuters

MR. SPEAKER : It does not make
much difference.

SHRI K. P. UNNIKRISHNAN :
Then you should give me. ...

MR. SPEAKER : You will certainly
be given time.

SHRI BIJU PATNAIK : You men-
tioned and the Leader of the ition,
Senator Stephen and Mr. Sa who
does not happen to be here....

AN HON. MEMBER : What is that
Senator ?

SHRI BIJU PATNAIK : He looks like
a Roman Senator,

SHRI K. GOPAL: So you are,

SHRI SOMNATH CHATTERJEE :
It was a command performance.

SHRI BIJU PATNAIK : Yesterday
you after having told me that you will
give me a chance, you vyourself had
no doubt been astounded by the perfor-
mance. ...

MR.SPEAKER :Don'tdrag mein....
(Interruptions)

SOME HON. MEMBERS : Please
withdraw it.

(Interruptions)
hSHRI BIJU PATNAIK : 1 withdraw

(Interruptions)

SHRI VAYALAR RAVI : My Point
of order is that if any Member wants to
make a personal explanation, it should be
a written thing and you must approve of
it first......

MR. SPEAKER : What happened you
remember. You were present. He wan-
ted to make a personal _explanation.
Then I said I would give him a chance.

SHRI VAYALAR RAVI: Did he
give notice ?

SHRI SAUGATA ROY : And did

you approve of it ?

MR. SPEAKER : If there is anything
irrelevant, I will rule it out.

SHRI VAYALAR RAVI : According
to rules, even under 377, we have to give
a written statement,

MR. SPEAKER : It is at a later stage.
If a Minister wants to speak at a later
stage, he has to give a written statement.
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[Mr. Speaker]

But he had ukzd. for an opportunity
yesterday itself and I had permitted him
to do rh‘art. But later on I was not able to
do that bium there) was confusion in the
House. (Imtermyptions) When Mr. S en
wulpenks.ng,hc rosc to a point u{'pcml
explanation. I said that I would give an
opportunity after Mr. Stephen closed
his . I did not want an interrup-
tion in the middle. But after Mr. Stephen
close his speech there was absolute
confusion in the House and, therefore,
1 was not able to give him an opportunity.

SHRI SAUGATA ROY ; Shri Ravi
made a personal explanation—Qur party’s
stand with regard to emergency. Was it
recorded ?

MR. SPEAKER : It was recorded.

-

If Shri Ravi had a right he too has
a right.

SHRI SAUGATA ROY : That is all
right.

SHRI BIJU PATNAIK : He was
quoting from some book written by some
correspondent—some C. Reddi. 1 was
told that Shri Reddi was drafted in the
INA under Netaji Subhas Chandra Bose.
So, he says........

SHRI SAMAR GUHA : No, No.
That is not correct.

SHRI BIJU PATNAIK : I think that
is the story that he wants to make. (Interru-
btions)

SHRI BIJU PATNAIK : He quoted

himself to be a revolutionary, whe it
is right or wrong, I do not know.

I happened to come out for a few days,
if I reinember, in Decemnber when my
father-in-law expired. I was allowed to
come on parol for a few days. Shri Reddi
came to my house along with a very close
friend of mine who happens to be an M.P.
—1I do not want to mention his name and
suggested that to relicve the pressure of
tyranny, to relieve its dictatorial trend
growing in this country by a small coterie
of people**

(Interruptions)
SHRI1 BIJU PATNAIK : Listen please.
SHR1 K. P. UNNIKRISHNAN : He

is going to mention certain names. I want
a categerical answer.
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SHRI BIJU PATNAIK : Because be
read from the book written by....

SHRI K. P. UNNIKRISHNAN : He
should confine himself to personal expia-
nation and not various other things which
have no relevance.

SHRI SAMAR GUHA : I think hon.
Minister should not make such a statement.
It is a very serious statement implicating
some persons with some rerious charg s.
That may create a lot of trouble in future.
1 would request the Minister not to make
such a statement.

SHRI BIJU PATNAIK : I am exp-
laining about writing on that book. Yes,
I know what I am saying. Such a proposi-
tion was in the air.

(Interruptions)

Shri K P. UNNIKRISHNAN : I am
on a point of order.

As you said you have permitted him to
make a personal explanation. Now during
the course of the personal explanaticn cr
for any other matter, you have been insis-
ting if any names are menticned ke sheuld
take permission. Now he has menticned
certain names bringing irrelcvant issves,
totally irrelevant to the perienal explina-
tion. I want to know whether you have
given him permission for this, That is
what I ask.

SHRI BIJU PATNAIK : I will take only
half a minute.

Mr. SPEAKER : Probably, you were
not present  yesterday. Undoubtedly,
something was read out from C.G.K.
Reddi's book commenting on his
attitude, when you were on parole. He
is now explaining what C. G. K. Reddi
wrote in his book—conversaticn between
him and C.G.K. Reddi. He is merely
saying that C.G.K. Reddis conversaticn
was not that. This is what he has suggested.
That is why 1 am not.....

PROF. P. G. MAVALANKAR : Under
rule 357, I rise on a point of order.

(Interruptions)

SHRI SAUGATA ROY : How can
he make astatement of an incriminatory
nature against a person who is
not present in the House ?

Sir, whether it is a Minister or a. Member,
he should give you previous intimatiom.

**Exjunged as ordered by the Chair.
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This particular Minister has been cons-
stantly taking a cavaliar attitude in this
House flouting all the rules of the House,
speaking with his hand on his waist. This
is not the way to treat the House.

MR. SPEAKER : We are going from
won* to the other, Mr. Saugata Roy.

Now, if you ar- stating anything
dcfamatory. .

SHRI BIJU PATNAIK : No, Sir.

MR. SPEAKER : You are saying,
«C.G.K. Reddy told you something.

SHRI BIJU PATNAIK : 1If it is de-

famatory, you can expunge it.

SHRISAUGATA ROY : When he is
-saying that, is it not serious, Sir ? Will
it satisfy the aspiration of the people ?

SHRI BIJU PATNAIK : That is not
the answer to restoration of democracy.
In a democracy.. ..

SHRI SAMAR GUHA :Why should
-we, take that without trust ?

PROF. P. G. MAVALANKAR : I
rise on a point of order.

SHRI SAUGATA  ROY : Why
should serious charges be made against
‘the person ?

(Interruptions)

MR SPEAKER : I am not able to
“hear if half a dozen of you speak at the
same time.

PROF. P. G. MAVALANKAR : Let
the Minister sit down. Sir, my point of
order is this. This is under Rule 353 and
Rule 357. I can understand your per-
mitting the Minister to make a statement
arising out of what the Leader of the
opposition said yesterday, because, per-
‘haps, the Minister had something to ex-
plain by way of his personal conduct and
therefore you allowed him. Yesterday
he could not speak. Therefore you allowed
him today. We have no obiection. But
what should happen now under vyour
permission, I submit, is that the Minister
must make a statement in conformity with
Rule 353 and Rule 357,—particularly
Rule 357. I will read it. Tt says :

““*A member may, with the permission
of the Speaker, make a Personal
Explanation although there is
no qmstim before the House,
‘but in this case no debatable
matter may be ‘brought forward,
and no debate shall arise.”

“This is the Rule....

Sub. Commuters
SHRI BIJU PATNAIK : Where is the
dcbatn 30V ®

. MR. SPEAKER : Ifyou are men-
tioning anything about the conduct.

PROF. P. G. MAVALANKAR
The practice in this House is this. Insuch
matters norormally the practice is that
the Member or the Minister will make a
written statement.  He will write out the
statement, with a copy to you befurehand.
You only permit that part and nothing
more just as you are doing in case of sub-
missions under Rule 377 now.

S0, you must get a written explanation
from the Minister. You must see that
he does not deviate from the written state-
ment. Ifitis defamatory under Rule 353,
you will not allow it. Kindly decide this
as to how the Minister can proceed further.

SHRIBIJU PATNAIK : Iam pre-
pared to send a written stalcment to you
and then you can decide.

MR. SPEAKER : Yes.

SHRI K. P. UNNIKRISHNAN
His remarks should bec expunged. Tt
should not go on record.

MR. SPEAKER : Remove all the

present statement.

SHRI BIJU PATNAIK : You have
withdrawn all the statement and 1 will
give it in writing to you.

SHRI VAYALAR RAVI : Prof.
Mavalankar spoke on a point of order,
that is on record.

MR. SPEAKER : Mr. Vayalar
Ravi, the difficulty will arise if I record
that.

SHRI VAYALAR RAVI : Get
everything on record, Sir. This  must
be a precedent. It must go on record.

MR. SPEAKER : I will look into
the matter,

PROF. P. G. MAVALANKAR :
How can submission on a Point of Order
be expunged ?

SHRI VAYALAR RAVI : You
have to single it out.  Your ruling is, the
Minister must come out with a written
statement.

MR. SPEAKER : Iwillgointothe
matter and pass orders,

We pass on to the next item.
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x2'nq4 hrs,
LOKPAL BILL

ExTENsioN OF TIME FOR PREIENTATION OF
REPORT OF JOINT COMMITTEE

SHRI SHYAMNANDAN MISHRA
Begusarai) : Sir, I beg to move the
lowing :—

“That this House do further extend
upto the last day of the first week of
the next session, the time for presentation
of the Report of the Joint Committee
on the Bill to provide for the appoint-
ment of a Lokpal to ingujre into allega-
tions of misconduct against public men
and for matters connected therewith.”

MR. SPEAKER : Mr. Deo. He has
given a substitute motion.

SHRI P. K. DEO (Kalahandi) :
Mr. Speaker, Sir, it is my painful duty..

MR. SPEAKER : You can mention
your suggestions. Substitute motion
is not allowed. Only those who have
given prior notice have the priority.

SHRI P. K. DEO : Sir,in this re-
gard. 1 would like to poiat out that, as
carly as in 1966, the Administrative Re-
forms Commission had gone into various
aspects of administrative reforms and given
the topmost priorily to the Institution of
of Lokpal and unanimously recommended
in their first report that it should be imple-
mented and, as soon as possible, it should
be put on the statute book of this country.

Sir, I brought forward a non-official Bill.
That was partly discussed in this House.
On the assurance of the Home Minister
that the Lokpal Bill would beimmediately
passed, I withdrew it. On the first dav of
this Parliament session, a motion was
brought by the Chairman of the Joint
Committer to extend the time, I gavea
mation and it was supported by no less a
person than the Prime Minister himselfand
it was accepted by the House that before
the House adjourns, the report of
the Committee would be submitted.
We had as many assixty-two working days
in the budget session and the budget
session is now being extended. I am
surprised to ses that only 1B sittings had
been held by the Committee. I do not
cast any aspersionon the Chairman or
on the Joint Committee itself. But,
with all humilily, I beg to submit that
the Joint Committee is not serious about
the Lokpal Bill. The proceedings of tne
Joint Cormmittee. . (Interruptions).

SHRI SAUGATA ROY (Barrack-
pore) : Sir, Irise on a point of order. As
a Member of the Joint ittee, I have
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some objection. He is casting an asper-
sion on the Joint Committee. &t is not
done in Parliament. He cannot impute
motive or say anything. The Members of
the House constitute the Joint Committee.
How can this be allowed in the House 2
How are you allowing this ? It is not
done.

(Interruptions)

SHRI P, K.DEO : [ withdrew the
words. Sir, the proceedings of the Joint
Committee are secret. I have no access
to the proceedings of the Select Cemmittee.
But, Sir, we all know that it has been
partly discussed the other day and there
were serious differencts und no consensus
is emerging from the Joint Committee.

(Interruplions).

SHRI K. P. UNNIKRISHNAN :
On a point of order.  Is there a precedent
that we discussed a motion of this kind
hefore the House ?

SHRI P. K. DEO : I am only
opposing it,

SHRI K. P. UNNIKRISHNAN :.
Can we discuss the conduct of the Parlia-
mentary Commitice ?

MR. SPEAKER : He said he had
withdrawn those words.

SHRI K. P. UNNIKRISHNAN
He is referring to the deliberations of the
Committee. He also says there is ne
consensus ; they are not serious.  Are we
going to allow thiz as a precedent ? ¥
want to know that. [ want your ruling
on that.

SHRI P. K. DEO : Sir, I beg te
submit that we do not expect any utcpizn
or foolproof report from the Joint Com-
mittee,

After all, the House issovereign. The
report willl come to this House and there
will be a threadbare discussion on the
report of the Joint Committee, And
many members of the Committee have
given many amendments, Taking into
consideration all the facts and taking into
consideration also the seriousness of the
matter, I most respectfully submit
that there should not be any extension
of time.

1 oppose the motion moved by my
hon. friend, Shri Shyam nandan Mishra.

MR.. SPEAKER : Dr. Ramji
Singh.
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SHRI K. LAKKAPPA :  Before
that, with your permission, Sir, I want to
say that the Home Minister is not here.
(Interruptions).

MR. SPEAKER : Not now. If
necessary I will call you. You have no
precedence over others. I have already
called Dr. Ramji Singh. . alt
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SHRI B. P. MANDAL (Madhcpura):
Sir, with your permission I beg to move :

““that for last day of the first week of
the next Session', substitute upto
“15th June, 1978.”

MR. SPEAKER : I do not allow
any amendment.

SHRI B. P. MANDAL : In this
connection I want to say that this Bill
wal:referrtdto{;imcommiltcc on1-8-1977
and Rajya Sabha concurred on g-8-1977
and the Committee was to report by
14-11-1977. The first extension wasgiven
on 14-11-1977 till 20-2-1978. Then the
second extension was given on 20-2-1678
till the last day of the current Session.
Altogether nine months and 12 davs have
been taken. Nine months is a sufficient
period for a woman's conception but I am
sorry to say that more than nine months
have been taken and nothing has been
conceived by this Committee so far.
Nothing has been delivered by this
Committee. I therefore want to give
them one month more. That is the
maximum. No human being is known
to have delivered after ten months.
Shri Shyamanandan Mishra wants another
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four months. That will ke one year.
One year is too much. Only canle
deliver in one year. So I :ay with zll
humility that no other extensicr miy te
given beyond 15th Juue.

SHRISHYAMNANDAN MISHRA:
Sir, 1 am grntcful to the hon. Memter,
Dr. Ramji Singh, that he has taken a very
sympathetic view of the matter. So far
as the Committee is concerned, I would
like to assure the House that it has been
very anxious to adhere to the time-sche-
dule for the presentation of the Report.
Thefact that the Committee did not under-
take any tours and also did not take any
evidence should clearly establish that
the Committee did not want to take
more time than was necessary for the pre-
sentation of the Report as was indicated
by the House. But there is no doubt that
there are certain very complex problems
with which the Committee has been
struggling and when we were within sight
of a solution of these protlems, came the
unfortunate illness of the Home Minister,
The House would agree that without his
help and guidance it would be difficult to
sort out these problems. So, I would
rejuest the hon’ble Members to take the
same sympathetic view as- has been
taken by the hon. member, Dr. Ramiji
Singh and give us some more time for the
presentation of the Report.

MR. SPEAKER: The question is:

“That this House do further extend
upto the last day of the first week of the
next session, the time for presentation
of the Report of the Joint Committee
on the Bill to provide for the appoiniment
of a Lokpal to inquire into allegation of
misconduct against public men and for
matters connected therewith.”

The motion twas adopted.
SHRI K. LAKKAPPA: Sir, I want to

make a submission.

MR. SPEAKER: No, No. It is over.
Do not record.

(Interruptions)**

SHRI B. P. MANDAL: Sir, I want
to raise a point of order. What has
happened to my amendment? You
should have put to vote my amendment
or asked me whether I wanted to withdraw
it. After disposing of the amendment, you
should have taken the main motion.

T — T
MR. SPEAKER: The point of order

is over-ruled.

##Not recorded.
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SHRI K. P. UNNIKRISHNAN: Sir,
I sent m notices of privi.ege motions,
against . Atml Bihari Vajpayee and
Mr. H. M. Patel. s

MR. SPEAKER: Not only you, but
Mr. Ravi also has given.

SHRIK.P. UNNIKRISHNAN: Iam
talking only for myself. I sent two notices
and since then I have been repeatedly
requesting you to bring them before the
House for consideration as it involved
many grave issues.

MR. SPEAKER: 1 want to get some
points clarified. Therefore I am inviting
both the Law Minister and the Minister
of External Affairs, not only for your
motion but also for Mr, Ravi’s motions.
We will take up that on Monday. I will
give you an opportunity and also to the
other side to clarify the point.

SHRI K. P. UNNIKRISHNAN: Sir,
I have also a contingent motion relating
to the privileges that the Attorney General
be le::l beforc the House to clarify

the position,

MR. SPEAKER: I will give you an
opportunity on Monday.

x3.43 hrs., :
RE: BUSINESS OF THE HOUSE

PROF. P G. MAVALANKAR
{Gandhinagar) : Sir, please refer to Rule 13
and Rule 15. My point of order is this:
before we start the legislative business
at this point of time, actually, I thought
that either from you or through the
Minister of Parliamentary Affairs, the
House would have been given some indica-
tion of the busincss befure us cither for
tomorrow or for next weck.

MR, SPEAKER: Tomorrow we arc
mot yitting.

PROF. P. G. MAVALANKAR: My
point is that the Minister of Parliamentary
Affainn had not come out today with any

m on Gover busimess for
next week. Now, we want to know what
ha s to the Constitution Amendment
Bill which has been circulated. We want
10 know ‘whether it is going to be intro-
duced in this Semion'or not. There is no
indication about that. There is no indica-
tion whether that Bill is coming or not.
There is no indication whether the Shah
Commimion’s Réeports, both preliminary
and the second one, are coming or not.
“There is mo indication whethrer the Ari-
defection Bill is coming or not. There ia
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no indication whether the Comprehensive
Industrial Relations Bill is corng or not.
In regard to all these Bills, from time to
time, in this current Budget Session,
Government has been promising us that
they would introduce them in this very
current Session, but no indication about
that was therc. I have been pressin
for a long time for the Anti-Defection Bifl
along with other Members and I have also
been objecting to the Act regarding pensions
to the former Members of Parhament.
I have been asking about this and the
Government have been telling me that
they were in two minds on it. Members
may not agrce on my mentioning about
the pension to ex-Members. But 1 am
uite clear in my mind. The pensions
or Ex-MPs. must be abolished.  Kindly
hear me. The Minister of Parliamentary
Afiairs has not come out with am state=
ment. In the alsence ol'such a statement
about the business of the Housc in the
current session, we want you to tell us
three things. Are we mecung tomorrow ?

MR. SPEAKER: 1 am not goirg to
answer any guestion; if the Minisicr wants
to say anything, he mav.

PROF. P. G. MAVALANKAR: We
must know; we have to make plans.
Unless the House is told as to what is
the plan of the budget session, how are
we to plan our programmes? We have
Lo go to our constituencies. Are we
meeting tomorrow? Are we also going
to meet beyond the 16th? My last point
is: whether on Monday the t5th, to which
date eve ing had been shified, guestion
hour, call attention. . . .

MR. SPEAKER: All that is known,

PROF.P.G.MAVALANKAR: Ques-
tion hour, call attention, privilege motion,
two major debates, introduction of new
Bills—to do all this on Monday, are we
going to have a session from 11 a.m. till
midnight?

MR. SPEAKER: Mr. Mavalankar
will be allowed to make a speech every
day? What is this?

PROF. P. G. MAVALANKAR: Are
we going to finish all that? That is sy
point. Thereisthe debate on the Verghese
Committee report; and then the debate
on student unrest.

1

SHRI K. LAKKAPPA: On a point
of order. The President of India has
summoned the Members of the Rajya
Sabha and Lok Sabha fora joint session
on 16th but doubts havearisen in the
minds of Members of this House whether
Tt iy » Teew Wewion, whether te | to
address that semsion, whether Members
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are entitled to go back and come for the
new semion. After twenty years. this
has been convened by the President of
India and therefore it 15 considered a new
joint session. This has not been clarified
under the rules. Therefore, I want
clarification on this issue.

MR. SPEAKER: No law point will
be decided by the Speaker; it is a matter
for the courts to decide.

SHRI K. LAKKAPPA: What is the
procedure for atiendance at joint session

by Members?

MR. SPEAKER: You may try vour
luck.

SHRI K. LAKKAPPA: Under the
rules it is not provided. You may apply
your mind.

MR. SPEAKER: I am not guing to
do that.

SHRI KANWAR LAL GUPTA: 1
want to remind yuu, that yesterday you
were kind enough to say that all the itcms
in today's agenda paper would be taken
up on Monday.

MR. SPEAKER: No; on Thursday's
\genda.

SHRI KANWAR LAL GUPTA: There
were two discussions, one about the
Verghese Committer report and the other
on student unresty

PROF. P. G. MAVALANKAR: Ifall
Lings are to be discussed, it will be aill
sidnight.

MR. SPEAKER: You have made a
big speech; why should you make a
second speech?

SHRI KANWAR LAL GUPTA: My
Jlea is that it is your commitment. The
Minister of Parliamentary Affairs docs
not come into this; whcno;»ou make a
commitment on the floor of the House, it
is expected that itwould be  horured, It
is the wish of the House, Therefore,
whether you finish it on Monday or
Tuesday or Wednesday, that is entirely
your louvk out.

MR. SPEAKER: 1 have not made
any orders that the business listed for
“Thursday will be disposed of on Monday.
I have merely said that the Question
Hour of Thursday will be taken up on
Monday. 1donotknowwhattheGovern-

ment is going to do.

SHRI KANWAR LAL GUFTA: Yeu
may kindly see that. My second point is
about the Commission’s report. .,
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MR. SPEAKER: Mr. Mavalankar
has already mentioned that.

SHRI KANWAR LAL GUPTA: 1
wanted to support him,

MR. SPEAKER: Is it necessary?
Your name must also appear. That is
all you wanied.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): I can under-
stand the anxiety of my hon, friend, Mr.
Mavalankar to sec that no Friday passcs
without a discussion on Government
Business for the next week. He has
raised some questions about a number of
Bills which he said that at different points
of time, the Government has said that it
would introduce or it would try to intro-
duce during this session. In respect of
these Bills, at different points, practically
every week, these questions have been
raised and the Government has kept the
House info.med of the progress regarding
the Bills. The other day the Prime
Minister made a statement and I mysclf
also made a statement in regard to the
comprehensive Industrial Relations Bill
just two days ago.

As far as the Constitution Amendment
Bill is concerned, it is the intention of the
Government to seck the leave of the House
to introduce it on Monday. As far as the
Bill regarding defection is concerned. . .

PROF. P. G. MAVALANKAR: Anti-
defection Bill.

SHRI RAVINDRA VARMA: ‘Re-
garding defection bill' also means anti-
defection Bill. As far as the hon. Member
is concerned, his views on the subject are
well known and therefore, whether 1
say ‘the Bill regarding defection’ or ‘anti-
defection Bill', he will have only one
understanding of it. I am gquite sure
about it.

The House is aware that on 11th,
there was a mecting with the leaders of
the opposition perties, and it is the hope
of the Government that we would be able
to complete the work of formulating the
Bill during this week and if completed,
that will also be introdiiced on Manday.
As far as the Shah Commission®s report
is concerned, ...

SHRI KANWAR LAL GUPTA: That
is very important.

SHRI R..\VINEIR.A VARMA: ted.m
interim ve been and
the House 1 sware. of that.” The anaicey
of the Government has been to see that



307 Re. B.O.H.
[Shri Ravindra Varma)

along with the reports, a statement show-
ing the action the Government pro

to take is alw laid on the Table of the
House.

SHRI KANWAR LAL GUPTA:
t.

SHRI RAVINDRA VARMA: It is
our hope and belicf that it would be
possible for us to lay the statement on the
Table of the House on Monday. As far
as the business itsell is concerned, there
was a complaint that the Minister of
Parliamentary Affairs did not make a state-
ment today. You arc well aware that

you yourself pucd to the House that
the business lutcd 3

Thursday would be taken up on Monday
and you took the of the House
and it is on that the House has

to it. That is the reason why I did
not want to take the time of the House
to come forward with a statement that the
Business for Monday would be the same
as it was listed for Thursday.

MR. SPEAKER: There was one
other matter as to whether 16th will be
the last day.

PROG. P. G. MAVALANKAR: Or
you go beyond that?

SHRI A. K. ROY: We find that
labour is becoming the worst casuality.
‘We would like to know what has happened
to the Comprehensive Industrial Relations
Bill and why it has not been introduced,
whether it is for want of time or the Govern-
ment could not make its mind. So
far as I know, it is not

in it, whether they should give liberty
mumwkmmclectthearownunm
in regard to other provisions also.
I would like to tell the whole House that
if they deal with the labour in this way
and if the Comprehensive Industrial
Tndusatal poace will be Jeopardised. - Ana
Ind be
the responsibility will be that of the present
Government.

SHRI B. SHANKARANAND: On a

int of order, Sir. The Minister of
g:rhamtary Affairs has mentioned the
next week’s business in the House and that
business pertains only to one day, i.c.
Monday. If that is the business and it is

ing to end on Monday itself, because we
ﬁve received summons fom the President
today that a joint sesion of the two
Houses will be convened on the 16th, the
question will arise whether this House will
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close on Monday and the joint session
will be a fresh semion, because members
have to make up their minds. This
House is concerned about the programmes
of the members.

Under article 108(3),

“Where the President has wunder
clawse (1) notified his intention of
summoning thc Houses to meet in a
joint sitting . .."

Only with respect to this, I am asking
whether the ident has notified his
intention before issying the summons.

MR. SPEAKER: Yes; you have got
the notice. I have issued notice to them.
There is no point of order,

SHRI B. SHANKARANAND: You
cannot say there is no point of order.
What about the session?

MR. SPEAKER: That is a legal
question. 1 cannot decide it.

SHRI B. SHANKARANAND: There
is no legal question. You have to decide.
The question is, who decides what should
be the duration of the Lok Sabha Session.
Is it some legal authority or the Speaker?

MR. SPEAKER: No; whether the
joint session is a continuation ...

SHRI B. SHANKARANAND: I am
not asking about the joint session. I am
asking about the current session, when
it will end.

MR. SPEAKER: he current session
will end on the 16th.

SHRI B. SHANKARANAND: 16th?
MR. SPEAKER: I am sorry, 15th.

SHRI B. SHANKARANAND: It will
end on 15th. That is all right. That is alF
I wanted.

SHRI RAVINDRA VARMA: Mr.
Mavalankar raised the question whether
all the business listed for Thursday, which
has now been put down for Monday,
would be transacted that day. You were
pleased to say that you had not given any
assurance of that kind: you only said that
the business will be taken up on Monday.
We on our part would have no objection
to the House sitting on Wednesday to
complete the work that has been put for
Monday.

SHRI B. SHANKARANAND: Sir,
you have said that this session will end
on the :_?t.h Howcm'ymhweamm
on 17th? No; you cannot have it, when

Speaker has given a ruling that the
Home will end on Monday.
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SHRI RAVINDRA VARMA: What
I bave said is that we have no objection
to sit on Wednesd;‘v to complete the work
that has been listed for Monday.

Government is bungling, - The governmens
tis ing. ¢ government
is not clear in its mind. (fnterruptions).
How can there be a joint session in between
one Lok Sabha sesion? Under what

isions of the oonstitution? We are
guided by the constitutional provisions
and not by the whims and caprices of the
government. We are not guided by your
whims and caprices. There are constitu-
tional provisions.

SHRI RAVINDRA VARMA: There
is no question of anybody’s whims or
caprices. There is the question of the
provisions of the Constitution. The
summons have been issued according to
the provisions of the Constitution.

SHRI SHYAMNANDAN MISHRA:
Since the Minister of Parliamentary
Affairs has said that the House might sit
on Wednesday, my submission is, that
the Lok Sabha having ended on Monday,
as I see it, the duration of the present Lok
Sabha session will have ended on Monday
and the joint session on Tuesday would be a
session under the new summons of the
President. The Joint Session will be
interposed-between Monday "and Wednes-
day. Therefore, my submission is that far
a special Session on Wednesday there will
have to be a special summons of the
President to call Lok Sabha. Otherwise,
there can not be a sitting on Wednesday.
This seems to me  the patent constitutional
position which cannot be avoided.

13.00 hrs.

SHRI HARI VISHNU KAMATH:
Sir, I am on a point of order. Under Rules
13 and 15 ...

THE PRIME MINISTER (SHRI
MORARJI DESAI): I do not see why
it is said that Lok Sabha is going to end
on the 15th, When was it so declared, I
do not know.

SHRI B. SHANKARANAND: The
Speaker said it.

(Interruptions)

. SPEAKER: Don't misquote me.
Al{uﬂ'tRat I said was, the comzl“qmm of the
Scssion will have to be decided after con-
sulting the Government. A?corg:cng t;lo
the present indication, it will 15th.
If the Government requests for extension,
it is always posible. .
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SHRI B. SHANKARANAND: You
have clearly said that it is ending on
the 15th.

MR. SPEAKER: As per the informa-
tion available.

SHRI SHYAMNANDAN MISHRA:
The interposition of 2 Joint Session makes:
the position completely different. A
Joint Session is supervening; it is ceming
under a special summons of the President.

SHRI MORAR]JI DESAI: It is pro-
vided in the Constitution itself that a
oint Session can be called during the time

th the Houses arc sitting. Therefore,
there is no question of Joint Session
not taking place on the 16th, and the
other thing is coming onthe 17th. Both
the things can ha . There is nothing
wrong in it. It 15 entirely within the
Constitution. We have gone into it and
I do not see how these objections can arise.
Let the Lok Sabha also sit or: the 17th.
Let it be decided today.

SHRI HARI VISHNU KAMATH:
At the outset, I do not agree with my-
hon. friend, Shri Mishra, that this Session
is scheduled to end on Monday; tre
House was summoned in February and
until the House is adjourned sime die, it
continues to sit so, there is no bar to the-
House sitting on Wednesday and Thursday,
and even beyond. There is no bar at all.
(Interruptions). That summons is in
force and it continues.

Now. Sir. I come to Rules 13 and 15.
Please read the rules. Rule 13 says:

“The Housc shall sit on such days as
the Speaker, having regard to the
state of business the House, may
from time to time direct.”

Now. my earnest request to youis not
to abdicate your functions ard powers.
Today I find there is some business and
that business might spill over to Monday.
Then there is the Verghese Committee-
Report, there is a motion by Mr. L K
Advani and then there is a motion given
by two of .1y friends and colleagues. Rule
15 says:

“The Speaker shall determine he
time when a sitting of the House shall:
be adjourned sine die or to a particular
xy,“or to an hour, or part of the same

Y.

Now, we would like to know my hen,
friend Mr. Mavalankar raised this poin.-
whether you will make a categorical declare--
tion, give a categorical direction that tie-
House shall sit, if necessary, even in an
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all-night Session on Monday to conclude
all the business. (Interruptions). Or, if
that is not possible, you must make a state-
ment or the Minister must make a state-
ment in the House or the Prime Minister
should make a statement that the House
may sit on Wedaesday and Thursday, if
necessary.

MR. SPEAKER: 1 will cxamine the
matter and decide on this. No further
.debate on this.

(Interruptions)

SHRI VASANT SATHE: I am under
article 108 of the Constitution. It will
help you. I will tell you what I am
saying. I am on a point of order. Kindly
see the legal position. You can take it
up at 2 o'clock. But this point is not

yet.
Y g I ATORW TN : GEIH WEIAT, TF
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MR. SPEAKER: I have not decided
at all. I said [ want time to decide it.

SHRI B. SHANKARANAND: Before
you decide, you should hear us.

MR. SPEAKER: We now adjourn
and will meet again at 2.05 p.m.

13' 07 hrs.

The Lok Saha adjournsd for Tunch till
Five Minutes pact Fourteen of the Clock.

The Lok Sabha re-asmmbled after Lunch at
Nine Minutes past Fourteen of the Clack.

T™M=R. Seeaker in the Chair]
RE. BUSINESS OF THE HOUSE—
Comtd.

MR. SPEAKER: Two questions were
‘raised before me. They are:

(1) When is the present session going
to end; and

(2) whether the Joint Session called
by the President of India is aseparate
session.

So far as the first question is con-
cerned, 1 have been informed that pre-
bably this sesion will come to an end,
+on the 16th of this month, the last day
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being rescrved for the Joint Sesmion.
According to law, a session summoned
comes to an end when the House is
adjourned sine die or when it is prorogued.
‘Therefore, no oneisin a position to say
as to when the sesion comes to an end
until that decision is made.

So far as the second question is con-
cerned, it depends upon the construction
of article 108 of the Constitution. A deci-
sion on that requircs deeper considera-
tivn. 1 do not think any need has grisen
for deciding that issue at this stage. If
and when the occasion arises for deciding
it, and if itis a matter for me to decide,
then I shall go into the matter.

SHRI M. SATYANARAYAN RAO
(Karimnagar): You said our session was
ending on the 16th, the last day being
reserved for the joint session.

MR. SPEAKER: That is the infor-

mation given to me.

SHRI M. SATYANARAYAN RAO:
After the jointsession, arc we again
coming and sitting here?

MR. SPEAKER: I do not know.

SHRI M. SATYANARAYAN RAO:
Who will say that the House adjourns
sine die?

SHRI VAYALAR RAVI (Chirayin-
kil): ‘Government must inform you that
thisis their programme. So, it solely
depends on the Minister of Parliamentary
Affairs to stand up and say how long
they want to continue the session.

MR. SPEAKER: He can only give
the information, because ultimately it

depends upon me.

SHRI VAYALAR RAVI: I seek a
clarification. Is it not possible to say
when the scssion cnds? When are you
going tosay that the Houscis extended
or thatit will end? Please make it clear.
Let the Minister make it clear.

SHRI K. GOPAL (Karur): Last
week when Mr. Kamath raised the ques-
tion as to when the session would end,
so that we could arrange our
I distinctly remember that the Primc
Minister cameforward and said, “Cer-
tainly not nd. the 16th.'" It is on
record. This I want you to consider.

SHRI M. SATYANARAYAN RAO:
Unléssit is said that the House is ad-
journed sine die, it cannot be adjourned.

MR. SPEAKER: Mr. Minister, have
you any information regarding that?
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The MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR. (SHRI
RAVINDRA VARMA): I do not know
whether it is your intention to prolong
the discussion after your ruling, but you
very wisely divided the questions raised
into two and said that on the first ques-
tion, which was about the duration of the
current session of the Lok Sabha, you had
been informed that the House would go
on till the 16th, the last day being reser-
ved for the joint session. Hon. Member
Mr. Gopal also referred to the statement
that the Prime Minister made in the
House. "hese two are not coutradictory.
Government's  intention is, as you
have stated, that the current session’s
work should end on the 16th, including
the joint session on the 16th.

SHRI K. GOPAL: I have a sugges-
tion to make. Why not we sit tomorrow
and take up the business meant for Mon-
day? The spill-over of that can be taken
up on Monday.

SHRI B. SHANKARANAND rose—

MR. SPEAKER: You have alrcady
made your submission and I have given
my decision.

SHRI HARI VISHNU KAMATH
(Hoshangabad): If T heard you aright,
the first part of your ruling was that this
session will continue till the 16th, the
last day being reserved for the joint
session. 1 think there is a slight incon-
sistency about this, because the President
has summoned. . .

MR. SPEAKER: I have not given a
decision. I said I had been informed.
I am merely giving you the information
given to mc by the Government.

SHRI HARI VISHNU KAMATH:
Yes, but let the Government explain.
The President has summoned a joint ses-
sion as a result of the contretemps in  the
Rajya Sabha and we are having the joint
session on the 16th. With my meagre
intelligence, and accordi to my inter-
pretation of the Constitution on
same day there cannot be a session of the
Lok Sabha as well as a joint session.

MR. SPEAKER: What is the diffi-
culty? After the joint session is over, the
Lok Sabha can meet, there is no difficulty,

SHRI HARI VISHNU KAMATH:
Is there a provision? Let the Government
explain,

MR. SPEAKER: If they want. Mr,
Rao raised the pertinent question, when
we are going to adjourn. ore, the
Lok Sabha may have to meet after the
joint session.
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SHRI HARI VISHNU KAMATH:
1f this is the position, then the Govern-
ment should explain that.

MR. SPEAKER: I am merely telling
you the position that if they want, the
Lok Sabha can meet. Mr. Satyanarayana
Rao raised a very pertinent question as
to when we are going to adj . There-
fore, the Lok Snﬁm may have to meet
alter the Joint Sesion is over.

SHRI HARI VISHNU KAMATH:.
I would implore you not to feel so help-
less. The Government must help you.
It is not that the Government is sitting
there idling and not helping you. The
Government, the Minister of Parliamen-
tary Affairs should try to help you. There-
fore, you said that this is the information
given by the Government. This is  very
hard position for the Speaker to take.
I am sorry to say this. 1 hope, you do-
not feel offended; you do not take it
amiss. The Ministers are not— am.
sorry to say that—cooperating with you
in case the p\;nition is like this. So, the
Minister should tell us whether on Tues-
day, 16th there will be only a joint ses-
sion or jomnt session plus Lok Sabha
session., 15 is very important.

MR. SPEAKER: I have been con-
sulting.

SHRI HARI VISHNU KAMATH:
The Constitution is very clear on that
point. The President summons the Lok
Sabha. He also summons the joint session.
Unless it is made clear that the two ses-
sions will be there, the session of the Lok
Sabha and the joint session, the summons
of the President will be incomprehensible,.
will be some what infructuous.

SHRI SAMAR GUHA: I want to-
draw your attention to the implications.
of the two summons in succession by the
President. 1 do not find any clear answer
from the Constitution or from the rules.
The first sesion was summoned by the
President. How do you take this sum-
mons? ,

MR. SPEAKER: 1 have said that I
have not decided.

SHRI SAMAR GUHA: Whether it
will be taken as supersession of the earlier
summon. If it is in supersession of the
earlier summons and if you say that after
the joint session,immediately the Lok
Sabha will sit then it is very difficult.
Then the President will issue fresh sum-
mons for the sitting of the Lok Sabha..
That is one difficulty. The second diffi-
culty is that if the President issued the
first summons. If it is considered by the
second summons as su| , that means
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that the joint session is a fresh session.
Then the Members are entitled to enj
the facility of going home and comng
back, Thisis the constitutional position.
In that way, the Lok Sabha ends a da
before that, Therefore, the Members wil
be entitled to all the privileges that they
have and they are coming to attend a

pletely new session. 1 Id seek your
guidance in the matter. I am not finding
m cither Ln the Gomtimtio:: % in

r How do you explain it? Whe-
ther it is one being superseded by the
other. If itis taken as a supersession,
then the implications of that may be
taken into consideration.

"SHRI B. SHANKARANAND: Be-
cause youa have not given your ruling...

MR. SPEAKER: I have already
given my ruling. So far as construction
of Article 109 of th: Constitution is con-
cerned, I am not going to construe be-
cause | have one difficulty and that is,
whether 1 will have to do it or the Go-
‘vernmznt has to decide this matter. The
second matter is even if I have to  decide,
the occasion has not arisen. If anybody
sends a bill, at that timeit will be con-
sidered.

SHRI B. SHANKARNAND: Are
w? to undzrstand by your ruling now
that w: can raisc objswctions, points of
ord=r in th: joint s=ssion itself?

MR. SPEAKER: I have given my
ruling.

SHRI B. SHANKARNAND: I am
not challenging your ruling. The Presi-
dent under Article 108 can notify his
intention of calling a joint session. But
if you look to Article 1Bo(3) it is differ-
ent because it deals with the summoning
of the session.

That is why I want -to bring to
your kind notice article 508. 1 quote:

“If after a Bill has been passed
by one House and transmitted to the
other House—

(a) The Bill is rejected by the other
House; or

(b) the Houses have finally dis-
agr~*1 as to the amendments to be
made in the Bill; or

{¢) More than six months elapse
fron the date of the reception of the
Bill by the other House without the
Bill being pamed by it,
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the t may, unles the Bill has
reason of a disolution of the
the People, notify to the Houses

by message if they are sitting or blic
notification if they are ngt dt}.)tzagp:‘hn
intention to summon them to meet in a
joint sitting for the purpose of delibera-
ting and voting on the Bill:"

When the House is sitting he can
only notify his intention. That is what
is pro here Then, there is a proviso:

“Provided that nothing in this
clause shall apply to a Money Bill."

The sub-clause (3) of article 108 is
most important. It says:

“Where the President has under
clause (I) notified his intention of
summoning the Houscs to meetina
joint s'tting, neither House shall proceed
further with the Bill, but the President
may at any time after the date of his
notification summon the Houses to meet
in a joint s tting for the pu specified
in the notification and, if he does so,
the Houses shall meet accordingly.”

Article 108(3) deals with summoning
of the Houses, not notifying the intention.
The intention can be notified when the
Houses are silting. But this article 108(3)
does not mention about the sitting of the
Houses. It means that the summons can
be issued only when the Houses are not
sitting. Now, we are already sitting omn
the summons of the President. We are
already here on the summons of the
President. What happens to it? Can the
President issue another summons when
we have already been summoned here?
Do you want ustoraisc these issues in
the joint session?

MR. SPEAKER: 1 do not advise
you anything at all. By deciding anything
there will not preclude raising it an
where else. This is not the forum to dm:i&:
nor am I here to give any legal advice.

SHRI B. SHANKARANAND: It is
not for the Government to decide these
things. We do not want to give in
the ds of the Government to decide it.
You are the only person to decide it
The Government is incompetent in these
matters.

SHRI SHYAMNANDAN MISHRA:

My submission is that the two questions
are interlocked. They cannot be decided
tely. What would be the duration

the session—about that, the Chair can-
not take the decision. That position can
be made clear only on the last day, that
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u,Mmdaymdloon. We are now con-
fronted with a new summons, May I
mhmtloyouthnnrnde 108 says, while

the House is sitting, it can be through
a memage: it cannot be through a sum-
mons. . .

MR. SPEAKER: 1 have already
given the ruling. There is no point in
arguing about it.

SHRI SHYAMNANDAN MISHRA:
The whole thing is that the House has
to understand your ruling.

MR. SPEAKER: That is not my
relpomnhtlny Making the House under-
is not my responsibility. You

:hould not put that on me,

SHRI SAMAR GUHA: You have
left ambiguity in your ruling. You must
clear it,

SHRI SHYAMNANDAN MISHRA:
Your Secretary, the Secretary of Lok
Sabha, has circulated to us the sum-
mons issued by the President. The Chair
cannot be considered to be unaware
of the summons. The Chair has just
now taken the position that it has been
informed by the Government. But it is
your Secretary who has circulated to us
the summons for the joint session. So,
you are bound to be in the picture.
When the old summons were in force,
the new summons could not be issued.
If the President was pleased to consider
the House to be sitting, then he could only
have sent a message to the House that
he wanted that there should be a joint
sitting on a particular day, it could not
have been through a fresh summons.
The Chair could help us in knowing what
would be the duration of the session so
that we can plan accordingly. If the
session is going to end on Monday, we
should know it. The position has been
complicated by the Minister of Parlia-
mentary Affairs who says that there will
be a scparate sitting on Wednesday.
that is on the 17th., He has said that.
Please consult the record

MR. SPEAKER: That can be....
SHRI SHYAMNANDAN MISHRA:

It is on record.

SHRI RAVINDRA VARMA: I
did not say that there would be a sitting.
T am sorry, the hon. Member did not
hear me.

SHRI SHYAMNANDAN MISHRA:
What did you say?

SHRI HARI VISHNU KAMATH:
The old summons does not lapse.
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SHRI SHYAMNANDAN MISHRA:
Did not the Minister of Parlinmentary
i:ﬂ‘ainuythtal:thel:[o?ewoddsitun

17 ‘May’  (Interruptions)
Even if it is ‘may’, now ‘may’ has the
force of ‘shall’ here in this context. The
House wants to know definitely what
would be the position of the House on
the 17th and so on. The House wants to
know the duration of the t session.
‘The Minister interjects and says that the
House may sit on the 17th. Then, at that
time, Sir, I pointed out that if there
is going to be a sitting of the House on
the 19th, there shall have to be a fresh
summons. The Prime Minister intervened
to say that no fresh summons were re-
quired. So, please go into the record of
the debates.

AN HON. MEMBER: It does not
lapse.

SHRI SHYAMNANDAN MISHRA:
He took the position that it did not lapse.
That is different.'What I am submitting
is that while the House is sitting or is
considered to be sitting, there can only
be a message from the President; there
cannot be a summons from the Presi-
dent. And therefore the position has to
be made clear by the Chair.

MR. SPEAKER: I have given the
ruling, What is the good of reopening
it? I am not reopening it. What is the
use of reopening it?

SHRI RAVINDRA VARMA:I
have to set the record correct. I am only
setting the record correct. I said, Govern-
ment will not object. I did not say may
or will,

SHRI VAYALAR RAVI (Chira=
yinkil): Your ruling I am not ques-
tioning. I am only rcading the Con-
stitution. The Prime Minister quoted
this ruling. I am quoting Article 108
of the Constitution. 1t says:

“The President may, unless the
Bill has lapsed by reason of a disso-
lution of the House of the people, notify
to the Houses by message if they are
sitting or by public notification if they
are not sitting.”

This is very important. Public notice
comes if we are not sitting. We  are
sitting. There can be only message from
the President. I remember it correctly
that he has stated this, Then he further
summons. What is the constitutional stan-
ding on the summons? This is the point.
Your ruling is standing. So, the only
uestion is whether it is standing or not.
s it necessary? What will be the position
then? When will you adjourn the Lok
Sabha ? These are the three or four points,
please clarify.



That is how I und=mtand your ruling,
Therefore, you have made itclear, There
was a discussion whether the House woukd
continue on the 17th. That was there.
But you have made it very clear that it is
the view of the Government that it is not
sitting bqond 16th, That is what you
said. 5o, upto 16th, you sit. Whether
it is on the new summonns or on the ald
summons, that question, when an occasion
arises, will be sculed later.

MR. SPEAKER : There cannot be
too many speakers. Mr. Kamath, I bave
heard you. No, Iamsorry. Mr. Kamath,
please help me.

SHRI HARI VISHNU KAMATH :
A ncw point has been raised. Under

article 108(3", the summons is also proper.

MR. SPEAKER : Mr, Kamath, I
have told you, I am not deciding that
int today. I am not going to decide it. .
his is not the ferum to decide, I am not
going to decide further. I have given the
ruling. We now go to the legislative

AN HOXN. MEMBER : What is the
date of the Joint Session ?

{ Interruptions)

SHRI B. SHANKARANAND : The
House is confuscd.

MR. SPEAKER : How can I help
it? That is a matter for others. .

SHRI B.SHANKARANAND : You
have to help us. Who will protect us ?

(Interruptions)

MR. SPEAKER : [ have told you
it will be decided as and when necessary.

SHRI B. SHANKARANAND : For
reserving the date 16th for the continuation
of the busincss of the House, which sum-
mons, whether the first summons cr the
present summons, these are  matters.
(Interruptions) Do you want the Members
to go and come back ?

MR. SPEAKER: You take a risk.
We now go to the legislative business. .

SHRI B. SHANKARANAND: Any
business conducted in the Joint session will

be completely illegal.

MR. SPEAKER: They have got
their legal opinion. You are a lawyer.
You give your legal opinion. Now, we go

to the legislative business.

320
14.30 Hrs,

ALIGARH MUSLIM pUNIVERSITY
(AMENDMENT)

THE MINISTER OF EDUCA-
TION. SOCIAL WELFARE AND CUL-
TURE (DR. PRATAP CHANDRA
CHUNDER): I beg to move for leave
to introduce a Bill further to amend the
Aligarh Muslim University Act, 1920.

SHRI G.M. BANATWALLA (Pon-
nani): Sir, on a point of order, under
rules 69 and 70. Rule 69 says that a Bill
involving expenditure shall be accompani
ed by a financial memorandum. Rule
70 says that the Bill should alsu be accom-

anied by a memorandum regarding de-
rgatcd legislation. The spirit of these
rules is that a total piciure should come
hefore the House,

Therefore, the hon, Minister should,
along with the Bill, also  present to the
House the report on the Bill that he has
received reportedly  from the Minorities
Commission. The Minoritics Commis-
sion has submitted a report with respect
to this  Aligath Musdlim  University
Bill. That report should also be laid on
the Table of the Housc. 1 am not oppos-
ing the introduction of this Bill. I only
say that the purpose of these rules 69 and
70 asking for all these accompaniments is
that: the total picture should come before
the House. The Minorities Commission,
a very important Commission, has sub-
mitied a report on the features of this Bill
to the Government, and this fact has come
in the newspapers. Therefore, the Go-
vernment, while introducing this Till,
should also present this report, which they
have reccived from the Minorities Com-
mission, to the House,

MR. SPEAKER: I see no point of
order.

The question is :
“That leave be granted to intro-
d.uoea&llfurlh:rtomdthe

Muislim  Univenity
Act, 1g20.”

The motion was adopled.

DR.PRATAP CHANDRA CHUN-
DER: Sir, I introduce the Bill.
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UNION  TERRITORIES (USE OF
HINDI AND OTHER LANGUAGES)

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): Sir,
I beg to move for leave to introduce a Bill
to provide for the authorised Hindi trans-
lation of Acts passed by the Legislative
Assemblies of Union territories and of
Ordinances promulgated by the Adminis-
trators of Union territories and for the
optional use of Hindi or the official langu-
ages of Union territories for certain pur-
poses in the High Courts having their
principal seats in the Union territories.

MR. SPEAKER: Motion moved:

“That leave be granted to introduce
a Bill to provide for the authorised Hindi
translation of Acts pased by the
Legislative Assemblies of Union terri-
tories and o: Ordinances promulgated
by the Administrators of Union territories
and for the optional use of Hindi or
the official languages of Union terri-
tories for certain purposes in the High
Courts having their principal seats in
the Unionterritories.”

Mr. Vayalar Ravi.

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, I opgouc the intreduction of
this Bill. In the Statement of Objects and
Reasons of this Bill, they have stated that
it is only an extension of the provisions of
sections 6 and 7 of the Official Languages
Act. But this is a clear indication of the
new tendency that is developing in this
country after the Janata Party came to
power, that is, the attempt to impose the
Hindi language . by the Hindi fanatics. The
integration and the unity of this country
can be preserved only if we respect the
sentiments of the other people, especially
those from the non-Hindi-speaking areas
and also accommodate the spirit of the
Indian Constitution. The spirit of the
Indian Constitution will be accommodated
only if we respect the principle of federa-
lism and also respect every language. You
should not hurt the sentiments and feel-
ings of other people by imposing a langu-
age.

If we go through this Bill, it looks to
be a very innocent Bill. But Govern-
ment has been very hasty in this. Pondi-
cherry also comes under the Union terri-
torics. You know the views of the people
living in Pondicherry, Tamil Nadu and
other parts—Laccadives, Mizoram, Goa

1141 LS. —11
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and other places. The hon.  Minister
may remember that more than a dozen
rsons underwent self-immolation, died
y burning themselves, to record their pro-
test against the imposition of Hindi.

14-35 hrs,

[ MR DEPUTY-SPEAKER in the Chair ]

Sir, it is true that the official Language
Act was passed when the previous regime
was in power. But, I can ask the Govern-
ment to go through the record. They
never tried to create an impression that
they are imposing Hindi. Idraw atten-
tion to clauses (i), (ii) and (i) of the
official Language Act, in Section 3, sub-
section (2) where it is stated ‘Liiween
one Ministry or Department or office of
the Central Government and another’.
I do not want to quote and take up the
time of the House. Now, we are recciving
complaints from people who come from
different parts of the country to work in
Delhi. They are feeling 1t extremely
difficult. The Constitution clearly pro-
vides that nobody should be denied an
opportunity or discrimination shown to
anybody because of place of birth. This
is in the Constitution. People come
from the different parts of the country
to work in the Central Secretariat but,
especially in the Health Ministry and
some other Ministries it is completely
and wholly in Hindi. So the other people,
the non-Hindi speaking people feel diffi-
culty in working in the Secretariat. This
will be considered as a projection of Hindi
fanaticism. I am not at all against the
language. In fact, my state of Kerala
is one of the States where people are
studying Hindi voluntarily. Eul elderly
people are here and they do not know
Hindi. This attempt to impose on them
is most dangerous. In some of the
Ministries, especially in the Health
Ministry and some other Ministries,
fanaticism is prevailing, which is disastrous.
Here is an extension, the extension of
Hindi to the High Court. In Delhi the
official language in Hindi: so there is no
need of Hindi translation so far as the
High Court is concerned. That provision
is quite unfounded bLecause in Delhi
there is the High Court where the official
language is Hindi. Then what is the
purpose? The purpose is to humiliate
the people of Pondicherry, Goa and
Mizoram etc. This will go against the
spirit. This is only a protection and an
extension of the fanaticism that is prevail.
ing in the present Janata Party to impose
Hindi on non-Hindi speaking areas,
which is resented. There is a clamic
example of the Bihar State Government.
There is a resolution. The State Govern-
ment has taken a decision . ..
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MR. DEPUTY SPEAKER: You
have to be very brief.

SHRI VAYALAR RAVI: I am only
saying that they have aot touched English
or any other Indian language: only Hindi.
You are completely cutting off the people
and putting the nation into water-
compartments. This is against nationai
unity and national in of India.
You are putting into water tight compart-
ments the various States. oppose this
Bill strongly because it has political over-
tones of fanaticism which can only lead to
fissiparaous tendencies. I op) it, with
all respect to the feclings of the people of
Pondicherry, Goa and Mizoram and I
i‘:ﬁul to the Minister to withdraw th:

SHRI K. GOPAL (Karur): Time
and agiin, this Government comes out
with an assurance that Hindi is not goi
to be imposed. The Prime Minister, wit
all intentions, has told us very
clearly that as far as heis concerned, he is
not going to impose Hindi. I am not
holling the Prime Minister responsible,
But Shri Dhanik Lal Mandal who sits
at his back, is stabbing him in the back.
He looks so innocent but he is not as
innocent as he looks. This is g(’i::asY to
balkanise the country on this issue. You
are going to be responsible for the dis-
integration of the country and you cannot
accuse some of the political forces in the
South for that, This feeling has come not
only now: it has been there for many
years. As my friend has said, in 1965
there was a very big agitation in South
India only on this issue. Government
took note of the feelings of the people of
South India and they were very sober,
but ever since the Janata Government
cam= to power, the position is different,
whether it be the Ministry of Communica-
tionsy, whether it be the Ministry of Health
or whether it be the Ministry of Civil
Aviation. We find that only in three or
four Ministries this mischief is being done,
not in other Ministries. And now you
are providing that thereshould be a transla-
tion into Hindi compulsorily, from
the official language—whate -~ itbe—ofthe
Union Territory. But in Delhi the official
language is Hindi: you have not said
it should be translated into English with
the result that, for example, I cannot
and argue in the Delhi High Court “5!;
were a lawyer which, fortunately, I am
not. I am not & lawyer and I cannot
become one at this stage. My submissiors
is, let the Government go slow on this.
This is not the burning problem of the
country. What the e want is food,
not your Hindi. I would like to warn
this Government that if you are going to
push through this Bill for the Union
territories now, next you are going to do
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it in the case of States like Tamil Nadu
etc. I, therefore, op it tooth and nail
with a warning to Government that
because of this the country will be divided;
oot only divided, but it will be balkanised
on this issue. I, therefore, oppose the
introduction of this Bill.

SHRI RAGAVALU MOHANA-
RANGAM (Chengalpattu): Mr.Deputy-
Speaker, Sir, I strongly oppose the intro-
duction of this Bill for the simple reason
that purposely, voluntarily and deliberate-
ly very often they arc bringing such a
situation on the floor of this House. For
the past one year, we have been noticing
that not only in this Department, but
almost in all the Departments of the
Centre, they are forcing Hindi or trying
to adopt Hindi as the sole official language
for the whole country. Now, this proposed
Bill secks to provide for the authorised
Hindi translation of Acts passed by the
l‘!illltivb Amscmblies of Union Territories
and of Ordinances promulgated by the
Administratorsof Union Territories. Take
for ex ¢ Pondicherry it is one of the
Union Territories of our country. In
Pondicherry, not even a single percent
of people are in a position to understand or
speak in Hindi. Yenam is a part and
parcel of Andhra Pradesh; not even one
percent of the people are in a position to
speak Hindi there, Karikal is a part of
Tamil Nadu; not even one percent of
the people there are in a position to speak
Hindi. Then, Mahi is a part and parcel
of Kerala; not even a single percent of the
people there are in a position to speak
or understand Hindi. When that is the
case, I do not understand, why they are
introducing quite often Hindi as the
official language in these places. Why are
they bringing all these things? First,
they are introducing this by this Bill in
the Union Territories: then they will do
so afterwards in the case of Tamil Nady,
Andhra Pradesh, Kerala ctc. to translate
all the Acts passed by the Legislative
Assemblies into Hindi. This is the first
step that they are taking. In course ©
time gradually, they will ask almost all
the States of India to read Hindilanguage.
If this is the case, I would tell you—I
can be arrested, we are not afraid of that—
there will be a war between Hindi speak-
ing people and non-Hindi speaking people.
If at all there is a war, there will be a time
when Tamil Nadu will be segregated
from the whole of this nation and it will
be declared that Tamil Nadu is a separate
nation. Let them retrace their steps.
Unless they do so, this is a warnirg from
our All India Anna DMK Party.

SHRI K. LAKKAPPA: Ona pointof
order, Sir.
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MR. DEPUTY-SPEAKER: You have
just walked into the House. You do not

ow what is going on here; there is no
point of order.

SHRI K. LAKKAFPA: Can any
Member bring in the question of war
between one State and another ?

MR. DEPUTY-SPEAKER: Mr.
Minister.

stafrsamasw: ww fam & w6 =k
ot b .. ...

SHRI VAYALAR RAVI: Please speak
in English.

SHRI DHANIK LAL MANDAL: All
right, I will speak in English for your
pleasure,

Sir, there is nothing new in this Bill.
Whatever provisions are there in regard
to the States in the Constitution as also in
the official Languages Act. 1963...
(Interruptions).

MR. DEPUTY-SPEAKER: Please
take your seats; you had your say already.

SHRIRAGAVALU MOHANARAN.-
GAM: You will not get a single seat in
Tamil Nadu, if you adopt this Bill.

SHRI DHANIK LAL MANDAL: As
I said, there is nothing new in this Bill.
Such provisions alre exist in regard
to the States and the Hy h Courts. 5rl‘ht
present provisions of the Constitution
and the Official Languages Act, 1963 do
not apply to the Union Territories because
of the fact that there the term “Governor’™
occurs. And in the Union Territories
we have Lt. Governors and Administrators.
So, because of this, this Bill has been
brought in. Otherwise, there is nothing
new. ...

SHRIK.GOPAL: For what purpose?

SHRI DHANIK LAL MANDAL: It
has been stated in the Statement of
Objects and Reasons.

SHRI K. GOPAL: You spell out the
ohjects. . .. (Interruptions)

SHRI DHANIK LAL MANDAL:
You see it, It says:

“‘Under article Em(g) of the Consti-
tution, read with section 7 of the
Official Languages Act, 1963, the
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Governor of a State may, with the pre-
vious consent of the President, autho-
rise the use of Hindi or the official
language of the State. . .

(Interruptions)

SHRI DHANIK LAL MANDAL: “In
addition 3 the FEnglish In_nguageé;::‘r the
purpose any proceedings, ju ents,
etc. of the H%gh Court of v'.Lat State.
Similarly,section 6 of the Official Languages
Act, 1963 provides that where the Legis-
lature of a State has prescribed any
language, other than Hindi, for use in Acts
pumd bJ the Legislature of the State or
in  Ordinances promulgated by the
Governor of the State, a translation of the
l;me i? Hindi, in ml:lditinn to a translation
thereof in the English language, as re-
quired by clause (3) of article 348 of the
Constitution, may be published under
the authority of the Governor of the State
in the Official Gazette of that State and
in such a case, the translation in Hindi
of any such Act or Ordinance shall be
deemed to be the authoritative text thereof
in the Hindi language. These provisions
are inapplicable to the Union territoroes
reference to the Governor in these provias
sions will not include the Administrator
of a Union Territory. It is therefore
proposed to enact separate legislaticn, cn
the lines of sections 6 and 7 of the Official
Languages Act, 1963, to provide for the
authorised Hindi translation of Acts passed
by the Legislative Assemblies of Union
Territories and Ordinances prcmulgated
by the Administrators of Union Territories
[nnd for the optional use of Hindi or the
official language of a Union territory for
[certain purposes in the High Court having
its principal sea in the Union terri-

tory.” . .

SHRI VASANT SATHE: Hindi in
[Mizoram! What is the purpose? Hindi
in Mizoram and Pondicherry! Mizoram
Assermnbly has adopted English.

MR.DEPUTY-SPEAKLR: Mr.Sathe
these arguments will be given when the
Rill is discussed., You give all these
arguments at that time.

SHRI K. GOPAL: For Pondicherry
it is Madras High Court. You do not
know. He cancounterour argument.
But he cannot simply read out to us the
ohjects and reasons.

SHRI DHANIK LAL MANDAL:
Pondich:rry Assemnbly has adopted Tamil
as its official language. That is there.
By this the Administrator will be authoris-
ej to have Hindi.

SHRI K. GOPAL: What is the pur-
pose of clause 37
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MR. DEPUTY-SPEAKER: You talk
about all these things at the consideration
stage. This is only introduction stage.
He hasgiven you the reasons for introducing
the Bill, Now, the question is:

““That leave be granted to introduce
a Bill to vide for the authorised
Hindi tnnmon of Acts passed by the
Legislative Assemblies of Union terri-
tories and of Ordinances promulgated
by the Administrators of Union terri-
tories and for the optional use of Hindi or
the official languages of Union territories
for certain pu in the High Courts
having their principal seats in the Union
territories.”

Those in favour will please say ‘Aye’.
SEVERAL HON. MEMBERS: ‘Aye’.

MR. DEPUTY-SPEAKER: Those
against will please say ‘no’.

SOME HON. MEMBERS: ‘Neo'.

MR. DEPUTY-SPEAKER: I think
the ‘Ayes’ have it.

SOME HON. MEMBERS: The Nees
have it.

MR. DEPUTY-SPEAKER: Let the
Lobbies be cleared.

The Lok Satha divided :

Division No. 5] [14° 53 hrs.

AYES

Ahuja, Shri Subhash
Amat, Shri D.
Amin, Prof. R. K.
Arif Beg, Shri

Basappa, Shri Kondajji

Chakravarty, Prof. Dilip
Chaturbhuj, Shri

Chaudhuary, Shri Motibhai R.
Chavda, Shri K. S.

Das, Shri S, 8.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Detai, Shri Morarji

Dutt, Shri Asoke Krishna
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Fernandes, Shri George

Govindijiwala, Shri Parmanand
Gupta, Shri Kanwar Lal

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Joshi, Dr. Murli Manohar

Khrime, Shri Rinching Khandw
Kishore Lal, Shri

Krishan Kant, Shri

Kureel, Shri R. L.

Mandal, Shri B. P.

Mathur, Shri Jagdish Prasad
Mechta, Shri Prasannbhai
Miri, Shri Govind Ram
Mishra, Shri Shyamnandan
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Nahata, Shri Amrit
Nayak, Shri Laxmi Narain

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Paraste, Shri Dalpat Singh
Parmar, Shri Natwarlal B,
Paswan, Shri Ram Vilas
Patel, Shri Dharmasingbhai
Patwary, Shri H. L.

Rakesh, Shri R. N.

Ram, Shri R. D.

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ramjiwan Singh, Shri

Sai, Shri Larang

Saini, Shri Manohar Lal
Saran, Shri Daulat Ram
Satya Deo Singh, Shri
Shah, Shri D. P.
Shakya, Shri Daya Ram
Shastri, Shri Y, P.

Sheo Narain, Shri

Suraj Bhan, Shri
Surendra Bikram Shri

Swatantra, Shri Jagannath Prasad

Tej Pratap Singh, Shri
Tiwari, Shri Brij Bhushan
Tiwary, Shri D, N.
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Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra

Verma, Shri Chandradeo Prasad
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Ramji Lal
Yadvendra Dutt, Shri

NOES

Alagesan, Shri O. V.
Austin, Dr, Henry

*Balak Ram, Shri

Dasappa, Shri Tulsidas
Dhondge, Shri Keshavrao
Gomango, Shri Giridhar
Gopal, Shri K.,

Gotkhinde, Shri Annasaheb
Kolur, Shri Rajshekhar
Kundhambu, Shri K.
Lakshminarayanan, Shri M. R ,
Mallikarjun, Shri

Patil, Shri S. B.

*Raghavji, Shri

Ramamurthy, Shri K.

Rao, Shri G, Mallikarjuna
Rao, Shri M. Satyanarayan
Rao, Shri P, Ankineedu Pras:;da
Ravi, Shri Vayalar

Sahoo, Shri Ainthu
Shankaranand, Shii B.
Stephen, Shri C. M.

Thorat, Shri Bhausaheb
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MR. DEPUTY-SPEAKER : The 1c.
sult** of the division is :

Ayes : 6g ; Noes : 23.
The motion was adopted.

SHRI C. M. STEPHEN: It is most un-
fortunate that in spite of stiff opposition
from here, tac Government at the fag
end of the Session is bringing in a Bill
which is rubbing on the wrong side of
certain sections of the people on the
basis of the language issue unnecessarily.
It could have been delayed. There was
no necessity, The purpose is obviously not
to get the Bill passed but to offened a section
of the people who are totally against it.
As a protest against it, we are walking out
of the House.

SHRI K. GOPAL (Karur): Our party
is also walking out,

Some hon. Members then left the House.

SHRI DHANIK LAL MANDAL: I
introduce the Bill,

(Interruptions)

MR. DEPUTY-SPEAKER: Mr, Sathe,

if you are walking out, please walk out
but do not create disturbance. You are
free to go but do not create disturbance.

*Wrongly voted for NOES,

#2The following Members also recorded
their votes 1—

AYES : Sarvashri Raj Narain, Samare-
ndra Kundu, Dhanik Lal Mandal,
Purnanarayan Sinha, Vinayak Prasad
Yadav, Father Mthung Murmu, Dr.
Raun m.ha. Sl:.wRam

Mamben Vallnrlfbhm Patel, umbhu
Nath Chaturvedi, Narendra B. Nathwani,
Ramanand I'marv. Dr. Vasant Kumar
Pandit, Ram Naresh Kushwaha, Madhay

Prasad Tripathi, Mangal Deo, Bapu-
saheb Parulekar, Laxman Rao Mankar,
Shrimati Chandravati, U asen, Sharad
Yadav, Mukhtiar Si alik, Rama-
ti Singh, Chandra a] ansh R. P
g:rmg:. Nathu Singh, Ram Kishan,
Hukam Ram, Ram Mum.Raghavcndra
Singh, Govinda Munda, Ram Lal Rahi,
Hari Vishnu Kamath, Devendra Sata.
g‘a:hy, Ram Dhari Shasm, Gauri Shankar
i, Jwala Prasad Kureel, Raj Keshar

h, Amrut Kasar, Roop "Nat Singh

Ya va. Kaiho, Balak Ram and

Raghavji.
NOES : Sarvashri Venugopal Gou.ndcr
P. Thiagarajan, G. S. Reddi, Shrimai}

:-:;djen!f i, :& R. Badri Narayan
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SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND.
MENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
QSHRI DHANIK LAL MANDAL): Sir,

beg to move for leave to introduce a Bill
to provide for the inclusion in, and the ex-
clusion from the lists of Scheduled Castes
and Scheduled Tribes, of certain castes
and tribes.

MR. DEPUTY-SPEAKER: The ques-
tion is:

““That leave be granted to introduce

a Bill to provide for the inclusion in,

and the exclusion from, the lists of

Scheduled Castes and Scheduled Tribes
of certain castes and tribes.”

The motion was adopted.

SHRI DHANIK LAL MANDAL: I
introduce the Bill.

14'56 hrs.
MENTAL HEALTH BILL

MR. DEPUTY-SPEAKER : The
question is :

“That leave be granted to introduce
a Bi'll’Into uomolidfte and amend the
law relating to the treatment and care
of mentally ill persons, to make better
provision with to thei
and affairs and for matters comnected
therewith or incidental thereto.”

ofy wrawlt wer amew - A fedge gu-
s e § 0

——
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METRO RAILWAYS
(consmucgg:il. OF WORKS)

THE MINISTER OF RAILWAYS
iPROF. MADHU DANDAVATE) : Sir,

beg to move for leave to introduce a
Bill to provide for the comstruction of
works relating to metro railways in the
metropolitan cities and for matters con-
nected therewith,

MR  DEPUTY-SPEAKFR : The
question is :

“That leave be granted to introduce
a Bill to provide for the construction of
works relating to metro railways in
the metropolitan cities and for matters
connected therewith.”

The motion was adopted.

PROF. MADHU DANDAVATE: 1
introduce the Bill.

14'58 hrs,
MATTERS UNDER RULE 377

(i) REPORTED CLOSURE OF EDUCATIONAL
INSTITUTIONS IN PIHAR
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(ii) REPORTED CLOSURE OF SHEELVATA
CoLLierY, MEGHALAYA

PROF. DILIP CHAKRAVARTY
(Calcutta South) : Under Rule 337, I
am raising a matter of public importance
which is lying unsolved in the Ministry
of Energy for the past 13 montns fo, an
appropriate decision.

The Sheelvata Colliery, Meghalaya, is
lying closed for the last two years,

It is the declared policy of the Govern-
ment to allow the workinyg of the workable
mines.

15 00 hrs.

In the course of the last 13 months
when the Janata Government came to
r, several representations had been
made to the Ministry of Energy for taking
steps for opening the mine., As a result
of the closure of the mine, consequent
upon the promulgation of the amended
Ordinance in 1976, the staff and labour
avociated with the concern got un-
employed and the Government also do
not appear to have any concern either
for their fate and plm or the beneficial
contribution which this colliery, though
small in size, wouk} make by emphm
or generati employment opportuniti
and for the,gcvnlopmmt of the baekward
tribal region. The present static condi-
tion of the colliery, therefore, does not help
anyone with any benefit. I urge the
Minister for Energy once again to take
expeditious steps to create conditions so
that the Sheelvata Colliery in Meghalaya
can be brought back to working condition

again,

(iii) REPORTED UNBASY SITUATION IN
PUPLIC SECTOR UNDERTAKINGS

SHRI TULSIDAS DASAPPA (
sore): Mr. Deputy-Spéaker, Sir, I wo
like to make the following statement.

3 Matters under VAISAKHA 22, 1000 (SAKA)
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From the Newspaper Reports, The Hindu,
dated 7th April, 1978, the Deccan Herald,
dated 6th ?—i.l. 1978 and the Mdion
Express, dated sth April, Iﬂ"' I fearn
that a very unecasy situstion dcvmg
in all the Public Sector Under ]
due to the unfair and unsympathetic

approach of the Managements.

It is 2 known fact that the Managements
of these Public Undertakings have reached
final stages of Wage negotiations with
the non-executives (after nearly a year's
prolon, and protracted deliberations).
The who have had a raw deal
in the past, especially in the 1973 pay
revision compared to their counterparts
in other Central Government Undertakings
have been clamouring for justice. These
industries employ over 6,000 Executives
in Bangalore alone. Another 4,000 extcu-
tives employed in the units of these
undertakings situated elsewhere in the
country. Surely, we cannot afford to
overlook the genuine demands of this
mass of officers to set right the wrong
done to them in the past. I must em-
phasise that these cers represent the
technological genius of the country
in vital areas of machine tools, acronau-
tics, electronics, communications etc., and
are responsible for stimulating the indust-
rial growth of the nation in these vital
sectors. It is the attitude of such manage-
ments that causes braindrain from t
country.,

Each individual Officers’ Association
has submitted to the respective Mmo?:-
ments the pay revision proposals for
professional and Man ial workers in
the month of August '77. Nothing has
been heard of from the hz:.n ments and
they refuse to entertain pleas of
these Executives to be even heard urider
the ostentatious plea that Officers’ Amo-
ciations are not recognised and there is
no legal compulsion to talk to them on
the issues that are of paramount impor tance
to officers. This obdurate approach on
the part of the mamgcmew.lia beeautT
the supervisory and manageri noe
working in Public Sector Unmhp
are neither covered by Industrial Disputes
Act, nor by the Article 12 nor 311 of
the Constitution, The Central Government
has recognised the constructive role of
the Officers’ Associations and has requested
the representatives of All India gloudt-:
nation Committee of Officers’ Orgeni-
sations to take in the deliberations
of International Labour Orgenisation
at Geneva and Moscow.

Special ision is being made to
gwep“t;lc Bfficers’. Amociations legat
seal - in the Comprehénsive Industrial
Relations Bill which is on the anvil.
When such importance is being given to
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the officers” movement, it is unfortunate

the Managements of Public Sector Under-

nh;g refuse to face the reality and try
the situation,

In this regard, my letters to the Chair.
men, H.AL,I.T.I., and B.E.M.L. to help
m dct;nomnng m:lra.'le of the

an personnel

has not had the deslre:i‘:uﬂ‘ecz with the

&Ion of an ezplmmry letter from
airman, H.A.L

This callous attitude on the part of
these Managements that they can treat
a letter of a Member of Parliament so
I:ghtly as to not even acknowledge asto-
nishes me.
-

I hawe, therefore, chosen to voice my
concern and rejuest the Government to
intervene before the situation threatens
to go out ofcontrol.

(iv) NEED FOR AUGMENTING PRODUCTION
OF RESIN

SHRI K. T. KOSALRAM (Tiruchen-
dur) : Mr. Deputy Speaker, Sir, with
your permission I want to raisec a matter
of urgent public importance under Rule
377-

N’eed for augmenting production of
n, an 1mpor‘t.lrlt raw  material for
l{lut ic (PVC pipes.  Plastia and
td., of Arumuganeri (Tamile

nadu) who are licensed to produce this
material ‘resin’ which is the raw material
for PVC pipes, have been declaring
lay -offs for periods ranging from 7 months
to 3 months as and when it suited them-—
even in 1978 they have declared lay cff
for three months with the result there is a
critical shortage of resin and the production
of PVC pipes has slackened. ere ap-
pears to have been some imports of this
material, but that is not sufficient. The
unit which has been licensed and is located
in Arumuganeri in Tirunelveli district
employs more than 1,000 workers and
it seemns that since the owners are not able
to make profits as they did in previous
years, they have chosen to lay off the
workers, It is very essential that this
unit must go into production immediately
and whatever decisions are needed to be
taken, they should be taken. One such
step would be to ask for the merger of
this unit with Dharangdhara Chemicals,
Arumuganeri both of whom are inter.
connected companies. Another would be
for the Government to take over this unit
as a sick unit. I have written to the con-
cerned Minister, so far no action has been
taken. This is one of the important raw
material for most of the small scale
industries. For want of this raw material
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most of the small scale industries are
only working one week in a month,

£5.07 hrs,
KHADIAND VILLAGE INDUSTRIES
gﬁg«!MISSION (AMENDMENT) BILL—

MR. DEPUTY SPEAKER : Now,

the Bill further to unmd the

K.ha.dl ‘T Village Industries Commission

Ac‘l‘-. 1956. Shri Kadam. He is absent,

Fernandes in deference to the

mshcluf the House wants to move a
rnotion,

THE MINISYER OF INDUS-
TRY (SHRI GEORGE FERNANDES):
Sir, I move : *“That the Bill.,,.”

SHRI HARI VISHNU KAMATH
(Hoshangabad) :Sir, I rise on a point of order
under Rule ?16 read with Rule 75 and Rule
845. I am glad the Minister is having second
thought. Pcrhaps it would have been
better if he had not brought the Bill before
the House, The House may turn a blind
eye and a deafl ear to occasional by-
pasing, if not violation, of the rules. But
it is not good if it is done too often. Now,
Sir, the Minister is moving an amendment
to his own motion which he made a few
days ago and in this respect I want to draw

attention to Rule 75, sub-rule (2)
and section (a) which says :

“(a) if the member in charge moves
that the Bill be taken into consideration
any member may move as an amend-
ment that the Bill be referred to a Select
Committee of the Home. or a Joint
Committee of the House. .

SHRI JAGANNATH RAO : Sir,
Rule 76 says that the member in charge
can move an amendment.

SHRI HARI VISHNU KAMATH :
Now, Sir, I come to Rule g45. It says:
Notice of an amendment to a motion shall
be given one day before the day on which
the motion is to be considered. The
amendment to dt]:u b:}m:}: should have
been given one day ore that motton WAS
oumuﬂrcd So, unless this rule is sus-
pended by tth-lou.we. the House cannot
proceed with this particular amendment.

MR. DEPUTY SPEAKER : We
have had several instance and several
precedents in this House where without

suspending the rules we have had amendments
tothe motion and referred these bills to the

in deference to the wish of the House
the Speaker has permitted the amendment

be mo without suspension of the
R.ulea 'I'huhu happened in five instances,
namely, Extradition Bill, 1961; the Judges
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uiry Bill, 1964, National Library Bill,
Enq.m We have all these precedents.
I think the amendment can be

moved. The Rule is also very clear.

i SHRI HARI mHNU KAMAT}'_I :
ir, two wrongs, wrongs or four
wrongs do not make a right. If you sus-
pend thc Rule, I have no obiection.

PROF. P. G. MAVALANKAR
(Gandhinagar) : 1
Sir, you have just now said that
arc past precedents. We have just
to accept them as valid.  But, Sir, my
point is different.  There is no mention in
the notice about the reasons for sending
the Bill to the Joint Select Committee.
Secondly, if you go into the record of the
speeches made so far on this motion you
will find that most of the speakcrs wanted
that the Bill be thrown out. It was not
that the House wanted it to be referred to
the Select Committee. The House wanted it
to be discarded. Onl nm: or two wanted it
to be sent to the Select Committee. - So,
where is the question of doing it in response
to the wishes of the House 7 The House
never said it should be sent to the Select
Committee. ‘The House wanted it to be
discarded. Now, because of the stiff
opposition, and also universal opposition,
Government have found out a piz media
to hang on for a little more time. It is
oot a good precedent.

SHRI D. N. TIWARY : I think,
Mr. Mavalankar, has missed the point,
The House did not want to throw out
the whole Bill. It wanted one clause
fo be taken out of the Bill.

PROF. P. G. MAVALANKAR :
Then nothing remains in the Bill.

SHRI D. N. TIWARY : [Ifit is
considered essential to consider it further
and refer it to the  Joint Select Committee
what is the harm ?

SHRI VAYALAR RAVI :  Sir, Rule
845 is very clear:

“Notice of an amendment to a motion,
shall be given one day before the day
on which the motion is to be considered,
unless the Speaker allows the amend-
ment to be moved without such notice.”

The Speaker has already allowed and
the Rule is very clear.

MR. DBPUTY SPEAKER : It is
allowed. Let Mr, G:m'u;c chnndca move
the amendment to his motion.

Bill

THE MINISTER OF INDUS
(SHRI GEORGE FE RNANDES) Tlu;

to move :—

“That the Bill further to amend the
Kbadi and Village Industries Gommunon
Act, 1956, be referredtnaJmnt Com-

mittee  of the Houses consist of
members. 20 from this House, .,.'f,i,.,,”

(1) Dr. H. Austin

(2) Shrimati Kamala Bahuguna
(8) Shri Dinen Bhattacharyya
(4) Shri V. Dhandayuthapani
(5) Shri K. T. Kosalram

(6) Shri Hari Shankar Mahale
(7) Kumari Abha Maiti

(8) Shri Rama Chandra Mallick
(9) Shri F. H. Mohsin

(10) Shri M. N. Govindan Nair
(11) Shri Narendra P. Nathwani
(12) Dr. Sushila Nayar

(13) Dr. P. V. Periasamy

(14) Dr. Ramji Singh

(15) Shri K. S. Ramaswamy

(16) Shri Sidrameshwar Swami
(17) Shri Brij Bhushan Tiwari
(18) Shri V. Tulsiram

(19) Shri Sharad Yadav

(20) Shri George Fernandes

and 10 from Rajya Sabha;

that in order to constitute a sit
of the Joint Committee the quorum -ﬁ
be one-third of the total number of members
of the Joint Committee ;

that the Committee shall make a re-
port r.otJ_mHouse by the first day of the
next session ;

that in other respects the Rules of
Procedure of this House relating to Parlia-
mentary Committees shall apply with such
variations and modifications as the
Speaker may make; and

that this House do recommend to
Rajya  Sabha that Rajya Sabha clo
join the said Joint Committee and com-
mumt::: t«:,b.e House the names of 10
mem to be appointed by Rajya Sabha
to the Joint Comm?t‘t’:.” y T (18)
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thought that I have still to learn something.

‘The main thing in this Bill is only the
introduction of man-made fibre and to_ get
khadi prepared from man-made fibre,
There is nothing except that, I think the
hon. Minister after taking into considera-
tion all these things, ting the con-
sensus of this House, the views
in this House, would have done better if
he had withdrawn this Bill, outright or at
least sent it for cliciting public opinion.
Therefore, I am not satisfied and I oppose
it.

MR. DEPUTY-SPEAKER: We have
exhausted already even the extended
time. Originally it was 2 hours; then it
was extended to 4 hours. Even that has
been exhausted.

SHRI T. A. PAI (Udipi): Please give
me two minutes. The amendment being
brought to the Act is mainly for extending
the definition of ‘khadi'. All the objections
have rightly centred roundincluding
man-made fibre into khadi. Sorne hon.

friends have mggzm:d, let us refer it to
Gandhians., I not think. Gandhii
has given the authority even to his closest
followers to interpret what khadi is. It
looks absurd, y do you want to have
a kadhi definition at all if it could include
anything made by hand at one stage or
the other? If the Select Committee is
to be constituted only to include man-
made fibre into khadi, I do not know
what the Select Committee can do about
it. You can mnd introduce uu:it uha

te cottage industry even er the
Kﬁadi Commission. We would have no
objection. But don't dilute the coricept
of khadi. I request the minister not to
regard it as a matter of prestige and
continue the old definition,

SHRI N)AR.ENDRA P, NATHW&NI
(Junagadh) : Sir, I do not want o be a
1i:lmbcr of the Select Committee, parti-
cularly in view of the allegations being
made that the Select Committee is being
man in such & manner as to put
through the measure. Kindly allow me
five minutes to explain my position,

2
Bill .

It hay been claimed here, a great con-
povcn_y::: been 1aised here am:lham
i o plees are being made tto
mr:Fudc man-made fibre in khadi
definition is sacrilegious, blas phcmous
and amounts to kil!.i? the soul
of Gandhiji. I understand the depth of
feelings in them, E:;ticular!y some old
workers like Mani of Sushilaben. I
do not claim to have drunk deep at the
fountain source by way of amociation
with Gandhiji, by staying with him.
My friend, Shri Mavalankar raised
the question whether Gandhiji would have
tolerated this kind of dilution. With
great respect, I submit that it is not pro-
per to raise such a question. Please bear
in mind Gandbiji’s philosophy and general
approach. His mind was not a fossilised
mind so far as socio-economic problems
are concerned. He used to keep an open
mind and in the light of experience gained
and the developments that were takin

place, he would modify his views, O
course, he would never compromise with,
he would not sacrifice moral principles.
I do not say definitely that Gandhiji

would have accepted this thing, but it is
also equally wrong to say that he would
have opposed it.

Let us see what are the realities. Let us
examine with legal objectivity the situation
that has developed today. What do we
find today? So far as imported foreign
raw materials are concerned, 1 asked a
question to Sushilaben and she said that
foreign kapas is imported and utilised in
preparing kbadi due to lack of indigenous
kapas. Today that is the position. (In-
terruptions). Let us come to wool and
wool tops. 1 did not find a single member
on this side or that side in winter who
did not wear woollen khadi prepared
from Australian woollen Menino tops.
(Interruptions) Let me say this thing, and
I want to be brief. This is what Gandbhiji
said about self-sufficiency, about machine
and about employment,

As regards the machine, he said:

“I entertain no fads in this regard.
All that I desire is that citizen
oflnﬁawm willin, tumpl,uhould

provi wit employment

to earn his livelihood. If clccrn'citg
for even atomic energy coul
be used without ousting human
labour and creating unemployment,

I will not raise my ﬁt;le finger against

itl"

Acharya Vinoba Bhave said:

“If full eniployment could be provided
to all citizens through large-scale
industrialisation, I would burn my
wooden charkha and cook the day's
meal without shedding asingle tear,”.
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Lastly, about sclfsufficiency, Gandhiji
explained that his concept of sell-sufficiency
was not very rigid; in the casc of some
commodities, the region may be a group of
villages, a taluk, a district or even a
province,

Now, I will explain about foreign
imported material,

MR. DEPUTY-SPEAKER: Mr.
Nathwani, I wi you even at the very
outset that at 3.30 we take up non-official
business, It is past 3.30 now. You can
«continue later, Please take your seat.

SHRI NARENDRA P, NATHWANI:
-Please give two or three minutes,

MR. DEPUTY.SPEAKER: There is
mo question of two or three minutes.
1 am very sorry. You can only speak the
next day, but not today. 3.30 p.m. is the
time for non-official business and that is
the end of it. Please take your seat.
That is why I told you in advance.
Please continue the next day. Heavens
are not going to fall.

SHRI NARENDRA P. NATHWANI:
“Yes, I will continus.

a5.3a hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS —Contd.

NinereentH REPORT

SHRI VINODBHAI B. SHETH

Pamnagaﬂ : Sir, T beg to move the
ollowing:

“That this House do agree with the
Nincteenth Report of the Committee
on Private bers’ Bills and
Resolutions presented to the House
on the 1oth May, 1978.”

MR. DEPUTY-SPEAKER: The
«question is:

“That this House do agree with the
Nineteenth Report of the Committee
on Private Members' Bills and Re-
solutions presented to the House on
the 1oth May, 1978."

The motion was odopted.

RESOLUTION RE. ABOLITION O
LEGISLATIVE COUNCILS—Contd.

MR. DEPUTY-SPEAKER : Now,
we move on to further discussion of the
followi Resolution moved by Shri
Rngui Suman on the 28th April,
1976 :—

““This House is of the opinion that the
Upper Houses (Legislative Councils)
in the States have not served any
useful purpose and in the process
of legislation they are proving to be
cumbersome and avoidably expensive
and, therefore, the Constitution
should be suitably amended to abolish
them as soon as possible.”

SHRI JYOTIRMOY BOSU: Sir,
I am on a point of order.

MR. DEPUTY-SPEAKER: The point
of order will arise after one hour and
36 minutes.

SHRI  JYOTIRMOY BOSU: 1

want to give you a proper notice.

MR. DEPUTY-SPEAKER: Yes,
I got the notice. Now, Mr. Ram Sewak
Hazari may continue,
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SHRI O. V. ALAGESAN (Arkonam)r
Mr. Deputy-Speaker, Sir, I am sorry to
oppose this Resolution, brought forward
by my young friend, Shri Ramji Lal

Suman,

Now one facile thing he said about the
Upper House is that all the defeated po-
liticians often find their refuge there.
I think this is more a vilification than an
argument. Do you mean to say that all
the Upper Houses, Rajya Sabha etc. are
all stuffed, are all filled up, by defeated
candidates ? There are not so many
defeated politicians there. Apart from that,
what is the sin if a politician who is de-
feated in an clection goes to Rajya Sabha 7
Kamath was defeated, 1 was defeatcd.

SHRI HARI VISHNU KAMATH:
I did not go to Rajya Sabha,

SHRI O. V. ALAGESAN: I also
did not . Kamath and myself, we
have a tradition of being defeated together
and eclected together.  When a man is
defeated, he is not sentenced to death by
the clectorate, They give him off, tem-
porary off, that is all. So, it does not
mean that they should not be elected to
Rajya Sabha and there should be no
forum for them to go. As a matter of
fact, in the normal course, they should be
brought to the Rajya Sabha, so that
their wisdom, their experience etc. could
be utilized,

SHRI HARI VISHNU KAMATH:
Mot immediately afterwards,

SHRI O. V. ALAGESAN: I would
have had no objection, if Kamath had
been put up for Rajya Sabha, after his
defeat in the elections to the Lok Sabha.

SHRI HARI VISHNU KAMATH :
I would not have accepted it.

SHRI O. V. ALAGESAN : Also, my
friend is too young. Probably, this is
the first election he has won. It will take
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time for him to know that people’s affec-
tion is not constant. They are as much
inconstant as some other people’s affections.
As he goes through life, he will know it
Then he will realise, it is not such a crime
to scek clection to an upper chamber.
There is nothing wrong in that. If he
looks at the jon of the Upper
House, one-third of it is representation for
local bodies, one-third for the Asembly,
one-twelfth for graduates, one-twelth for
teachers, onc-sixth by nomination for
representatives of literature, science, art,
social service etc. It is true that some of
the nominated people may not exacdy
stand on all fours with the requirement of
thisrrﬁnﬂuchu:but,bymdl 3
people who are outstanding in those

get elected. Recently, an artist from Mad-
ras was offered a seat in Rajya Sabha but
it was refused. So, there are some people
Eke that also, Therefore, there is no
barm in sending politicians, who may be
defeated once in the Assembly, to the
Upp=r House. So, do not vilify the Upper
House on that ground,

Now I com= to Shri H. L. Patwary, who
supported this Resolution. As I have
already mentioned, one-third of the seats
in the U House go to local bodies and
one twelfth for teachers. I find that Shri
Patwary is (1) the President of the Assam
Primary School Teachers’ Association
from 1957 to 1968, for 11 years; (2)
President of All India Primary Teachers’
Federation from 1961 to 1972 and patron
now; (3) President of the triya Gram
Panchayat Karmi Sangha from 1960, and
{?) President of the Assam Goa Bura

il Leaders Asociation, apart from
President, Jilla Parishad, Mangaldoi.
The teachers and the local bodies find
a definite place in the scheme of the Upper
House. When he represents both of them,
how he brings himsell to support this
Revolution passes my understanding.

Then I find that Professor Dalip Chakra-
vartty, who supported this Resolution,
is a teacher by profession. And it is the
teachers who are given a special place in
the scheme of the ngcr House, T do not
know why he should also oppose it.

At the beginning of the Constitution,
the states which had Upper Houses were
Bihar, Bombay, Madras, Punjab, U.P.,
and West Bengal. Now there are Upper
Houses in only seven out of 22 States,
namely Andhra Pradesh, Bihar, Tamil
Nadu, Maharashtra, Karnataka, U.P.,
and Jammu & Kashmir. Jammu &
Kashmir later on, under the provisions
made in the Constitution, came to have
an upper house.

MAY 12, 1978
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Waxt is the constitutional positions ?
If the Amemblies of the réspective States
want to bave an upper houge, they can
have it. If they do not want to have it,
mmgl_:olish_itor ape I\‘v'ith]it.

a special voting ure has also
been préscribed for it as in the case of
constitutional amendments. It has been
?urelylefththeSute Amemblies. 1,
or one, do not see any reagon why Parlia-
ment should but in and interfere with the
discretion and choice of the State Amem-
blies. After all, they are also returned by
the people, by large electorates, like
Parliament. If they, in their wisdom,
want to have an upper house, they should
have it, we should not stand in way.
And the upper houses have not been im-
posed on any etate. So, I think that Parlia-
ment will not do well to but into the
jurisdiction of the State Asemblies and
order them to do such and such things or
not to do such and such things.

For instance, U.P. is such a big State.
There are pro| that it should be divi-
ded. I have heard very great men from
U.P. saying that U.P. would benefit only
if it was divided. Somebody says it
should be divided into two, somebody
else says it should be divided into three.
Such a big State with a population of 10
crores of people, even if it is divided into
three, can have a lower house and an
up‘re: house fur each one of them. So,
I do not think we should interfere.

I come to my friend Shri Kamath, 1
was going through the speeches he made
in the Constituent Assembly. He was
such a vigorous Member, younger lookin
and also fairer looking then, and he use
to make very good contributions. (In-
terruptions) 1 do endorse the learned Pro-
fessor's remark that he wears the beauty
of maturity on his face now. He quoted
one French Politician-Philosopher. Called
Abbe Sieyes. It seems this wise gentleman
said: “If the second chamber agrees with
the first, it is superfluous; and if it dis-
agrees with the lower House, then it is
pernicious’. This is perhaps a gquotable
quote as they say, and Shri Kamath has

uoted this in his speech. Hon. Shri

atwari attributed this quotation to John
Stuart Mill. I do not know to whom the
authorship of this famous quotable quote
should go. But, in my opinjon, in spite
of this wise saying, it is an over-simpli-
fication.

Let ws take a unicameral legislature,
We just now had the khadi Bill before us.
Here also there are various processes
prescribed before a legislature puts its
scal on any legislation: first reading, clause
by clause gdiscussion and third reading,
or circulating the measure for eliciting
public opinion, or referring it to a select
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Committee whether in the beginning or
in the intermediate state as was done five
minutes ago. So, 1 to submit that the
second chamber is only a logical extension
of this process of mmidcrin%::ly measure,
‘What is the principle ind this ?
It is: don't do even a supposedly
thing in a hurry, because even such a
supposcd] d thing may have hidden
Iapwtldo wLS:D may nOthbe 30 soodY . Do
not an g in & hurry. Your own
colleagues mom House take a second
fook at the thing that you do here. You
cannot very well call it repetition, expendi-
ture, repeating the same thing. We hear
speeches in the House that there are many
repetitions, So, by providing for another
chamber, it does not mean that you pro-
vide for repetition. What you provide
for actually is an additional democratic
form for all the things that the executive
wants to do to be put through and to be
decided again. So, this will not weaken
y as many people think. It will,
on the other hand, s en democracy.
They talk of sectional interest. Have
they given any representation to vested
interests 7 Do they really want any
representation 7 We  have not  given
representation to people who will harm the
interests of the country as a whole. But
it is rather strange that we think of the
Upper House in the States and not about
Rajya Sabha itself. What is the function
of the Rajya Sabha ? Its definition is
that it represents the States” interest.
Do we honour that sentiment 2 What
happened yesterday ? The duty on gen.
eration of electricity is a direct assault on
the States' interest. And Rajya Sabha
true to its definition and true to its charac-
ter, behaved what it should. Ome hon.
Member, Shri Somnath Chatterjee, said
that the Rajya Sabha with its temporary
majority... What does he mean by tem-
porary majority ? This House has a
majority for five vears. The Rajya Sabha
a majority for two years, at does
not mean it is less permanent than Lok
Sabha or Lok Sabha is less temporary
than Rajya Sabha. All the State Leg;-
latures have risen against this duty. y
the Rajya Sabha threw out that duty.
Now, L{le hon. Finance Minister in his
greed comes and uses his majority here to
have it cancelled. That is an attack on
the character, on the very basis, on the
very concept of the Second Chamber.
You may say that certain subjects should
be reserved for them and other subjects
need not go before them. On the other
hand, on certain subjects when they
pronounce their verdict, it should be auto-
matically accepted b{l the Lower House,
If that change is sought to be made, I can
understand it.

It is not only the Upper House, we have
got various local bodies, yat Unions,

(Resl.)

Puldnzilt Boards, Municipalitics. They
ﬁby fferent names in different States.

are alsio bastions of democracy.
But elections ure not being held to there
whcnlbodm‘ for decades. Take Madras

ation or any other corporation or
municipalitics. People are l'1:'I!:'or getting
that these are elected bodies. Either they
are in the hands of the nominated le
or in lhehamht:ftheoﬁchh.gz, I
think, it is necessary for us to make a
constitutional stipulation that there should
be elections to these bodies also. The
elections to these bodies should be made
mandatory as clections to the Parliament
and the State legislatures are mandatory.
They have to be held ; you cannot postpone
them, Similarly, elections to these bodies
also should be made mandatory and should
be constitutionally provided for so that the
democratic functions are performed at all
levels from the panchayat level to the
Parliament level. It is only that that will
strengthen democracy, not our trying to
tamper with the Upper Houses of the
scven States iu which theynow exist. That
is not the way to strengthen democracy.

I would like to made only one more sub-
mission in the end. You may say that all
these clections become very costly. But witk-
out clections, there is no democracy. Just
as you have got to spend on defence forees,
you have got to spend on elections. The
expenditure on defence forces is a sine
gua non but it is much more of a sins gua non
that you spend on clections. If you want
to curtail expenditure on clections, you can
do one thing. Have the elections to all
these bodies simultaneously as it happens
in the case of State Assembly elections and
Parliament. Let the people vote for the
Panchayats, the local municiga] bodies,
the State legislatures and Parliament
simulianeously.

MR. DEPUTY SPEAKER : The hon.
Member may wind up his speech now. You
wind up your speech before you wind up
the Rajya Sabha.

SHRI O. V. ALAGESAN: 1 am
against winding up the Upper House.

MR, DEPUTY SPEAKFR : Whether
you wind up the Raljlia Sabha or not, whe-
ther you wind up the Legislative Councils
or not, you have to wind op your
speech.,

SHRI O. V. ALAGESAN : You were
a very disti Vice-Chairman of the
Rajya Sabha. I am pleading your case.

MR. DPEUTY SPEAKER : We have
to observe the rules also.
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SHRI O. V. ALAGESAN : With this,
I shall end. The elections to all these
bodies should be held simultaneously and
that will be one way of curtaili
expenditure because I want elections to
held compulsorily for all these bodies.

SHRI AMRIT NAHATA : How can
the elections be held simultancously to all
these bodies in different States ?

MR. DEPUTY SPEAKER : Don't
ask any question. He will take anothe:
five minutes to answer that.

SHRI O. V. ALAGESAN: With
these words, I oppose this resolution.
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16 o0 hrs.

SHRI VASANT SATHE (Akola) : Mrs.
Gandhi, you will only misquote.

SHRI KANWAR LAL GUPTA : Ican
quote only scriptures and not devils. I
am quoting him:

““Mahatma Gandhi held that a second
chamber for a country like India
was a costly, superfluity. I am,””
declared Mahatmaji “certainly
not enamoured of and I do not
swear by two Houses of Legis-
lature. I have no fear of a popu-
lar Legislature running away
with itself and hastily passing
some laws of which afterwards
it will have to repent. I would
not like to give a bad name to,
and then hang, the popular Leg-
jslature, 1 think that a popular
Legislature can take care of it--
self and since, I am now think-
ing of the ﬁrﬂt country in the
world, the expenses we have
to bear the better itis for us.'
He urged that the *‘method”
of one-chamber legislature should
be tried, and d.””
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SHRI S, R. DAMANI (Sholapur): At
the very outset 1 oppose the Resolution
moved by my friend Shri Ramji Lal
Suman. In this connection 1T have my
own doubis whether on the Constitutional
aspect the Members of this House are
entitled 10 disruss this,

This Councils have been constituted
under Article 168. They are a separate
entity. Therefore, it is out of our jurisdic-
tion to discuss the points against them. I,
therefore, say that it is not within our
power to give our views on this as these
matters are not under our jurisdiction.
Secondly, 1 was very much surprised to
listen the remarks of the hon. Mover and
his party colleagues. They have alleged
against the instituticn, their past and
present members, their wisdom and also
the wisdom of the founding fathers who
made provision under Article 160 of the
Constitution for the Councils and for the
Rajya Sabha.

Our country is a very big country. We
have to frame rules and regulations for the
development of our country. We have
to give protection to trade and industry.
We have to provide jobs., We have to
create new jobs, There are so many other
things which we have to do. With such
a strong case it was thought fit by our
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founding fathers to have Councils so that
whatever Bills are passed, they can be
checked up and  discussed and their views
can be expressed about those things and
Bills, With this icea they wer cseparately
constituted. Therefore, to say that the
Councils are’ a wasteful expenditure,
according to me, is not advisable, May I
ask them this question? Can my friends
say whether &me members who have
been elected by the Janata Party in the
Councils are rejected politicians? I am
asking them to say whether those members
clected lziethejmta Party on their Janata
party ticket in these councils arc rejected
people, Can they say that they are frustrat-
ed politicians ? you say that they are
rejected persons? No. It is not a fact.
Persons who arc electec are clected in
order to protect the interes s of many
persons and many arcas,

For example, it is providec that one-third
shall be elected by the electorate consist-
ing of members of municipalities, distiict
boards and other local bodies. They
must have their representatives in the
Upper Houses to go into the laws which
are being enacted.

Lit:wise it is provided that onc-
twelfth will be elected by the Graduates
living in the State, The hon. Member
spoke in a loud voice. He is a Graduate.
He does not remember that he is a voter.
It is for every graduate to get his name
registered. It is not that it is done auto-
matically, He has to register himsell,
to get his name in the list.

Then, one-twelfth shall be clected by
the teachers not lower than the sccondary
schools.

Then, one-third will be elected by the
M.L.As. Members cannot be represented
in the Councils as they like. They are
to be elected by these different bodies as
I have mentioned above.

They can contribute their mite in the
deliberations. There are many important
Bills which are being enacted the
Assemblies and by the Lok Sabha. This
Upper House acts as a check. They sce
to it that we do not rush through legislation .
They give second thought to legislation
and things like that.

Secondly, can you say that a member
who is elected alone iswise and a member
who is nominated is not wise? Simply
because he is nominated, can vou say, he
does not become wise? How can you
say that? It is not correct. You cannot
say like that. There is no logic in that
and this argument is not correct and I
cannot support this kind of an argument.
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Also I cannot agree with the statement
that they are not contributing anything.
I cannot say that the Upper House is a
sort of waste of money or anything like
that. So, I cannot agree with the argu-
ment advanced by the Hon. Mover and
his colleagues.

As is well-known, these Upper Houses
bhave been constituted after great delibera-
tion. They are working as safeguards
against many hasty legislations which are
being taken up in the Assemblies and the
Lok Sabha, Anything cannot be rushed
through in the Lower Houses,

Over and above that, I again say that the
House has no power at all to pass an
resolution for abolition of these Councils
because they are constituted under Art,
168, If the Asembly Members of any
State pass the resolution and forward it to
Parliament, then only we can consider it.
That also should be done by a two-thirds
majority. Then only we can consider
that, This Resolution is out of jurisdic-
tion. Therefore, I think the mover of the
resolution should withdraw it. 1 think
they have contributed and they will
contribute to a great extent for the develop
ment of democratic procedures,

The other day, the Janata Governraent
by their overwhelming majority d
Finance Bill. The jya Sabha
considered and objected to the duty on
coal and electricitv. The Janata Govern-
ment with its overwhelming majority here
gmd this Bill and sent it to the Rajya
abha and, in Rajya Sabha, all the partics
rejected it and sent the Bill back for
reconsideration, Excepting of course, the
Janata Party, all the Opposition Parties
Jjointly opposed it. This shows that it was
done just because they have a majority.
It is a check. They should continue. I
therefore strongly oppose the measure.
We are not capable of doing anything in
these matters. It is out of scope.
Secondly, they are contributing a great
deal in framing of the laws of the countiy
and they are serving a useful purpose an-.
therefore, they should continue.

MR. CHAIRMAN: Before I call upon
the next speaker, I would like to know
from the hon. Minister how much time he
would need ?

SHRI SHANTI BHUSHAN: Not
more than fifteen minutes,

MR. CHAIRMAN: How much time
the mover willneed ?
st crareit s qww ¢ g e

MR. CHAIRMAN: That means, I
cannot accommodate more than one or
two speakers,

Shri Nahata.



363 Abolition of Legisla-

SHRI VASANT SATHE: If ume is
needed, tae House can extend it for this.
What is the pointin trying to hustle it? S.
many other hon. Members want to speak.
This is a very important resolution.

MR. CHAIRMAN: Mr. Bosu is very
keen about his Resolution.

SHRI VASANT SATHE: Other reso-
lutions may also come., What is the
hurry in this? I cannot understand this.

MR. CHAIRMAN: Other resolutiona
have also come in the ballot. They are
very keen about that.

SHRI VASANT SATHE: Itcannotbe
forced like that. If other Members want
to discuss, you take the view regarding
the time. You are to be guided by the
House.

SHRI K. RAMAMURTHY: All the
resolutions are balloted for consideration,
For example, last time I was not allowed
to move my resolution even. This is an
important resolution. You should allow
some more time to discuss this.

o oot wrw gwr: awfr s,
o AL L WY W TEOT WA 47, I§ T
off TETE 9T FWT AFTAT TG 9T

MR. CHAIRMAN: I have called Mr.
Nahata.

SHRI AMRIT NAHAT; Mdem,
Chairman, I think this Honseia within
the comstitutional jurisdicu to  discuss
this Resolution on constitutional amendment
And the upper chambers of the Legisla-
tures of the States could be abolished.
After the Parliament passes this amendment
it is referred to the State Assemblies and
if the majoritv of the State Asemblies
endorse that, then the upper chambers in
the States Assemblics could be abolished.
Of course, this is a constitutional matter
and this House is within its constitutional
jurisdiction.

Madam, Chairman, these upper
chambers have now become irrelevant in
the modern Parliamentary aemocracy.
There are only two arguments in support
of the chambers—one is that in

federal tes, an upper chamber is
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necessary to look after and defendand to
represent the interests of the States.

Now, that is strictly not the position
in our country. Qurs is not a federal
State, Ours is a union of States. But
we can say it is a quasi-Federal Statc.
That is why we have an Upper House
where the Members are elected by the
State legislatures, Legally and constit-
tonally | do concede the justification for
having Rajya Sabha here at the centre.
But what is our expericnce? The experi-
ence is that the Members of the Upper
House represent their Chief Ministers and
not the States, Above all they represent
more their parties than their States.
The party system with the whips and disci-
pline has made a mockery of geographical
divisions cven in a Federal State.

Now, my learned predecessor contradict-
ed himself when he cited the recent example
where Rajya Sabha has disagreed with Sae
Lok Sabha. It is because the ruling party
in this country does not have majority in
the Rajva Sabha. Therein lies tne
mischicf. Rajya Sabha is a mechanism of
perpetuating the rule of a party which
lostin the General Elections.  Fortunately,
the Janata Party got pre-dominantly
overwhelming majority in this Honse and
the intention was defeated. Otherwies
if JanataPartyhad won by a narrow
margin in the Lok Sabha probably the
Upper House would have been a constant
headache and a thorn in the flesh and this
party could not have proved a success as
even for ordinary legislations there would
have been disputes between the two Houses
every second day, Therefore, in spirit the
Upper House as it is constituted is undemo-
cratic. It is a permanent House with a
six year term for rach Member and one-
third of them being eclected every two
years. This type of Rajya Sabha is only
a bhrake on the will of the people. Itisa
pepetuation of the earlier rule. The
practical experience of Rajya Sabha is
that it is divided on party lines. The
members of Rajva Sabha are not wiser than
the members of this House, Perhaps we
have more graduates proportionately in
this House than in the Upper House.
There is proportionately more younger
members in he Upper House than in the
Lower House. The other day one hon’ble
Member of the Rajya Sabha was tellin
me that Lok Sabha is becoming *Purlol
Sabha’, viz., a grave-yard of old men.
I told him that now I find a wine-yard
ofdvlgung men and women concentrated
in their House.  Age, educational qualifica-
tions, wisdom, ctc. nothing distinguishes
Upper House from this House. They are
the same. On the other hand we have
more judges, more advocates, more learned
men in this House or at least as manv
learned men proportionately as in the
Upper House.
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Now I come to the Legislative Councils.
There the only argumentis that the mem-
bers of the Lower House are drunk where-
as the members of the Upper House are
sober, No democratic set-up can accept
this argument. If the members of the
Lower House are drunk then the whole
country is drunk. If we arc in a hurry
then th whole country is in a hurry, IFf
we are angry then the whole country is
angry. If we are restless then the whole

country is restless,

No democracy can accept a set of people
who arc wiser than the representatives
of the pcople. 'We do not accept avatars,
Democracy has a right to commit mistakes
and has a right to learn from the mistakes,
right even not to learn from mistakes,
l%ppcr house is a compromise with
oligarcay, with aristocracy. Thev are
in a sens: anti democratic and thrrefore
they should go.

SHRI M. SATYANARAYAN RAO:
What will happen to our Law Minister?

SHRI AMRIT NAHATA: I am talking
of the upper chambers in he States,
About Rajya Sabha I have already said
that in practice it does not represent the
states. Why should some states have upper
chambers and whyv some others do not
have thein? Not because it is left to the
Statc awemblies. Two of them had

by two thirds majority to abolish
uj chambers; yet they were not
abolished because President’s assent was
not given.  Again college teachers and
university teachers, not school teachers,
get representation: they are politically
the most illiterate people in the country,
Local bodies get representation. What
type of local bodies? Mostly nominated
local bodies. It is a distortion. No
syndicalism. Tradeunionsarenot repre-
sented; farm labour are not represented;
primary school teachers are not represent-
ed; weaker sections and toiling masses
are not re; ted. Yet it is said that
they provide the lower house an opportu-
nity to ponder, to get some time. In what
way, in what State has it done s0? Be-
cause they are governed by partv composi-
tion. Members of the upper house are
all given tickets on political grounds.
There is such a long queue of candidates
for tickets and those who cannot be
accommodated in the lower houses are
accommodated in the upper houses; it is
political accommodation, political patron-
age, by the ruling party as well as other
parties; it is back door entry, In theory
the sccond chambers are speed brakers
but in practice they are back door
entries and they are not admissible in a
democracy.

PROF. P. G. MAVALANKAR
(Gandhinagar) : This resolution by my
friend Shri Ramji Lal Suman raises some

(Resl.)

very insteresting and challenging issues
..3 problems. The question of bicame-
realism perennially interests the political
scientists, not so much political prac-
tioners, The political scientists have also
found this question a vexed and difficuly
question, because they find that in theory
unicameralism is of value but in practice
most countries all over the world seem to
be having bicameralism. The French
writer Abbe Sieyus hasofien been quoted:
if the second chamber agrees, with
the first, it is superfluous ; ifit doesnot
agree it is obnoxious.” The distinguished
Professor Harold Laski in his ““A Grammar
of Politics”—T hope the Law Minister has
read ir—has made out a very potent case
for unicameralism.  But Laski was a
political scientist, not a political practi-
tioner. In theory one may agree that
unicameralism has many good things to
offer, whereas bicameralism has nothi
particularly siginificant to give by way of
results or dividends. Now, I do not think
that we can view this matter in the larger
context of the world as a whole or in theory
in general; we must look at it in terms
of the Indian context, particularly in the
context of what is hoppening since 1950
more Particularly since 1g52 when electi-
on machinery set forth two chambers in the
federal capital and two chambers in various
state legislatures. The resolution of Shri
Suman does not make mention of Rajya
Sabha at all and I do not know why
we should bring in Rajya Sabha in this
context, Indirectly it can be mentioned.
We are not touching upon Rajya Sabha’s
status and role in the limited contest in
which the makers of Constitution have
viewed their role and the status of this
second chamber. I agree with Mr,
Nahata; Rajya Sabha has a certain kind
of role to play in regard to representing
status at least on paper, if not in practice.
But on paper itis there, Now the point is
the Members of the Rajya Sabha are
supposed to be representing the point
of view of the States, representing the
voices etc.  But may I remind the House
of what happened during the Emergency ?
I want to tell this with great respect to my
friends in the Rajya Sabha, but with
greater respect to truth.  During the
Emergency, Madam, Chairman, you will
recall and the House will recall that it was
not this House, our House, the Lok Sabha,
but it was the Rajya Sabha which was used
and manipulated by the then Government
for bringing forward a Constitution Amend-
ment Bill, atrocious, peranicious and
dangerous as it was. I do not know how
the Cabinet allowed that Bill to be accep-
ted. Of course, you know how the Cabinet
fuctioned then. There was no Cabinet
and there was only one person and that
was the Cabinet.  After the Bill was passed
by the Cabinet, it went to the Rajya
Sabha; the Rajya Sabha somehow passed
itin August 1975. Now fortunately or
nfortunately, I think fortunately, they
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have had no guts to bring 1t in the Lok
Sabha at that time, But you can scc
how a second chamber, if it is there,
can be used by a Guvernment bent upon
destroying  the  Constitution, and  the
then government, did use the Second
Chamber to suit their unconstitutional and
undemocratic means and ends. That is
what happened. I hope that will never
happen in the future, in normal times
or even in abnormal times. I am only
pointing out how a Government bent upon

i I.El: second Chamber can make use
of it to their entire vse, as it did at the time
of August 1975, when the Rajya Sabha
‘was used that way,

Within the few minutes at my dis-
posal, I will engage myself, and the atten-
sion of the House only to the Legislative
Councils or the Vidhan Parishads of our
country. What is the experience and what
is the academic exercise that took place;
not only academic exercises, but the de-
bates that took place in the Constituent
Asembly, Mr. H. V. Kamath—I do not
sec him here—he was all along present
almost upto this moyment—described the
sccond Chamber in the States as “per-
niciows'* and “vicious’’. That is what he
has said. Prof. K. T; Shah, another cham-
pion in those day:, had said that he did
not believe in_ bicameral legislatures at
feast for the States. Why? Because he
considered the second chamber in the
States, the Vidhan Parishad—I am quoting
his words—

“‘more as a dilatory engine than a
help in reflecting popular opinion on
crucial questions of legislation.”

He also said that it involved considerable
outlay from the public exchequer, He fur-
ther very vehemently expressed the view
that the second :Iuru.{er aided party bosses
to distribute more patronage and helped
in obstructing or delaying legislation. Many
other Members had alw said the same
thing. But I will not take the time of the
House on that.

Now in the end, before I come to the
aext point, I will only mention what Dr.
B. R. Ambedkar, who replied to the
discussions in the Constituent Assembly,
said—Dr. Ambedkar’s words need to be
“vc:y carcfully noted—This is what he

. “Speaking for myself I cannot say
am very strongly preprocessed in
favour of a second chamber. To me it
is like the curate’s egg—good only in
parts. All that we are doing bv this
Constitution is to introduce the second
chamber as an experimental measure,
There is sufficient provision to get rid
of it. I suggest that as a sort of com-
promise this article may be allowed to
be retained in the Constitution.”

MAY 12, 1978

tive Councils (Resl) 368

Whatis our observation, expericnce? My
friend Mr.Suman has mentioned only three
things in his resolution. He hassaid that
the Legislative Councils have;not served any
uscful purpose, secondly he says, they are
proving cumbersome in passing legislation
and thirdly he says, they are a costly
experiment, which we cannot afford, a poor
country like ours can ill-afford. But I may
add a few more to his list of difficulties,

First of all, I would like to ask as to
how many of our States have got a second
chamber? You will see that out of 22 States,
only seven States or so have got it, and
s0 can we honestly say now that the
mna.in.ing |l5h States, where there is no
Vidhan Parishad, are much in diffi-
culty, that they are suffering from all
kinds of Constitutional, politial, legisla-
tive, legal and other difficulties and
suffering from no representation ? Actually,
we have it only in those seven States and
if that is s0, then the argument should be
really and logically that the other 15
States must also have the Vidhan Pari-
shads. But the very fact that as many as
15 States in our country, the Union of
States, have not got a second chamber,
only shows that most of them do not need
it. Then why do we have it?

Secondly, we may say there is re-
preseniation of different interests, some
people may say that. A point was made
by my friend, Mr. Alagesan an ' others—
what was about teachers? I am a teacher
and I can tell you in all honesty that no
teacher if he is really a teacher find him-
scif in any of the second chamber. He
must become politically oriented. Parti-
cularly in the election to the second
chamber, he must become an instrument
or candidate of a political party. Onl
then he will find a place in the secon
chamber., Therefore, he is not merely re-
presenting the teachery’ interests but that
political party's intcrests as well. That is
why representation of teachers is based on
party considerations rather than on con-
ndn-wm; of pmrmu}mlm I can ;;nddﬂ-
stand in Yugoslavia, for example, in
some other countries, there are second
chambers or special chambers or additional
houses where professionals are represented.
But in our country, second chambers
have not proved to be representing profes-
sions at all. All that is done is, the parties
have got a chance to put in more people
into the second chamber.

Finally, the debates in the second cham-
bers in the States are mercly repetitive.
same sets of arguments arc
There is not cven a ning:h: additional new
argument, because of the ty s

i:hip and party dmp;'ﬁnem
there is no improvemen
And let also the Law Minister note further
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that there is not even improvement on
legislation. If at all there is improvement,

government uses the second chamber
to make things more favourable to itscll.
I do not want to meution about Rajya
Sabha in detail, but in the States, they
have used the second chambers to ac-
commodate all kinds of defeated, disgrunt-
led, rejected, deiected, frustrated prople,
who have been thrown out by the people
at the popular elections. How can you
have them put into the second chamber
immediately? They should wait at least
for five years.

I conclude by saying, bicameralism
is very expensive. It is moreover, used
for distributing political patro: . On
balance, therefore, it scems to me that the
Howse should be inclined to accept my
friend’s resolution, so that at least in the
States we do away with the upper Houses.
In the federal polity let us have Rajya
Sabha, until we get convinced that that
100 is unnecessary!

SHRI JYOTIRMOY BOSU: We
started at 3.30. May I know what is the
time left for this resolution?

MR. CHAIRMAN: The record says
-that this resolution started at 3.40. The
time left for this resolution was 1 hour

6 minutes, So, there is not much time left.

should be calling the minister. But there
are strong demands and suggestions from
various quarters that the time may be ex-
tendcd.? would like to be guided by the
House. What is your wish ?

SHRI VASANT SATHE: We want
to speak and some persons on that side
also want to speak, So, time should be
extended.

AN HON. MEMBER.: Let us extend
it by two hours,

MR. CHAIRMAN: If we extend it
by two hours, the second resolution cannot
come. He has a right to move it. There-
fore, I would call two or three people
more, 80 that the second resolution can be
started today,

SHRI B, P. MANDAL: If the time is
extended, Mr, Jyotirmoy Bosu's resolu-
#tion should be at least moved. It is very
important.

SHRI JYOTIRMOY BOSU: My
motion is already in the hands of the
‘Secretariat.

SHRI K. TSKOSALRAM (Tiruche-
wndur): My resolution comes next, I
should be allowed to move it.
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MR. CHAIRMAN: I know. That is
why I wasin a hurry, If we do not waste
time in unnecessary discussion, we wil
have time to start the second resolution,
Mr. Bosu, 1 do not think there is a ghost
of a chance of your resolution being taken
up today.

17.00 hrs,

SHRI JYOTIRMOY BOSU: I have
given a motion, It reads like this.

The motion reads: “That the discussion
on the Resolution. .." (Interruptions) Madam
Chairman, regarding my motion there
i'thcm %u.sle f:;: alarm in th;kminds of
others. Only the corrupt people will get
alarmed .

SHRI K. RAMAMURTHY: As if
he is not corrupt.

MR. CHAIRMAN: What is your
point of order,

SHRI JYOTIRMOY BOSU: My
motion is that the discussion on the Re-
solution. . . ..

MR. CHAIRMAN: I am sorry I
can not give you time just now. Please
take your seat.

SHRI  JYOTRIMOY BOSU:

m Chairman, my motion is:

“That the discussion on the Reso-
lution regarding Inter-State Rivers mo-
ved by %hri lg T. Kosalram be ad-
journed to the first day allotted to the
Private Members' Resolutions in the
next Session and the provisions of sub-
rule (1) of Rule 30 and the proviso to
Rule 29 be suspended in its application
to this Resolution to enable the Reso-
lution to be set down in the List of
Business without ballot, as the first item
therein.”

You can put this motion to the House,

MR. CHAIRMAN: Will you kindly
take your seat?

SHRIJYOTIRMOY BOSU: will
I, Madam,

MR. CHAIRMAN: I must sav that
this Resolution has to be finished. Mr.
Kosalram's Resolution comes next.
It is only after that, the third Resolution
can be taken up. Now, I request Mr,
bum!' mi Narain Nayak to please be very

ef,

SHRI JYOTIRMOY BOSU:
There is ample provision in the rules that
the rules can be suspended.

MR, CHAIRMAN: I am sorry, I
have given by ruling.
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*SHRI K. RAMAMURTHY (Dhar-
mapuri): Madam Chairman, I rise to say
a few words on the Resolution of my hon.
friend......

SHRI K. RAMAMURTHY:...
Shri Ramji Lal Suman demanding that
the Upper Houses in the States and the
Rajya Sabha at the Centre be abolished.
I oppose this Resolution, I fecl that the
hon. Member belonging to Janata Party
has been motivated by his Government’s
inability to get through Rajya Sabha the
legislations as passed by the Lok Sabha
wﬁﬂrf. the ruling party has the majority.
Here, I am reminded of the passenger
who somehow pushes himself into the
train prevents others from geiting into the
train. The Resolution has been brought
here simply because the Rajya Sabha has
thrown out certain Bills of the Janata
Government, which has been approved
by the Lok Sabha. I do not contiibute
to the contention that it is anti-democratic
if the Rajya Sabha rejects the Bill passed
by the Lok Sabha, Shri Amrit Nahata
seems to have been enamoured of demo-
cratic concepts that he continued with the
argument that such a move on the part
of Rajya Sabha is contrary to the wishes
of the people, Here T would like to raise
a pertinent question.

The Lok Sabha passes a Bill, which is
also approved by the Rajya Sabha. Then,
someone takes the Act to a Court of Law.
The Tudges in the Iﬂnurt of Law, who
could not contain their yawning on ac-
count of their advanced age. declare the
legislation as wltra pires of the Constitu-
tion. 1 would like to know whether this is
in consonance with the democratic con-
cepts, especially when a Rill giving legal
shape to the hopes and aspirations of the
people and having been passed by the
Lok Sabha comprising of the rlected re-
presentatives of the people is rejected by
the Court.

(Resl.)

The Janata Government drum-beats
about the Judiciary having been restored
to its pristine purity and frecdom. Yet, the
_Iudicia.ry throws out a duly enacted legis-
ation on some ground or the other,
Should we take that this is within the
democratic framework ?

Democracy means debaté and discus--
sion. dissentand consent are two sides
of the coin of democracy. If contrary
views arc expressed in a democracy, it
does not mean that it is anti-democratic.
Should we exterminate all those who ex-
press contrary views in a democracy?
If a Bill as passed by the Lok Sabkha is not
passed by the Rajya Sabha, it does not
mean that Rajya Sabha is a stumbling
block or a spr«r-brcakcr in the legislative
programmes of the Government. Such a.
Bill can again be discussed in the Lok
Sabha or in a Joint Sitting of both the
Houses. Democracy demands deep delibe-
ration, We cannot alienate the Upper
Houses from the functioning of democracy.
They have a role to play. The continuance
or abolition of the Upper Houses in the
States and in the Rajya Sabha should
not be subjected to the whims and cap-
rises of the Ruling Party. They continue
to have constitutional protection. Hence
I oppose this Resolution and conclude my
speech, by reiterating that they should:
continue in our framework,
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SHRI C. K. CHANDRAPPAN

Cannanore) :  Sir, I rirse to sup?ort the

esolution moved by my hon. colleague,
Shri Suman.

This very concept of a bicameral
system of legislature is rather a very old
idea of practiting democracy because in
those days when the mother of parliamen-
tary democracy came into being in Britain,

balances. It is in that light that our
Constitution was framed. The founding
fathers of the Constitution had given
shape to an Upper House. I do not wan
to repeat those arguments advanced by
my friends. They said that it did not
prove its worth either in the shape of
Rajya Sabha or in the shape of Upper
Houses in various States and that it could
not justify its existence by rendering any

service to the country. On

contrary, what we had experienced is that it
approved to be a very big luxury, an ex-
pensive luxury which this country could
not afford. And that is one of the reasons
advanced by Mahatma Gandhi when he
expressed his view that he did not support
also an Upper Chamber in this country.
Let us not forget the fact that we are
living in a country where there is party
:Imcm. We are not living in a partyless

emocracy. So, whatever be the nature
of the House constituted in the Rajya
Sabha or in the Upper Houses, it is ulti-
mately the party whip which will decide
whether a resolution or a bill or whatever
it may be, should be adopted or rejected.
In that situation, it is not going to add any
more checks or ces on the decisions
which a Lower House will take.  There-
fore, I do not find any justification for
continuance of the Upper House. On the
contrary, what we find is that it is used as
a place to accommodate political friends
and political colleagues who were defeated
in the elections by the people. In the elec-
tions those who lost can conveniently find
a place in the Rajya Sabha by getting
nominations by influencing party or their
friends. That way, that does not seem
to be a proposition by which we can expect
that democracy will be further safeguarded
by the Upper House.

These arc some of my arugments in
support of this Resolution moved by my
friend, Shri Suman.
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“If a second chamber dissents from
he first, it is mischievous , if it agrees with
» it is superflous.”
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“The superficial dilemma propounded
by the arcﬁcéomtitution monger of the
French Revolution.”
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“In theory it is difficult to escape the
dilemma propounded by Sieyes.”
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“Throw it to the Parliament and let
it decide what it likes.””
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“I am certainly not enamoured or 1
do not swear bv two legislatures. 1
have no fear of a popular legislature
running away with itsell and hastily
passing some laws of which afterwards
it will have to repent......"
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MR. CHAIRMAN :  The House
was extended by half-an-hour. Now
the time is over.

SHRI VASANT SATHE : Plcase

extend it by 15 minutes more.

MR. CHAIRMAN : We will have
to take up the resolution also. Mr.
Mandal has also sent his name.  Mr.
Paswan is also there. There are so many
other \Members.
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SHRI VASANT SATHE : |1 want
to speak for at least five to ten minutes.

® IS'HbI;f) BEIDABRATA B‘;&RUA
alia - n my party, only two
Members have spol:en‘.' ind

SHRI VASANT SATHE : You
give five minutes to us.

SHRI JYOTIRMOY BOSU : You
know I am also sitting.

MR. CHAIRMAN : What can we
do. We are not interested in this,

SHRI JYOTIRMOY BOSU : I am
sitting for my motion.

MR. CHAIRMAN: I amin the hands
of the House, It is not my pleasure to sit
here and go on listening to the speeches,
My difficulty is that I have to accommodate
the Mombers also.  Now, I am receiving
8o many chits. 1 appreciate it because
this is a very important piece of legislation.
Everybody, of course, would like to speak
and Mr. Chandrappan has just now sent
me a word to say that I have 1o give a
chance to CPI party also-

SHRI K. GOPAL (Karur) : Can
I make a suggestion ? In view of the
importance of the resolution that is coming
up next which is of national importance
since there is no time at least the mover
can be allowed to move his motion, ﬁff
necessary, you can extend the time of the
House by Kalliln-lmur. We do not mind
from this side.

MR. CHAIRMAN : Where is the
question of moving it ? It will automati-
come. There is no difficulty.

SHRI K. GOPAL : But it must
com e now.

wwfe A s AEw e
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MR. CHAIRMAN : The hon.
Minister has to speak.  Afer that, the
mover will have to give a reply. I don't
think it is possible for me to extend the
time of the House by an hour. But in
view of the opinions of the House , I think
it will be better to extend it half-an-
hour ; by aix O'clock, it sh be over,
Ln it the pleasure of the House to extend
sthe time of the House by half-an-hour ?
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YSEVERAL HON. MEMBERS :
(-8

SHRI haJYOTIRM(f)oY- h-u:BDSU H

you have put it the pleasure
of the House, mturglly I bave to move m
amendment. My amendment is that Y
lhmﬂdbea]low«ftommthismminn
and both the resolutions will go in the
next scssion.

MR. CHAIRMAN :  You had
already raised it and it was ruled out.

SHRI JYOTIRMOY BOSU
Not ruled out,

MR. CHAIRMAN : Do not waste
the time of the House. It is not proper.
Now I will call Mr. Vasant Sathe.

SHRI JO¥YTIRMOY BOSU : No,
Sir. 1 have 10 move it.

MR. CHAIRMAN : Plaase co
operate with me. 1 will hear you after
that.

SHRI JYOTIRMOY BOSU : Thank
you Mr. Chairman,

SHRI VASANT SATHE (Akola):
Mr. Chairman, I will be very brief and
deal with the points only. The first and
the foremost point is that the second
chamber was created for major States.
Qurs ismore or less a sub-continent.  'We
were a nation; we became a nation only
after Independence. During the 5000

of history, we were never a nation.
me framing the Constitution, therefore,
when you look at the extent of this country,
you will find that there was one Consti-
tution for the whole nation. But States
like Madhya Pradesh, Uttar Pradesh,
Bihar, Mal tra and  Tamilnadu,
these were, if you mm{n.re them with
Europe, nations in themiselves so big _Stnlrs.
Thercfore, you will remember that in the
Constitution, under Article 168, the second
chamber was provided on the same basis
as the Rajya Sabha is here more or les
in thesc States as well.

Now the criticism is that this Setopd
Chamber, although meant for special
interests, is not really representative of
those special interests. Ifthercisa lacuna,
if you want that special interests in tern.s
of trade unioms or backward classes or
primary teachers or any other interests,
should be represented, that can be pro-
vided for by an amendment. You do
not cut nose to spite the face. You
cannot tm away the baby with bath-
water, You cannot say that, because
there is some lacuna in the working, the
system itself is bad.  Therefore,  this
argument does not hold ground.
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Then I come to the next point. We
hveuudetﬁgudnchpwaduutowbo
will abalish the Legislative Couneil in the
State. That right has been given to the
State-l, it is the Assembly in the State

byampﬂtyul'lhz total member-

ship of the ly and by a two-third
majority of the members t and
voting, can abolish the islative Coun-

cil. The Assembly represent
the psople of thme States. Unlike the
Lok Sabha Members who are elected on
som: national platform or isues, State
interests in greater depth or details are
represented by the Members of the As-
sembly. If they think that the Council
in that State should not be there, itis for
them to abolish. You have provided
that it is the Awsemblies which will decide
that, and some States like West Bengal
have already done it. Why do you want
to usurp that right of Assemblies by
sccking 1w amend the Constitution as
suggested here? By changing articles
168 and 160 you want to take the power
in your own hands! That will be most
undemocratic.

Tie last point is this. Very often
this phrase is quoted: if the Upper Chamber
agrees, it is superfluous and if it does not,
then it is pernicious, It is like a marriage.

not say wh . is he or she here. We

can call oursclves 2. ‘he'. and the Upper
Chamber is like, say, wife. If the wil-
agrees with you, she is superfluous, and
if she does not agree with you, she is per-
nicious and mischicvous. What will life
be then? Similarly, it applies here also.
Let us not think in wrms  of abolishing the
Sccond Chamber.  They are playing a
useful role. If you want to make some
am>ndment to have greater representation,
doit. In a hully | find, the Members of
the Janata Party are taking a very narrow
view ol things. The narrow view is that
you are in majority in Lok Sabha. The
States where the Sccond Chamber remains
now are Madharadhtra, Karnataka, Andhra
Pradesh, Tamil Nadu, You do not
have control there. You do not think
that thoase Assemblics will cooperate with
you. Ticrefore, vou want to take the
right in your hands here by gning to the
extent of amending the Constitution.

You think that a lew people there do not

bave the wi.dJom to arbitratc on what we

do here as Mr. Nahata said. In that

case, how can live judges in the Supreme

Court sit in (algement over the law that

we mike here and set it aside? How

it is thac voa  azcept  that? Therefore,

this logic is fllacious.

I howps, the learned Law Minister,
apart from the fact that he belongs to
the Upper House—that is a different
matter; that is not to be taken into corm-

ﬂu(}mm-lqhto?uh States

(Resl.)
abrogate it and take the power, by Consti-
tutional amendment, in the I:ry of
Parliament.

With thesc words, I oppose the Re-
mmn moved by Shrn Ramji Singh

JYOTIRMOY BOSU: Mr.
Chumn the assurance that you were
kind cnuugh to give..

MR. CHAIRMAN: No, no: I said,
after all these thing, 1 will hear you.

SHRI JYDTIRMOY BOSU: Mr.
Chairman, there is a unique situation
today, that both the Resolutions can be
A’ .

MR. CHAIRMAN : Let us finish this
thing.

SHRI B. P. MANDAL : Thaak you,
Mr. Chairman, fur giving me an -
tunity 1o spcak, 1 also thank the
Member for giving us this chance to ex-
press our views on this vital isue of the
second Cliamber in the States,

I am of the view that the second
Chamber in the States is worthless. The
Constitution provides for the abolition
of the second Chamber. Art. 169 ol the
Constitution provides for the abolition
of the second Chamber but, then, Sir,
itis very cumbersume, The Uttar Pradesh
Vidhan Sabha, by a 2/3 majority,

a resolution—moved by friend sitting at
my side long, long ago in 1973—recom-
mending the abolition of the second
Chamber, but Parliament sat on it. In
Bihar, during the time of the Fourth
Lok Sabha, the Bihar Legislative As-
scmbly, also by a 2/3 majority, passed a
resolution for the abolition of the second
Chamber, but nothing was done, Only
in the casc of West Bengal and Punjab,
when  the West Hengal Legislative As-
sembly and the Punjab Legislative As-
sembly passed a resolution by 2/4 majority,
the West Bengal ].A'gnl.ltl?!y (Ajunrﬁnd
the Punjab Legislative Caouncil were abo-
lished. As a multer of fact, the second
Chamber doss not serve any

Who are reprosented  there? 'F:achun
are represented and then, what happens
is that they remain teachers in the schools
and colleges and they remain Members of
the Council, they never attend
their colleges or schools and the studies
of the boys wuffer. There is no repre-
sentative character in the States sscond
Chambers. This is outside the scope
of the Resolution rt-prdmg the Rqu
Sabha. but because

have about it, I ma Mm
myﬁJh,::.. 4
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SHRI VASANT SATHE: What about
our friend here in the Lok Sabba? Does
he attend his classes?

SHRI B. P. MANDAL: He must have
resigned from there.

Now, had the Second Chamber been
on the pattern of U.S.A. and had re-
presenution in the second chamber been
with the support of the electors of the
State, that would have carried some sense
—Ilike the Senate in America. That
is formed by election, every State, big
or small, being represented by an equal
number. But here, that is not the case.
What pens generally? Some multi-
ml.lhm;.hu'; comes dou‘r:-t from Calcuta
or Bombay or some big place to our State
or other States and purchases votes. They
purchase votes and corrupt the legislarors.
What is the necessity of keeping the

islative Council? I don’t understand
it. So, Art. 169 should be suitably
amended: not that, for the purpose of
abolition of the second chamber i.e. the
Legislative Council, 2/3 majority of the
Assembly will be required and then the
Parliament will sit over it, but our Go-
vernment will do well 1o take some pro-
gresive measure.  Although our Law
Minister comes from the other House, he
is reasonable enough. It is not a question
of that House but it is a question of the
State Legislative Council. | t that,
being an eminent lawyer, he will realise
the futility of continuing the Legislative
Councils in the States. [ would request
him to kindly take some progressive
measures and not to work on the same
lines as our p were doing.

Mr. Sathe was saying that we brought
this because we are from the janata Party
and we have no majority in Andhra Pra-
desh, and this and that. But, it was a
private Member's Resolution. It was
not the view of the Government. We
should rise above the Party politics while
considering such questions.  Thercfore,
before sitting, I will again request the Law
Minister to give due consideration to this
question do away with the second
chambers at least in the States.

MR. CHAIRMAN: Shri Bedabrata
Barua.

SHRI K. T. KOSALRAM: You are
lex.t'md?ing the time; what about my reso-
ution

MR. CHATRMAN: It was the pleasure
of the House. What can I do ?
ciate your anxiety, but the difficulty is
that it is not in my hands. When the
House expremes it pleasure to extend the
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time, I cannot do anything. Your reso-
lution is important, I know, but at the
same time you must appreciate the im-
portance of this resolvtios.”

SHRI1 JYOTIRMOY BOSU: I am also
queuing after Shri Kosalram.

MR. CHAIRMAN  Shri Bedavrata
Barui. Ouolv two min :tes

SHRI BEDABRATA BARUA (Kalia-
bor): Mr. Chairman, Sir, it is good that the
question of abolition of Rajya Sabha is not
being discuseed; that a futile exer-

States. I think, they have existed too long.
The has been to the State

particularly when it reflects nothing but
the same political process. It is the same
political process, the same type of political.
patronage. It is mere pntmcalulncm of
the sectors which will be better left non-
politicalised. To introduce  too  much
politics in each profession or anywhere is
not the right step. There is hardly any
question of the second chamber being
represcntative of the various interests in
this country. The only thing that we
should take carc of is the interest of the
down-trodden people; sixty percent of
whom are belaw the erty line. To
speak in terms of institutional interests is
to scuttle the democratic process which
has not even started. The process which
expresses the will of the vast majority of the
¢ has not even started in spite of our

ving the institutions of democracy. In
any case, institutions like those of teachers
and others could find their expression to-
day. It is not the England of 19th or 18th
century, in the twenticth century in India,
institutional jon is ible witlf'mut
their presence in the legislatures, In fact,
any institution wml:cg': name, whether
itis academir or any other institution would
never think freely, if they are under the
Party whip. Introduction of the second
chamber does not make any sense at all.
Thesc have existed too long. It is only
due to sheer inertia or sheer vested interests
of the politicians that we have continued
these institutions. Tbe onl; thing is that,
in our process, not always, many people
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could come into the Parliaments and
Asserablies and sometimes do need and
I think it is a problem for the government
to get people through the second Chambers,
I think some other arangement could
possibly be thought of and I do not think
that could not be thought of. That is also
true because, for example, the hon. Law
Minister is certainly a good Law Minister
considering the state of affairs and he would
not have been here unless the Rajya Sabha
w:l:r.:mm I think there cl?uld be in the
political process some way of gettin, le
who have got ability =n'|c1"1‘r wl'?o wjdpec::m
in through the electoral process. In India,
particularly, there is no alternative in the

toral process although it is ridden by
caste and other influences, I do not see any
other process through which to constitutc
any body in response to the will of the
people.

MR. CHAIRMAN : I will have to call
the hon, Minister because there is no time.,
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : I believe that
the purpose of bringing this resolutoin
which the mover of the resolution must
have had in his mind has already been
served because many resolutions are
moved only for the purpose of initiating
a discussion on certain imgmam issues in
the country and I think that purposc has
been very well served by the discussion
which has taken place.

Evidently on an important issue like this
there is bound to be a divergence of opinion
and there has been a divtrgc:t_:c‘of opinion
from the very beginning on this issue, even
when the matter was being discussed in
the Constituent Assembly.

The Constituent Assembly consisted of
people who could legitimately claim to re-
t the people because they bad been
¢lected by the process of direct elections
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and not by the process of that indirect
clzction which has been characterised by
some of the hon. Members as completely
undemocratic. Now, to that I will refer a
litle later, Even at that stage it was
decided that let the e elected to the
Constituent Assembly from different States
decide for themselves whether they want
to have a second Chamber in their own
Stares. That was the methodology that was
applied in order to take a decision and
finaliss the appropriate provisions of the
Constitution.

After having hzard all these various
cloquent spzeches which have been made
from diff:rent sections of the House expres-
sing different views, I find myself in the
situation of that person who had to listen to
twy learned gentlemen expressing diver-
gent views. So, when, the first gentleman
said something, he said you scem to be
right. When the ‘other person said just the
contrary, he said you are right’. The third
parson who was listening to both of them
said ‘but they have expressed contradic-
tory views, how can both be right ? He
said ‘you arc also right'.

When I read the Resolution, for the
first time having read only a part of it which
referred to the abolition of the Upper
House, I almost got a heart attack. I did
not read that it was confined only to the
Upper House in the States. I thought it
also included the Upper House here in
Parliament. When 1 was told that I would
be called upon to reply to this debate
or to intervene in this debate then I
thought what would be the state of a person
who is told and ordered to commit suicide
and he is asked as to what did he say ?
The sentence is ‘that you have to commit
suicide, now or never’. I know what I
have to say.

MR. CHAIRMAN: Not suicide, but to
sign death warrant.

SHRI SHANTI BHUSHAN: I was

to construe it as an offer. He said that so
far as Law Minister was concerned he could
contest to Lok Sabha from many consti-
tuencies and he would get clected.

I take it as an offer, if at any time the
Upper House here is abolished then the
hon. Member will vacate his seat for me,
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Now while I would not venture to ex-
press an opinion, ., .

SHRI SURENDRA BIKRAM: I offer
to vacate my seat if the Upper House is
abolished. *

SHRI SHANTI BHUSHAN: If I ven-
ture to express any definite opinion on such
a matter on which so many minds, very
keen minds, are at divergence, 1 would like
to just mention a few things, because one
of the arguments which was used in favour
of abolition of the Upper House—not
that I am expresing an opinion as to
whether the Upper House in the States
should be abolished or not abolished—but
one of the arguments which was used was
that an clection to the Upper House is
undemocratic. Those who are clected to
thcd Upper Huumi- o}_Jrviomly mm
undemocratic people, They are rej s
dejected and all kinds of adjectives were
there.  'What 1 would like to call attention
to on this point is that while it is true that
so far as Members of the lower House are
concerned, they are obviously elected by
a direct vote of the people. But so far as
the people who are elected to the Upper
House are concerned, it is difficult to say
that they are not elected by a democratic
process, may be that the clection by which
they happen to get clected is an indirect
election. But then they represent the
consensus  of those who have the
mandate. . ...

Mr. CHAIRMAN : How much time
will you take ?

SHRI SHANTI BHUSHAN : I shall

take another ten minutes or so,

MR. CHAIRMAN : Then you may

continue afterwards, not now.

We have to take Hall-An-Hour dis-
cussion.

SHRI JYOTIRMOY BOSU : Does
the debate remain unconcluded ?

MR. CHAIRMAN : Not concluded

and he will have to continue.

SHRI JYOTIRMOY BOSU : Shri
Kosalram will not be able to move
the Resolution.

MR. CHAIRMAN: No body can. We
take up Half-An-Hour discussion,
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HALF-AN-HOUR DISCUSSION

AoverriSeMenNT GIVEN TO PoLITICAL
ParriLs BY SYNTHETICS AND CHEMICALS
Limireo, BAReILLY.

SHR SURENDRA VIKRAM (Shahja-
hanpur) : I am  extremely grateful
to you, Sir, for having given me
time to reveal and ecxpose several
scandalous affairs as well as and
national and anti-Janata Party activitics
of a monopoly large scale industry named
SYNTHETICS & CHEMICALS LIMI-
TED set up at Barcilly in collaboration
with Firestone Tyre & Rubb:r Co., Akron,
Ohio, U.5.A,, and having its Head
Office at 7, Jamshedji Tata Road, Bombay-
20. This is the only synthetic rubber
plant in whole of Asia at the moment
manufacturing syntheeic rubber from in-
dustrial alcohol available at  very cheap
rates from the U.P. distillaries,

The first and most scnsational fact [
wish to place before the hon. Members of
this august House is that Synthetics and
Chemicals Ltd. gave advertisements worth
Rs. 4,40,000 and Rs, 35,000 to All India
Congress Committee in the year 1977
for its clection expenses against the Janata
Party candidates. There is no other poli-
tical party except the All India Congress
Committee which received the patrunage
of Synthetics and Chemicals Limited for
the reasons best known to the management
of the Company. On my onc starred
question to the Parliament along with my
colleague Shri Brij Raj Singh, M.P., the
Minister for Law, Justice and Company
Affairs, Shri Shanti Bhushanii has revealed
that advertisements worth Rs. 2,70,000
were given to English la Special
R.epul:?iic Day Congress Is:flﬁﬁejarmw
1977 for 27 editions at the rate of Rs .10,u00
per full page. Rs.  1,10,000 were given
for Hindi Edition of Republic Day Cong-
ress Special at the rate of Rs. 10,000 per
page lor 11 editions, Rs, 60,000 were given
for souvenirs in regional languages at the
rate of Ra. 6ooo per K’ge for 10 issues. All
the amount totals to Rs, 4,40,000. Another
Rs. 35,000 was also given by Synthetics and
Chemicals Limited to All India Congress
Committee during the same period for
advertisement for which the Company,
as revealed by the hon, Minister for
Company Affairs, so far did not receive the
copies of the advertisement, as the
Lucknow Office of the All India Congress
Committee is sealed. The Minister for
Company Affairs has shown his inability
to place before the House the souvenirs or
specials of the All India Congress Commi-
ttee in which the above highly-priced ad-
vertiscments were published. It is the
general practice in large industries that the
payments for advertisements arc made
after the advertissments are published and
copies of souvenirs or books are received
along with bills. But here the amounts
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were paid in advance in over-enthusiasm
to defeat the Janata Party candidates in
1977 clections. In its Balance Sheet for
1977, the Company named Synthetics
and Chemicals Ltd, has stated that‘accor-
ding to the legal advice received by the
Company and clarification issued by the
Department of Company Affairs, the
expenditure incurred not contravene
the provisions of Section 293A of the
Companies Act.” Even if it is 30, how the
Company Law Affairs permitted such
advertisements is a most vital point of
controversy and why this company was
not put to task for squandering such a huge
money for political purposes at the cost of
28000 sharcholders of the Company,
Government Financial Institutions, etc.
This huge advertisement clearly reveals
the attitudes of the Company towards the
Janata Party and its counterparts. I have
got a firm belief that there are many deep-
rooted matters in all these matters and
many things will come out only when all
the copies of such advertisements are
placed on the Table of the House and the
CBI is instructed to make full enquiries into
the matter and submit its report to the
Government immediately.

After I go through these advertisements,
I will be in a position to throw more light
in this deep-rooted matter. I am sure the
hon, Members of this House will join me
in insisting upon the Government to make
full enquiries into the affair, as explained
above, and make arrangements to place
two Government nominees on Board
of ttis Company so that a strict watch
may be kept on such activities of Synthetics
and Chemicals Ltd.

The above are only a few scandalous,
anti-national, anti-people and anti-Janata
Party Activities of Synthetics and Chemi-
cals Limited. I have in my possession
many other scandals, money frauds on re-
cords of the Company, misusing of
Company finances and squandering of
company woney and such other matters.

I am sorry I cannot bring all those point
before the Parliament for obvious reasons.

However, if the Government gives an
undertaking tosct up an enquiry committee
against this company to go into all such
matters I am ready to give the same in
confidence,

I may further mention here that I am
also a minority shareholder of this comp-
any which has about 21, gi14 equity share-
holders and it is the foremost duty of the
Central Government to ensure proper and
efficient working of the industry to safe-
guard the interests of the minority and
other shareholders.
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For information of the members of
this ceremonial House, I may mention
that the Life Insurance Corporation of
India has 14,237 equity shares of Rs. 100
cach in this Company; the Unit Trust of
India has 15,802 shares of Rs.  100/- cach
in this mpany; the General In-
surance  Corporation has 35,955
equity shares of Rs. 100/- each in
this company and the nationalised
banks have 20,588 cquity sharcs of Rs.
100/=cach in this Company as sharcholding.
The total sharcholding of Government
institutions comes to Rs. 86,58,200/- as
per face value of the shares and the 1.C.I.
C.IL, ILF.C.I. and L.L.C. are in the pro-
cess of giving huge loans to this Company
for its activities. When the Company 1s
so badly managed with such illegal
activities, I wuuﬁ plead taat no loans be
given to this Company unless at least two
directors from Government shareholding
institutions and two directors from Govern-
ment financial institutions are placed on
the board of Synthetics and Chemicals
Limitea (v keep a strict watch over all
activities and all mismanagement and
squandering of Company hnances and
such other anti-national activities be stop-

ped.

There is an urgent need to sct up an
enquiry committee to go into the affairs
of this Company or enquiries be made by
C.B.I. on various charges which 1 will
give provided that the Government will
take over the Company in case the charges
of corruption, mismanigement, squan-
dering of funds ete. are proved.
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SHRI JYOTIRMOY BOSU (Diamond
Harbour): Mr. Chairman, this firm of
Synthetics and Chemicals is Kilachand’s
family concern more or less. It should
not be called a business concern. It
should be called a concern of dacoits
and it would be better if their head
office is shifted from Bareilly to Chambal
Valley.

Sir, in Hundred and Sevety-Second
rrPon.d of PAC about this firm it was
sad:

“The import of ethyl alcobol allowed
during 1972-73 for the manufacture
of synthetic rubber by Synthetics and
Chemicals Ltd. and the exemption of
customs duty thereon cause greater
concern to the Committee. The
Committee have been informed under
item 22(4) ICT, works out as much
as Rs. 102.94 crores an amount
of Rs. 88.20 lakhs had been allocated
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in foreign exchange for the import,
Even though the imports had been
permitted on a plea of urgency to
mect the raw material requirements
of the factory, the Committee are
amazed to find that the alcohol actually
moved from the port of import, Kandla,
to Bareilly only during July to October,
1974 more than 18 months after the
actual import into India. What is even
more surprising is the fact that after
having imported the alcohol Synthetics
and Chemicals Ltd. represented for
its re-export or diversion to other
M.I'

The Report also said:

“The Committee are unable to accept
the reasons advanced by the Ministry
of Petroleum and Chemicals for the
delay in the movement of alcohol
from Kandla to Bareilly. It has been
stated that onc of the reasons for the
non-movement of aleohol was the
general shortage of wagons. The Com-
mittee, however, were astonished when
they were informed by the Railway
Board that no indents for tank 3
for the movement of alcohol from
Kandla to Bareilly had been placed
on the Railways by Synthetics and
Chemicals Ltd. in 1972-73. The state-
ment by the Ministry of Petroleum
and Chemicals, therefore, sounds base-
less in the light of what has been stated
by the Railway Board. The imported
alcohol must have found its way into
uses other than what was stipulated”.

These people were able to purchase
everyday. In one stroke the erstwhile Prime
Minister gave the customs exemption
to the tune of Rs. 234 crores to two
firms, viz. ICI and Kilachand.

. Sir, during the course of evidence very
interesting facts came out. I quote:

“The Committee desired to know
whether the Uttar Pradesh Government
had expressed its inability to allocate
alcohol to Synthetics and Chemicals.
The joint Secrctary, Ministry of Petro-
leum and Chemicals stated:

“The review of the position in
respect of U.P. took place in the
room of Shri B. N. Tandon on
14-B-1972 at 11.00 A.M. when Shri
R. K. Kaul, Excise Secretary and
Shri Sehgal, Excise Commissioner,
U.P. were present........ B

5 “The Committee asked who were the
other persons present at this meeti

besides the officials of the SuwGov::r‘E
ment and the Central Government. The
witness stated that the record did not show
anything more. Subsequently, in a note
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furnished to the Committee in this regard
& Minister told that no minutes were
pt.”

Way? Brcawe Kilachand was sitting
there and the deal was struck in the official
room of the Prime Minister in the South
Block. This Rs. 234 crores customs ex-
mtim was given by Mrs. Indira Gandhi

Iam told, she got a cunsideration money
of Rs. g crores.

Mr. Chairmaan, this buying of political
parties, purchasing favours and bribing
political parties the casiest means now
discovered is to give advertisements to
existing and non-existant souvenirs, It is
now revealed that ju per cent of those
souvenirs for which they had collected
advertisements worth  crores of rupees
were never published---not even the paper
was purchased. ‘This is a serious act of
crime, 1 would like (o have a categoric;l
assurance from the Minister who is a
sound lawyer and our country is proud of
having such a lawyer in our country. He
should find out ways and means to reot
out this corruption. He should ban giving
advertisements to  subsidise publicatic ns,
controlled, owned and belonging 1o politi-
cal parties,

PROF. P. G. MAVALANKAR (Gandhi-
nagar ) : This half an hour discussion
has brought to the forcfront one of the
most dangerous diseases that had crept in
our political fibre, and polity
during the last several years, and although
this pariicular gquestion was answered by
the Minister, itisonly one example involv
ing a few lakhs of rupees. None the les
it is a pointer to the dangerous and dirty
games that were being played in the last
several years, making the whole thing
nonsense: in terms of credibility, acceptabi-
lity of the political parties, particularly
the then ruling ty, in the
eyes of the people. In LE;I background,
and feeling concerned and anxious as I
do about the cleanliness and freshness of
political life, I want to ask my esteemed
friend the Law Minister some questions.
First of all his answer to the origi
question on znd May, is not quite s
In his statement he mentions: Details
regarding the journals as furnished by the
company arc as follows : 27 issues of the
Republic Day number—Congress Isuein
English language, Rs. 10,000 for onc page;
11 1ssues of Gana Tantra Dings ,

Ank, in Hindi. Now what does
it mean? Does it mean that there
was somec kind of a party month-
ly? Or, was it a party annual? Was it
an issue in which this advertisement ap-

? Was it for eleven months or 11
issues of the same, 11 ics of the same?
Mow can so many advertisements be given
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or onc imuc? Advertisements generally,
are given, cven if the figure is very big,
for a particular isue or s particular
special 1ssue, no matter how many copies
there are, So, the answer is not clear.
I should like the hon. Law Minister
to tell the House what exactly is meant
;:?rhh statcment in the original reply?

¢ must tell this House what are those
vowner 1ssucs, Engish, Hindi or regional
languages for which Rs. 60,000 is given
as the total,

In the original answer the Law Minister
says that no copy of the said journal
was available with the Government.
can understand that answer because
that means he could not put it on the
Table of the House. It is not a Government
document. But 1 should like him to tell
the House whether his Ministry had gone
iato the copies of those jorunals, so called
journals. Has he assured himself whether
such journals did exist or did not exist?
Has he made any enquirics whether they
were fictitious journals or real journals?
Has he seen them > He may not lay them
on the Table of the House. But he cannot
merely tell the house that copies are
not available with the Government. He
is not obliged to put it on the Tahle.
But he must tell us whether he and his
ministry have goue into them? He will
also have to tell us whether CBI enquiry
is going ahcad, a full Hedged enquiry,
into the matter. In view of the experience
that he has got with regard to this parti-
cular casc is the Janata Government going
to take lemislative measures to sce that
such mischicf does not take place in future.
The whole point of the half an hour
discussion is not merely to find fault with
onc particular thing. Of course that
company must be punished if it is found
to be guilty. But if the fomer Prime
Minister, and former rulers went on
phyin; havoc in this fashion, this House
and this country is entitled to know whe-
ther the Janata Government arc going
deeply and seriously and earnestly into
the whole matter, bringing into light the
whole gamut of all these ugly, bad things.

Secondly, under the existing laws
what action are the Janata Government
taking against those offences? In view
of the experience that they are getting,
what new changes in the company law
and other laws the Janata Government
and the Law Minister are thinking of
so that these things are not only brought
to light, but the guilty are punished?
Finally, I would like 10 ask him—I am
sure that he will give that as,urance—
but I would like to go on record and I
want to ask him this point finally whether
the law Minister of the Janata Governmem
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will assure the House that not only they
will be instrumental in digging out the
dirt, but they will tell this House and
through this House, this country, that
they will never follow this kind of path
for getiing party funds for Janaia Party
even in the so called innoxious or innocent
way because it is the thin edge of the
wedge, you start with smali money and
then you do not know how to end up
the whole thing, we do not want that
thing to happen. I hope the honi Minister
will answer all these points.

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) : Mr.
Chairman, Sir, this was supposed to be a
half-an-hour discussion under Rule 55
which provides that the Speaker may allot
half san-hour on three sittings in a week for
raising dicussion on a matter of sufficient
public importance which has been the
subject of a recent question, oral or written
and the answer to which needs clucidation
on a matter of fact, so that that is the pur-
pose of a hali-an-hour discusion. 1f the
answer has been given to a question which
needs elucidation, for the sake of secking
thatclucidation, there can be a half-an-hour
discumion and in fact the subject matter
which has been listed in the Order paper
also says :

“Shri Surendra Bikram to raise a dis-
cussion on points arising out of the answer

iven on the 2nd May, 1978 1o Starred

uestion No, g44, regarding Advertise-
micnt given to poiitical partics by Synthe-
tics and Chemicals Limited, illy.
Iam happy that some questionsfor secking
clucidation of matters arising out of the
answer to the question has been raised.
But I would like to call the attention of the
House to the fact that somany other
matters have been raised...

MR. CHAIRMAN: You need not answer
them.,

SHRI JYOTIRMOY B_'OSU : Why
under-cstimate the Minister?

SHRI SHANTI BHUSHAN : Now, 50
far as was ned., the posi-
tion was that the company had paid in
1977 i.c., before the Elections, Ra.4, 75,000
to one political party, tae All India

I{_'iomminec, 1 would :;y, the Congres
or the purposes of advertisements in
several  souvenirs. According to the
information given by the company,
copies of these souvenins in which adver-
tisements cf a value of Rs. 4,40,000 out of
the amount of Rs. 4,75,000 had been
published, had been 1eceived by them
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nam:ly, one copy each of 48 souvenirs
had bsen received by them but so far as
t': balanze of Ri 35,000 is concernsd,
souvenirs had not bien received. It
was not that tw) sepirate  items of
of Rs. 4,40,000 and Rs. 35,000 have been
paid. Only one amsunt of Rs. 4,75,000
was paid. Since they had received copies
of souvenirs which contained advertise-
ments of a value of Rs. 4,40,000, they said
that those 48 souvenirs had been received;
but so far as the other souvenirs in which
those other advertisem=nts of the value of
Ras. 35,000 were to be published, they said
that the Congress Party had written to
th:;‘:dthl.t th=ir offi:es in D:lhi had been
sealed..............

SHRI JYOTIRMOY BOSU : What
2

for?

SHRI SHANTI BHUSHAN ......
in connection With a case under Section 145
and 146 and since it was scaled, they were
not ahle to send other souvenirs which would
conta.n adv rtisem nts worth Rs. 35,000.

So far as the print which was raised by
Mr. Mavalankar is concerned, viz., how
there were 27 issues, Republic Day
issurs, now the position is that Congress
organs in different States are supposed
to have published different souvenirs
with the result that 27 of them were
in Entlish, one republic number, second
Awnam, Third Arunachal, Fourth Bihar,
Goa, Gujarai, Haryana, ctc. Different
States and Union Territories were supposed
to have published different sauvenirs in
English language, each of them being
a Republic Numbzr. Therefore, there
were 27 in English and this company
is supposed to have given advertisments
in cach of those 27 souvenirs and each
was a full page one, supposed to be in
two colour, worths Rs. 10,000 and there-
fore those 27 issues at Rs. 10,000f- cach
came to Rs. 2.70,000.

Apart from that, there were others
inHindi, Assam, Bihar, Arunachal Pradesh
Guijarat, Delhi, Himachal Pradesh, Jammu
and Kashmir, Haryana, Goa, Kerala
and Maharashtra are the States which
issued souvenirs in Hindi, full page,
printed in two colours, Rs. 10,000 each.
Manipur, Arunachal Pradesh, Gujarat,
Maharashtra, West Bengal and Assam
jssued in vernacular. This was full page
on plain paper, Rs. 6,000 each as against
Rs. 10,000 in Exglish and Hindi. Apart
from that, there was a Republic Day
Number in Marathi, a Republic Day
Number in Asamese, a Republic Day
Number in Bengali and a Republic
Day Number in Gujarati. These were
the 48 issues and the company said,
they have received copies o]f“ these 48
juues Of course, the company which
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gives the advertisements receives one
copy each. Since the matter is under
investigation by the CBI, it is understand-
able that a company which has got one
copy cach would not like to part with
that copy. Therefore, it is not possible
for the Government to lay such copies
on the Table. But the fact remains that
in the invesigation which the CBI are
making in this matter of advertisements
being given to souvenirs, they have collec-
ted from some companies some copies
of such souvenirs. 5o, if there is any
apprechension thal n» souvenir has been
published at all and nothing has been
done, perhaps it does not appear to be

correct, because the CBI supplied us a

few copies of some souvenirs which con-

taincd advertisements of this company

also. So, it does appear that some souvenirs
have been published.

AN HONM. MEMBER: Not all?

SHRI SHANTI BHUSHAN: It is no
possible to say. This is a very big matter
I have had occasion to inform this House
earlier that a question arose as to whe-
ther, when a company ives an advertise-
ment in a souvenir which is published
by a political party, it amounts to a
contravention section 293A. of the
Companies Act, because a3 the H"","'"‘
is aware, company donations to political

rtics or for political purposes were
E:nncd by an amending Act in 1969.
When a company gives advertisement
which is published in a souvenir of a
political party, whether it amounts to
a contravention of section 293A is a
vexed question, on which the companics
have relied upon the legal opinions of
certain eminent lawyers ‘and eminent
people. They have said that it all depends:
you canmot say in every casc whenever
there is some journal published by a
political organisation, giving of advertise-
ment to that journal per ¢ would amount
to a contravention of section 293A because
it will become a donation. On the other
hand, perhaps the other extreme also
would not be possible, namely, whenever
any amount is paid by a company to
a political party ;:!urpornng to _bc for
the purpose of getting an _advertisement
published in that journal, irrespective of
what the rate is, what the circulation is,
etc. it can never amount to 2 donation,
Since this is a vexed legal issue, I would
not venture to hazard a definite view on
this controversial issue. It would require
a detailed investigation about each com-

ny and each advertisement—what is

the rate and 30 on—and even then the
conclusion may not br quite definite
so far as the legal position 18 concerned
and controversics would be there. At

that stage, when we gr;cd to elicit facts
all the public companics and later on even
Government companies were addressed
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a communication by the Company Affairs
Department, to elicit facts. A large num-
ber of companies replied to this question-
naire and it turned out that about a
thousand companies had given advertise-
ments in the souvenirs of political s,
Out of them, some of peodle had

id amounts which were lems taan Rs.
1 lakh. About 200 companies hid paid
amounts exceeding Rs. 1 lakh, Thereafter,
it was decided that the CBI should
investigate it whether there has been
some kind of a conspiracy and so on.
The matter was referred to the GBI for
a full investigation, because of the
magnitude of the whole thing and so
many companies have given advet isemenr
in different souvenirs of a political party.

The CBI has informed that the investi-
gation will take quite some time A large
arca is to be covered in the investigation,
collecting facts, then going into what
is the rate and what is the ecirculation,
and therefore, whether it is a fair amount,
because if it is a genuine advertisement
and the amount which is paid represents
the market value of the advertisemnent
itself, genuine market value or anywhere
nearabout that then. perhaps it may be
difficult to say that it amounts to a contra-
vention of scction 293A. On the other
hand, if it is merely a cloak and its really
a donation, in fact, because, there is
no relationship whatoever between the
amount paid and the value of the adver-
tisement, then it may be that the court
is prepared to take the view that it amo-
unts to a donation in law and thercfore,
it is a contravention of Section ag93A.
But this means that the facts have to be
collected and the CBI has to go into
them, sift them and thereafter come to
some conclusion. So, the matter is still
with the CBI. They have informed that
it wil take a pretty long time for them,
and they arc unablc to say at this s
as to when the investigation would
completed. It is only after the investigation
is completed that a view can be taken
in the matter. In fact the CBI also wanted
that other organs of the Government
should stay their hands for a while because
otherwise it might hamper the CBI
investigation. When the CBI investigates
a certain matter, they do not want that
any other parallel investigation or inquiry
should go on simultancously because
they have a feeling that is likely to hamper
a proper investigation. That is how the
matter stands at this stage.

whether legislative measures are going
to be taken. Now, evidently, so far as
company donations are concerned, the
provition is alrcady there.
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SHRI  JYOTIRMOY BOSU: I
ku.ked about the advertisement part of

SHRI SHANTI BHUSHAN: Until all
this investigation is completed, the matter
can not be considered. So far as revision
of the Companies Act is concerned,
as the House is already aware, there is
a high powered committee which is going
into the entirr Companies Act and
Monopolies and Restricted Trade Practices
Act,—the Justice Rajendra Sachar Com-
mittee.. .. ...

SHRI JYOTIRMOY BOSU: How
many prosccutions are you contemplating
now ?

SHRI SHANTI BHUSHAN: It is
not possible at this stage to say as to
what the position would be because if
the hon. Member expects me that even
before the investigation is carried on,
prosccution should be contemplated, it
is not possible. Perhaps the hon. Member
has access to some.. . (interruptions) fortune
tellers who can forecast the future, because
he is also in the habit of forecasting the
future. But so far as I am concerned,
as a person concerned with law, I can say
that until the evidence has been collected
and the matter has been investigated, it
is not possible for me to give any answer
as to whether there would be any prose-
cution, how many prosecutions and so
on and so forth.

SHRI JYOTIRMOY BOSU: Mr.
Chairman, kindly help me. 1 want to, ..

MR. CHAIRMAN: Mr. Jyotirmoy
Bosu. he is mecting your points. He 1s
a Minister. He is not neglecting any
point. He is mecting every point.

SHRI JYOTIRMOY BOSU: Yes,
I know. In how many cases so far notice
has been issued, Mr. Minister?

MR. CHAIRMAN: Let him com-
plete.

SHRI SHANTI BHUSHAN: Sir, hon.
Member, Shri Surendra Bikram has
also raised a point and said that there
are other instances of misconducts on the
part of this Companv and so on which
invovled, as he has put it in his own
words, many frauds, scandals and other
kinds of things and so on and so forth.
So far as they are concerned, I would
like to inform the House that an ins-

has already been appointed under
g:r.incn 237(b) of the Companies Act to
investigate into the affairs of this Com-
pany. If the hon. Member had specified
details of the kind of fact: that he has
in mind, then if he supplies thase specific
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details, it would help investigation, be-
cause if one merely uses these Tmﬂl
and adjectives like frauds, this, t and
the other, then that is not very helpful.
Of course, thc inspector has already
been appointed to investigate. The ins-
pector will investigate even without .any
mformation from the hon. Member. But
il he (the hon. Member) bas some

information also, if the hon. Member
supplies that concrete information to the
Government, then perhaps it would assist
the task of that inspector to go into those
matters also. So far as the appointment of.. .

SHRI SURENDRA BIKRAM: What-
ever material I have’ I will not give it
to the inspector, but I will give it to the

Minister concerned.

MR. CHAIRMAN: Yes, he is asking
that only.

SHRI SHANTI BHUSHAN: I have
not said that you give it to the inspector.
You give it to the Government, the Depart-
ment of Company Affairs—of course the
inspector has been appointed by the
Department of Company Affairs—so that
the inspector can go into those things.

! M—1141 LS

(HAH)
So far as the appointment of the Govern-
ment directors s concerned, first of all

the report of the inspector who has been
appointed, will have to be received. Then
it will have to be gone into, as to what
is uumfmhh:d . because Goven‘?' im t
action.of appointing ment directors
on the Board of a campany cannot just
be taken merely because is some
suspicion, or because somebody makes
an allegation. It is only as a result of
the investigation, that the facts come
out, to justify the appointment of Govern-
ment directors.

SHRI JYOTIRMOY BOSU: L
not the report of the PAC good enough?

SHRI SHANTI BHUSHAN : If any
ints are raised, of which 1 did nat
prior notice, how can I reply?

MR. CHAIRMAN: Don't get inte
trouble with Mr. Jyotirmoy Bosu. The
House now stands adjourned and will
meet again on the 15t at 11 hn.

18: 37 hrs,
The Lok Sabha then adjourned till Elevsm

of the Cluk on Morday, May 15, 1978f
Vaisakha 25, 1900(Saka).



